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LOKSABHA DEBATES 

LOKSABHA 

Thursday, July 29 1993 Sravana 7, 1915 
(Saka) 

The Lok Sabha Met at 
Eleven of the Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

, Translation] 

Terrorist incidents in J & K 

• 61. SHRI GIRDHARI LAL 
BHARGAVA: 

SHRI RAM NAGINA 
MISHRA: 

Will the Minister of HOME AFFAIRS be 
Jleasedtostate: 

(a) the extent of increase or decline regis-
tered In the terrorist incidents in Jammu & kashmir 
during the last one year; 

(b) whether Pakistan is engaged in infiltrat-
Ing militants into the Indian border in Kashmir; 

(c) whether Afghan Mujahldeensare also 
being infiltrated; 

(d) ifso, the details thereof; and 

(e) the steps being taken to identify and 
arrest the foreign nationals involved in subver-

sive activities in the State? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI RAM LAL 
RAHI); (a) to (e): While, in relative terms, the 
number of incidents during the first half of the 
current year has shown a decline, as compared 
to last year, thE; level of overall violence contin-
ues to be high. Attempts at Infiltration also 
continue unabated and ,consequent to enhanced 
surveillance by the Security Forces, the number 
of infiltrates apprehencied or killed In encounters 
along the LOCIIB has been largerthis year, as 
compared to the corresponding penod last year. 
This includes foreign nationals. It would not be in 
the national security interesttoaivulge further 
details. Our Security Forces continue to main-
tain effective vigil to safeguard our territorial 
Integrity. 

SHRI GIRDHARI LAL BHARGAVA: Mr. 
Speaker, Sir, atfirst I would like to thank the hon. 
Minister for accepting clearly all the Issues 
raised by me in my question. Thereafter, I would 
like to say that he has accepted that violence has 
increased in Jammu and kashmir, Infiltration is 
going on unabated and foreigners are involved in 
terrorist activities. Hence I would like to know the 
nameofthecountnes, otherthan Pakistan, whose 
citizens are involved in terrorist activities In 
Jammu and Kashmir. My second question IS 
whether it is a factthat Cabinet Mintsters and the 
Governor make contradictory statements re-
garding Kashmir. Mr. Minster, my third question 
is whether you consider that the presentsituation 
in Kashmir is suitable for holding elections there. 

The Minister of State In the Ministry of 
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Home affairs (Shn RaJesh pilot) Mr Speaker 
Sir as perthestatementmade by hon Member 
that violence has Increased I would like to say 
that It IS a relevant concept'" you count the 
numberof militants killed dunngthe encounter 
that IS also a view pOint But you can take It In a 
positive way who that last year only 150 militants 
were killed and thiS year and number IS more 
But dunng the attack on militants CIVilians are 
also killed InflOng In some cases of Interogatlons 
where had been cross flnng In some ca6es of 
Intergatlons there had been cross flnng In some 
cases of Interogatlons there has been cross 
flnng as a result of which militants as well as the 
CIVilians are killed But the overall details of 
InCidents show that publIC opInion has changed 
In that area For example ear1lerthere had been 
InCidents of clolence like one CIVIlian killed on 
the road by militants bomb or hand granade 
huriedat someone or some houses The number 
of such InCidents have now decllnedbecause 
the views of the maters With the help of bullets 
ThiS gives us satisfaction 

But so far as the Situation prevailing In 
Kashmir IS concerned as I have told several 
times In the House also I would like to say that 
we ought to work very hard and take steps 
carefully after due conSIderation to Improve the 
situation to the extent that the public of kashmir 
starts open war agalnstthe mIlitants In some, 
not all sectors thiS situation has emerged In 
some dlStncts people have started saying openly 
that we are fed up with thIS VIOlence Such things 
give great satisfactIOn 

The second supplementary ,asked by the 
hon memberlsaboutthenamesofthecountnes 
whose nattves are Involved In terronst activities 
In the country In thiS regard I would like to say 
that all the foreigners arrested, do not possess 
valid passports They say that they are from 
Arab Afghanistan of Pakistan, but without any 
authentic proof you cannot rely on the Informa-
lion given by them But I would like to say that 
dunng last 3-4 years the arrested people Include 
mostly persons from Paklstaon and 
Afghanls1an 

The fourth point ralSedbythehon member 
IS that ministers are making contracflCtory s1ate-
ments Inthls regard I would like to say that It IS 
not so The Government has a clear-cut policy, 
which has been repeatedly made clear by the 
hon Pnme Minister, Home Mlnlsterand myself 
that the Government Will take stern action 
against militancy and we Will try to remove It 
Without affecting the common people 

So far as the Issue of holding elections In 
that State IS concerned I would like to mention 
that there IS PreSident rule The Governor IS all 
powerful In observing the Situation In hiS own 
way and taking appropnate action But the polICy 
of the Government In thiS regard IS qUite clear 
and elections will be held there certainly No part 
of the country should remain Without a demo-
cratically elected Government and It IS neces-
sary that elections In a democratic country 
should be held In a peaceful atmosphere After 
controlling the sltualion elections were held In 
Punjab In the same ",'ay election Will be held 1'1, 
Kashmir also after restonng normalcy It Is.. 
clear-cut policy of the Government 

SHRI GIRDHARI LAL BHARGAVA Mr 
Speaker Sir the hon minister has given a 
satisfactory to some extent but he could nbt I 

explain all the related ISSUes I would like to potnt 
out that he has said that It IS not necessary to 
reveal all the fact~ln the Interest of national 
secunty but I also being to a pat not party so 1 
would like to know In detail the steps the Gov-
ernment IS gOing to take for stopping InfIltration 
Violence and Involvement of foreigners In Kas~­
mlr I would also like to know the time by which " 
thiS problem IS likely to be solved? 

SHRI RAJESH PILOT Mr Speaker Sir, 
In regards to the steps taken by the Govemment, 
I would like to say thatthe border area between 
PakJstan and India passing through KashmlT1s 
a hilly and difficult terrain Due to stem action by 
the Government, infiltratIOn has declined al-
though I can't say that It has stopped as we 
receIVed complaints In thiS regard Earilerthere 
was communications gap, as paramilitary 
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forces, military and civil police force, all had 
their different sy~tem. When I took over this 
department in January and held a meeting with 
all official and the Governor, we decided to 
convene a meeting at 9.30 A.M. and apprise 
each other the latest situating of their areas 
openly with a view to organising a unified com-
mand to ensure coordination among them, so 
that collectively some concrete and effective 
steps could be taken to avert terrorism and 
Infiltration. We got success and infiltration was 
stopped by the stem action taken by the Govern-
ment. We have received news even today that 
3 to 4 thousand people are waiting at border but 
they dare not to infiltrate and even militants 
trained by Pakistan are not daring to cross the 
border. 

Secondly, we have tned to Involve com-
mon people In the coordmatlon of functioning of 
forces. Earlier people had an apprehension that 
anybody can be arrested and kept at some 
unknown place for an Indefinite period, but now 
a deCISion has been taken under which it IS the 
duty of paramilitary forces, army and police, 
whosoever has arrested any person to inform 
hiS family regarding his whereabouts and the 
allegations levelled thereon. Monday has been 
ftxed forleving a review of all the cases by D.C .. , 
S. P and representatives of para military forces 
and army and the screening committee will 
release the person if there all no senous charges 
against him. Credibility of the Govemment has 
Increased through these steps and now people 
have faith In the functiomng of military forces. So 
far as the involvement of foreign natIOnals IS 
concemed. I would like to say that persons who 
do not possess a passport, only their statement 
that they belong to such and such countnes 
cannot beconstdered as an authentic proof. So 
I told that most of them belong to Pakistan and 
AfghanIStan. 

SHRI RAM NAGINA MISHRA: As per the 
statement made by the hon. minister terrorist 
activities have declined in Kashmir valley. But 
I would like to know whether it is not a fact that 
earlier terrorists were hurling bombs, and hav-

ing guns but now they have roc:ketsand aft other 
sophisticated weapons and are laying mines? It 
is not an undeclared war? It is a fact that persons 
involved in rocker launching and laying mines 
are foreign trained. Earlier it was Pakistan only 
but now Afghanistan is also involved in this 
activity. You have said that it is not in the interest 
of national security to divulge further details but 
the whole nation wants to know the steps the 
Government IS going 10 take m this regard. 
(Interruptions) 

MR. SPEAKER: You please come 10 the 
point, do not make a speech. 

SHRI RAM NAG INA MISHRA: There are 
apprOlomately 2. 5 lakh Hindu families who have 
migrated from kashmir valley, Will the Govem-
ment make arrangements fortheir rehabilitation 
before starting Ihe election process? Thecoun-
trywould like to know the measures,IheGovern-
ment IS gOing to take for their rehabilitation. 
Please give a clarification in this regard. 

SHRI RAJESH P'ILOT: The hon. member 
has repeated the question. I would like to say that 
there IS nothmg to hide. 

Kashmir is an integral part of the country 
and we don't wantto conceal the facts. This is 
not true that we are supressing the facts In 
national interesats. We are ready to tell you 
anything that you want to ask. But you have 
asked about the foreign nattonalshvingthere.ln 
this regard I have told that we cannot confirm it 
because there IS no such evidence. 

Mr. Speaker, Sir, he has raised two ques-
tions. First, whether they are getting SOphisti-
cated weapons arnot. We have reiterated this 
fact Pakistan IS behind Imparting traintng to the 
kashmiripeople .. When the High ComrntSStOOer 
came to meet me I revealed all the facts before 
him. They have started trammg camps In Palo-
stan where they rmpart traJllIng to our youth and 
then sendthem back after provtdtng weapons to 
them. I have given them proofs of the weapons 
which had been manufacturedtn PakJStan. These 
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weapons are being used by our youth These 
youth said In an televIsion Interview that they 
were being misgUided byprovldmg money We 
have taken stnct measures at the diplomatic 
channels As far as the question of rockets and 
mines IS concerned, we have said that we take 
strong anti-mines steps It IS correct that Paki-
stan IS prOViding weapons to mlhtants I admit 
thiS fact In thiS House The second question that 
has been raised IS about migrants 

It IS very unfortunate that the people who 
have been INing there forthe last so many years 
are forced to migrate They have been forced to 
part With their ancestral property They are 
havmg a very bad time The Government IS 
domg Its best but more help IS required to be 
proVided to these persons We would take more 
steps In this direction Third question IS about the 
participation of these people m the election 
process We want them to go back to their 
houses In their cities Normalcy would be re-
stored only when they reach their houses We 
wantthatthe election process In kashmir should 
start only after the Kashmir migrants reSiding In 
Deihl go back to their native places I am pleased 
that a large number of people have participated 
In Amamath Yatra With great zeal and faith He 
has submrttedthat situation IS very senous and 
all out efforts are reqUired ThiS IS correct 

SHRI MOHAMMED YUNUS SALEEM 
Mr Speaker. Sirthe hon MInister must be aware 
that many top leaders have been kept under 
detention In Jammu and kashmir When they got 
satisfied that It would help In bnnglng peace and 
m holding negotiations With the mlhtants only 
then they were released You must be aware that 
negotiations were gDlngon unoffICial level on the 
plea that cooperation Will be sought from them 
to stop the kllhngs of the mnocent persons 
Meanwhile four top leaders VIZ S/Shrl Gallanl, 
Abbas Ansari, Abdul Ganl Sahib gave an apph-
catIOn that they wanted to go for Hal They were 
allowed They were asked to deposrtthe money 
They were brought DeIhl from Snnagar 

They qot clearance from Deihl and were 
asked to report at Airport With their luggage 
They reported atthe airport Their luggage etc 
was checked They got their luggage packed 
When they went for Immigration clearance they 
were totdthat they were not allowed to go for Hal 
and thatthelrpassport had been Impounded I 
would hke to ask whether the Govemment had 
any record to the effect that they were undesIr-
able elements and that they were haVing any 
hnks With the mlhtants why had they not been 
detained In Snnagar? Why were they brought 
here from Snnagar and were asked to depOSit 
their money and were sent to Airport and their 
luggage was checked? When they put on reh-
glous dress they were detamed Why such an 
Impression was allowed t6 be created m the 
wortdthat some people had not been allowed to 
perform Hal by the Indian Government? When 
I heard It, I gathered Informallon In thiS regard 
All the people said that they did not know from 
where the~e orders had come Therefore I 
would like to know why thiS had been done and 
who took thiS deciSion? 

MAJOR GENERAL (RETIRED) 
BHUWANCHANDRAKHANDURI Thlsques 
lion IS not related to thiS Issue 

[Enghshj 

SHRI RAJESH PILOT That IS for the 
Speaker to decide, notfor me I will answer any 
queshon thatthe hon Member ask 

[ Translatlonl 

Mr Speaker Sint IS true the that Govern 
ment had put a been on their departure and tt was 
all due to commUnication gap We are sorry for 
the Inconvenience caused to them I admit that 
we could not send any letter to them In thiS 
regard I have admitted that I should them 
Regret has also been expressed on behalf ofthe 
Govemment 
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Registration and Clinical Test Fee 

+ 
.~ 62. SHRI BRIJ BHUSHAN SHARAN 

SINGH: 
SHRIMATI vASUNDHARA 

RAJE. 

WllitheMlnlsterof HEALTH AND FAMILY 
WELFARE be pleased to state 

(a) whetherlhe Govemment have decided 
to charge fees for reglstratton and other clinical 
Investtgatlons In Government hospitals: 

(b) If so, the details thereof, 

(c) whetherse'Jeral representations have 
been received agatnstthls deCISion, 

(d) If so, the details thereof, and 

(e) the deCISion taken by the Government 
thereon? 

[EnglIsh] 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE 

(SHRI PABAN SINGH GHATOWARr.(a) to (e). 
A statement IS laid on the table ofthe House. 

(a) and (b) Government have recently 
Introduced/rationalised fees for some selected 
costly and sophisticated tests/lnvestlgallons In 
Central Government Hospitals. However, no 
fees for reglstrallon are betng charged The 
revised fees are mush lower than the commer-
c�a� rates charged by pnvate hospitals. Govem-
ment have Introduced/revised fees with the ul-
timate objective of Improving the quality of 
pattent care by more ratIOnal use and better 
management of the facIlities SUitable proVIsion 
has been kept for waiver of charges In case of 
poor and needy patients The reVlSedcharges as 
compared to the rates of the pnvate hospitals are 
given In the Annexure 

(c) and (d) A few representations have 
been received, demanding withdrawal/revoca-
tion of the Government order 

(e) It has been deCided that General wiHd 
patients shall be charged only 50% of the reVised 
rates ancJ.Rocharges shall be leVied for patients 
In the Casualty 
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[ TranslatIOn] 

SHRI BRIJBHUSHAN SHARAN SINGH 
Mr Speaker, Sir, In his reply the Mlmster has 
submrttedthatthe powers tOI relax the fees tobe 
charged from the poor and the needy persons 
have been given to the SUipenntendent Re-
cently, an ex-seMceman Shn Radhey Shayam 
Shukla tnedtOi meet supenntendent Mr Ral to 
get some tests carned In SafdarJang Hospital 
What I mean to say IS that you have given the 
powers to give concessions In charges to the 
Supenntendent But you have provided powers 
th rough which he can give concessions to his 
relatives etc through backdoors I would like to 
knowwhetherthlS backdoor arrangement would 
go on or the Government IS trying to fix any 
norms for defining the term 'poor and needy'? 

[EnglIsh] 

SHRI PABAN SINGH GHATOWAR Sir 
we have authonsedthe MedICal Supenntendent 
of thiS Hospital to give rehef to the poor patients 
who are coming to his hospital There IS a clear 
Instruction to thGmedlcal Super Intending I do 
hon Memberhasmenbonedaboutonecase but 
there are many cases where there are long 
waltlnghst So forthatreason-maybeldonot 
know exactly there may be the complaint If the 
hon Member passes that complaint on to us 
defrnltely we Will examine that 

MR SPEAKER Thequesbonwaswhether 
you have deCided about the cntena to deCide 
who IS poor? 

THE MINISTER OF HEALTH AND FAM-
ILYWELFARE(SHRIBSHANKARANAND) 
Mr Speaker Sir there are a large number of 
patients every day, attending to the hospitals 
There are about 150 tests which are done Indl 
vldually for all those things The House may 
appreciate that out of 150 tests only 30 tests 
have been chosen for IevYlOgthe charges as per 
our deciSion The House may kindly appreciate 
that these tests are usually cornered by these 
people who can Influence the hospital authon 

tres And the hon Member IS right I do not 
disagree with him But It IS not always the case 
We wantto take momiyfrom those people who 
are able to pay aM not from those who cannot 
pay Forthls purpose who IS the person who can 
deCide as to who IS poor and who IS not poor? 
If we can see on the very face of the patients, It 
IS very easy to decide whether he IS poor ornot 
poor sO,ltlsnotl,whocandecldelt But,usually 
what happerts IS that the people who are related 
to the hospital employees the people who are 
related to the officers the people who are related 
to the higher ups are taking on these faCilities 
We wantthatthese fellows should pay and not 
the poor That IS why we have done 

[ Translation] 

SHRI NITISH KUMAR Even the richest 
person of my area does not appearto be affluent 
and looks hke a labourer 

SnRI BRIJBHUSHAN SHARAN SINGH 
Mr Speaker Sir the comparative statement 
presented by the hon Minister IS before me 
Rates of chmcal tests of Batra Escorts and sir 
Ganga Ram Hospitals have been compared 
With the charges of other government hospitals 
HastheGovemmentponderedoverwhetherthe 
farmers also go to Batra hospital? Even the 
farmers of to Batra and Escorts hospitals I 
would like to know whether the Interests of the 
slum dwellers labourers and farmers have also 
been taken care of by the Government? I would 
like to submit not to compare With the flnanclaV 
economic condition 01 the poor farmers and 
labourers I would hke to know whether In view 
01 the economic condition 01 these people the 
Govemment proposes to reduce the difference 
In the charges? It Will be mce 11th IS IS done away 
With (Interruptions) 

[ TranslatIOn] 

AN HON MEMBER Mr Speaker Sir 
again same sort of reply 

MR SPEAKER Who IS affluent Will be 



Z3 Ora/Answers JUL Y29, 1993 Ora/Answers 24 
decided and not who IS poor The hon MInister 
has also stated that only the nch will be charged 
and not the poor 

[Eng/Ish] 

SHRIMATI VASUNDHARA RAJE Sir I 
gather from the Mantnl' that the question does 
not seem to be great Importance to him because 
he seems tobe mmngthe reply In whole lot of 
contradictions He definitely seems to be agree-
Ing with us that very many poor people are not 
gOing to be able to get suvldha that he IS talking 
about But.atthesametlme helstheable to tell 
us clearly what he Intends to do about It 

From my colleague squestlon IwouldJust 
like to follow up The Minister In his answer that 
the revised fees are lowerthan the commercial 
rates charged by the private hospitals In the 
schedule that he has presented to us I would like 
to take up Just two pOints The kidney function 
test In a Government hospital IS Rs 500 In a 
non-Government hospital It IS Rs 400 
Haemodlalysls In a Governmert hospital IS Rs 
500 In a non-Government private-hospital It IS 
Rs 300 I mean there alone you can see the 
contradlctlo-n I Just want to ask him how Will the 
needy patient manage to get to the Medical 
Super Intendent to get this suvldha? In this 
situation why does not the Government del-
egate the powers of waiver to over competent 
doctors In the various departments? 

Also, has the Government taken Into ac-
count the fact that by cha rglng these clinical test 
lees the Government doctors Will be drawn Into 
the net of the Consumer Protection Act? ThiS Will 
have terrible consequences because they Will 
reluse to examine a number 01 patients which 
IS normally done The Will also be a tendency to 
ave Hnvestlgate the cases In that situation how 
Will you protect the patients' Interests? 

I agree with my colleague completely 
think thatlests olthls sort, consldenngthatthey 
are gomgtonave a beanng ontne poor persons, 
need definrtely to be cancelled It you agree that 

It IS only the richer people and people with 
Influence who have access, who are gOing to be 
able to get these tests done, what IS the point In 
haVing the fees? 

I suggest that you should stand up on the 
Iloorofthe House and tell us thatthese fees Will 
be cancelled so that the poor people Will gain 
from thiS decIsion 

SHRI B SHANKARANAND Sir first of 
all I wantto dispel the tearofthe House as rI all 
the rests are being charged from every pattent 
Itlsnotso About 75t080percenttests are made 
even today (InterruptIOns) We have reviewed 
thiS Whatever fee we are charging, we have 
reduced by 50 per cent Recently, a deciSion has 
been taken on the representations made by 
vanous bodies Flf1y per cent charges Will be for 
general ward patients whereas the special ward 
patients-usually who can pay-are In the special 
wards (Interruptions) ThiS IS reason that these 
1ests are being charged The hon lady Member 
IS correct that In two cases, the charges leVied 
by us are very much above We propose to 
reduce those charges 

The suggestion made by the hon lady IS 
that about the lacllitles to be proVided the waiver 
authontyshould be given to the heads of depart-
ments 

We Will consider this suggestion 

SHRIMATIVAS UNDHARARAJE Sir 
what about consumer protection then? Since 
you have agreed that the poor person 

SHRI B SHANKARANAND I think thiS 
lear 01 yours has no bals 

DR VASANT NIWRUTTI PAWAR Mr 
Speaker Sir hon Minister has stated In hiS reply 
tnat the rates are ratlonaitsed lor Investigations 
like Banum Meal, Oral Cholecystograph, Intra-
venous Pllography Echo CardlOgrap~y, 
Ultrasond and others My question IS II the 
patient comes as an aCCident case or an emer 
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gency case or a medico-legal case will the 
Governmenttreat that patlentfree of cost? 

SHRIB SHANKARANAND We have al 
ready taken decIsion In this regard 

[ Translation] 

DR G L K O\NAUJIA Mr Speaker Sir I 
wOIJld "keto subject tothe hon Mlnlsterthatfor 
the last 37 years I have been observing that the 
poor are not being benefited by the scheme 01 
waiving the fees For many a reason the poor are 
not getting the benefits Acquaintances of the 
workers and paramedical staff get all the ben 
pflts Therefore Iwouldl'ketosuggestthatthese 
benefits would be given on the baSIS of produc 
tlon of Income certificate Though It IS being 
claimed that registration fees are not being 
d'ldrged yet the factual position IS otherwise I 
ontradlctthlscialm In Batra Escorts and other 

Ilospltals charges vary between Rs 1500 to 
Rs 2000 as has been shown In the statement and 
"ven the lees charged by the C9ntral Govern 
ment hospitals IS not more than the fees charged 
bv 0ther private r ospltals ThiS list IS not correct 
I VI ould like to know whether the lee list shown 
s correct and II not the reasons therefor? 

TranslatiOn) 

Bomb Blasts In Bombay 

+-
SHRIMATI BHAVNA 

CHIKHALIA 
SHRI BOLLA BULLI RAMAIAH 

Will the Mlnlsterof HOME AFFAIRS be 
pleased to state 

(a) the numberof persons arrested In con 
neclion with the bomb blasts In Bombay 

(b) the number of cases registered and 
number of persons charge sheeted 

(c) the number of persons released 

(d) the number of alleged accusedyetto be 
arrested 

(e) whetherthe Government have ordered 
an InqUiry bv the Central Bureau of Invesltgallon 
(CBI) Into the InCidents 

(f) If so the details thereof 

(g)lfnot the reasons therefor and 

(h) the time by which the Invesligatlons are 
likely to be completed? 

THE DEPUTY MINISTER IN THE MINIS 
TRY OF HOME AFFAIRS (SHRI RAM LAL 
RAHI)~a) to (h). A statement IS laid on the Table 
oftheHouse 

STATEMENT 

(a) 142 

(b) 23 cases have been registered the 
charge sheets are yet to be hied 

(c) 7 persons have been released on ball 
under Court orders 

(d) 24 

(e )to(g\ A Task Force comprising senior 
officers of cal and Central Intelligence Agen 
cles has been set up to assist the ongoing 
Investigations by Bombay Police The CBI shall 
ta'<e overthe cases after the cases have been 
charge sheeted 

(h) Maharashtra Government have re 
ported that the Investigations are hkely to be 
completed by the third week of August 1993 

SHRIMATI BHAVNA CHIKH L1A Mr 
Speaker Sir Itlsamatterofqraveconcemthat 
explOSives and arms are being smuggled Into 
the country on a large made and IOhitrahon of 
trained extremists from across the border IS 

also taking place to destablhse the country 
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Now-a-daystheparliamenthasbeenconverted 
into a fortress i.e. a very high security area. It is 
very astonishing that though terrorism is in-
creasing in the country yet the Hon. Prime 
Ministerwhile replying the No-Confidence Mo-
tion yesterday did not uttera word aboutincreas-
Ing menace of terrorism. Sir, through you, I 
would like to know from the hon. Minister the 
special steps beingtakento checkterrorism and 
the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): Mr. Speaker, Sir, I fully agree with the 
submission of the hon. Memberthatforthe last 
2-3 years has feeling has developed In the 
country, maybebecauseofterrorismin Punjab, 
North-Eastern States or kashmir or the 6th 
December inciclent at Ayodhya. Definitely, the 
situation has deteriorated in the country. II is the 
endeavour of the Government to change this 
attitude of the people. In this task we also seek 
the cooperation of the House. However. the 
Government has taken stringent measures as a 
precaution .It is notcorrectthatthe Parliament 
IS afraid of anyone butlhe security responsibility 
of the panlament rests with the Government. 
That's why these steps have been taken as a 
precautionary measure. There is nothing to get 
pamcey. It is not correct that the Situation has 
deteriorated to such an extent and that's why 
there is large scale deployment of Police around 
theparltament orstriefcheking is being done. All 
these measures have been taken justto prevent 
any untoward incident. Because it IS the respon-
sibility of the Govemmentto prevent recurrence 
of untoward incidents. Therefore, the Govern-
ment has taken appropnate measures. 

I would like to assure the House In this 
connection that necessary measures have al-
ready been taken by the Government. I have 
written to all the Chief Ministers and the Gover-
nor of the States under the President's rule to 
revitahsethe whole system, make It account-
able and for the monitoring of whole situation. 
During the last 2-3 rnonths steps have already 
been taken ands the good results thereof are 

visible now. The Chief Ministers get hourly 
reports from all the districts. Even from the side 
of the Centre necessary coordination work is 
being done. The Chief Ministers have been 
asked to iniorrn the Centre aboutthe programme 
and needs of deployment of the paramilitary 
Forces, which will be made available immedi-
ately. For improving the situation all assistance 
will be provided by the Centre. 

Stringent steps are also being taken against 
the persons out to create panic so as to ensure 
peace in the country. 

SHRIMATI BHAVNA CHIKHLlA: Mr. 
Speaker, Sir, further I would like to submit that 
Gujarat has now become "Gateway of Terror-
ism". The Government mus.t be aware of the 
explosive RDX used in Bombay bomb-blasts. 
According to the announcement made by the 
DSP of Jamnagar City at a Press Conference. 
explosive RDX was transported to Bombay via 
Jamnagar. I would like to know whether the 
Government is aware of the terronst activities 
going on and if so, what steps have been taken 
by the Govemment. 

MR. SPEAKER : Question IS about 
Bombay. 

( InterT1JptlOns) 

MR. SPEAKER: You can ask Questi0l'! 
about Jamnnagar. But. In fact th.s question .s 
about Bombay. 

SHRIMATI BHAVNA CHIKHLlA" Mr 
Speaker, S.r, I would like to know whether blasts 
arrived via jamnagar? I would like to know the 
number of persons arrested In thiS connection 
and the number still at large? As perthe state-
ment of the holl.. Mimster 24 persons are yet to 
be arrested and recently five men of Dawood 
were arrested in Deihl. I would like to know 
whetherlnvestsgatlon has been done by the CBI 
and if so, the details thereof? 

SHRI RAJESH PILOT: Mr. Speaker, S.r.t 
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15 a factthatthe explosives landed on GUJarat 
and the Govemmenthad receIVed Information In 
this regard The House must be remembenng 
that same mght I had a meetmg with the Chief 
MInister In the coastal belt m GUJarat In Kutch 
around Jamnagar BSF has been tightened up 
and Coast Gaurd has been strengthened with 
more boats As a result of these measures 
Situation has.lmproved there 

[ TranslatIon] 

Some person have been apprehended and 
action has been taken against them Action has 
also been taken against those custom officers 
who were also found Involved In the of loading of 
RDX Thus theGovernmentlslutlyconsclous 
about It and taking appropnate measures 

SHRIMATI BHAVNA CHIKHLlA Mr 
Speaker Sir Part B of my question has not 
Deen replied to 

MR SPEAKER It IS not necessary that 
whatever you ask that must be rephedto Please 
Sit down 

( InterruptIons) 

[English] 

SHRIBOLLABULLIRAMAIAH TheChlef 
MIOIster of Maharashtra In hiS statementto the 
PI ess Reporters on 26th may 1993 had men 
1I0nedthattheforces responsible for the Bombay 
blast continue to operate even todaylromforelgn 
bases He had also stated that conclUSive eVI 
dence had been gathered against the accused 
exposing their Involvement In the conspiracy 
behind the Bombay blasts 

I would like to know from the Minister how 
many foreigners have been arrested how many 
are In foreign countnes and out of them how 
many are stili absconding and also thecountnes 
to which they belong I would also hke to know 
whether this Incident has affected the numberof 
foreign vIsitors to Bombay II so what precau 

tlon has been taken by the Government 

SHRI RAJESH PILOT Mr Speaker Sir 
I have a1ready laid a Statement on the Table of 
the House wherein I have mentioned the number 
of people who have been arrested But In nut 
shell let me sharethe Information of the Bombay 
Blasts InqUiry whICh IS stili gOing on the InCident 
happened on 12thmarch 1993 Anlnqulryw<1'-
made by the State Govemment They have filed 
cases against 170 people and out of that 142 
have been arrested A good progress has been 
a made In thiS direction The State Chief Minister 
asked CBI had taken over It Immediately there 
would have been delay In filling the charges So 
we have made a small task force under Shn 
M M Singh the Addrtlonal DG and I am hopeful 
thatwrthln twoweeksorsothe State Govemments 
work will be over A charge sheet Will be filled 
and CBI Will take over the case I n continuation 
of that activity only day before yesterday we 
caught5people We have got vel\ sold proofs 
of the Involvement of Dawood Ibrahim In the 
planning of all these cases I am very confident 
that we Will expose all the hands and heads 
Involved In thiS case As the hon Pnme Minister 
said hand IS somewhere and head IS some 
where else We Will hn" all these things and we 
Will expose all these planners who are out to 
disturb the Internal peace of our country 

SHRIVIJAYNAVALPATIL Mr Speaker 
Sir the hon Minster has sald that some olthe 
custom officers who are named nave been 
pUnished According to my Informdtlon only on 
officer has been pUlllshed and otherb are Just 
transferred to other place onl\ ThE' abetment of 
custom officers In thiS cnme IS rluch more and 
that IS why senous action needs to be taken 
against all those who are found guilty I would like 
to know from the Minister what IS he gOing to do 
about them? 

SHRI RAJESH PILOT Sir I can'1et non 
Member know the exact number of officers 
pUlllshed and on what charge they were pun 
Ished Action has been taken aqalnst a number 
of officers I agree With the hon Member that 
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such instances are there in the field of custom 
and that is why-I would like to share the informa-
tion with the House- we have set up a very high 
level group under Home Secretary, who will be 
assisted by Director IG. Director CBI, RAW 
Chief and Commissioner or Secretary Custom 
to find outthe underworld connections. Irrespec-
tive olthe country to which he may belong, within 
two months we should know the source from 
where the money IS being flown in our country in 
orderto disturb our internal peace. Governrnent 
has taken it very seriously; whether it be the 
custom officerorsome organised group. we will 
expose them to the nation. 

[ Translation] 

SHRIRAMVILASPASWAN:Mr.Speaker. 
Sir Just now the han. Minister has stated that 
action IS being taken agc"rst those who are 
spreading panic. In my opinion Shiv Sena and 
Its Chief are mainly responsible for spreading 
panic suer the recent incidents in Bombay. The 
Incident of 6th December not taken place, the 
Incidents of bomb blasts In Bombay and Calcut1a 
would not have occurred. The Govemment can 
file cases against Abdullah Bukhari and arrest 
Sunjay Dut! but cannot dare even to speak 
againstthe Chief of Shiv Sena. The hon. Minister 
IS Incharge of Internal security and can take 
action against anyone who is found involved in 
nots directly or indirectly. What action has been 
taken orproposed to be taken against the Shiv 
SenaChief? 

[English] 

SHRI RAJESH PILOT: Mr. Speaker, Sir. 
let me assure Shri paswan that the Government 
has Initiated step and action against any indi-
Vidual who has said so. We shall not spare 
anyone, whosoever he maybe. 

SHRI RAM VILAS PASWAN: I have asked 
a different question aboutthe Shiv Sena Ch~. 
( Interruptions) 

'SHRI RAJESH PtLOT: It is too early to 

disclose what action we aretaking. 

SHRI MOHAMMAD YUNUS SALEEM: 
What do you mean by .. It is too early to dis-
close"? 

SHRI RAJESH PILOT. The Investigation 
isgoingon. 

SHRI MOHAMMAD YUNUS SALEEM: 
No. You are afraid of him. You cannot do any-
thing. It is too last. (InterruptIOns) 

SHRI RAJESH PILOT: Mr. Speaker, Sir, 
there were some statements by some individu-
als which were anti-national. The State Govem-
ment of Maharashtra and the Government of 
Union Territory of Delhi have initiated action. So. 
it is In progress. (InterruptIOns) 

SHRI SHARAD DIGHE: Mr. Speaker. Sir. 
from the answer given to part (e) of the question, 
it appears that even though four months have 
passed ,as l'tJany as 24 accused are still at large. 

I would like to know from the han. Minister 
. out of those 24 accused. how many are hiding 
outside the country and what steps the Govern-
ment is proposing to take to arrest them. 

SHRI RAJESH PILOT: As you are aware. 
it has appeared many times in the press. that 
Mamon brothers are in Pakistan. We have been 
writing to Pakistan. We have been contacting 
them. 

Recently, the hon. High Commissioner of 
Pakistan called on me. I told him very frankly 
that on 17th, they were flown to Karachi from 
Dubai. I have also given the flight number. The 
High Commissioner of Pakistan was asking me 
some vague questions VIZ. Can you give us his 
photograph: can you give us some more proof? 
I told him, for Dawood ibrahim and Mamon 
brothers, you need not have any proof; they are 
very well know all overthe world. But we are not 
getting necessary co-operation from Pakistan 
We are after them. There are some people who 
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are still in Pakistan. We have informed the But, please bear with us. In the next two to 
Pakistani Govemment and we are very three weeks, this will be totally take over by 
hopeful to maintain batter relations with the C.B.1. 
neighbouring countries. We are hopeful 
that Pakistan will co-operate and we be able [Translation] 
to bring them back. 

Sir, the hon. Member wanted to know 
what action we had taken against Bal 
Thackeray. For his information, I would like 
to mention thalthe State Government had 
filed cases against him and they are in 
progress. 

[Translation] 

SHRI VINAY KATIYAR : Mr. Speaker, 
Sir the Incident that took place ..... (Interrup-
tions) 

[English] 

MR. SPEAKER: I have not allowed 
him It is not going on record. Please sit 
down. I have allowed Mr. Naik. The Minister 
IS not gOing to reply. 

[TranslatIOn] 

SHRI RAM NAIK: 23 cases were reg-
Istered four months back but not even a 
single charge sheet has been filed. The hon. 
MInister has stated In the reply that the CBI 
would take overthe Inquiry only afterfiling of 
all the chargesheets The hon. Minister 
must be remembering that he had made a 
public demand to entrust the investigation to 
CBI. Has he changed his point of view? Why 
there has been delay In filing the 
chargesheets? 

SHRI RAJESH PILOT . As I have al-
ready stated it would be in the interest of the 
case and the enqUiry that the State Police 
handles It for as per the rules and regula-
lions of CBI, the Government would not be 
In a position to file chargesheet. The 
Government does not want to make any 
rJelay In II. If the CBI takes over the matter 
all the proofs and statements given to the 
State Government would stand cancelled. 
Therefore. the Government conSidered It 
better to give two three weeks time to the 
State Government to accomplish the task. 

[English] 

I think, It has been delayed. I accept II. 
"Not recorded. 

Maiming of Children 

• 64. SHRI ANAND AHIRWAR : Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) WilE ther the Government are aware 
that some anti-social elements in Delhi maim 
innocent children after kidnapPing them and 
then force them into begging: 

(b) whether any Investigation has been 
conducted In this regard: 

(c) if so, the outcome thereof ;and 

(d) the measures being taken to rem-
edy the situation? 

THE DEPUTY MINISTER IN THE MIN-
ISTER OF HOME AFFAIRS ((SHRI RAM 
LAL RAHI) : (a) According to the Delhi Police 
, one case of a kidnapped boy being inflicted 
with Injuries for the purpose of begging has 
been reported during this year. No such 
case came to the notice of the Police during 
the penod 1990-92. 

(b) and (c). A case under section 363-
A IPC has been registered at PS Connaught 
Place, New Delhi. on 16th June 93. No 
arrest has been made so far. 

(d) The Deihl Police has been advised 
to exercise greater Vigilance in this regard. 

SHRI ANAND AHIRWAR. Mr 
Speaker, Sir, my question was about 
the Innocent children, who are 
the future of the country. Thesechlldren 
are Inflicted with physical and mental inlurles 
and forced to begging. Anti-social eleme"'. 
kidnap them and maim them Nothing! ,.,:, 
been said whether the Government IS aware 
of all thiS happenings. Therefore, I would 
like have a categoncal reply from the Hon 
Minister in this regard. 

SHRI RAM LAL RAHI : Mr Speaker. 
Sir, four pOints have been raised in the 
question and all of them have been replied 
top at length. I thmk there IS nothing tCl 



35 Oral Answers JULY 29, 1993 Oral Answers 36 
conceal in it. Only one case has been SHRI RAM LAL RAHI : Mr. Speaker, 
reported in Delhi in which a child was in- Sir, this question is confined only to the 
flicted injury and maimed for the purpose of incidents in Delhi and I have already given a 
forCing him into begging. However, that clear reply to it. 
child was retraced and sent to orphanage. 
No other incident has come to light. if the 
hon. Me,mb.er has any information to this 
effect, he may please furnish it. 

SHRI ANAND AHIRWAR: Mr. Speaker, 
Sir, the persons involved in the only case 
which has come to light and registered, 
have not been arrested. In view of the 
Government's assurance that vigilance is 
being maintained, I would like to know the 
measures proposed to be taken? 

SHRI RAM LAL RAHI : Mr. Speaker, 
Sir, it is true that no arrest has been made in 
this connection because there was none at-
the place where the child was traced who 
could give any clue to this effect and thus 
help us to arrest the culprit. Part (b) is about 
vigilance being maintained by the Govern-
ment. In this regard, I would like to submit 
that Delhi Police has been directed to main-
tain strict caution and vigilance. It has also 
been asked to enqui.re from the child beg-
gars-if any comes accross as to who had put 
them in the present condition. As I have 
already submitted that no other incident to 
this effect has' come to light except the one 
with regard to which officers at Adr:ninistra-
tive level are making efforts to ascertain that 
no innocent child is maimed and forced into 
begging. 

SHRI RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir, this question relates to 
maiming of children. Some gangs are active 
not only in Delhi but also in Bombay and 
Varanasi which maim children and force 
them into begging or sold them to rich Arab 
people who use them for camel race and 
eventually they die miserable death. The 
matters has already been raised in the other 
House. So much so that Balgram, in 
Faridabad and Varanasi.. .. 

MR. SPEAKER: This question is about 
Delhi. 

SHRI RAJNATH SONKAR SHASTRI: 
I would like to know from the hon. Minister 
the effective measures taken by the Gov-
ernment to check the malpractices of such 
organisations. 

MR. SPEAKER: Mr. Minister, he has 
clearly asked as to what measures are being 
taken to prevent such incidents in future? 

SHRI RAM LAL RAHI : I have already 
submitted that law and order is the subject 
of State Governments. These Govern-
ments look into these cases and if, he has 
any complaint or information about it he may 
furnish that to me I will forward it to con-
cerned State Government. 

SHRI RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir. it is very improvement 
question. We seek your protection for this. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED) : Mr. Speaker, Sir, although the 
question relates to Delhi. is a matter of 
concern for all of us. The Central Govern-
ment is very much concerned about it. We 
will see that all the State Governments and 
Chief Minister are contacted to see that 
such heinous crime is not done against the 
innocent children. We will write to all the 
Chief Minrsters and asked the State 
Governments to strictly make a vigil of such 
events throughout the country. 

[English] 

Oil Slick at Bombay High 

• 65. SHRI SANAT KUMAR MANDAL . 
SHRI HARI KISHORE SINGH: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether any investigation had been 
made into the oil slick caused by the Oil and 
Natural Gas Commission's ruptured pipe-
line at Bombay High; 

(b) if so, the outcome thereof; 

(c) the total loss In production caused 
by the ruptured pipeline; and 

(d) the steps taken to avert such disas-
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ter in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-

• RAL GAS (CAPT. SATI SH KUMAR SHARMA 
): (a) to (d). A Statement is laid on the Table 
of the House. 

STATEMENT 

(a) Yes, Sir. 

(b) According to the report of the En-
qUiry Committee, the cause of rupture is 
localised thinning of the pipeline due to 
external corrosion. 

(c) The lossl!s. due to the rupture were 
as follows: 

(i) Estimated direct loss: 1640 Tonnes 
due to spill. 

(ii) Losses due to less oil: 0.28 MMT 
production (aprox.) 

(iii) Loss due to less 

(a) LPG Production 8761 Tonnes 

(b)NGL Production 3174 Tonnes 

(c) condensate Receipt 5065 Tonnes 

(d) Gas sales 58 MMSCM 

According to ONGC , losses at (ii) and 
(i) above can be recovered in due course. 

ld) ONGC have arranged an external 
technical audit of all major oil and gas sub-
manne pipeline and are conducting risk 
analysis studies in respect of offshore instal-
lations. The recommendations of the En-
qUiry Committee, set up after the incident, 
are also being examined for taking long term 
remedial measures 

SHRI SANAT KUMAR MANDAL: Mr. 
Speaker, I would like to know from the hon. 
Minister, how Adequate Disaster Manage-
ment and its assessment plan resulted in the 
oil leakage at Bombay High north platform 
gushing million tonnes of crude oil into Ara-
bian Sea. 

CAT. SATISH KUMAR SHARMA: If I 
understand the hon. Member's question 

correctly disaster plan refers to the environ-
mental aspect besides the loss which was 
incurred because oi the rupture in the pipe 
riser in the Bombay High . 

I would like to inform the han. Member 
that on that scroe the role played by not only 
the ONGC but other agencies like Coast 
Guard, etc.to taken immediate and effective 
action to contain the spill to protect the 
environment is laudable. 

In fact, in my press conference I praised 
it that within no time they managed to c0n-
tain the spill. If the han member have gone 
through the newspaper or whatever is re-
ported on this score, I can assure that we are 
likely to have an environmental committee. 
We have an off-shore security committee 
and we are also considering formation of ah 
environmental committee where various 
agencies including Environmental Ministry 
will have their representation. 

SHRI SANAT KUMAR MANDAL : My 
secol)d supplementary is whether the En-
quiry Committee has blamed external corro-
sion at the splash zone on the riser pipe line 
for rupture and fixed responsibility forfailure 
to detect corrosion on the operation busi-
ness group of the Oil and Natural Gas 
Commission. If so what action has been 
taken by the Government for such neglect? 

CAPT. SATISH KUMAR SHARMA: In 
the spite of the checks which were recom-
mended to be carned out and were carried 
out to check from time to time the corrosion 
has taken place in these risers which is not 
a normal flow pipe but a segment of the flow 
pipe which goes out of the sea and connects 
to the process platform. It is a very vulner-
ablearea.lnspiteofthedetection, where the 
recommended checks were carried out, they 
did not find about any corrosion. But I agree 
with the han. Member. Of course, corrosion 
took place and the rupture took place. I had 
ordered not only an in-house inquiry to 
review the procedures which the ONGC 
have to absolutely carry out, but also I had 
ordered an external technical; audit. We 
had appointed a very renowned company 
called DNV from Norway to carry out the 
external audit to see how we can Improve 
the procedures and also to see that there is 
no repetition of this kind. Their report ·IS 
awaited. It will be with us by November 
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[Translation} 

SHRI HARI KISHORE SINGH : Mr. 
Speaker, Sir, it is a fact that salty water 
corrodes the metal. Then why did the 
Government not take measures to prevent 
corrosion leading to leakage in pipe line? 
The hon. Minister may please tell us as to 
what measures were taken to prevent the 
loss caused by corrosion and wbether it is 
fact that efforts are being made through the 
enquiry committee to cover up the internal 
lapses. 

[Engltsh} 

CAPT SATISH KUMAR SHARMA: Sir, 
I can only assure the hon. Member that 
there is no question of any cover -up. As I 
have mentioned earlier, riser is that vulner-
able section, which moves out of the sea. 
This incident took place, this rupture took 
place about three feet above the sea level, 
which is called a splash zone. On the one 
hand, we have hot oil which is flowing from 
the processing platform. Similar operation 
is being undertaken not only in India but also 
in other countries. And specifically gulf of 
Mexico, North Sea as a whole have similar 
problems. We have also had in the past 
cases of 17 risers, which were found to be 
defective and we had to change them. The 
point is that we have to have our own in-
house systems and procedures, which en-
sure that we do not come across such 
InCidents in future. For that, steps have 
been taken. 

WRITTEN ANSWERS TO QUESTIONS 

fEllglish] 

PetrollDiesel Retail Outlets and LPG 
Agencies 

'66. SHRIG.M.C BALAYOGI : Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government have for-
mulated any scheme to allot petrol/diesel 
retail oOtiets and LPG agencies to SC/ST 
unemployed youths; 

Ib) If so, he details thereof; and 

(c) the financial assistance proposed to 
Ilf~ given to them by the Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR 
SHARMA): (a) and (b). 25% of dealers 
ships/distributorships of petroleum prod-
ucts to be awarded through the Oil Selection 
Boards are reserveIJ for persons belonging 
to SC/ST category. There is however, no 
specific scheme exclusively for unemployed 
SC/STyouths. They can also apply against 
the dealerships advertised for SC/ST cat-
egory and also those under 'Open' cat-
egory, subject to the eligibility criteria. 

(c) w.e.!. 1.4.1992 , Govemment have 
introduced a scheme of financial assistance 
for SC/ST allottees of dealerships/distribu-
torships. Underthisscheme, SC/STaliottees 
are provide with necessary infrastructure by 
the Oil Company including land, office and 
godwon for putting up the dealerships/dis-
tributorships. They are also provided with 
working capital loan at a low rate of interests. 
The loan with interest thereon is required to 
be repaid in 100 equal monthly instalments. 

[Translation} 

Import of Crude Oil 

'67. SHRI SANT RAM SINGLA: 
SHRI MOHAN SINGH (DEORIA): 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Government have al-
lowed a number of private companies to 
import crude oil from Arab countries. 

(b) if so, the details thereof; 

(c) the terms and conditions of the new 
policy; 

(d) the impact of the new policy on the 
market price of petroleum products: 

(e) whether these companies would 
supply LPG gas 10 all parts of the country; 
and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (CAPTAIN SATISH KUMAR 
SHARMA ): (a) No, Sir. 
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v) 
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Improvement In the availablhty 
and ullhsatlon of equipment by 
providing necesary workshop 
support, Improved management 
of spare parts etc 

(b) to (d) Do not anse 

(e) and (f) As a result of hberalisatlon 
the Import of LPG has since been decanahsed 
and the Interested entrepreneurs are free to 
Import and market this producllon In the 
country under the Parallel marketing 
Scheme 

fEngltshj 

Labour Productivity in coal Mines 

'68 SHRI PRAKASH V PATIL 
Will the MInister of COAL be pleased to 
state 

(a) whether the Coal India Limited has 
formulated a time bound programme for 
IClbour productiVity In underground mines 
'1nd 

Ib) If so the main features of thiS programme? 

THE MINISTER OF ST ATE OF THE MINIS-
TRY OF COAL (SHRI AJIT KUMAR PANJA) 
(a) and (b) Yes Sir Coallndla limited have 
prepared a time bound plan of action for Improv-
Ing productiVity In underground mines through 
Implementation of measures like -

I) Mechnlsalionof Board and Pdlar 
workings by IntroductJon of Load 
Haul Dumpers and Side DIS-
charge Loaders 

II) 

III) 

IV) 

ImprOVing performance of pow-
ered support longwall equipment 
by proViding necessary Inputs 
as well as system Improvement 

Improved m:lnpower planning 
including redeployment as well 
as redUCing surplus manpower 
through Voluntary Relirement 
Scheme already In vogue 

Introduclion of all men all jobs 
concept whereverfeaslble 

VI) 

VII) 

VIII) 

Improvement 1m working condI-
tions by prOViding better venlila-
tlon betterhghtlngandlmproved 
commUnication system In un-
derground mmes 

Improvement In power supply 
particularly In the coal mines of 
eastem region 

Improvement of commUnication 
between managers, SUperviSOrs 
and workers through regular JOInt 
Consultative Commrttees oper-
ating In dufferent coal compa-
nies 

Gas From Oman 

'69 SHRI CHANDRA JEET YADAV 
SHRI KASHIRAMRANA 

Will tt1C ;,1 'c,' ~jf- TROLEUM AND 
NATURAL GAS be pleased to state 

(a) whethel the Government have signed 
an agreement with the Government of Oman for 
laying a pipeline to bnng gas from Oman be-
Sides the two JOint ventures for setting up refln-
enes With eqUity partiCipation 

(b) If so the eslimated Investment Involved 
In the project and 

(c) the term and conditions of the agree-
ment? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT SATISHKUMARSHARMA) (a) Yes 
Sir 

(b) and (c The project for laytnq a pipeline 
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to bring gas is still at a conceptual stage, and no 
terms and conditions or estimates of project 
cost have been worked out. In so far as the 
refinerisesareconcemed, BPCUHPCLandthe 
Oman Oil Companywin have an equity stake of 
26% each, tile the remaining 48% of the equity 
will be offered to the public. 

[T rans/ation] 

Cholera and Gastroenteritis in Delhi 

4tm. SHRI PANKAJ CHOWDHRY: 
SHRI CHHITUBHAI GAMIT: 

Win the Ministerof HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whethertherewas recenttyan outbreak 

Cholera Cases 

May 126 

June 120 

July 
(upto22nd) 

79 

(d) The remedial steps laken by the Gov-
ernment of nallOnal Capital Tentory of Deihl to 
prevent such outbreaks are: 

1. 

2. 

3 

4 

5. 

Surveillance and momtonng. 

Supply of safe dnnklng water. 

Safe disposal of human excreta, 
gamage, refuse etc. 

Promotion of Oral Rehydration 
Therappy. 

Strengthening of Health Education 
measures. 

of cholera and gastroentelitis in several parts of 
Delhi; 

(b) if so, the number of cases reported in 
Delhi during the last two months; 

(c) the number of deaths due to these 
diseases; and 

(d) the rernedialsteps taken by the Govem-
ment in this regard? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a) to (c): According to the report of the Govt. of 
the National capililT erntory of Delhi, the num-
ber of Cholera and Gastrodenterit IS cases and 
deaths in Deihl during MaytoJauly (upto. 22nd), 
1993 are as flows:-

Gastroenteritis 
Cases Deaths 

10.109 

7,884 

4,977 

71. 

3 

2 

Import of Gas 

DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI MANJA Y LAL: 

Wiff the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whetherthe Government have any pro-
posalto import gas from Middle Eastcountries; 

(b) if so, the details thereof; 

(c) whether a panel experts has been con-
stituted In thiS regard; 
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(d) whether the panel has submitted its Narmada Bachao Andolan, a Group wil; be, 
report; constituted to continue discussions on various 

issues related with the prQject. 
(e) if so, the details thereof; and 

(f) if not, the time by which the ;eport is 
likely to be submitted? 

THE MINISTER OF STATE OFTHE MIN-
ISTRYOF PETROLEUM AND NATURALGAS 
(CAPT.SATISHKUMARSHARMAt(a) Yes, 
Sir. 

(b) The prOJect is still at a conceptual stage 
and the details have been worked out. 

(c) Yes, Sir. 

(d) NO,SIr. 

(e) Doesnotanse. 

(f) The report ef the Expert Groups IS 
expected shortly 

[Engllshl 

Narmada Project 

·'1t72 SHRIANANDRATNAMAURYA: 
SHRI RAMESHWAR PATIDAR: 

Will the Mlnlsterof WATER RESOURCES 
bo pleased to state: 

(a) whether any concluSIon has been anved 
rtl dunnglhetalks held between the Govemment 
and the representatIVes of the Narmada Bachao 
Andolan forthe review of Narmada prOJect and 
resettlement of the families uprooted; and 

(b) if so, the details thereof? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN 
SHUKLA) (a) and (b) DiSCUSSions took place 
between the Govemment and Narmada Sachao 
Andolan representatives on 29th and 30th June, 
1993 on all relevant Issues regarding Narmada 
ProJect., In the light of diSCUSSions held by the 
Government With the representatives of the 

Eradication of Leprosy 

~'73. SHRI TARA CHAND 
KHANDELWAL: 

SHRI G. DEVARA YA NAIK: 

WilltheMinisterof HEALTH AND FAMILY 
WELFARE be pleased to state: 

fa) whethertheWor1d bank has sanctioned 
$85 million to India fortheeradication of leprosy 
from the country; 

(b) if so, the details thereof; 

(c) whether the Government have drawn 
any action plan of the eradication of leprosy by 
2oooAD.; and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a)to(d) TheWor1dbankhasapprovedassls-
tance of 85 million dollars forthe expansion and 
strengthening of national Leprosy Eradication 
Programme. The assistance would be utilized 
for extension of multi drug thereapy In 66 el)-
demic districts, 77 moderately endemic dls-
tncts & the isolated endemic pockets in the 
remaining dlstncts as also for disability and 
ulcer care management, health education an d 
manpower development. the project alms to 
achieve elimination of leprosy by 2000 A.D., 
which would mean brinlng downthe prevalence 
rate to less than 1 per 1 0000 population. 

[T rans/at,on] 

Production of Coal 

·*74. SHRI RAJESH KUMAR; 
SHRIMATI SHEELA GAUTAM. 

Will the MInister of COAL be pleased to 
state: 

(a) whetherthe proauctJOn of coal has fallen 
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as against the target fixed dunng the last two 
years 

(b) It so the details thereof 

(c) the details of vanous grades ot coal 
Including lignite produced and consumed dur-
Ing the above penod and the current year so tar 
and 

I d) the total amount of receipt as against the 

total amount of expenditure Incurred on coal 
production dunng the said penod? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF (SHRI AJIT KuMAR PANJA) (a) 
NoSlr 

(b) Doesnolanse 

(c) and (d) A statement IS annexed 
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[English) 

Population Control 

~75. SHRI TEJ NARAYAN SINGH: 
SHRI SURAJBHANU SOLANKI: 

Will the Ministerof HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a)thecurrentpopulation growth rateotthe 
country StatelUT -wise; 

(b) the details ofthe incentives anddisin-

s. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

a 

9. 

10. 

11. 

12. 

13. 

StatelUnion 
Tenitory 

(1) 

INDIA 
STATESlUTs 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

J&K 

Kamataka 

. Kerala 

Madhya Pradesh 

Maharashtra 

centives finalised to promote the small family 
norms; and 

(c) thestepstakenlproposedto betaken by 
the Govemmenttocontrol the growing popula. 
tion ofthe country? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(aYto(c): The Ann,ualexponentialgrowth rateot 
population during -mB1-91 StatelU. T .. wise is as 
given beIow:-

AnnuaJexponentiai 
growthrate(%) 1981-91 

(2) 

2.14 

2.17 

3.14 

2.17 

2.11 

1.49 

1.92 

2.42 

1.89 

2.54 

1.90 

1.34 

2.38 

2.29 
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S StatellJrnon Annual exponential 
No Terntory growthrate(%) 1981-91 

(1 ) (2) 

14 Matntpur 257 

15 Meghalaya 284 

16 Mtzoram 334 

17 NagaIand 445 

18 Onssa 183 

19 Punjab 189 

20 Rajasthan 250 

21 Stkklm 251 

22 Tamil Nadu 143 

23 UltarPradesh 227 

24 Tnpura 295 

25 West Bengal 221 

26 A&Nlslands 397 

27 Chandlgarh 352 

28 D&NHaveh 289 

29 Daman&Dlu 252 

30 Deihl 415 

31 Lakshadweep 251 

32 PondlCherry 290 

The extksttngIncenbVes anddlsolneenwes a special Increment In the form of pe1SOnal 
to govememnyt employees of Public Sector paynotto be absorbed In future ,ncreasesofpay 
UndertakJngshavtng30rless numberofchlldem reducing of haH percent of the rate of Interest of 
are house bUilding advance Special casual leave 
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uptoseven days in respect of male t;mployees 
and upto fourteen ~ys in respect of female 
employees; and no Matemalleaveforthebirth 
of third or subsequent child. 

In addition, for general public, compensa-
tion tor loss of wages for Sterilisation /IUD 
insertion is given to the acceptors by the Gov-
ernment of India, at the rate of As.200/-per 
tubectomy, Rs.180/-pervasectomyandAs.121 
• for IUD insertion in each case. Out of this, 
RS.100/- for Sterilisation~nd As.9/- for IUD 
Insertion directly goes to the acceptors. 

Steps taken by the Govemmentto control 
the growing population of the country are: 
strengthening mother and child health careser-
vices, improving the quality and outreach of 
family welfare services with special focus on 
demographically weak districts, promotion of 
spacingmethodsamongtheyoungeragecouples 
for increase in the couple protection rate and 
provision of information, education andcommu-
nicatlon for promoting awareness. 

Bangladeshi Immigrants 

~6. SHRI PRABHU DAYAL 
KATHERIA: 

PROF. RASA SINGH RAWAT: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the estimated number of illegal 
Bangladeshi immigrants living in India at 
Present, State-Wise; . 

(b) the numberof such immigrants residing 
in Delhi; 

(c) the number of Bangladeshis who man-
aged to infiltrate into India during 1992 and 1993 
so far; 

(d) the measures takenlbeing taken for 
their early deportation; 

(e) whether there is any proposal to seek 
the help ofothercountries forthis purpoSe; 

(f) whether any talks with the Government 
of Bangladesh have been held on this issue 
recently; and 

(g) if SO, theoutcorne thereof? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B.CHAVAN):(a)to (g): It is difficult to 
estimatethenumberof Bangla~immigrants 
illegally living in India as they enter surrepti-
tiously and are able to mingle easily with the 
local population because of ethnic-lingual simi-
larities. Assuch, a firm estimateoftheirnumber 
either in Delhi orin other States is not available. 
There are standing instructions to the State 
Governments and union Territory Administra-
tions'o detect and deport such illegal immi-
grants back to Bangladesh. Besides, 
vasriousmeasures including strengthening of 
the Prevention of Infiltration of Foreigners (PIF) 
and Mobile Task Force (MIP) Schemes, issue 
of Identity Cardstopeople residing intheborder 
areas etc have also been takenlare being taken 
to detect and deport them. The issue was dis-
cusseclduringthe meetingbetween our Extemal 
Affairs Minister an d his Bangladeshi counter-
part in Dhaka in April, 1993. It was agreed to 
resolve the problem through bilateral discus-
sions. 

Communal Riots 

.". SHRI E. AHAMED: 
SHRI MUMTAZANSARI: 

Will the Minister of HOME AFFAIRS be 
pleasedtostate: 

(a)thedetailsofcommunalnotswhichtook 
place during April to June 1993. StatelUT -wise; 

(b) the number of persons killed, injured 
and loss of property therein; 

'(c) whether any enquiry has been ordered 
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to go Into the causes ofthese nots 

(d) If so the details thereof and 

(e) the steps taken to curb such Incidents 
In future? 

THE MINISTER OF HOME AFFAIRS 
(SHRIS 8 CHAVAN) (a) According to the In 

formation made available by the State Govern-
ments communal nots/dlsturbances took place 
In Manlpur Karnataka GUlarat Maharashtra 
and Tamil Nadu dUring the penod April toJune 
1993 

(b) Details regarding number of persons 
killed Inlured and loss of property are Indicated 
below 

Name of the State No ofpelSons Loss of property 
KIlled 

Mampur 100 

2 Kamataka 10 

3 GUlarat 5 

4 Maharashtra 

5 Tamllnadu 

(C) and (d) The Government of Mampur 
has appointed Commission of Enquiry headed 
byShriD M Sen,aretlredJudgeoftheGauhat 
HlghCourt on 19th June 1993 Thetermsof 
reference ofthe Commission are as follows -

(I) to enqUire Into the causes and circum-
stances leadlngto the InCidents on 3 5 1993 

(II) to ascertain the persons/parties re 
sponslble forthe InCidents of killing of Innocent 
persons and destrucllon of properties 

(III) to lind out Iftherewas any defiCiency In 

the arrangements made for handling the situa-
tion by the authontyconcemed andto fiX respon-
Sibility and 

(IV) to recommend corrective measures 
and remedies to prevent recUi rence of such 
lt1cldents In furture 

(e) Anumoerofstepsr 11<enby 
the State Govemments to curb SLlch InCidents In 

Injured (Rs mlakhs) 

150 104 dwelling houses 
damaged 

150 46024 

40 2585 

16 407 

9 375 

future These include formallon of peace Com-
mittees Issue of sUitable gUidelines to field 
officers sanction of additional staff and eqUip 
menlto the police forces strengthening of Intel 
ligence unearthing of illicltwedpons and explo-
sive matenals etc 

~78 

Mandai Commission Report 

SHRI CHITTA BASU 
SHRIINDRAJIT GUPTA 

Will the MInister of WELFAREbepJeased 
to state 

( a) whether the Government have since 
examined the Implications 01 the Supreme Court 
Judgement of November 16 1992 regarding the 
Implementation of Mandai CommiSSion Report 

(b) If so the details thereof and 

(C) the setps taken / proposed to be taken 
In thiS regard? 
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THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) (a) to (c) The maJoraty 
Judgement delivered by Jeevan Reddy J dealt 
with the validity ofthe office memoranda dated 
13 8 90 and 25 9 91 Issued by the Deptt of 
Personnel & Training which contained 
government sdeclslons Inter alia In regard to 
reservation of vacancies In CIVil services and 
posts under the Government of India forthe other 
backward classes based on the recommenda-
tions contained In the Mandai Commission 
Report It did not deal With the validity of the 
Mandai Commission Report as a whole 

2 Government have conSidered the Irnpli-
cations of the Supreme Court Judgement In 

reqara to reservations forthe backward class of 
citizens under article 16( 4) and have taken the 
followlnq steps so far In this regard -

(I) The Nalional commission for Backward 
Classes Act 93 has been enacted prOViding for 
constitution of a permanent body which would 
examine requests for InclUSion and hear com-
plaints of over InclUSion and under InclUSion of 
castes on the over InclUSion and under InclUSion 
of castes In the lists of other backward class of 
cItizens and tender advice to the government 

(II) government had constituted an Expert 
Committee to recommend the bases for exclud-
Ing the SOCially advance persons/sections 
(creamy layer ) from OtherbackwardClasses 
The report of the Expert Committee has been 
accepted and tabled In the Parliament Amend-
rnent to the OM of 13 8 90 IS under conSider-
ations 

as well as other backward classes These are -

(a) reservation In promotions 

(b) Ceiling of 50% on reservations, 

(c) Carry forward of vacancies 

(d) ExclUSion of certain Categones of postsl 
services from the purview of reservation 

3 Government would take a view on the 
Issues anslng out of the Judgement haVing re-
gard to Its constitutional obligations towards the 
advancement of backward class of citizens 
speclallytheSCs/STs Inthemeanwhlle the 
State Governemnts UT Admlnlstrallohs have 
been advised that there Will be no Immediate 
disturbance ofthe present dispensallon regard-
Ing reservation In promotions for SCs/Sts 

[Translation] 

Coal PrOjects 

lS5-"79 SHRI JANARDAN MISRA Will the 
MInister of COAL be pleased to state 

(a) whetherthe World Bank IS consldenng 
to stop ItS aid to the en90"'9 four coal projects In 

thecountrydueto non-completlOn of coal projects 
Intlme 

(b) If so the names of such projects which 
could not be completed Insplte of getting aid from 
the World bank 

lC) whether the Government proposE' to 
(1\1) The Expert Committee had also been taKe concrete steps to complete these prolects 

commlsslonedto ptepale a \ISt olthecastes and \l\ time 
communities to be Included In the list of OBCs 
for the purpose 01 Implementing the OM 01 (d) Iiso thedetallsthereol and 
13 8 90 The report has been received and IS 
under consideration (e) If not the reasons theretol') 

(IV) The maJonty Judgement has Implica- THE MINISTER OF STATE OFTHE II.1IN 
tlonslnrespectofcertalnaspectsofreservatlon ISTRY OF (SHRI AJIT KUMAR PANJA) j 

In regard to scheduled casts/scheduledtnbes No Sir 
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(b) Does notarise. 
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(c) to (e). The four coal mining projects 
which were taken up for implementation with 
World bank assistance are as follows:-

i) Dudhichua Opencast Project, Northem 
Coalifields Ltd. 

ii) Block-II Opencast Project, Bharat Cok-
mgCoalLtd. 

iii) Sonepur Bazari Opencast Project, 
Eastern Coalfields Ltd. 

iv) Gevra Opencast project, South Eastem 
Coalfields Ltd. 

Ofthe above, Dudhichua opencastproject, 
Block-II opencast Project and Gevra opencast 
project have been completed. 

Sonepur Bazari opencast project had suf-
fered Initially due to land acqUisition/rehabilita-
tion probJems. However, these problems have 
been overcome now and development activities 
have already been undertaken. 

[English) 

Autonomous Hill Development 
Council 

~80. SHRJ MANDAN LAL KHURANA: WiH 
the Mlnisterof HOME AFFAIRS be pleased to 
state: 

(a) the progress made in setting up of an 
Autonomous Hill Development Council for Leh 
and Kargll districts of ladakh; 

(b) whether any talks have been held in this 
I cgard recently; and 

(c) If so. the outcome thereof? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B.CHAVAN): (a)to (c): The Issue of 

setting up suitable institutional arrangements to 
meettheaspirationsandproblemsoftflepeople 
of to remote border region of Ladakh has been 
under consideration. A series of official level 
talks were held with the representatives of the 
region in 1992. In the last meeting held in Delhi 
in November 1992, issues requiring further 

. discussion between the State Govt. and repre-
sentativesofthe region had been Identified. Two 
rounds of discussions have since been held 
between them and a note has been received 
from the State Govt. Further discussions are 
proposed to be held at the Govt. of India level. 

LPG for Food Processing Industries 

691. DR.K.D.JESWANI: Will the Minister 
of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Government are providing 
LPG forthe food processing industries; 

(b) if so, the norms laid down for such 
policy; and 

(c) the number of such units sanctioned 
LPG in GUJarat? 

THE MINISTER OF STATE OFTHE MIN-
ISTRYOFPETROLEUMAND NATURAL GAS 
(CAPT SATISH KUMAR SHARMA): (a) and 
(b). LPG is released to Industrial Units including 
Food Processing Industnes on groundsoftech-
nlcal essentiality certified and recommended 
by DGTD in the case of large industries and by 
the State Level Committee for Small Scale 
Industries. 

(c); One. 

Supply of Standardised Tested Blood 

692. SHRI C.K.KUPPUSWAMY: Will the 
Ministerof HEALTHANDFAMILYWELFARE 
be pleased to state: 

(a) whether the Government propose to 
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launch a major programme to make available 
standardised tested blood at the Govemment 
hospitals in view of the increasing number of 
AIDS oases; and 

(b) if so, the details t~ereof? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKA RANAND): 
(a) and (b): TheGovemment have already taken 
up in hand a comprehensive programme to 
ensure that only infection-free blood is used for • 
transfusion purposes. Testing of blood against 
four blood-transmissible infections viz., Ma--
laria. syphillis, Hepatitis-B and HIV have now 
been made compulsory. 180HIVtestingcentres 
have been establish all overthe country. Unk-
age have been established with all the Govem-
ment private and Voluntary blood banks. Rapid 
testing kits are provided for district level blood 
banks handling small quantities of blood. More-
over. regulatory mechanism has been tightened 
to improved enforcement of the relevant laws. 

Indo-US Bio-Medical Research 
Programmes 

693. SHRI MANORANJAN BH.4KT A: Will 
the Minister of HEALTH AND FAMILYWEL-
FARE be pleased to state: 

(a)whetherthe National Institute of Health 
(NIH) and the American Association of physi-
cians from-India have formalised their agree-
menttocreateapartnership to promote Indo-US 
Bio-Medical Research Programmes; 

(b) if so, whetherthe agreement envisages 
a jOint programme to encourage bio-medical 
and behavioral research collaboration between 
the U.S. and Indian bio-medical research Insti-
tutions; and 

(c) if so, the details thereof?' 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a) to (c): It is learnt that such a proposal was 

discussed intheAnnual Meeting of the Associa-
tion but Government has received no further 
information in this regard. 

AntiCipatory Bail Racket 

694. SHRI RAJNATH SONKAR SHASTRI: 
Will the Ministerof HOME AFFAIRS be pleased 
to state: 

(a) whether a racket in antICipatory bails in 
cases of violation of the Essential Commodities 
Act and the Electr.icity Act has come to IIghtas 
reported in the 'Indian Express' dated May 4, 
1993; 

(b) if so, the details thereof; and. 

(c) the measures being taken to check such 
cases? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI 
P.M.SAYEED)(a): The Delhi Police has re-
ported that no such case has come to its notice. 

(b); Does notarise. 

(c): Necessary vigilance IS beIng exer-
cised. 

[Transla#on) 

Assistance for Irrigation Projects in 
M.P. 

695. SHRI KHELAN RAM JANGDE: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a)whetherthere has been delay incornple-
tion of a number of major and medium irrigation 
projects in Madhya Pradesh resulting in cost 
and time overruns; 

(b) if so, the details of such projects; 

(c) the details of the special assistance 
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proposed to be providedtoexpeditethecomple-
tlon ofthese projects during the Eighth Five Year 
Plan: 

(d) whether the Government of Madhya 
Pradesh has sent any proposal in this regard; 
and 

(e) if so. the details thereof and the deCision 
taken thereon? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI 
P.K.THUNGON):(a) and (b): Majomngation 
projects are generally scheduled for completion 
within a penod of 10-15 years and medium 
Irrigation projects are scheduled for completion 
within a penod of 5 years. On this bais. 15 major 
Irrigation projects taken up by the State Govern-
ment priorto 1978-79 and 32 medium irngatlon 
projects taken up priorto VII Plan are considered 
to be behind scheduled 

(c) to (c): The Planning Commission has 
allocated RS.2656.24croresto Irrigallon sector 
m Madhya Pradesh during the VIII Plan. 

The Government of Madhya Pradesh has 
requested in manit 1993 additional funds tothe 
tune of Rs. 445 crores spread over during the 
period from march, 1993 to June. 1995. The 
proposal to provide special assistance to na-
tionally important Irrigation projects has not 
been included In the VIII Plan. Strategy of the VIII 
Plan lays emphasis on completion of on-going 
Irrigation projects. the State is requited to follow 
ngorouslythe projects. The state is reqUired to 
follow ngorously the project-wise outlays ear-
marked by the Planning CommiSSion to ensure 
their timely completion. 

I English] 

~du\teration 01 Essential Commodities 

196. SHRI RAMCHANDRA VEERAPPA: 

Will the Minister of HEALTH AND FAMILY 
WELF AR E be pleased to state: 

(a) whether adulteration of essential com-
modities is Wide spread in the country at present; 

(b) if so, the total number of cases of 
adulteration detected dunng 1991 and 1992; 

(c) whether the Government propose to 
undertake a review of the provision of the pre-
venllon of Food Adulterallon Act. 1954: and 

(d) Ifso. when? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a) and (b): As perthe Information received from 
the State/Union Territones. out of a total of 
1,15.554 samples of food articles examined 
during the year 1991: 12.841 samples were 
found to be adulterated/misbranded. Informa-
tion for 1992 has not yet been received from a 
member of State Governments/Union Territo-
ries. 

(c) and (d): ProvIsions of the Prevention of 
Food Adulteration Act. 1954 are reViewed by the 
Government from time to time. 

Rehabilitation of Vic~ims of Commu-
nalRiots 

697. SHRI SYED SHAHABUDDIN: Will 
the M,nisterof HOME AFFAIRS be pleased to 
state' 

(a) the details ofthe relief and rehabilitation 
measures undertaken by the Delhi Administra-
tion for the victims of the communal violence 
and alleged police atrocities in Seelampur area 
of Delhi in December 1992; 

(b) the number of claims, categorised ac-
cording to relief schemes. settled and pending 
on June 30, 1993: 

(c) whether the riot victims have been 
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agitating forthe fulfilment of their claims under norms are included In the Marketing Plans for 
the reliel and rehabilitation schemes; and opening 01 dealerships/distributorships. Selec-

tion for appoinmen of Retail Outlet dealerslLPG 
(d) if so, the details of the demands and the 

reaclion 01 the Governmentthereto? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI 
P.M.SAYEEO)(a): An Amount of RS.221acs 
has been disbursed as rehelto the next olthe kin 
01 the 11 persons who died In communal vio-
lence In seelampur area and an amount 01 Rs. 
41 05lacshasbeenpaidasex-graliareheftothe 
vlclims of communal nots also In seelampur 
area lor loss of the property. There was no 
atrocities by the police. 

(b); 224 claims were prelerred. Out otthese 
221 have been settled so far. 

(c) and (d): The Inlormatlon IS being col-
lected and will be laid on the Table ofthe House. 

I Trans/atlon] 

Allotment of LPG Agencies in Uttar 
Pradesh 

698. SHRI UOA Y PRATAP SINGH: Will 
the Mlnlsterof PETROLEUM ANO NATURAL 
GAS be pleased to state: 

(a) whether any requests had been re-
ceived for allotment of LPG agencies and petrol 
pumps In Uttar Pradesh: 

(b) lisa. thedetailsthereot; and 

(c) the action taken thereon? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PETROLEUMANO NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA)(a) to (c): 
Requests are received from time to lime from 
various parts 01 the country including Uttar 
Pradesh for setting up ami allotment 0\ Retail 
Outlet dealerships and LPGdistributerships. 
After survey. locations meeting the Industry 

distributors is made by Oil Selection Board 
through interview of persons applying against 
advertisements and meeting eligibility criteria. 
Selection process IS In progress. 

Cancellation of Petrol Pumps and 
LPG Agencies in Uttar Pradesh. 

699. SHRI ARJUN SINGH YAOAV: Will 
the Minlsterot PETROLEUM AND NATURAL 
GAS be pleased to state: 

I a) the details ofthe LPG gas agencies and 
the dlstribullonship of petrol-pumps cancelled 
in Uttar Pradesh dUring 1992-93; 

(b) the reasons lor such cancellalion; 

(c) whether any complaint of corruption is 
being received afterthe cancellation of dealership 
and distributorship: and 

(d) lisa. the action taken by the Govern-
ment In thiS regard? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PETROLEUM I\NDNI\TURALGI\S 
(CAPT SI\TISH KUMAR SHARMA): (a): The 
follOWing LPG Gas Agency and dealership of 
petrol pump In Uttar Pradesh have been termi-
nated during 1992-93:-

i) Mis. Padamral Gas & Enterpnses, Pilibhit 
(LPG Gas Agency) 

II) Mis. Goplnath & Brothers. Kanpur (Re-
tall Outlet). 

(b): The gas agency wasterminated on the 
charges of mal-practices which Included re-
lease of unauthOrised connections and release 
of reconnecbons againsttaketermination vouch-
ers.lhe retail Outlet dealership was canceled 
as the dealer claimed SKO/LDO dealership 
based on a forged appointment letter allegedly 
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issued in theirfavoor. 

(c); No, Sir. 

(d); Does not arise. 

[English] 

Eye Banks 

700. SHRI PAWAN KUMAR BANSAL: 
Will the Minister of HEALTH AND FAMILY 
WtlFARE be pleased to state: 

(a~the numberofeye-banksinthecountry; 

(b) the steps taken to strengthen the work-

ing of such banks; and 

(c) the number of comea transplantation 
cases undertaken in the country during each of 
the last three years? 

THE MINSTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a) Atpresentthere are 88 functional eye banks 
In the country. 

(b) Govemment provides financial assis-
tanceto Voluntaryorgarnsationsforstrengthen-
ing of eye bank facilities. 

(c) The reported Cases of Corneal trans-
plant are as under: 

Year 

19!XJ 

I) Eyes c;k>nated 7401 

Ii) Utilised 

Welfare of TodayTappers 

701. SHRISOBHANADREESWAAAAAO 
VADDE: Will the Minister of WELFARE be 
pleased to state: 

(a) whether the Government propose to 
Introduce any scheme for the protection and 
welfare ofT oddy Tappers; 

(b) If so, the details thereof; and 

(c) the assistance proposcd to be provided 
In thiS regard? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI)(a); Prohibition beinga State 
subject It is for the State Government to take 
actIOn relating to introduction of any scheme for 
the protectIOn and welfare of toddy tappers. 

(b) and (c): Does notarise. 

1991 1992 

8651 12519 

3969 4310 

Regional Institute of Unani Medicines 

702. SHRI ARJUN CHARAN SETHI: Will 
the Minister of HEALTHANDFAMILYWEL-
FARE be pleased to state: 

(a) the names of such Institutes having no 
permanentbuilclingofitsownforbelterfunction-
ing and services to the patients; 

(b) whether large number of class IV and III 
employees are serving on temporary roster in 
the reserved category; and 

(c) ifso, the steps taken by the Govemment 
to regulrise them? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a) All Regional Research institutes except 
Central Research,lnstitute, Hyderabadareftnc-
tioning in the building provided by the State 
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GovemmentslUniversities. 

(b) and (c) Information is being collected 
and will be laid on the table of the House. 

Decentralisation of Powers 

703. SHRI N.J. RATHVA: Will the Minister 
cl HOME AFFAIRS be pleased to state: 

(a) whether the Government propose to 
give more powers to States to curb terrorist and 
disruptive elements on view 01 the increasing 
demand for decentralisation olpowers; and 

(b) II so, the time by which the decision is 
likely to be taken in this regard? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI 
P.M.SAYEED) (a) and (b): Maintenance of 
public order IS a State Subject and therefore, 
curbing terronst and disruptive elements is 
primarily the responsibility oftha States. How-
ever, the Govemmentot Indahavebeenextend-
Ing aU possible assistance to the States in this 
regard. The Sarkaria Commission which had 
gone intothe entire gamUt of Centre-State Rela-
tionshassubmittedtheirrecommendationsand 
the same are under examination. 

Norplant 

704. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
HEALTH AND FAMIL YWELFAREbepieased 
to state: 

(a) whether Govemment have carried out 
pre-Introduction trials on "Norplanf' as a family 
planning/contraceptive method; 

(b) if so, the details thereof; 

(c) whether the available results have led 
to any provisional conclusions; and 

(d) if so, the details thereof? 

THEMINISTEROFHEALTHANDFAM-
ILYWELFARE(SHRIB.SHANKARANAND): 
(a) and (b): 1\ pre-introductory study with 
Norplant-II was carried out on 2213 women by 
Indian Council of Medical Research (ICMR) in 
1986 in 46 PostPartum Centres. Furtherenroll-
mentofthe study subjects was discontinued in 
1987 due to non-availability of one of the con-
stituentsrequiredforthe manufactureofNorplant-
II. The ICMR has now initiated a Phase-III clini-
caJtriaJinJune, 1993at 10Hurnan Reproducbon 
Research Centers at different medical colleges 
with Norplant-I which contains the same drug 
Levonorgestrel as NOrplant-II, uSing acafetaria 
approach. 

(c) and (d): The available national and 
international data reveal that both Norplant-I and 
II are effective safe and reversible contraceptive 
devices. 

(T ransiationj 

Demolition of Places of Worship in 
U.P. 

705. SHRI MRUTYUNJA YA NA YAKI : 
WiUtheMinisterof HOME AFFAI RS be pleased 
to refertothe reply given to Unstirred Question 
No. 5288 on April 8, 1993 regarding demolition 
of places of worship in U. P. and state; 

(a) whether the reqUisite information has 
Since been collected; 

(b) If so, the details thereof; and 

(c) if not. the reasons for delay In thiS 
regard? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEE D) (a): Yes. Sir. The Implementation 
Report for fulfilling assurance in respect of 
UnstirredQueslion No. 5288 fixed for answer on 
8.4.93 was sent to Ministry of Parliamentary 
Affairs on 7.7.93 for laying it on the Table ofthe 
House. 
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(b) According to the report received from 
the Govemment of Uttar Pradesh. 136 places of 
worship were demohshedldamaged Inthe State 
Including places of worship demollshed/dam-
agedln Ayodhya Repalrworkhad been taken up 
by the Administration with the local help and 
local Initiative 

(c) Does not anse 

[English) 

Botting Plant at Calicut 

706 SHRI MULLAPPALL Y 
RAMACHANDRAN Wlilthe Mlnlsterof PE-
TROLEUM AND NATURALGAS be pleased to 
state 

(a) whether any steps have been taken for 
setting up of the proposed LPG Gas Bottling 
Plant at Cahcut In Kerala. and 

(b) If so. the details with total allocation 
madef?rthepurpose? 

THEMINISTEROFSTATEOFTHEMIN-
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPTSATISH KUMAR SHARMA) (a) and (b) 
There IS no proposal at present 

(Trans/atlon] 

Irrigation Projects of Madhya 
Pradesh 

707 SHRI SHIVRAJ SINGH CHAUHAN 
WllitheM,nlsterof WATER RESOURCESbe 
pleased to state 

(a) the number of proposals of big and 
medium Imgatlon projects received by the Union 
Government from the Government of Madhya 
Pradesh dunng the last three years. 

(b) the number of projects out of them 
cleared by the Union Government 

(c) the reasons for not given clearance to 
the remaining projects. and 

(d) the time by which these are likely to be 
cleared? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINSTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI 
P K THUNGON).(a)to(c)Outof 11 majorand 
3 medium Irngatlon projects of Madhya Pradesh 
received In the Central Water Commission dur-
Ing the last 3 years. 3 major projects namely. 
Kolar Bargl DiverSion an dSlndh Phase-II havE" 
been dound acceptable by the AdVISOry Com-
mittee subjectto the state Govemment's obtain-
Ing clearances from the Ministry of EnViron-
ment & Forests. concurrence of the State FI-
nance Department etc On 3 major Projects 
namely. bansagar Unit-II. Omkereshwar Multl-
purpose and Arpa and 3 medium projects namely 
mahuar Sullapat and Upper Boda the State 
Government IS reqUired to sort out vanous 
technoeconomlc Issues and obtain clearances 
from the MInistry of EnVIronment & Forests and 
Ministry of Welfare The remaining 5 major 
projects namely. Lower GOI parbatl(Rensl, 
Singhpur Barrage Gopad mayar and Blna Com-
pels Phase-I have been sent back to the State for 
submission olthe modified proposals keep-Ing 
In view the observations of Central AppraiSing 
AgenCies 

(d) The clearance of the projects depends 
on how soon the state Government complies 
with the observations of Central WaterCommls-
slon and other Central AppraiSing agencies 

Offcial language Act 

708 SHRI GOVINADRAO NIKAM Will 
tne Minister of HOME AFFAIRS be pleased to 
state 

(a) whether any survey In regard to Imple-
mentatIOn of Official language Act 1963 has 
been conducted. 



77 Wntten Answer.s SRAVANA 7,1915 (SAKA) WnttenAnswer.s 78 

(b) If so, the details thereof, 

(c) the probl~ms being faced for Its Imple-
mentation, and 

(d) the steps proposed to be taken to Imple-
ment It speedlty? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI 
PM SAYEED) (a) No Sir 

(b) Doesnotanse 

(c) According to Section 3(3) of Official 
language Act 1963, the use both Hindi and 
English IS obligatory for some specified docu-
ments such as resolutions orders, nollflca-
tlons administrative reports documents to be 
laid before both the House of parliament etc 
There are a numberof problems In Irr:plement-
mg thiS Act the major on IS non-creatlon/non-
filling up of minimum of Hindi posts 

(d) InordertolmplementtheOLActexpe-
dltlously creatlonlfliling up of minimum number 
of Hindi posts as perthe norms prescnbed by the 
Department of Offlclallanguage IS necessary In 
orderto ensure the creation and fdllng upofthese 
posts adequate measures are being taken by 
vanous mlnlstnesJdepartments and their at-
tached!sub-ordlnate offices/undertakings etc 

(English] 

OrganisatIon of Lotteries In Deihl 

709 SHRI J CHOKKA RAO Will the 
Minister of HOME AFFAIRS be pleased to 
state 

(a) whether the Deihl police have Identified 
seve! 211 fraud Inthe organisation ot pnvate lotter-
Ies permitted by the Government of Andhra 
Pradesh InvolVing corores of rupees, 

(b) If so the names of orgamsatlons in-

volved In the said scam and 

• (c) the action taken by the Deihl Police In 

the matter? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI 
PM SAYEED) (a) Yes Sir 

(b) The follOWing flr'Tls are alleged to be 
Involved 

Mis popular Ventures and Capital 
Pvt Ltd Karaolbagh New Deihl 

2) MJs Deaf and Dumb Society 
Karkardooma New Deihl 

3) MiS Vlshakha Pattam Dlstt Cncket 
Sports ASSOCiation Clshakha 
Pattam(AP) 

4 M s Bharat Llottenes Regal bUild-
Ing New Deihl 

5 Mis Guru Nanak AgenCies karol 
bagh New Deihl 

(c) There cases InvolVing lottery frauds 
have been registered and three persons have 
been arrested so f arln these cases 

Coal Linkage Agreement 

710 DR ASIM BALA Will the MIniS-
ter of COAL be pleased to state 

\ a) whether there IS any proposal tOi 
coal linkage agreement between foreign com-
panies In the power sector and Coal India Lim-
Ited and 

(b) If so the details thereof? 

THE MINSTER OF ST ATE OF THE MIN-
ISTRYOF COAL (SHRI AJIT KUMAR PANJA) 
\a)and(b) Yes Sir Theforelgncompameswho 
are proposing to set up power stations In India 
are demanding legallv enlorceable coal supply 
agreements for their projects 
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Revision ofScholarshipsto ScsISts 

711. SHRI RAM KAPSE: Will the Minister 
of WELFARE be pleased to state: 

(a) whether the Government propose to 
increasetheamountofscholarshipsbeinggiven 
to Sc/sT students; and 

(b) if so, the details thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARM KESRI):'(a) and (b): A proposal to 
increase the rate of maintenance allowance 
undertheCentrailySponsored Scherneof Post-
Matric Scholarship for SC and ST students is 
under consideration , and the details are being 
finalised in consultation with the Planning Com-
mission. 

[T ranslaoon] 

Separat Body to Investigate Crimes 

712. SHRI RAM LAKHAN SINGHY ADAV: 
Win the MinlSterof HOME AFFAIRS be pleased 
to state: 

(a) whethertheGovernmentproposetoset 
~aseparatebodyto investigate inter-State and 
International cnmes; 

(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THEMINISTEROFSTATEINTHEMIN-

Amount in RS./akhs 

Year Allocation 

91-92 60.00 

92-93 88.00 

14.(1) 

ISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED) (a): No, Sir. 

(b): Does not arise. 

(c): There would be no distinct advantage 
increatingsucha separate body as itwould also 
be subject to thesameproblemsand difficuHies 
experienced in the present arrangement. . 

[Eng/ish] 

Western Koshi Canal Project 

713. SHRI BHOGENDRA JHA: Will the 
Ministerof WATER RESOURCES be pleased 
to state: 

(a) the total amount allocated by the Gov-
emmentforconstructlon of syphon across river 
kamla for Western Koshl canal In 1991-92, 
1992-93 and 1993-94 and the actual amount 
spentthereon; and 

(b) whether steps are being taken to make 
the Western Koshl Canal project a Centrally 
sponsored one? 

THE MINISTEP. OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI 
P.K.THUNGON): (a) Details of years - wise 
allocation offundsand expenditure incurred on 
Kamala syphon work, reported by the State 
Govemment is given below. 

Expenditure 

10.59 

18.50 

11.50 
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(b) According to present policy irrigation (a) whether the Govemment have ra-
projects are planned, investigated, funded and cently approved t~ proposal to set up.a Joint 
executedbytheStateGovemrnents.Thereisno Venture between the Engineer's India limited 
proposal to make Westem Kosi Canal a Cen- andtheAMEC Engineeringinternational,aUUK 
trally sponsored project. based Company; 

Review of Arrests Detentions cases 

714. SHRID. VENKATESWARARAO: 
SHRI BOLLA BULLI RAMAIAH: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government propose to 
review all arrests and detentions made in the 
country in connection with the communal nots 
which took place in December, 1992; 

(b) if so, whether the State Govemments 
and Union Territones have been askedtofumish 
arrests and detentions In their command; 

(c) if so, the details thereof; and 

(d) the action being taken to release the 
people who were arrested without any grounds? 

THE MINSTER of: STATE IN THE MIN-
ISTRY OF HOME AFFAIRS: (SHRI 
P.M.SAYEED):(a)to(d):AfewstatesandUTs. 
where major communal riots took place, have 
been requestedtofumish information regarding 
the number of persons arrestedldetalned In con-
nection with the communal riots which took 
place after after the demolition of the disputed 
structure at Ayodhya on 6th December, 1992. 
The State Govts are competenttoi review such 
cases and take deciSions on the merit of each 
case, forthe release of persons under arrest! 
detention. 

Joint Ve!'ture by Ell 

715. SHRI R. SUR ENDER REDDY: Will 
the Ministerof PETROLEUM AND NATURAL 
GAS be pleased to state: 

(b) ifsothedetails oftheJoint Venture; and 

(c) the financial implications of the Joint 
Venture? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAPT. SATISH KUMAR SHARMA) (a) 
Yes,Sir. 

(b) The joint venture company will be set 
up in UK and would undertake basic detailed 
engineering studies and services relating to 
procurement, inspection, construction, quality 
assurance, management of projects etc., mainly 
in the hydrocarbons sector in the countries 
specifically agreed to by the two promoters. 

(c) The paid up capital ofthecompanywill 
be & 20,000 (Pound Sterling Twenty thousand 
only). The equity participatlonpfthe Engineers 
India Ltd. and AMEC Engineeringlntemational, 
UK, will be 50% each. 

LPG Connections 
J 

716. PROF.K.V.THOMAS: 
SHRIMATI CHANDRA 

PRABHAURS: 
SHRI CHIRANJI SHARMA: 
SHRI KASHIRAM RANA: 

WilltheMlOlsterof PETROLEUM AND 
NATURAL GAS b6 pleased to state: 

(a) the number of applicatIons for LPG 
connections penellng ason July 1, 1993. state-
WISe; 

(b) the number of LPG connections pro-
vided from January 1993toJune, 1993; 
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(c) the steps taken to proVide LPG connec-
tions to all apphcants on the waiting hst, and 

(d) the number of LPG agencies proposed 
to be opened In the next three years, State-
WISe? 

THE MINISTER OF STATE OFTHE MIN-
ISTRYOF PETROLEUM AND NATURAL GAS 
(CAPT SATISH KUMAR SHARMA) (a) and 

(b) A statement IS attached 

(c) plans have been drawn to Increase 
enrollment of new dustomers by augmenting 
IQdlgenous production and Import of LPG 

(d) Government have approved the LPG 
Marketing Plan 1992-94contalnlng proposals to 
set 575 LPG distributorships all overthe coun-
try 
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r T mnslatlon) 

Roods in Bihar 

717 SHRI SURYA NARAIN YADAV 
WdltheMIOIsterof WATER RESOURCES be 
pleased to state 

(a) whethertheGovemmenthavefoonu-
lated any scheme to control floods In northem 
Blhar,and 

(b) If so, the details thereof? 

THEMINSTEROFSTATEINTHEMIN-
ISTER OF URBAN DEVELOPMENT AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI 
P K THUNGON) (a) and (b) Comprehensive 
plan tor Flood rnanagementcovenng short term 
and long term measures for all the nvers caus-
IngfloodsroNorthBlharhavebeenprepared In 
addition a scheme for flood proofing In North 
Bihar costing about Rs 230 crores have also 
beenfonnulated These have been sentto State 
GovemmentforformulatmglndMduaJ schemes 
aftercarryrng out detailed ground surveys 

BanonlssueofD.B.C. 

718 SHRI GOVINDA CHANDRA 
MUNDA Will the Mlnrster of PETROLEUM 
AND NATURAL GAS be pleased to state 

(a)whetherthelnWmOrICorporatlOnhas 
Imposed a ban on ISSUing double bottleconnec-
honeD B Cltortsconsumers, 

(b) If so, the reasons therefor, and 

(c) the steps proposed to be taken by the 
Government to 11ft the bar and to proVide thiS 
tacllrtyto the consumers? 

THE MINISTER OF STATE OF THE 
MINISTER OF PETROLEUM AND NATURAL 
GAS(CAPT SATISHKUMARSHARMA)(a) 
No Sir 

(b)and(c) Donotanse 

Awards to Hindi Writers 

719 SHRICHINMAYANANDSWAMI 
Will the Mlnrster of HEALTH AND FAMILY 
WELFARE be pleased to state 

(a) whether the Government have Insti-
tuted any award for those who wnte books on 
public Health In Hindi 

(b)lfso, thenumberotsuchwntersaw~ 
dunngthe lastthree years, and 

(c) the steps taken to encourage these 
wnters? 

THE MINISTER FOR HEALTH AND 
FAMIL Y WELFARE (SHRI B 
SHANKARANAND) (a) Yes,Slr 

(b) 14 

(c) The amount of award has been In· 

creased from Rs 5,0001- lor each book In 1984 
to Rs 15,0001- (1st pnze), Rs 10000/- (2nd 
Pnze)andRs 5,ooo/-(3rdpnze)In 1991-92 

(English! 

Homoeopathlc Medical Colleges 

720 SHRI CHET AN P S CHAUBAN Will 
the Minister 01 HEALTHANDFAMILYWEL-
FARE be pleased to state 

(a) whether the Homoeopathlc medical 
Colleges In Uttar Pradesh are faCing a great 
financial cnsls and are at the verge of closure, 

(b) Ilso, whether the Unron Government 
propose to provldeflnancral assistance to these 
colleges, and 

(c) the financial assistance actually pro-
vldedto these colleges so lar? 
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VENKATESWARLU 
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THE MINSTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B SHANKARANAND) 
(a) no such report has been received from the 
Govt of Uttar Pradesh 

(b) and (c) Does not arise 

[ TranslatIon] 

Plan for Flood 

721 SHRI KESHRI LAL 
SHRIMATI SAROJ DUBEY 

Will the Minister of WATER RE-
SOURCES be pleased to state 

(a) whether the Government propose to 
formulate a permanent substantive plan keep-
Ing In view 01 the havoc created by Ilood In the 
country 

(b) Ilso, the details thereof and -

(c) II not the reasons therefor? 

THEMINSTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P K 
THUNGON) (a)to(c) A total area 01 400 lakh 
hectares IS flood prone Out 01 thiS 320lakh 
hectares only can be prOVided with reasonable 
jegree offloocl protection Upto march 1992, an 
Hea of 140 lakh hectares could be proVided 
)rotectlOn from Iloods oWing to financial con-
,tralnt, an outlay of Rs 1623 37 crores only 
ould be had In VIII Plan ThiS IS expected to 
)rovlde protection to an additional area of about 
o lakh hectares 

::ngllsh] 

Assistance forT .B. Control 

722 SHRIVIJAYNAVALPATIL 

Will th~ MInister of HEAL TH AND FAM-
ILYWELFAREbepleasedtostate 

(a) whetherthe Union Government have 
sought the assistance of World bank In effec-
tively-controlling the T B In the country 

(b) If so the details thereol 

(c) the response olthe world bank thereto 

(d) the T B cases reported In each State 
dUring 1992-93 

(e) the annual expenditure Involved for 
treatment of T B patients dUring the last two 
years and 

(f) the steps taken to make T B drugs 
adequately available In the country? 

THE MINISTER OF HEALTH AND FAM-
IL Y WELFARE (SHRI B SHANKARANAND) 
(a) to (c) Yes Sir A preliminary ProJeot 
highlighting the problem and suggesting strate-
gies to strengthen control of TuberculoSIs In the 
country has been discussed With the world bank 
MISSion and their response IS encouraging 

(d) The details of State-wise reported T B 
cases dunng 92-93 are given In the attached 
Statemenfl 

(e) The detallsof expenditure Incurred on 
natlonalT B Control Programmedunng 1991-
92 and 1992-93 are given In the attached State-
mentll 

(f) To ensure adequate supply of antl-TB 
drugs the budget allocation was Increasedfrom 
Rs 13 5OcrorestoRs 29croresln 1992-93and 
has been further enhanced to Rs 35 crores In 
1993-94 
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[T '811SI810 ~ 

FamHyWeIfare Programme 

723. SHRI DEVI BUXSINGH: 
SHRI HARIBHAI M. PATEL: 
SHRI SANTOSH KUMAR 

GANGWAR: 
SHRI SHIVRAJ SINGH 

CHAUHAN: 

WiUtheMinisterofHEALTHANDFAM-
IL YWELFARE be pleased to state: 

(a) the amount allocated by the Union 
Government to each State/union Territory for 
the Implementation of the Family Welfare 
Programme during 1993-94; 

(b) the amount spent under the said 
Programrneduring 1990-91. 1991-92and 1992-
93 StatelUnion Territory-wise; 

F.P.Method 1990-91 

Stenlisatlon 41.76 

IUD 5370 

C.C.usors 147.35 

C.P.usors 31.25 

• figures are proviSional 

(e): The reasons for shortfall in achieving 
targets. inter-alia. include low age offemales at 
marriage. low female literacy. women·sstatus. 
strong son preference. infant mortality and low 
contraceptfvesprevalence rate. 

(f); The steps taken are: stregthemng 

(c) whetherthe.targets fixed forthe said 
period have been achieved; 

(d) if so. the details thereof. StatelUnion 
Territory-wise; 

(e) if not. the reasons therefor; and 

(f) the steps being taken by the Govern-
mentto implement the Programme satisfacto-
rily? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a) A statement I is attached 

(b): A statement II is attached. 

(c) and (d): Performance In respect of 
different family planning methods at all India 
level during the years 1990-91. 1991-92 and 
1992-93 is as given below:-

(INLAKHS) 

1991-92 1992-93* 

40.90 42.42 

43.95 46.83 

138.73 149.10 

32.76 30.20 

motherandchdd heaHhcare services. improv-
ing the quality and outreach of family welfare 
services with focus on demographicallyweat 
districts. promotlOO of spacing methods among 
the younger age couples for increase in the 
couple protection rate prOVISion of information. 
education and communication for promoting 
awareness. 
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Ratio of Nurse to Patients MINISTRY OF COAL (SHRI AJIT KUMAR 

724 SHRIPHOOLCHANDVARMA Will 
the Minister of HEALTH AND FAMILYWEL-
FARE be pleased to state 

(a) whether the ratio between nurses and 
patients at Government hospitals In Madhya 
Pradesh IS low at present, 

(b) the ratio prescnbed for Government 
hospital and 

(c) the remedial measures taken by the 
Government In thiS regard? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B SHANKARANAND) 
(a)and(c) Informatlonlsbelngcollected 

(b) Noratloofnursestopatlentshasbeen 
evolved However the overall nurse bed ration 
vanes from 1 3 to 1 10 depending on the bed 
strength ofthsUnttS/hospltals 

[EnglIsh] 

Supply of Sub-standard Coal to 
Industries In GUJarat 

725 SHRI GABHAJI MANGAJI 
THAKORE Will the MInister of COAL be 
pleased to state 

(a) the quantum of coal supphed to the 
Ceramic Industries In GUlarat dunng the last 
three years 

(b) whether any complaints have been 
received regarding supply of sub-standard qual 
Ity of coal to these Industnes 

(c) If so the details thereof, and 

(d) the remedial steps being taken In thiS 
regard? 

THE MINISTER OF STATE OF THE 

PANJA) (a) Details of coal despatches to the 
Ceramic Industnes of Gttarat dunng the last 
three years are as follow, 

Year 

1990-91 

1991-92 

1992-93 
(Apnl-October) 

(In 'OOOtonnes) 

Total Despatches 

22841 

20317 

6900 

Supply of coal to non-core sector COn-
sumers gets affected due to pnonty In loading 
given to core sectors hke power cement, etc 
The level of satisfactIOn for CeramIC Industnes 
In GUJarat can be Improved If they agree to 
accept coal from diversified sources and also 
Increase lifting by road 

(b) and (c) Coal IS supply to the Ceramic 
Industnes 10 GUJarat from SECL and WCL 
sources Coal India Ltd has reported that no 
specific complaints have been received In the 
last 3 years regarding the supphes made from 
WCL sources For the supphes from SECL 
sources. specifiC complaints regarding quality 
for 5% of the supplies tothe CeramIC Units In the 
year 1990 and 0670 0 In the year 1991 were 
receive'" No complaints were however receIVed 
Inthey",. r 1992 

(d) The follOWing steps have taken to 
ensure quahty of coal supplies -

(I) Arrangements has been made for plCk-
109 of stones/extraneous matenal from coal at 
the time of loading and also from the wagons 

(II) An Acllon Plan for InstallatIOn of Feeder 
Breakers and Coal handhng Plants IS being 
Implemented to ensure quality of Coal 

(III) Slow moving picking belts are being 
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provided in Coal handling Plants for picking up 
of shale and stone pieces. 

(iv) In a~altothesestepsconsum­
ers are encouragedto supervise their loading at 
the loading point itseHto satisfy quality etc. 

(v) Bettersupervision isbeingensured at 
t~tirne ofloaclingto maintain the quality ofcoal 
and developing consciousness among work-
ers, Supervisors and executives engaged at 
raitway siding. 

(vi) Coal companies have also constl-
tutedCoai Consumers Councilsforredressal of 
consumers' grievances. Any complaints re-
garding quality of coal can be brought to this 
council in order to take immediate necessary 
action for redressing the grievances ofthe con-
sumers. 

Lotteries in Delhi 

726. SHRI VIJA Y KUMAR YADAV; Will 
the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether attention of the Govemment 
has been drawn to the manipulation, fraud and 
cheating being resorted to by the organisers of 
lotteries in Delhi; 

(b) if so, the details thereof; and 

(c) thestepstakenlbeingtaken to remedy 
the situation? 

THEM~ISTEROFSTATEINTHEMIN­

ISTRY OF. HOME AFFAIRS (SHRI P.M. 
SAYEED): (a): Yes, Sir. 

(b) : Delhi polICe has reported that eight 
cases of lottery frauds have been registered at 
different police stations In the capital. 

(c): The following remedial steps have 
been taken In thiS reg~rd: 

1 } Division and Beat Officers have been 
details to check such crimes in their respective 
Divisions and Beats. 

2) Public has been advised to purchase 
lottery tickets only from authorised dealers. 

3) on receipt of any information about 
forged lotteries, action is promptly taken under 
appropriate laws against the persons found in-
dulging in such crimes. 

[,rranslation] 

Welfare of Aged 

727. DR. G.L. KANAUJIA: Will the Minis-
terof WELFARE be pleased to state: 

(a) whetherthe Govemment haveformu-
lated any policy to take care ofthe aged 10 the 
country; 

(b) If so, the details thereof; and 

(c) the other measures adopted for the 
welfare of aged in the country? 

THE MINISTER OF WELFARE (SHRI 
SIT ARAM KESRI): (a) and (b): An Inter-Minls-
tenal Committee constituted by the Welfare 
llibnistry has prepared a Draft national Policy on 
the Welfare of the Aged. The Draft has been 
circulated to the State Govemmentslunion Ter-
ntory Administrations, Expert Bodies and non-
Governmental Organisations for comments. 
The Policy IS to be finalised after obtaining the 
various views. 

(c): The MinistryofWelfare is Implement-
109 the Scheme of Assistance to Voluntary 
Organisatlonsforprogrammefi relating to Aged. 
Underthe Scheme, grant-In-aid is given tO,the 
voluntary organisations for setting up Day Care 
Centres, Old Age Homes, etc. fortheweHare of 
theaged. 
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[English7 

Seizure of Arms and Explosives 

728. SHRI B.DEVARAJAN . 
SHRI ATAL BIHARI 

VAJPAYEE: 
SHRI SRAVAN KUMAR 

PATEL: 

Will the Minister of HOME AFFAIRS be 
pleased to refer to the reply given to 
Unstarred Question No. 6377 on April, 22 
,1993 regarding seizure of arms and explo-
sives and Stale: 

(a) whether the requisite information 
• has since been collected; 

(b) if so, the details thereof; and 

(c) if not, the reasons for delay in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIR$ (SHRI 
RAJESH PILOT): (a) to (c). Information 
,form most of the StatelUTs have been 
received and some of the States have yet to 
furnish the information. As soon as the 
same is received, will be laid on the Table of 
the House. 

Trade in Kidney 

729. SHRI RAM SINGH KASWAN: 
,Will the Minister of HEALTH AND FAMILY 
,WELFARE be pleased to state: 

(a) whether a flourshing trade in Kid-
neys is being run in Delhi; 

(b) if so, whether a committee was 
constituted to anquire into the illegal sale of 
human organs; 

'" (c) if so, the recommendations made by 
the committee in this regard; and 

(d) the steps taken by the Government 
to implement the recommendations? 

THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) There have been 
press reports of trade in kidneys in Delhi. 

(b) The Government of the national 
Capital Territory of Delhi constituted a com-
mittee. 

(c) The Committee has inter-alia rec-
ommended that proper consent in the pres-
ence of witnesses should be taken from the 
donor and the recipient of the organ and full 
implication of the operations should be ex-
plained to them; non-relatives should not be 
accepted as donors; government hospitals 
should provided organ transplant facility to 
the extent possible and all essential tests 
should be done in every case and proper 
records should be maintained. 

(d) The National Capital Territory of 
Delhi has Circulated guidelines to all hospi-
tals in Delhi stipulating that hospitals should 
not accept a donor till he has given his 
consent in writting in the presence of 
wintensses; doctors should exercise cau-
tion to see that the donor is willing and has 
full knowledge of the implications of such 
action and thatthe hospitals should keep full 
documentation of all transplant operations. 
Besides a comprehensive lagislative to regu-
late transplantation of organs-namely the 
Human Organs Transplantation Bill 93 has. 
already passed by the Rajya Sabha and is 
pending consideration in the Lok Sabha. 

World Development Report 

730. SHRI MOHAN RAWALE: 
DR. AMRIT LAL KAUDAS 

PATEL: 
SHRI K.M. MATHEW: 

Will the Minister of HEALTH AND FAM-
IL Y WELFARE be pleased to state: 

..(a) whether the World Development 
Report was released by the Wor1d Bank on 
the July 7,1993 in New Delhi; 

(b) the salient features of the report in the 
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matter of health in the country; 

(c) if so, the reacti6n ofthe Govemment 
thereto; and 

(d) the remedial measures proposedto be 
taken in this regard? 

THE MINISTER OF HEAL TH ANDFAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a); Yes, Sir. 

(b) The Reportcoversthe entire world and 
does not focus on anyparticularcommunity or 
region. 

(c) and (d): The information as well as 
recommendations contained in the Report will 
betaken Into consideration in evolving appropn-
ate policies and strategies forthe health sector 
in t~e country. 

Rise in price of Coal 

731. SHRI ANANTRAODESHMUKH: 
SHRI ATAL BIHARI VAJA YEE; 
SHRI RATILAL KALIDAS 

VERMA: 
SHRI MANORANJAN BHAKTA: 

Will the Minister of COAL be pleased to 
state: 

(a) the reasons for steep like in the price 
of coal twice In a span of six mo~ths; 

Priceincreasew.e.f. 
U.2.'\99'3 

Power - 2.9 pais~ per KWH 

Steel- Rs. 142.00 per tonne 

Wholesale - 0.32 percent 

Price Index 

(b) its effect on the production cost and 
inflation in power generation and othersentors 
of industry; 

(c) whether the Govemment have taken 
any systematic measures to economise on 
expenditure to increase productivity and to im-
prove the quality of coal forthe industrial con- . 
sumers Instead of resorting to frequent price 
hikes; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE:· 
MINISTER OF COAL (SHRI AJIT KUMAR 
PANJA): (a) Coal prices were revised. w.e,f. 
27.12.1991 atteragapofalmostthreeyears. The 
next reVision was effected from from 17.2.1993 
on the Bureau of Industrial Coasts and prices, 
since the Indices of the vanous Inputs In the 
formula had moved upwards and needed to be 
neutrahsed. At the time of thiS reviSion, the 
Variable deamess Allowance was being paid to 
employees at Rs. 1.65foronepercentagepoint 
increase in price Index. Consequent to the In-
crease in Variable Dearness Allowance to Rs. 
2 per pOint increase announced in March, 1993 
for employees of Pubhc Sector Undertakings 
payable from 1.1.1989 onwards. it became nec-
essary to increase the price of coal again since 
the coal companies were not In a position to 
absorb this additional payment. 

(b) The Impact due to last two increase;o 
In coal prices on power steel and wholesale 
price index has been estimated as under; 

Priceincreasew.e.t 
'\9.6.'\99'3 

1.27 paise per KWH 

Rs. 61.00 pertonne 

0.13 percent 
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(c) and (d) Various measures taken in this (vi) Coal companies have also set up 
regard are as under:- • Consumers Councils to monitor redressal of 

consumers complaints! grievances. 
Cost Control 

(i) Improved manpower planning includ-
Ing deployment of surplus workers and restrict-
ingthe intake of new employees againstvacan-
cies caused by natural wastage. 

(ii) Control on increaase in manpower 
ihrough voluntary retirement scheme. 

(iii) the concept of all men all jobs is being 
'tried on an experimental basis. 

(IV) Improvement in the availability and 
utilisation of equipment by providing adequate 
workshop support, improved management of 
spares and timely rehabilitation of equipment, 

(v) Increase in production and productiv-
.itywith special emphasis on underground mines. 

(v) systems improvement and manage-
rial measures to improve efficiency of opera-
tions. 

Quality Improvement measures 

(i) While loading coal at the surface in 
underground mines, the extraneous materials 
are segregated. 

(ii) In the stocks on surface manual pick-
mg IS done to remove shale and stone pieces. 

(iii) In Coal handling Plants, slow moving 
plckmg belts are provided where picking up ot 
shales and stone pieces is done. 

" (iv) Coal Controller's Orrganisation is 
being st~engthened to supervise the quality of 
coal despatch to consumers. 

(v)Bulkconsumersinpowerandcement 
sectors are being offered the facility of joint 
sampling of coal althe loading point. 

(vii) Modification and modernisation of 
existing coking coal washeries. 

Trans/afton) . 

M.D./M.S. Seats 

732. DR. LAXMINARAYAN PANDEY: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whetre the future of several M.D. and 
M.S. students are bleak due to the threatenings 
received from the militants of Jammu and Kash-
mir: 

(b) whether the Government have made 
any arrangements to admit these students in 
other medical collages ofthe country: 

(c) if so, the details thereof: and 

(d) if notthe reasons therefor? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a) to (d) Government considered the posibility 
of adjusting the students from Jammu and 
kashmir and it was notfoundfeaslble. The State 
Government was advised accordingly. 

[English) 

Ust of Backward Classes 

733. DR. KRUPASIBMDHUBHOI: 
SH?I S,(EDSH~H~B\}DDI~', 
SHRIMATI SAROJ DUBEY: 
SHRI G. MADEGOWADA: 

Will the Ministerof WELFARE be pleased 
to state: 

(a) the names of the States and Union 
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T erntones which have revised and flnahsedthe 
lists of backward classes eligible for reserva-
tion and otherfaclhtles, 

(b) the castes and communities Included 
In the list of backward classes, State-wlse/ 
Union Terntory-wlse, 

(c) the total population of the backward 
classes so listed as a proportion of the total 
population ofthe State according to 1991 Cen-
sus Stat~-wlse, and 

(d) the reservation quote for backward 
classes State-wlse/ Union Terntory-wlse? 

THE MINISTER OF WELFARE (SHRI 
SIT ARAM KESRI) (a) The following States 
have notified the hsts of Other backward Classes 
eligible for reservation In State services Andhra 
Pradl3sh Assam, Bihar Goa, GUjarat, Haryana 
Himachal Pradesh, kerala, karnataka, Madhya 
Pradesh, Maharashtra Punjab, Tamil Nadu and 
Uttar Pradesh The Supreme Court In Its judge-
ment delivered In Mendal Case on 16 11 92 
dlrectedthatthe GovemmentdellVeredln Mendal 
case on 1611 92dlrectedthattheGovernment 
of I ndla, each ofthe State Governments and the 
Administrations ofthe Union T erntones should 
constitute a permanent body for entertaining, 
examining and recommending upon requests 

for inclusion and complaints of over-Inclusion 
and under-Inclusion In the lists of Other Back-
ward Classes of citizens ThiS body can also be 
consulted In the matter of periodiC revIsion of 
lists of OBCs So far none ofthe State Govern-
mentiUT Administrations have reported any 
revIsion In their notified hsts of Other Backward 
Classes consequent upon the above direction of 
the Supreme Court However. several State 
Government have set up a permanent body for 
reviewing the hsts of OBCs on the basIs of 
requests and representations 

(b) ThellstsofOBCsarepubhshedlnthe 
Gazette by State Governments/ U T s from time 
totlme 

(c) As per Mandai Commission Report 
the estimated population of Other Backward 
Classes constitutes 52% olthe country s popu-
lation No figures State-wise are available for 
1991 regarding the population of Other back-
ward Classes because as perthe extant policy 
olthe Government of India enumeration dunng 
Census IS not done caste-wise except In regard 
toSCs/STs 

(d), As per Informallon available In thiS 
MInistry, the reservation quota for other back-
ward Classes In State services IS Irldlcaled In 
the attached statement 

STATEMENT 

PERCENTAGE OF RESERVATION IN STATE SERVICES IN DIFFERENT STATES 

S No Name of the State Percentage of 
reservation In state serVices for OBCs 

Andhra Pradesh 25 

2 Assam 15 

3 Bihar 26' 

4 Goa 2 

5 GUjarat 15" 
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S.No. Name of the State Percentage of 
reservation in state services for OBCs 

6. Haryana 10 

7. Himachal Pradesh 5 

8. Kamataka !:£l 

9. Kerala 10 

10. Madhya Pradesh' 25 ••• 

11. Maharashtra 10 

12. Punjab 5 

13. Tamil Nadu !:£l 

14. Uttar Pradesh 15 

'14% for Extremely backward Classes, 10 Backward Classes and2% for Women In Backward 
Classes . 

•• 5% for Group A & B, 10% for Group C & D . 
... Stayed by High Court. 

[T rans/atlon] 

Storage Facilities with Coal Companies 

734. SHRI VISHWESHWAR 
BHAGAT. 

SHRI HARIKEWAL PRASAD: 

Will the Ministerof COAL be pleased to 
state: 

(a) whether Coal Companies are not hav-
,ng adequate storage facilities; 

(b) if so, the details and the reasons 
therefor; 

(c) whether due to Inadequate storage 
facilities large quantity of coal is stolen: and 

(d) if so, the details ofthe quantity of coal 
stolen during the last six months? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT KUMAR 
PANJA): (a) Coal Companreshaveadequate 
facilities for storage of Coal. 

(b) Does not arise. 

(c) No, Sir. 

(d) No reports of theft of coal on account 
of inadequate storage facility has been reported 
In any of the Coal compame:; , during the last 6 
months. 

[Eng/ish] 

False Medical Cures 

735. DR. C. SILVERA: Will the Minister of 
HEALTH AND FAMIL YWELFAREbepleased 
to state: 
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(a) whether1heGovemmentareaware 
that different ClinicallnstitutioosfrndividuaJs are 
claiming false cure for problems of hair viz. 
baldness, alopecia, Dandruff, fallinglthinning 
and premature greying; 

(b) whether these treatments have an 
official approval; 

(c) if so, details thereof and if not reasons 
therefor; and 

(d) the action the govemmentpropose to 
take in this regard? 

THEMINISTEROFHEALTHANDFAM-
IL YWELFARE;(SHRI B. SHANKARANAND): 
(a) Several Products claiming cureforprobiem 
hair are advertised by private individuals. 
Homoeopathyliterature~supports thetreat-
ment for hair disorders through certain drugs. 

The Indian Council of Medical Research 
have '. however reported that these products 
have notbeentestedscientificaHyto1heirknowl-
edge. 

(b): No, Sir. 

(c) and (d): Govemmentgenerallyinves-
tigates and regulates areas which are consid-
ered to be a hazard to health. 

[ Translation] 

Activities of Pakistan 

736. SHRIRAMPUJANPATEL: 
SHRI RAJVEER SINGH: 

WiRthe Minister of HOME AFFAIRS be 
pleased to state: 

(a) the nUn:K>er of times Pakistan has 
indulged in provocative activities on the Indo-
Pak border duringthe current year sofar; 

(b) the reasons therefor, 

(c) the type of incidents thattookplaceon 
thesaid!><>rderduringthe above period; 

(d) whether the Government are taking 
concrete steps for a permanent solution; and 

(e) if so, the ~etails thereof? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) (a) On Indo-Pak Intemational bonter, 
there have been 4 occasions wherein Pak. has 
indulged in provocative actIvities during the 
year. 

(b)and(c):Onthreeoccasionstherewere 
exchangeoffiringwith Pak rangers due toborder 
problems and in one occasion there was a 
considerable amount of tension due to some 
local altercation. 

(d) and (e) : Misunderstanding and differ-
ences, if any, between the BSF andtheircoun-
terpart Pak Rangers are sorted out through the 
flag meetings arranged at the local level. Apart 
from this, monthly meetings of the Comman-
dants and biannual meetings at the IG level 
between the Officers of BSF and Pak Rengers 
are also held to discuss ways and means and 
find solution tothe problems arising out of such 
incidents. 

Pre-Examination Training to SCslSTs 

737. SHRI SWAMI SURESHANAND: 
Will the Minister 01 WELFARE-be pleased to 
state: 

(a) the names 01 the various competitive 
exams for which Pre-examination training! 
coachIng if given to SCs/STs students In the 
Country; and 

(b) the amount proposed to be spent dur-
ingthe Eighth Five year Plan on such training? 

TijE MINISTER OF WELFARE (SHRI 
SIT ARAM KE~RI) (a): Pre-examination train-
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lng/coaching is given to SC/ST students in the 
country for various competitive examinations, 
conducted by UPSC/SSC/State Public Ser-
vices Commissions! Public Undertakings and 
other recruiting bodies, such as Civil Services 
Engineering Services, Banking Services, India 
Economic! Statistical Services, Provincial Civil 
Services, GIC/LiC and other Subordinate ser-
vices underthe Centrally Sponsored Coaching 
and allied Scheme. 

(b): The outlay for the Eighth Five Year 
Plan under the scheme is Rs. 10,OOcrore. 

[English) 

Allotment of PetroUDiesei Retail 
Outlets and LPG Agencies in Himachal 

Pradesh 

738. MAJOR D.O. KHANORIA: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether any survey has been,con-
ducted by the Government in respect of allot-
ment of petroVdiesel pumps and LPG agencies 
In hilly areas of Himachal Pradesh; 

(b) if so, the details thereof; and 

(c) the time by which it is likely be pro-
vided? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAPT SATISH KUMAR SHARMA) (a) 
and (b) : Locations for opening of petroVdiesel 
retail outlets and LPG distributorships areiden-
lified by the oil companies on the bais offeasi-
bilitystudies. This is an ongoing andcontinuous 
exercise and is carried out bytheoilcompanies. 
Based on these studies, 15 retail outIetandone 
LPG distributorship proposals have been in-
cluded in the current RO marketing Plan for 
1988-93and LPG Marketing plan 1992-94, for 
Himachal Pradesh. 

(c): It take about 1 to 1 1/2 years for 
commissioning of a dealerShip/distributorship 
after the process of selection begins with the 
advertisement. 

Jails in Jammu and Kashmir 

739. SHRI GURUDAS KAMAT: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Jammu and Kashmirisfacing 
shortage of jails; 

(b) if so, the reasons therefor; 

(c) whether interrogation centres have 
been converted into jails to accommodate the 
prisoners; 

(d) if so, the details thereof; 

(e) whether necessary medicines are 
being provided to the prisoners; and 

(f) if notthe reasons therefor? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED) (a) to (f):- The information is being 
collected and will be laid on the Table of the 
Sabha. 

Atrocities on Women 

740. SHRI RAM BADAN: 
SHRI DILEEPBHAI SANGHANI: 
SHRI KRISHAN DUn 

SULTANPURI: 
SHRIMATI VASUNDHARA 

RAJE: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government have cur-
tailed the allocation in respect of atrocities on 
women and SOCial security and about 24.59 per 
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cent for 1993-94. 

(b) if so, the reasons therefor; 

(c) the number of cases of atrocities on 
women including dowry deaths, rapes, moles-
tatIOn and eve teasing reported during 1992 and 
1993 so far, State -wise and Union-Territory-
wise; 

(d) the special measures proposed to be 
taken to check such cases; 

(e) the number of cases of atrocities on 
women committed by policemen in Delhi during 
1993so far; and 

(f) the action taken against the guilty offi-
clals? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI 
P.M.SAYEED): (a) and (b): With respect to 
atrocities against women, the Govt. of India is 
Implementing a Scheme for Education Work for 
Prevention of Atrocities against Women. The 
prOVISion for 1993-94 under thiS Scheme IS Rs: 
35.00laksasagainstanexpenditureofRs.25.00 
laksdunng 1992-93. 

(c) A statement shOWing State/Union 

Territory-wise and Category-wise number of 
cases of atrocities committee against women 
during 1992 and 1993 is attached. 

(d) Registration, investigation detection 
and prevention of crimes including crimes 
against Women is primarily the responsibility of 
the State Governments, Union Territory Admin-
istrations. Howeverthe Govemment of India 
have initiated a number of measures to check 
such crimes. The Dowry Prohibition Act, 1961 
was amended in 1984and 1986tomakethe law 
more stringent. The Indian Penal Code, the 
Criminal Procedure Code. 1973 and the Indian 
Evi<:t9nceAct, 1872were amendedtodeaJeffec-
tlvely not only with dowry death cases but also 
WIth cases ofcrueltyto marriedwomen.lnstruc-
tionslguidellnes have also been issued from 
time to time to the state Govemmentsl Union 
Terntory Administrations to effectIVely enforce 
legislations relating to cnmes against women. 

(e) and (f): The numberofcasesof atroci-
ties on Women committed by policemen in 
Deihl is not readily available for the year 1993. 
Thisinfoonation is however, available for 1992. 
Nine cases of atrocities on women were com-
mitted in 1992. Eleven policemen have been 
arrested. Three cases are still under Investiga-
tion while SIX cases are stili pending trial in 
Courts of Law. 
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[T rans/atlOn] 

Demand of Coal for Industry In 

GUJarat 

741 SHRIDILEEPBHAISANGHANI Will 
the MInister of COAL be pleased to state 

(a) the number of Indents recelVEldforcoal 
to be used 10 Industry and power sector In 
GUlarat dunng currentflnanclal year 

(b) the actual quantity of coal supplied to 
GUJaratsofar and 

Sector Programme 

Power 278489 

Cement 27317 

Textile 18455 

Paper 1603 

ChemICal 19359 

Rayon 2760 

Fertilizer 8913 

Pottery 5444 

Others 6460 

Total 368800 

(c). Accordlngto Coal India Ltd thequan-
tlty vf coal remained to be suppbed dunng the 
penodApnltoJune,93was343660tonnes 

Rehabilitation of DIsplaced persons 

742 SHRIHARIKEWALPRASAD Will 
the MInister of COAL be pleased to state 

(c) the actuaIquantrtyofcoal that remaInS 
to be supplied cunng the said penod? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT KUMAR 
PANJA) (a) and (b) Coal IS supplied against 
linkage/sponsorship aftercompletJon offtnan-
clal and otherformahtles as per gUidelines for 
Issued of coal by Rail & Road The sanctioned 
programme receIVed from GUJaratforthepenod 
Apnllo June, 1993 forthecurrentftnanclal year 
Vis-a-VIS quantity despatched by Rallis given 
below 

(In 'OOOtonnes) 
(Data proVIsIOnal) 

Despatch % SatlsfactJon 

287504 103% 

19014 70"/0 

6445 35% 

2252 140% 

11922 62% 

2399 87% 

8405 94% 

2980 55% 

3177 49% 

344098 93% 

(a) whether the coal companies have 
given pnontyto the work of rehabilitation, 

(b) the details of land acqUired dunngthe 
lastten years, 

(c) the number of petsons rehabilitated 
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(d) the time bywblCh the remaining per-
sons are hkelyto be rehabilitated? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT KUMAR 
PANJA) (a) to (d) The information IS being 
collected and will be laid on the table of the 
House 

Adulteration in Diesel and Petrol. 

743 DR PARSHURAMGANGWAR Will 
the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state 

(a) the number of cases of adulteration In 
diesel and petrol detected In Uttar Pradesh 
dunng each ofthe lastthree years, and 

(b) the action taken by Govemment In thiS 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRYOF PETROLEUM AND NATURAL 
GAS (CAPT SATISH KUMAR SHARMA)(a) 
The number of cases of adulteration In diesel 
and petrol detected In Uttar Pradesh dunng the' 
last three years w~s as under -

1990-91 1991-92 1992-93 

One S'X S'X 

(b) Appropnateacbonwastaken astaken 
as per marketing DISCipline GUidellnes,lnclud-
109 suspension of supplies, etc 

Reservation for Economically 
Weakers and Minorities 

744 SHRIRAMVILASPASWAN Will 
the Mlnlsterof WELFARE be pleased to state 

(a) whether the Govemment propose to 
make proVIsions of reservation In the central 
services for economICally weaker persons and 
mlnontles; 

(b) If so, the details thereof, and 

(C) If not, the reasons therefor? 

THE MINISTER OF WELFARE (SHRI 
SITARAMKESRI) (a)to(c) Government had 
provided for a reservation of 1 0% ofthe vacan-
cies In CIVil services and posts under the Gov-
emmentof India forthe economically backward 
sections who are not covered by any of the 
eXisting schemes of reservation ThiS was how-
ever struck down as unconstitutional by the 
Supreme Court In IndIra Sawhney and others vs 
Umon of IndIa and others 

As regards mlnOntles, those sectIons 
whIch fInd a mentIon In both, the Mandai list and 
the State Govemments hsts In any State. will be 
eligIble for getting the benefit of reservatIon as 
SOCIally and Educationally Backward Classes 
IntermsoftheOMof13 890lssuedbytheDeptt 
ot personnel & TraIning 

745 

MinOritIes Commission 

SHRI MOHAMAD All ASHRAF 
FATMI 

SHRI ARJUN SINGH YADAV 

Will the MinIster of WELFARE be pleased 
to state 

(a) whether the statutory status to Mlnon-
ties CommiSSIon has been granted by the Gov-
emment, 

(b) If so. the details thereof and 

(c) If not, the reasons forthe delay In thIs 
regard? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI)(a) Yes, SIr 

(b) The national CommiSSion forMlnon-
ties Act, 1992. received the assent ofthe Presl-
denton May 17, 1992 In accordance with Sec-
tlon 3 of the Act, the Central Government has 
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constituted a national Commission for Minori-
lies on 17 May 1993 with Justice (Retd) Mohd. 
Sardar Ali Khan as Chairperson and the follow-
Ing as Members: 

1. Prof M.S Agwani 

2. Shri john Joseph 

3. Admiral (Retd) R.K.S. Gandhi 

4. Ven. Dhammaviriyo Mahathero 

5 Shn B.S. Ramoowaha 

6. ShriM. VaradharaJan 

(c): Does notarise. 

[English] 

Cancer Patients 

are not available at present. In Madhya Pradsh, 
assistance has been provided for setting up of 
Cobalttherapy units in S.G. Cancor Hospital, 
Jabalpur and for further strengthening of the 
facilities in Cancer Hospital & Research Insti-
tute, Gualior, which is recognised as a Regional 
Cancer Centre. Financial assistance has also 
been provided for District Projects in Morena 
and Bhind under the national Cancer Control 
Programme. 

[ Trans/atlon] 

Cultivable Land Covered by Irriga-
tion 

747. DR.CHINTAMOHAN: 
SHRI V. SOBHANADREESWARA 

RAO: 
SHRI NITISH KUMAR: 
SHRIC.P.MUDALAGIRIYAPPA: 

Will the Minister 01 WATER RE-
746. SHRI SURAJBHANU SOLANKI: . SOURCES be pleased to state: 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the estimated 01 people suffering from 
cancer In Madhya Pradesh; 

(b) the neasures taken by the Govemment 
to ccntrol it; 

(c) whethel the eXisting treatment facili-
ties are inadequate resulting In the death of a 
large numberolcancerpatlentsin the State; and 

(d) If so, the steps taken to increase the 
medical facilities i~the State to combat cancer? 

THEMINISTEROFHEALTHANDFAM-
IL YWELFARE (SHRIB. SHANKARANAND): 
(a): Information is not available. 

(b) to (d): During the 8th plan, more em-
phasis is being given on prention and acetion of 
cancer and augmentation of treatmentfacilites 
for ca.l1cer in those areas where such Ie> ... es 

(a) the percentage of cultivable landcov-
ered by Irrigalion facilities In the country as in 
April 1991 , 1992 and 1993, State-wise; 

(b) the targets lixed and achieved during 
1990-91,1991-92,1992-93andthetargetsfixed 
forthe Eighth Five Year Plan; and 

(c) how much olthe irrigation potential still 
goes untihsed at present and the steps taken lor 
optin:um utilisation olthe potential? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI 
P.K.THUNGON):(a)ThelatestavailableLan 
Use Statistics correspond to the year 1989-90 
only. A statement showing State-wise cultivate 
area, net irrigated area and percE;lntage 01 CUltl-
vableareairrigatedduring1989-90isenclosed. 

(b) Targets and achievements of addi. 
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tlonallrnganons potential from majOr & Medtum 
and Minor Schemes In the Countryforthe year 

Major & MedIum 
Target Ach,eve-

ment 

1990-91 067 044 

1991-92 064 039 

1992-93 070 060 

For the Eighth Five year Plan (1992-97) 
the targets for Major & Medium and Minor 
schemes are 5 09 million hectares and 10 71 
million hectares respectively 

(c) Atthe end of 1992-93, the gap between 

asked for IS as under 

(In MIllIon hectares) 

Mmor Total 
TargetAchleve- Target AchIeve-

ment ment 

219 181 286 225 

235 1,93 299 232 

201 179 271 239 

country's Irrgatlon potential created and ItS ac-
tual utilisation has been estimated at about 8 35 
million hectares To reduce thiS gap a Centrally 
sponsored Command Area Development 
programme has already been In 
Implementatlonslnce 1974-75 Better water 
management practices are being Implemented 
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Supply of Drinking Water from 
Sardar Sarovar Project 

748. DR RAVI MALLU: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether there is a wide-spread view 
that Saurashtra and Kutch will not benefited 
even for drinking water from Sardar Sarovar 
project: and 

(b) the steps proposed to betaken by the 
Government to ensure thatthe drinking water 
required by each concerned State is supplied 
adequately? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI 
P:K.THUNGAON): (a) The Sardar Sarovar 
project envisages provision of drinking waterto 
135 urban centres and 8215 villages which 
Include 90 urban centres and 4877 villages In 
Saurashtraand 10 urban centres and 943 VIl-
lages in Katch, 

(b) Allocation of water authorised by the 
Narmada Water Dispute T ribunaltothe Partici-
pating States will be ensured by the Narmada 
Control Authority set up to implement the deCI-
sions ofthe Tribunal. 

[T rans/atlon] 

Prevention of Erosion in Ganga 
River 

749. DR LALBHADURRAWAL: 
DR.S.P. YADAVA: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) the measures taken to prevent erosion 
on account of flood in the river Ganga in Uttar 
Pradesh: 

(b) Wtletherthe Government areconsid-
eringto shift the people from the bank of river 
Ganga to other places: 

(c) if so, the details thereof: 

(d) whethervanous villages located on 
the bank of river Ganga in Mirzapur district of 
Uttar Pradesh have been dislocated due to 
changing flow of the river;' and 

(e) the measures taken by the Union 
Govemmenttocurbtheflow and soil erosion? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI P.K.THUNGON) 
(a) So far 72 anti-erosion works have been 
constructed along river Ganga in Uttar Pradesh 
for protection of important Cities and towns. 

(b) and (c) There is an outlay of Rs. 40 
crores for flood proofing programme In Ganga 
Basin States. Under this construction of raised 
platforms interalis is envisaged for shifting of the 
people during floods. 

(d) and (e) Flood control and anti-erosion 
works are undertaken by state Government. 
Uttar Pradesh Government has to carry out 
detailed ground surveys to make an assess-
ment of affected villages and plan remedial 
measures. No scheme has been received for 
this work in the Centre from the State Govem-
ment. 

Jharkhand Autonomous Council 

750. SHRI SIMON MARANDI: 
SHRI SHIBU SOREN: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whetherthe Union Government have 
referred a bill to the IGovernment of Bihar on 
formation of Jharkhand Autonomous Council: 
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(b) If so, the broad details of the saId bill, 

(c) the present status thereof, and 

(d) the tIme by whIch the saId councIl IS 
likely to be constItuted? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI 
P M SA YEED) (a) No, SIr 

(b) to (d) Donotanse 
... 

InfiltratIon Along International 
Border 

751 SHRILALBABURAI 
SHRI KASHIRAM RANA, 
SHRI N J Rm-HVA 

WllltheMlmsterof HOME AFFAIRS be 

pleased to state 

(a) the number of IncIdents of InfIltratIon 
byterronstslinflltratorsthattook place along the 
Intematlonal border dunng 1993so far, sector-
WIse, 

(b) the number of terronsts/tnftltrators 
kIlled and carrested along the srudborderdunng 
the above penod sector-wIse 

(c) the detatlsofarms ammunrtlonand 
other matenals seIzed from them and 

(d) the correcttve measures beIng taken 
to check such IncIdents? 

THEMINISTEROFSTATEINTHEMIN-
ISTER OF HOUSE AFFAIRS (SHRI P M 
SA YEED) (a) The relevant InformatIon IS as 
follows 

SECTORS ADJOINING NUMBER OF INCIDENTSOF INFILTRATION 

PakIstan and Afghamstan 

Bangladesh 

Myanmar 

Nepal 

China 

(b) 

SectOTS 
adjoining 

No ofpeTSons 
arrested 

Inf,nratoTS 

PakistanandAtghaOlstan 726 

Bangladesh 

Myanmar 

Nepal 

Chtna 44 

760 

5 

17 

Terronsts 

25 

12 

No ofpeTSons 
k,lIed 

Inf,nratoTS Terronsts 

14 91 

11 5 
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LPG Agencies in West Bengal (c): 129weaponsand22 Kgsof ammuni-
tions were recovered. The seized weapons in-
cluded AK Rifles, stenguns/carbines, pistol! 
revolvers and guns. 

. (d): The Government have taken several 
corrective measures to prevent such incidents 
which inter alia includes increasing surveil-
lance at the border, gearing up intelligence 
machinery setting up of Mobile Task Force and 
Village resistance parties, intemational border, 
issuing identity cards in selected border areas, 
etc. 

(b); Demand of cylinders 

April-93 8,00070 

May-93 8,33,350 

June 8,24,550 

Ayurvedic and Allopathic Systems of 
Medicine 

753. SHRI RAJVEER SINGH: 
DR. LALBAHADUR RAWAL; 

Will the Minister of HEALTH AND FAM-
IL YWELFARE be pleased to state: 

(a) whether the Ayurvedic and Allqpathic 
systems of medicine taught simultaneously at 
Kashi Vishwa Vidyalaya been as aburptly 
stopped; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Govemmentto 
restart the cOurse? 

THE MINISTER OF HEAL THAND FAM-
IL YWELFARE.(SHRI B. SHANKARANAND): 
(a) to (c): Information is being collected and will 
be laid on the Table ofthe House. 

752. SHRI BIRSINGH MAHATO: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the total numberofgas agencies func-
tioning in West Bengal; and 

(b) the details of demand and supply of 
LPG cylinders in West Bengal at present? 

. 
THE MINISTER OF STATE OF THE. 

MINISTER OF PETROLEUM AND NATURAL 
GAS (CAPT SATISH KUMAR SHARMA) (a): 
229 as on 1-4-1993. 

Supp/yofcy/mdets 

7,67,370 

7,71,750 

7,81,450 

[English) 

Jayakwadi project in Maharashtra 

754. SHRI ASHOK ANAMDRAO 
DESMUKH:WilltheMinisterof WATER RE-
SOURCES be pleased to state: 

(a) the present stage ofJayakwadi project 
in Maharashtra; 

(b) the amount allocated and spent so far 
onthis project; and 

(c) the time by which is likely to be com-
pleled? . 

THEMINSTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEmTHEMINISTRYOF 
WATER RESOURCES (SHRI 
P.K.THUNGON): (a) Headworkscomprisingof 
Paithon and Majalgaon Dams, Paithon Right 
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bank Canal (PHBC) and palthon Left bank GanaI 2. PI.I1e 
(PLBC) and their branch canals, distribution 
system of PLBC and MaJalgaon Right Bank 3 Madras 
Canal (MRBC)lnthelnlballengthof 14Kdometres 
havebeencompleted Works In 14-102 KIIome- 4 BangaIore 
ters reach of MRBC, branch canal of MRBC, 
distribution system of PRBC and MRBC are at 
different stages of completion 

(b) Agalnstthe latest estimated cost of Rs 
650 46 crores an amount of Rs 50356crores 
has been spent upto march, 1992 VIlI Plan 
Outlay IS Rs 143 OOcrores AntICipated expen-
diture dUring Annual Plan 1992-93 IS Rs 30 
crores The Working Group of the Planning 
Cam mission has recommended an outlay of 
Rs 40 crores forthe Annual Plan 1993-94 

(c) The Project IS scheduled for comple-
tion In VIII Plan 

[TranslatIon) 

Credit Card FaCIlity on Petrol Pump 

755 SHRI MATI SAROJ DUBEY Will 
theMlnlsterof PETROLEUM AND NATURAL 
GAS be pleased to state 

(a) the names of the ~IIIeS In the country 
where the faCIlity for credit cards on petrol 
pumps IS available 

(b) the number of card'holders taking 
benefit of this faclhty 

(c) whether the Government propose to 
extend this faCIlity to other CIIleS also, and 

(d) If so the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAPT SATISH KUMAR SHARMA)(a) 
Credit Cardfacdlty IS available through selected 
retail outlets of In the follOWing cities 

Bombay 

5 Hyderabad 

6 Cachln 

• 7 CoImbatore 

8 Madurcu 

9 Calcutta 

10 Deihl 

11 Jalpur 

(b) The number of card holders availing 
of the benefitofthlSscheme vanousfrommonth 
to month 

(C) Yes,Slr 

(d) IOC proposes to extend thIS facility to 
the follOWing more cities In a phased manner 

Lacknow 

2. Kanpur 

3. Jamshedpur 

4 Bhubaneswar 

5 Ahmedabad 

6 Baroda 

7 Indore 

[EnglISh) 
~ 

LPG Production 

756 SHRI HARIN PATHAK Will the 
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Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a)whetherthe Government haveformu-
lated new plans to increase the LPG production 
in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAPT. sA TISH KUMAR SHARMA): (a) 
and (b): Plans have been drawn to augmentthe 
indigenousproduction ofLPG1hroughaugmen-
tation of some of the existing sources and corn-
rnissioningotnewsou~. The LPG production 
IS expected to increase frorn 2481 TMT during 
1993-94to3818Thrrdurlng1996-97andfurther 
the4130TMTduring1999-2000subjecttocom-
missioning ofthe proposed new sources and 
augmentation of production from existing 
sources as per plans. 

Acupuncture Treatment 

757. DR. AMRITLALKALIDAS PATEL: 
Will the Minister of HI;AL TH AND FAMILY 
WELFARE be pleased to state: 

(a) whetherthe Government haveestab-
lished any medical facilities for treatment of 
patients by the traditional acupuncture tech-
nique; 

(b) if so, the details thereof; 

(c) whether the Government have con-
ducted any study to establish the effectiveness 
of acupuncture technique; and 

(d) if so, the outcome thereof? 

THE MINISTER OF HEAL TH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a)a and (b): T reatmentthrough ocupuncture 
thereapy is being provided in a limited way at a 
few places through the initiative of some doc-

tors. Government has not, however, provided 
facilities to promote its wider application. 

(c) and (d): some preliminary studies 
have been conducted. 

( Translation) 

Reservation for SCsfSTs Adopted 
Christiantity 

758. SHRI MOHAN SINGH (FEROZE 
PUR): Will the Ministerof WELFARE be pleased 
to state: 

(a) whether the Government propose to 
give benefits of reservation to those SC/ST 
persons who have adopted Christianity; 

(b) if so, the details thereof: and 

(c) if not, the reasons for delay In thiS 
regard? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) (a) to (c): The matter of 
extension of reservation benefits to the SC/ST 
persons who have adopted Chnshanity is under 
consideration of the Government. 

(Eng/ish) 

Rehabilitation of 1984 Riot Victims 

759. SHRIMATI MALINI 
BHATTACHARYA: Will the Ministerof HOME 
AFFAIRS be pleased to state: 

(a)whethertherehabilitationschemewith 
regard to the victims of 1984 nots in Delhi has 
been fully implemented; 

(b) the number of victims who have come 
underthisscheme; and 

\ 

(c) the amount of money granted as out 
right relief and as loans during each of the last 
three years? 
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THE MINISTER OF STATE INTHEMIN-

ISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a): Yes, Sir, 

(b): Benefits has been given in 15374 
cases. 

(c): An amount of Rs. 17.48 crores has 
beendlSbursedascompensationupt03OlhJune 
1993. Accordlngtothe Information available, the 
banks have sanctioned loans of As. 35.15crores 
In 6984 cases of not victims 10 Deihl 

Drilling of Petroleum in West Bengal 

760. SHRIMATI GEET AMUKHERAJEE: 
WllitheMlmsterof PETROLEUM AND NATU-
RALGASbepleasedtostate: 

(a) whether the Govemment have re-
ceived some proposals fordrillingofpetroleum 
In west Bengal; 

(b) If so, the details thereof; and 

(c) the action taken by the Govemment 

. . 
programmesetfectively; 

(b) if so, the details thereof; 

(c) whether the medicines have been 
supplied by the MedICal Stores Depot as and 
when demanded; and 

(d) if not, thestepstakenorproposedtobe 
taken by the Govemment in this regard? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND) 
(a) to (c): Since May, 1992, till date, on the 
request of the Govemmentof Orissathefollow-
109 items have been supplied by the medICal 
Stores Depot according totheir requirement:-

Item Demand StfJPIY 

HaJagen 
Tablets 12 lacs 11.21 lacs 

BleaClng 
Power 1,31,500Kgs Full 

thereon? (d) Doesnotanse. 

THE MINISTER OF STATE,PF THE (TmnslatJon] 
MINISTRYOFPETROLEUMANDNATURAL 
GAS (CAPT. SATISH KUMAR SHAf'MA): (a) Grants to Haemophila Federation 
Yes, Sir 

(b) and (c): A bid was received for block 
WB-ON-90/l In the Fourth Round but was not 
acceptable. In the Fifth Round a did has been 
received for block WB-ONOS/l In the Bengal 
basin and is being examined. 

Supply of Medicines to Orissa 

761. DR. KARTIKESWAR PATRA: Will 
theMIOisterof HEALTHANDFAMILYWEL-
FARE be pleased to state: 

(a)whethertheGovemmentofOrissahas 
requested for supply of medicines from Medical 
storesDepottorimplementingthevarioushealth 

762. SHRI ASHTBHUJA 
PRASADSHUKLA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether Haemphilla Federation has 
demandedanygrantfortrealmentofpoorhemo-
ph~iapatients; 

(b)ifso,whetheranyfinancialgrantshave 
been gwen to the Federation; and 

(c) if so, the details thereof? 

THE MINSTER OF HEAL THAND FAM-
IL YWELFARE (SHRI B.SHANKARANAND): 
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(a) to (c): According to available information, [English] 
Hemophilia Federation(lnola) hadrequestedthe 
Governmentfor assistance to set up facility to 
manufacture Lyphilised Cryoprecipitate at 

. Calcutta. On the Recommendation of the Gov-
emment, fundstothe extent of Rs. 5,00,000 (Rs. 
Five lakhs) were released to the federation by 
the Indian Red Cross SociatySubsequently, the 
Federation made afurtherrequestto provide an 
amount of Rs. 3.5lakhsforan 8ectricaIGenera-
tor and Air Conditioning Units. This request was 
recommendedtothe W.H.O . who have initiated 
the required procurement action. 

Oil and Gas Reserves 

765. SHRI ANNA JOSHI: Will the Minrs-
terof PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the institutes for delta studies 
authorised to carry out -shore and off-shore 
investigations for locating oil and gas reserves 
functioning in the country; 

(b) whether the eXisting number IS suffi-
Construction of Irrigation Projects cient; 

763. SHRI NITISH KUMAR: 
SHRI NAVAL KISHORE RAI: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whetherthe Govemment have taken a 
decision to take the Co-operationsofthe private 
sector In the construction of small Irrigation 
projects in the country; 

(b) if so, whether certain private sector 
tnstttutions have also offered for construction of 
small irrigation projects in the country; 

(c) if so. the details thereof; and 

(d) the facilities proposed to be provided 
by the Govemment to attract the private sector 
towards this field? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE INTHE MINISTRY OF 
WATER RESOURCES (SHRI 
P.K.THUNGON): (a) No, Sir. the Ministry of 
Water Resources have nottaken a deciSion to 
take the cooperation of the private sector in the 
construction of small irrigation projects in the 
country: 

(b) to (d) Do not arise. 

(c) if not. the number of institutes pro-
posed to be opened With their locations; and 

(d) the number of 011 and gas reserves 
found by these institutes dunng the last three 
years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAPT. SATISH KUMAR SHARMA): (a) 
There is no Institute to specifically carry out 
Delta studies In the country. 

(b) to (d) Do not anse. 

[ TranslatIon] 

Foreign Prisoners 

766. DR. CHA TIRAPAL SINGH: 
DR.LAL BAHADUR RAWAL: 
SHRI RAJVEER SINGH: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of foreign prisoners in the 
jails, State/Union Territory-wise; 

(b) the names of the countries to which 
they belong: and 
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(c) the number of persons arrested on the (c) the steps taken propose by the Gov-
charge of spying m the country? emmentto save Dlsmond Harbour Town from 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI PM 
SAYEED) (a)to(c) Informatlonlsbemgcol-
lected and will be laid on ',he Tableofthe House 

[English] 

Abohtlonof Pohce Commissioner 
system 

767 SHRI DHARMANNA MONDA YYA 
SADUL WllitheMlmsterof HOME AFFAIRS 
be pleased to state 

(a) whether the Government propose to 
Introduce new admlnJstratJve system by abol-
Ishing the present police commiSSIoner system 
In Deihl and 

(b) If so the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
.ISTER OF HOME AFFAIRS (SHRI 

P M, SA YEED)(a) No, SIr 

(b) Does not anse 

Irngatlon ProJect In Sunderban, 
West Bengal 

768 SHRI RADHIKA RANJAN 
PRAMANIK Will the MInister of WATER 
RESOURCES be pleased to state 

(a) the decISion taken by the Govemment 
regarding the propose Master Plan for Imgatlon-
cum-Dralnage-cum-Navlgatlon-cum-plsl-cul-
lure In the entire Sundarban area In West Ben-
gal, 

(b) the steps proposed to betaken by the 
Govemmentto arrest the erosion to a number of 
Islands In Sundarban VIZ Sagar Island 
Ghoramara Island, Mousumllslandetc ,and 

erOSlOOofthe nverGanges In South 24-Parganas 
In West Bengal? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATERRESOURCES(SHRIP KTHUNGON) 
(a) Based upon the VISit of the Central Team to 
Sundarban area In October, 1992 and their 
recommendations master Plan IS yet to be 
received from Government of West Bengal 

(b) Forthlswork thestateGovemment 
has executed works costing about Rs 14crores 
uptothe end of March 1992 AnoutlayofRs 
21 67 crores for thiS ongoing work has been 
made In the 8th Five Year Plan 

(c) State Government has been advised 
to prepare a scheme to save Diamond Harbour 
Town from erosion of nver Ganga aftertall)'lng 
outthe model studies 

769 

Sardar Sarrovar project 

SHRI AMAR ROY PRADHAN 
SHRI RATILAL KALIDAS 

VARMA 
SHRI PARASRAM 

BHARDWAJ 

Will the Minister of WATER RE-
SOURCES be pleased to state 

(a) whether Government's attentIOn has 
been drawn to the news-Item captIOned "NBA 
threatens to resume agitation appeanng Inthe 
State man dated July 5 1993, 

(b) II so whetherthe Govemmentpropose 
to review Sardar Sarovar proJect and other 
Issues alongwlth resettlement of oustees, 

(c) If so the details thereof. 

(d) whether In view of the cancellatIOn of 
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world Bank loan forthe Sardar SarovarproJect 
the rehabilitabon of oustees of Madhya Pradesh 
has been put on a backbumer, and 

(e) If so, the remedial measures taken In 

this regard? 

THEMINSTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES(SHRI 
P K THUNGON) (a) Yes, Sir 

(b) and (c) The technical parameters of 
the Sardar Sarovar project were fixed by the 
Narmada Water Dispute Tribunal after consid-
eration of various proposals put forth before It 
The Tribunal gave ItsfinalAwardon7 121979 
which was published by the Government of India 
In the offiCial Gazzet!e on 12 12 1979 and be-
came offiCial and binding on the party States 
According to Clause XVI of the Award, the 
project IS subject to review at any time after a 
period of 45 years from the date of publICation of 
the Award Such propositIOns can be .;onsld-
ered only If all the party states agree to amend 
the Award of the Tribunal 

(d)No,Slr 

(e) Does not arise 

Pension to Freedom Fighters 

770 SHRIC P MUDALAGIRIYAPPA 
WllltheMlnlsterof HOMEAFFAIRSbepleased 
to state 

(a) the criteria prescnbed for sanctioning 
the pension to Freedom Fighters, 

(b) whether the Government propose to 
give beneht of reduction of period In Jatl to SCsI 
STs 

(C) If so, the details thereof, 

(d) whetherthere IS any demand to give 

such relaxation to others also, and 

(e) If so, the reaction of the Government 
thereto? 

THE MINISTE~OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P M 
SAYEED) (a) Tobeeliglbleforfreedomflght-
ers pension under the Swatantrata Salnlk 
Sam man Pension Scheme, 1980, a person 
should have suffered a minimum of SIX months 
Impnsonment/lnternmentlexternment I 
abscondence against an executive order Incon-
nection With the freedom struggle The other 
categories of persons who are eligible for pen-
sion are those who (a) became permanently 
Incapacitated (b) lostthelr Government Jobs (c) 
suffered ten strikes of whipping I canning etc 
and (d) lost their property as a result of confis-
cation etc and (d) lost their property as a result 
of confiscation / attachment In connection With 
their participation In the freedom struggle EIi-
glble dependents ofthe deceased freedom hght-
erslmartyrs are also eligible for family pension 

(b) and (c) UndertheScheme thebenefrt 
of reductIOn of period IS alrady available to 
women and person belonging to SC/ST Catego-
ries With only three months Jail suffering they' 
are eligible for pension 

(d)and(e) Yes, Sir Ademandforreduc-
tlon In the period of suffering from SIX months to 
three months In the case of all freedom fighters 
was conSidered by the Government but It was 
not found pOSSible to accept to same as the 
concession granted to SCs/STs and women 
category of freedom fighters IS In the lineWlth the 
general policy of the Government to prOVide all 
feaSible faCilities to the weaker sections of the 
society, which cannot be extended to others 

771 

Irrigation projects in Andhra 
Pradesh 

SHRI RAMA KRISHNA 
KONATHALA Will the MInister of WATER 
RESOURCES be pleased to state 
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(a) the details of maJor and medium Irn-
gatlon products undervanousstages of com pie-
tlon In Andhra Pradesh, 

(b) the details of onglnal cost, up dated 
cost and expenditure Incurred so far 

(c) the time by which these proJects are 
likely to be completed 

(d) whether the Government propose to 
provide additional financial assistance to accel-

erate the projects, and 
(e) If so, the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES 0 (SHRI 
P K THUNGON) (a)to(e) DetallsofOngotng 
maJor and Medium Irngabon proJects In Andhra 
pradesh and the VIII Plan allocabon to acceler-
ate the Implementabon of the prOJeCts are gIVen 
In the attached Statement 
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772. SHRIIMCII.A,LEM8.A.:WiiitheMi,,·
ister of HOME AFF.A.IRS be pleasedto s.aro:

(a) whether the Government h[!V8 1\1'

ceived any proposal to rename Mhow, ti-]Q iJinh
place of 0,', Ambedkar as Arubedkar r'~"<:jCl:;

(b) if so, the details thereof; and

(c) the reaction of the Governernnt
thereto?

THE ivllNiSTER OF Sf/HE IN THE
MiNISTRY OF HOME AFFAIHS (SHR!
p .~,J1.SAYEED) (a): No, Sir.

(b) and (c): Do not arise.

[ Translation]

Missing of Small Children and Women

773, SHRf KRISHNA DUTT
SUL TANPURI: Will the Minister of HOME
AFF.Ll.IRS be plcasedto state:

(8) the number of cases reqardinqrniss-
il"lUof small children and women registemd i!:
various Union Territories during the last on year,
LJr-wise;

(b) the number of person arrestee in this
connection: and

(c) the number of SUCll children murdered
during this period?

THE MINISTER OF:::Tf\TE iN THE MI~-
ISTRY OF HOME AFFAIR'S (SHR! PM
SAYEED) (a) to (c): The information is being'
collected and will be iaid on the Table of the
House.

[English]

Crime Against \t"(lme~I

774. SHRI SHRAV,Ll.t'J KUM/\R P),Tt::L'
Wiil the Ministerof HOME .ArT!\iRS Le pieilseri
TO state:

(a) ""ht;th8 r attention of tile Government
has been drawn to the report captioned "Social
Awareness needed to curb crime against
women" appearinq in the "National Herald".
da!edJune7,1893. •

{b) ii so, whether in view of increasing
crimes against women the Government have
assessed the success achieved in the objec-
lives b8il1:,Jpursued by the Delhi Police Crime
(Vvomen) Cell and other such cells created in
lS83;

(c) ~fso, the details thereof: arid

. (d) the concu 18i01"1Sarrived at in the light
of this sludv?

THE MII,J!STER Or: STATE INTHE MIN,
,1:JTFlY OF HOME AFFAIRS (SHRI r.M.
SAY[[D) (a): Yes. Sir.

(0) to (d): A Committee under the Chair-
man-ship of the Home secretary of the Delhi
Admirustration was constituted to go into the
tunctioninqof tne Crime (Women) Cells in Delhi
~()lice and to identify tile areas of weaknesses
and to st 199E;Si remedial measures.

Th01118in recommendation made by the Corn-
mhtce suggesting remedial measures are as
tcllows:

»:

1) / .senSl~on training forthe Police

Prfsonnel;

2) provision of support services to
women victims eitherdepartmen-
talty or throuqh recognised non-
governmental organisations;

3) seekino support at social workers,
lawyers, and social scientists in
providinq preventive/curative/reha-
h:ilt8Uve/rei8rral services, legal aid.
Ir,!!; !inrj, social education and other

p,ulJl~entation of stalf and equip-

ment.and



197 WnttenAnswelS SRAVANA 7,1915 (SAKA) WnttenAnswelS 198 

5 Closer supervision of the work of 
Cnme (Women) Cells In Deihl 
Police 

Shortage of Domestic Coal in 
Gujarat 

775 SHRIHARIBHAIM PATEL Wilithe 
Mlnlsterof COAL be pleased to state 

(a) whether there IS acute shortage of 
riomestlc coal In GUJarat, 

(b) If so, the reasons therefor, 

(c) the quantity of domestic coal supphed 
In companson to Its demand, and 

(d) thestepstakentoaugmentthesupp!y? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT KUMAR 
PANJA) (a)to(c) Therehasbeenshortsupply 
01 solt coke (commonly known as domestic 
coal) from Coal India Ltd to the State of GUlarat 
as also to other States As against the monthly 
allocation of 2000 tonnes of soft coke for the 
State of GUJarat, theapproxlmatequantrtyofsoft 
coke actually supplied dunng the whole year 
1992-93 was only 2990 tonnes Soft Coke IS 
pnmanly produced In the State of Bihar The 
shortfall In supplies of soft coke IS mainly due to 
the restnctlons Imposed by the Pollution Control 
Board of Blharslncethe process adopted for ItS 
production IS not free from pollution hazards 

(d) FollOWing steps have been taken to 
augment the supplies of coal based domestic 
fuels to the State of GUJarat 

(I) Steam coal In lieu of softcokehas been 
offered to GUJarat as DomestiC fuel 

(II) Government of GUJarat has been ad-
vIsed to encourage settlOg up of specmJsmoke-
less Fuel (SSF) and Coal bnquette Plants 

(III) Coal India Ltd have developed 

CILCOKE as a substltule for soft coke Unre-
stncted quantrtles of CILCOKE have been of-
fered to the State of GUJarat 

Collaboration Between HPCLand liP 

776 DR VASANTNIWRUTTIPAWAR 
Will the Mlnlsterof PETROLEUM AND NATU-
RAL GAS be pleased to state 

(a) whether the Hlndustan Petroleum 
Corporation Limited and the Indian Institute of 
Petroleum have signed a memorandum of 
Understanding for collaboration at the macro 
level, 

(b) whether this collaboration IS Intended 
to Improve the R&D and 

(c) If so, the details of fields that are 
covered underthecollaboratlon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAPT SATISH KUMAR SHARMA)(a) 
Yes, Sir 

(b) Yes, Sir 

(c) The MOU covers specific areas such 
as upgradatlon of product range and quality, 
training and Development of skilled manpower 
In the field of lubrication technology, etc 

[ Trans/avon] 

Exploration of Oil and natural Gas in 
Bihar 

777 SHRlSUKDEVPASWAN Wlilthe 
MInister of PETROLEUM AND NATURAL 
GAS be pleased to state 

(a) whether 011 and natural gas been ex-
pIored recently In Arana, Pumla, fupoul dlStncts 
of Bihar, 

(b)tfso,theesbmatedquantrtyofcrudeoll 
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(c) whetherthere are sufficient funds and 
resources available with the departmentforthis 
purpose; and 

(d) if not, the reasons there for? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAPT. SATISH KUMAR SHARMA);(a) 
Seismic surveys for exploration of oil and gas 
have been conducted in these areas recently. 

(b) This stage of operations has not yet 
reached. 

(c) Funds are available forthe envisaged 
programme of work 

(d) Doesnotanse. 

Major Irrigation Schemes 

778. SHRI GEORGE FERNANDES: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the Government areconsid-
enng any majOr irrigation schemes to be com-
missioned in the current year in some States; 
a1d 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MtNISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b): Ten Major irrigation 
projects narnelyWatrak, Sukhi and Sabarmatl 
in Gujarat. BhadraandTungabhadra left Bank 
Canal in Kamataka, kanjirapuzha and Chimom 
In Kerala, UrmilOam and Sewar Feederin Uttar 
pradesh and Lining of Channels (phase-I) in 
punjab are schedUled to be completed during 

[Translation] 

Extinction ofTribes 

779. SHRI BHERU LALMEENA: Will the 
Minister of WELFARE be pleased to state: 

(a) whether a numberoftribes indifferent 
parts ofthe country are facing extinction; 

(b) if so. the details thereof; 

(c) the steps taken/proposed to be taken 
by the Govemmentforttle protection and devel-
opment of such tribes; and 

(d) the expenditure incurredllikelyto be 
Incurred thereon? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) (a) and (b): No, Sir. How-
ever, a statement Indicating the decline In popu-
lation of nine Scheduled Tribes as reflected in 
1981 Census an relation to 1971 Census is 
attached. According to the Register General of 
India, the dechne of population IS due to physi-
ologicaleflectcf inbreeding,highinfant mortal-
ity high death rate, ,ai-nutrition, migration of 
some groups toothere areas where the tribes in 
question have not been declared as Scheduled 
Tribes and wrong enumeration. 

(c) and (d) Vanous SOClo-economlC 
programmes underT ribal sub-Plan are taken up' 
forthe protection and development of the tribes. 
The Gove""T1ent of India makes special alloca-
tions of pnmitive Tribal Groups and des not 
instist even orthe pnnclple of supplementation. 
Important programmes forthe promitive com-
munities are taken up on 1 00% grant basis. 

As to the steps taken or proposed to be 
taken for protection and development of the 
particular tibes and expenditure incurred or 
likely to be incurred, Incurred, information from 
the concerned States is being obtained and will 
be laid on the Table of the House. 
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Infiltration ofT_errorists 

780. SHRI DAU DAYALJOSHI: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the numberofterrorists arrested while 
trying to infiltrate into Indian borders during each 
ofthe lastthree years; 

(b) the countries to which they belonged; 

(c) whetherthe concemed countries have 
been informed of the matter; and 

(d) if so. the reaction of these countries 
thereto? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI 
P .M.SA YEED): 

(a):- Year No. of terrorists 
apprehended 

1990 460 

1991 492 

1992 57 

(b): The interrogation olthe apprehended 
inhltrators has revealed that a few of them 
belonged to Pak occupied kashmir (POK). 
Pakistan, and Afghanistan. 

(c) and (d): Theconcemedcountries have 
been urged through diplomatic channels to stop 
their support and encouragement to terrorism 
directed against India. They have assured of 
non-interference in our intemal affairs. 

I English] 

Pollution by Oil Refineries 

781. SHRI JAGAT VIR SINGH DRONA: 
Will the Mlnisterof PETROLEUM AND NATU-

RAL GAS be pleased to state: 

(a) the extent of Hydro-carbon emission in 
the atmosphere by different refineries in the 
country; 

(b) the steps taken by the Govemmentto 
check environment pollution by these refiner-
ies; 

(c) whetherthe Government propose to 
reduce the oil consumption to prevent such 
pollution; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAPT. SATISH KUMAR SHARMA): (a) 
Rough estimates of Hydrocarbon emissions 
from refineries in India under norma! circum-
stances is estimated to be in the range of 0.4 to 
0.6% of crudethroughput. 

(b) In addition to compliance with stan-
dards laid down byvarious statutory authorities 
like ?Central Pollution Control Board and Vari-
ous local Pollution Control Boards, all refineries 
are encouraged to use latest techniques and 
methods for reducing emissions in the atmo-
sphere Clearance for setting up of new refiner-
ies/expansion$ of existing refineries is given 
only after a thorough environmental impact as-
sessment is made. Further, financial incentives 
are provided to refineries for installation of pol-
lution control equipments. 

(c) and (d): Efforts are constantly on to 
conserve petroleum products which also re-
sults in pollution abatement. The petroleum 
Conservati Research Association and the oil 
companies aretaking appropriate measures for 
promoting conservation of petroleum products 
in various sectors of the economy. 

AIDS Through Blood banks 

782. SHRI HARISH NARAYAN PRABHU 
ZANTYE: Will the Minister of HEALTH FAM-
ILYWELFAREbepleasedtostate: 

(a) whetherthe Govemmentare aware of 
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Instances of H IV positive blood being given to 
patients by blood banks, 

(b) If so, the number of such cases re-
ported from each State dUring last year, and 

(c) the action taken/proposed to be taken 
to check recurrence of such Instances? 

THE MINSTER OF HEALTH ANDFAM-
ILYWELFARE(SHRIB SHANKARANAND) 
(a) and (b) While such cases are being reported 
In the Press from time to time the Government 
have received reports In respectoffourcases 
only from Chandlgarh, Bangalore, Hlssar and 
Deihl 

(c) To ensure supply of blood free from 
HI V for transfusion and to check recurrence of 
such Instances, GoVf have launched acompre-
henslve programme of providing HIV testing 
facllilles all overthe country 180 ZBTCs have 
been established Linkages have been provided 
to all the government, pnvate and voluntary 
blood banks District level blood banks handling 
small quantilies of blood are being provided 
RapldT estlng Krts Moreover, regulatory mecha-
nism under the Drugs and Cosmetics Act has 
been tightened 

[ Translation] 

Spurious and Sub-Standard Drugs 

783 SHRI CHHEDI PASWAN Will the 
Mlmsterof HEALTHANDFAMILYWELFARE 
be pleased to state 

(a) whetherthere has been Increase In the 
sale of spunous and sub-standard drugs as well 
as cosmetics In the country at present, and 

(b) Ifso, the steps taken to put an endto 
such manace? 

THE MINSTER OF HEALTH AND FAM-
ILYWELFARE(SHRIB SHANKARANAND) 
(a) No such InformatIOn IS available 

(b) To prevent to sale of SpUriOUS and 
Sub-standard Drugs, the State Governmentl 
Union Terntory Administrations have been ad-
Vised to strengthen both the enforcement ma-
chinery andfacllrtles fortestlng financial assIs-
tance has been prOVided to the States for the 
later Establishment of three Regional Drug 
Testing Laboratories has been approved forthe 
8th Plan 

SCslSTsCensus 

784 SHRISHIBUSOREN Will the Mlnls-
ter of HOME AFF AI RS be pleased to state 

(a) whetherpopulatlon of trebles andsched-
uled castes has decreased In Bihar as perthe 
latest census 

(b) If so the numberthereof as perthe 1981 
and1991 census 

(c) whether the Government areaware that 
In a number of tnbal and hilly areas the names 
of many persons had been left out dunngthe last 
census 

(d) If so whether the Government have 
conducted any enquiry In thiS regarfd and 

(e) If so the outcome thereof? 

THEMINISTEROFSTATEOFTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI PM 
SAYEED) (a) No Sir 

(b) Does not anse 

(c) No such complaint was received by the 
Government at the time of the last census 

(d) Does not anse 

(e) Does not anse 

: [English] 
Seawalls 

785 SHRITHAYILJONANGALOSE Will 
the Minister of WATER RESOURCES be 
pleased to state 
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(a) whethertheGovemmentof Keralatlas (c) D0!3~se. 
requested the Union Govemmentforfinancial 
assistance for the construction of seawalls to [Translation] 
preventseaerosion;and ' 

(b) if so, the details thereof and the action 
taken bytheGovemmentthereon? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES(SHRI P.K. 
THUNGON): (a) and (b). To prevent erosion by 
sea, the Govemment of Keralahad requestedfor 
Central Loan Assistance amounting to Rs. 
193.50crores in November, 1992 forthe con-
structionof new sea walls and reforrnativeworks 
of old sea walls: However, no Central Loan 
Assistal1E:9was released in view of the National 
Development Council's decision (Dec., 1991) 
for discontinuing funding of such schemes after 
March,1992. 

Gas Reserves 

786. SHRIMATI SURYAKANTA PATIL: 
Will the Ministerof PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) the total gas reservers found so far in 
the country; 

(b) whether the gas available is less than 
the total gas committed; and 

(c) if so, the reasons therefor and the mea-
sures are being taken to improve the situation? 

THEMINISTEROF STATE OFTHE MIN-
ISTRY OF PETROLELUM AND NATURAL 
GAS (CAPT. SATISH KUMAR SHARMA): (a) 
The country has approximately 700 BCM bal-
ance recoverable reserves. 

(b) It is estimated that with the available 
gas, it would be possible to more or less meet 
the firm commitments made. 

Subsidy on Petraleum Products 

787. SHRI DILEEPSINGH BHURIA: Will 
theMinisterof PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Goven:lment propose to 
give s~bsidy on petroleum products; and . 

(b) itso, the ratesofsubsidythereforandthe 
.names of the petroleum products on which 
supsidy is likely to be given? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF PETROLEUM AND NATURAL 
GAS (CAPT SATISH KUMAR SHARMA): (a) 
and (b). Government at present present 
Subsicdies the prices of kerosene, LPG, Naph-
tha/FO/LSHS (only fertilizer use), HSD, Bitu-
men (Packed) and paraffin wax. The subsidy on 
these products is estimated to be about Rs. 7643 
crores fortheyear 1993-94 

[English] 

AllotmenfofLPG Agencies 

788. SHRI RAM NAIK: Will the Minister of 
PETROLEUMANDNA TURALGASbepleased 
to state: 

(a) whether the Oil Selection Board or any 
other Advisory Committee decides the persons 
to whom the petroVdiesel retail outlets and LPG 
agency is to be granted; 

(b) if so, the particulars of agencies which 
wl!recteared by the selection committeeduring 
,January and February 1993; 

(c) whether there were other directions 
from his Ministry to the concemed Corporation 
for aUotment of such agencies in Memberwhich 
were not recommended by the selection com-
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(d) if so, the details thereof? 
, 

THEMINISTEROFSTATEOFTHEMIN-
ISTRYOF PETROLEUM AND NATURAL GAS 
(CAPT SA TfSH KUMAR SHRAMA) (a)Selec-
tlon of dealerships/distributorships is ma~ by 
the Oil Selection Boardsand also atthediscre-
lion of the Govemment in exceptional circum-
stances. 

(b) to (d). Whereas Oil Selection Boards 
had not recommended any candidate lIuring 
January - February, 1993, one retail outlet 
dealership and one LPG distributorship were 
allotted at Mumbal (Bombay) under the discre-
tionary powers ofthe Government. 

Opemtions in RML Hospital 

789. SHRI RAJNATHSONKAR SHASTRI: 
Will the MInister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether attentlooof the Government 
has been drawn to the new~-Item captioned 
"DeVIOUS operations rake In the bucks while 40 
die at RML' appeanng In the 'Indian Express' 
dated May4, 1993; 

(b) If so, the reaction of the Government 
thereto; and 

(c) the corrective measures taken In thiS 
regard? 

THE MINISTER OF HEALTH AND FAM-
IL Y WELFARE (SHRI B. SHANKARANAD): 
(a) Yes, Sir. 

(b) and (c). The allegations made out In the 
said news item are not correct. Out of all Balloon 
Mltree Valvulo Plasty (BMV) done till May, 
19~3 only two patients died. 

Migrants in India 

790. SHRI MADAN LALKHURANA: Will 
the MI!listerof HOME AFFAIRS be pleased to 
state: 

. (a) the numberof citizens of India residing 
in thecapaciiy of migrantsldisplacedpersons in 
the country; 

(b) the places from where these migrlmts 
have come; 

(c) the places where they are reSiding and 
the reasons for their becomlOg migrants; 

(d) the facilities providedtothese migrants; 
and 

(e) the steJ!)s taken by the Govem~entto 
ensure their smooth return to their onginal 
places? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS' (SHRI P.M. 
SAYEED): (a) and (b). The Indian citizens who 
migrated to India as displaced persons are 
known as 'repatnates'. The number of repatn-
ates and the countnes from which they have 
come are as under:-

from Sn Lanka 3,35,319 

from Burma 2, 10,315 

from Uganada 5,775 

from Mozambique 2,300 

from Vietnam 2,055 

from Zaire 110 

(c) The repatnates ar!'l residing in various 
States aU over India. They had to leave the 
countries they were residing In oWingtounfavor-
ablepolitlcal conditions obtaining in thosecoun-
tries. 

(d) The eligible repatriates were provided 
with relief and rehabilitation assistance as per 
the approved schemes. 

(e) The repatriates came back to re-settle 
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In India and therefore thequestlonofthelrretum 
10 the countries from which they came would not 
anse 

Werfare TarSets 

791 SHRI RAMCHAI\JDRA VEERN'PA 
Will the MInister of COAL be pleased to state 

(a) the welfare targets fixed for CCL dUring 
1991-92and 1992-93 

Housing 

Additional population to be covered 
by water supply 

Family Planning 

Canteens 

School BUlldmgs 

Hospital Buldlngs 

Ambulances 

Roads 

(b) Yes Sir 

(c) The details of ameltles provided to coal 
mine workers of CCL are as under 

(I) No of houses available 62,050 

(II) 
3,59,545 

(III) Educational Institutions 190 

(IV) Medical faclltles 

DiSpensaries 

(b) Vlhetherthe basic amenities like dnnk-
'ng water educallon and health have been 
provided to the staff and 

(c) Ifso, the details thereof?' 

THE MINISTER OF STATE IN THE MIN-
1s.TRY OFCOAL(SHRI AJITKUMAR PANJA) 
(a) The follOWing were the welfare targets for 
CCL fortheyear 1991-92 and 1992-93 

f991-92 1992-93 

2000 2500 

15000 12500 

2500 2500 

3 2 

2 

6 

25 Kms 54kms 

Hosptlals 19 

Indoorbeos 842 

Medical Officers 291 

X-Ray plants 19 

Ambulances 120 

In addition to family welfare programmes, 
camps for eye dl&eases, dental care etc are 
undertaken Twonshlp Deparllmenttakescare 
of IT'alntendnce of Sanitation, water supply, 
electricity, roads and other repair work 
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[ Trans/atlon) 

Withdrawal of Custom Duty on Import of 
Coal 

state 

792 SHRIMATI 
CHIKH LlA 

BHAVNA 

DR RAMESH CHANOER 
TOMAR 

Will the MInister of COAL be pleased to 

(a) whether the Govemment of GUJaratthe 
requested the Union Govemmentto withdraw 
custom duty on Import to coal 

(b) If so the details thereof and 

(c) the decIsion taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOFCOAL(SHRIAJITKUMARPANJA) 
(a) to (c) Chief Minister of GUJarat had sought 
permission of Govemment of India for Import of 
callforSlkka Thermal PowerStatlonwllhwalver 
of customs duty A reply had been sent to him 
Informing that coal can be reely Imported as per 
the present export and Import policy and that 
there was no need for any license/permission 
from Government of India for Import of coal 
However, Import duty atthe prevalent rates has 
to be paid on such Imports 

MInistry of Coal IS ofthe opInion that Import 
of coal for Sikka Thermal Power Stallon was and 
IS not necessary In view of slgmflcant Improve-
ments In production and despatches of coal In 

the country, coal reqUirementsofthls station can 

be met Indigenously 

[English) 

Coaching to SCS/STs in GUJarat 

793 DR K 0 JESWANI WllitheMlnlster 
of WELFARE be pleased to state 

(a) the number of coaching centres 
organised In GUJarat to give coaching to the 
Scheduled Casts and ScheduledT nbestudents 
seeking admiSSion to the Navodya Vldyalayas 
dUring each of the last three years 

(b)thenumberofSCs/STsseekingadmlS-
slonto the Navodayas Vldyalas dunngthe each 
ofthe lastthree years 

(c) the number of students of the above 
categories who were given coaching at the 
respective centers dtJtmg the above penod 

(d) the number of students among them 
who actually appearedforthe enfrancetest and 

(e)thenumberofsuch students who passed 
thetest? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) (a) to (e) Navodya 
Vldyalayas samltlls not organISing any coach-
Ing centres anywhere In India Including GUJarat 
to give coaching to SC/ST candidates seeking 
admiSSion to the Navodaya Vldyalayas The 
details of the SC/ST candidates registered, 
appeared selected In the section test for admlS-
SKln ofthe Nobody Vldyalayas In Guaratdunng 
each of the last three years, are given here 
under,-

1990-91 1991-92 1992-93 

SC ST SC ST SC ST 

(a) Registered 812 736 998 884 101 640 

(b) Appeared 764 7Jf2. 878 786 972 596 

(c) Selected 00 67 !:!} 42 225 94 
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In all Navodaya Vidyalayas, including those 
In GUJarat. admission is grated to a maximum 
8 students in class VI only subject to their 
qualifying inthe admission test. Outthese, there 
is reservation of SC/ST in Proportion to their 
population In the concerned district subject to 
the minimum national level of 15% and 71/2 for 
SC and ST respectively. 

[ Trans/atlon] 

Ambedakar Birth Centenary Programmes 

794. SHRI ANAND AHIRWAR: Will the 
Minister of WELFARE be pleased to state: 

(a) whether the Information regarding 
Ambedakar Birth Centenary Programmes has 
since been collected; 

(b) if so, the details thereof; and 

(c) if not. the reasons f~r delay In this 
regard? 

THE MINISTER OF we ARE (SHRI 
SITARAM KESRI): (a) to (C) l1e up-to-date 
Informallon IS stili awaited fre "'8 State Gov-

1. 

2. 

3. 

4. 

Name on .~,tlonal 

Project capacity 
LocatIon proposedto 

be created 

Guwahati 0.15 
Refinery 

Digboi 0.15 
Refinery 

Bongaigaon 1.00 
Refinery & 
Petrochemicals Ltd. 

Cochin Refinery 3.00 
limited . 

emmentslUT administrations/Central Minis-
triesIDepartments. 

[English] 

Expansion of Oil Refineries 

795. SHRI N.J. RATHVA: Will the Minister 
of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the details of oil refinenes which are 
proposed to be expanded; 

(b) the progress made so far in this regard; 

(c) the extentto which refinlng'capaclty of 
each ofthem is proposed to be increased; and 

(d) the expenditure to be Incurred on each 
refinery? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF PETROLLEUM AND NATU8AL 
GAS (CAPT. SATISH SHRAMA): (a) to (d). 
The details regarding location, capacity, cost 
and status of the expansion. modernisation 
proejcts of oil reflnenes are give below:-

Estimated 
cost 
(Rs.in 
Crores) 

0.20 

346.34 

222.90 

481.24 

States of 
theproJect 

PrOJect IS 
alomost 
complete. 
proeJctis 
under 
Implementation. 

Project IS 
under Imp-
lementatlon 

Proejctis 
uJ1Clerlmp-
lernentation 
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5. 

6. 

7. 

Nameofthe 
Project 
Location 

Gujarat 
Refinery 

Barauni 
Refinery 

Madras 
Refineries 

[ Translation] 

Additional 
capacity 
proposedto 
becreated 

3.00 

0.50 

0.90 

Issue of Identity Cards 

7!l6. SHRIL VILAS MUTTEMWAR: Will 
the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the progress made in issue of Identity 
Cards to~ndian Citizens residing in the infiltra-
tion affected and border areas of the country, 
State-wise; 

(b) whether Indian Citizenship is being 
ascertained before issue of such cards; and 

(c) the time by which the scheme is likely 
to be fully implemented? 

Estimated 
cost 
(Rs.in 
Crores) 

574.00 

Project 
covered 
under 
Halduia 
Barauni 
crude 
Pipeline 
Proposals, 
cost of 
which is 
estiamted 
at Rs. 623.94 
crores. 

38.00 

States of 
theprojDct 

Project 
proposal is 
underconsi-
deration of 
the Govt. 

Proposal; for 
Haldiua 
Barauni 
Pi~lneis 

being 
processed. 

ProeJCtlS 
mpIemented. 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI,P.M. 
SA YEED): (a) 2.85 lacs identify cards i~ the 
border districts of Rajasthan and 68.000 idef1lify 
cards in the border distracts of Gujarat were 
issued by the respective State Governments 
underthe Pilot Scheme. It has been decided to 
take up the scheme of issuing identify cards In 
Ihe infiltration prone areas of1heSlatesofAssam, 
Megahalya, Mozroam, Tripura, West Bengal, 
Punjab and the remaining such areas of the 
States of Rajasthan andGujarat 

(b) Ascertainingthecilizenshipstatusofan 
individual, to whom an inditycard is to beissued, 
forms a part of the verificati.:>n process. How-
ever, possession of an identity card is not a proof 
of his being a citizen of India 
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SHRI ANNA JOSHI: (c) No specific time limit for full implemen-
tation ofthescheme has been fixed. 

[English] 

Grouna Water Institute 

797. SHRI J. CHOKLA RAO: Will the 
MinisterofWATERRESORCESbepleasedto 
state: 

(a) whether the Government of Andhra 
Pradesh has requested the Union Government 
for the establishment of Ground Water Institute 
in the State; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
THE MINISTER OF STATE INTHEMINISTRY 
OF WATER RESOURES (SHRI P.K. 
THUNGON): (a) and (b). Yes, Sir. The Govem-
ment of Andhra Pradesh has requested the 
Union Government for locating the proposed 
National Training Institute for Ground Water at 
Jawahar Nagar in Hyderabad. 

(c) 8esidesthe request of Government of 
Andhra Pradesh, proposals have also been 
received from the Governments of Haryana, 
Bihar, Madhya Pradesh, Karnataka, Uttar 
Pradesh and Union Territory of Chandigarhfor 
locating the Institute in the respective Statel 
Union Territory.Therefore, with a viewtoselect 
the most appropriate site forthe Instute, a Site 
Selection Committee was constituted by the 
Government. The report of the Site Selection 
Committee has been received by the Govern-
ment and its recommendations are being con-
sidered. . 

Foreign tours by Ministers 

798. SHRI MULLPALLY 
RAMCHANRDAN: 

DR. D. VENKATESHWARA 
RAO: 

DR. K.D.JESWANI: 

Will the Minister of HOME AFFIARS be 
pleased to state: 

(a) the details of Ministers and Members of 
Parliament who went abroad during the first six 
months of 1993; and 

, 
(b) the amountof expenditure incurred on 

these visits? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI P.M. 
SA YEED); (a) ahd (b). Details oftours abroad 
of Ministers and MPs are not maintained by the 
Ministry of Home Affairs. 

The Pay and Accounts Offices, Cabine 
Affairs, has reported that It has received/paid 
bills ofthe rtne of Rs. 5,26,654/- on account of 
foreign tours of Ministers from January '93 to 
June'93. 

Information relating to Members of Parlia-
mentisavailable in the LokSabha/RajyaSabha 
Secretariat. 

Environment of Impact of Water Re-
sources Development Proejcts 

799.SHRI MANORAJANABHAKT A: 
WilltheMinisterof WATER RESOURCES 
be pleased to state: 

(a) whetherthe Government have adopted 
any norms strategies to minimise the environ-
mental impact of water resources development 
project; and 

(b) if so, the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
THE MINISTER OF STATE INTHEMINISTRY 
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OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b). Yes, Sir. The Ministry 
of Environment & Forests have formulated a 
national Conservation Stretchy and policy state-
ment on Environment and Development. The 
document inter-Iaia lays down strategy for ac-
tion In respect of conservation of water as well 
as development polices from environmental 
parepacitlves in respect of irrigation. Ministry of 
Water Resources have volved a national Water 
Policy In the yeas 1987, which has laid down 
emphasis on the need for planning ,Implement-
Ing and operating the water resources projects 
duly minimiSing the adverse impacts. Central 
Water CommiSSion has evolved guidelines for 
Sustainable. Water Resources Development 
and Management in 1992. These Guidelines lay 
down methodologies for caring out Environ-
mental Impact Assessment, preparation of 
Environmental Impact Statements and Envi-
ronmental Management Plans, with a view to 
mlnlmles adverse environmental impacts in 
water resources projects. 

[ Translation] 

Special Courts for SCS/STs 

800. SHRIMATI SHEELA GAUT AM: Will 
the Minister of WELFAR E be pleased to state: 

(a) whether the National Commission for 
the Scheduled Castes and the Scheduled Tribes 
has recommendedthatthespeclalcourtsshould 
be set up in each of the States to settle the 
pending cases of atrocities on SCslSTs; 

(b) if so, the states where such courts have 
beenset up; 

(c) whether the Union Government pro-
pose to iniliateeffective measures to setup such 
courts In all the States; and 

(d) if so, the details thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) The National Commis-

sionforScheduIedCastesandScheduledTribes 
in their Report on 'Atrocities on Scheduled 
Castes and Scheduled Tribes; Causes and 
Remedies' submitted in 1990, inter-alia, ob-
servedlrecommendedthat designatingexisting~ 
Sessions Courts as Special Courts under the 
Scheduled casts and the Scheduled Tribes 
(Prevention of Atrocities) Act, 1989 will not 
ensure priority attention for atecity cases. There 
should be Special Courts exclusively for atroc-
ity cases. There should be Special Courts 
exlsucie for atrocity cases. Where the number 
of atrocity cases in a District does not provided 
adequate workload there should be initiating 
Special Courts covering two or more districts 
invested with the powers of additional Special 
Courts for each of the Distracts. 

(b) to (d). All the State Governments and 
U.T.administrationsexceptArunachal Pradesh, 
Mizoram and Nagaland have specified eXisting 
courts of Sessions as the Special Courts fortrail 
of offenses underthe Scheduled Castes andthe 
Scheduled Tribes (Prevention of Atrocities act, 
1989. 

The State Government of Rajasthan has 
set up ten exclusive Special Courts for trying 
atrocity cases atJaipur, Ajmer, Udlapur, Jodh-
pur, KOla, Bikaner, Metra, Pali Pratapagrh and 
Alwar, Similarlay, Government of Andhra 
Pradesh has set up three exclUSive courts at 
Guntur, Chittoor and Mahbubnagar. xyz 

Abduction in J& K 

801.SHRIGIRIDHARILALBHARGAVA: 
Will the Ministerof HOME AFFAI RS be pleased 
to state: 

(a) the numberofGovernmentemployees 
andtheirfamily members abducted by the ter-
rorists organisations in Jammu and Kashmir 
during the lastthree months; 

(b) the steps taken by the Government to 
getthem released; and 
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(c) the measlllres proposed to be adopted 
by the Govemmentto check such activities of 
the terrorists? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) to (c) 22Govemmentemployees 
and one family member were abducted during 
April-June 1993. All possible efforts are made 
by the Gove"';mentfor release whenever such 
Incidents occur. 

The pressure against the militants has 
been stepped up, security measures in sensi-
tive areas have been tightened and patrolling in· 
such locations intensified. 

002. 

Agreement with Iran 

SHRIBRIJBHSHABNSHARAN 
SINGH: 

SHRI SATYA DEOSINGH: 
PROF. PREM DHUMAL: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether India and Iran have agreed to 
extend cooperation the field of oil; 

(b) ifso, the details thereof; 

(c) whether Iran would increaseexportofoil 
to India; and 

(d) if so, theextentthereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOFPETROLEUMANDNATURALGAS 
(CAPT.SATISH KUMAR SHARMA): (a)to(d). 
A Memorandum of Understanding (MOU) has 
been signed between the Govemments of Iran 
and tndia which interaliacoversthe study of he 
feasibility of bringing natural gas from Iran to 
India, expan~ion of trade in crude by mutual 
negotiations, bilateral cooperation in explora-
tion, production, engineering & construction, 
research and· development and setting up of 

fertilizer plants. 

[English) 

Water Sharing with Bangladesh 

003. SHRI SANAT KUMAR 
MANDAL: 

SH.RI RAJENDRA KUAMR 
. SHARMA: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

, (a) whether attention of Government has 
been drawn tothe news item captioned 'Bangia 
steps up pressure on India over Ganges water' 
appearing inthe' Economic Times' dated May 
21,1993; 

(b) if so, the latest position regarding Ganga 
watersharing; 

(c) whether ~fore Signing on agreement 
with the Benglad~sh Government the Union 
Government propose to consult the Govern-
ment of West Bengal oJl.the vanous a aspects 
of water sharing; and 

(d) if notthe reasons therefor? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT,AND 
MINISTER OF WATER RESOURCES (SHRI 
P.K. THUNGON): (a) and (b). The news item 
emanatingfrom DhakaindicatethatBangladesh 
would press for asotution for sharing of Ganga 
wageswith India. Forsharing ofwaters of Ganga 
and other major rives, Indo-Bangladesh Joint 
Committee of Experts had exchange of their 
views last time at Dakha in March, 1993. this 
Committee was constituted as a follow-up of 
Bangladesh Prime Ministers visit to India in 
May, 1992. 

(c) Yes, sir. 

(d). Does not arise .. 
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Construction of Roads and Bridges the notice of the Govemment .State Administra-

B04&" SHRI G.M.C.BALAYOGI: Will the 
MinisterofPETROlEUMANDNATURAlGAS 
be pleased to state: 

(a) whether the Governmenthave sanc-
tloned anyamountforthe construction of brigand 
roadsinK.G. ProjectareaofONGC;and 

(b) Ifso, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAPT. SATISH KUAMRSHARMA): (a) 
NO,SIr. 

(b) Does not anse 

Militancy in Himachal Pradesh 

805. SHRI SANT RAM SING LA: 
SHRI VIJYA NAVAL PATll: 
SHRI GURUDA5 KAMAT: 
SHRI D. VENKA TESHWARA 

RAO: 
~HRI SAROJ DUBEY: 
SHRI K. PARADANI: 
SHRI DAU DA YAlJOSHI: 

Will the Minister of HOMEAFFARISbe 
pleased to state: 

(a) whetherthe mil~ncyisspreadingtothe 
border areas of Himachal Pradesh; 

(b) whether lSI of Pakistan in setting up 
training centres f or militant close to the border 
areas; 

(c) if so, the details thereof; and 

(d) the action proposed to be takeN to 
remedy the situation? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PilOT) (a) to (d). Such instances have come to 

tion is alive to the situation and is taking all 
necessary and appropriate measeus, including 
intesified combing operations and strengthen-
ing of deployment etc. Toensurebettercoordi-
nation and sharing of intelligence, a CroreGroup . 
has been constituted in the Ministry of Home 
Affairs, which is holding periodic meetings. 

Coal Projects 

806. SHRI PRAKASH V. PATll: Willt~e 
Minister of COAL be pleased to state: 

(a) the details of the cost of each coal 
project In the Public Sector; 

(b) the per ton cost production of coal in 
different coal proejcts; 

(c) the additional coal production like; upto 
be generated by each project afterthe proposed 
additional Investment in the Coal India limited 
and Singareni Collienes Company limited dur-
Ing the eight Plan; and 

,> (d) the estimated cost of coal production 
perton after the additional investment? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF COAL (SHRI ARJIT KUMAR 
PANJA): (a) to (c). The details of costof each on-
going mining project costing Rs, 50croresand 
above sanctioned by the Govemmer1t in Coal 
India ltd. (Cll) and Singareni Collieries Co..ltd. 
(SCCl) a1ongwiththecostofproductiori likely to 
beavailablefrom, these projectduringthe Eighth 
Five Year Plan are given in the enclosedstate-
ment. 

(d) Theestirnatedcostofco~roductioni; 
worked out on the basis of pre level prevaitingijt 
thetimetoformlJlatio!Vsanction ofproejdstack-
Ing into account targeted protection andsanc-
tioned capital outlay. However, this estimatioq 
would veryoverthe years depending on inflation 
in cost of inputs, increase in wages etc. 
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[Translation] 

Cholerain U.P. 

807. SHRI PANKAJ CHOWDHARY: 
SHRI JANARADANMISRA : 
SHRI BRAMHANAND 

MANDAL: 

Will the Minister of HEALTH AND FAM-
IL Y WELF~RE be pleased to state: 

(a) whether several district of Uttar 
Pradesh have been affected by cholera 
during the current years ; 

(b) if so, the number of deaths reported 
due to choleane during the above period ; 
and 

• (c) ttie remedial steps taken to cheek 
cholera in the State? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHANKAR 
ANAND) : (a) Yes, Sir. 

(b) One death has been reported by the 
State Govt. from the district of Hardoi. 

(c) The State Govemment have taken 
the following steps; Supply of safe drinking 
water curbing consumption of unhygic foods 
items, timely treatment and health educa-
tion. 

Construction of Dams 

808. DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI NITISH KUMAR: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) the number of big dams constructed 
: (he country by the end of the eighties ; 

(b) the number of families who were ren-

dered homesless as aconsequenceofthecon-
struction of these darns; 

(c) whether the Government have com-
pleted the rahabitation work far all of these 
families; 

(d) if not, the number ofthe families which, 
couldberehabiltatedbytheendoftheeithiesand 
the amountspentforthe purpose; and 

(e) the time by which the raining families 
are likely to be rehabilitated? 

'rHEMINISTER OF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
THEMINISTEROFSTATEINTHEMINISTRY 
OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) A total of 29 38 major dams 
havebeen constructed inthecountrybytheend 
of the Seveneth Plan. 

(b) to (e). Irrig ation of Hyudro-electric 
projects are implemented by the State Govem-
ments and information on area of land acqured 
with the number offamilies displaced and the 
numberoffamilieq rehabilitated, amount spent 
forthepurpose is not maintained by the Centre, 
exceptfor a few sected projects,. for resettle-
mentand reahabilitation ofprojectaffectedfami-
lies, the State Governments have their own 
polices. the resettlement and rehabihation of 
porject affected people are carried out by the 
State Govemments based on their respective 
polices and as a part of the project activity. 

Atrocities on SCslSTs 

-009. SHRI RAJESH KUMAR: 
SHRIMATI SHEELA 

GAUTAM: 

Will the MinisterofWELFARE be pleased 
to state: 

(a) the number of cases relating to rape, 
murderand atrocities on ScheduledCastesand 
ScheduIedTribespending invariouscourtsand 
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the number of such cases disposed ofduringthe Chairmanship of Prime Ministerwas held on 4-
lastthree years, StatelUnion Territoriy-wise; 5th Octoqer, 1991 on preventation of atrocities 

(b) the steps being taken by the Govem-
ment to dispose of these cases expeditiously; 
a1d 

(c) the steps being taken by the Govern-
menttochecksuch incidents in future? 

THE MINISTER OF WELFARE (SHRI 
SIT ARAM KESRI) (a) The information is being 
co"ectedfrom the State Government and U .T. 
Administrations. 

(b) and (c). All the State Govemments and 
U. T. AdministrationsexpectAruanchal Pradesh 
, Mizoram and Nagland have specied exising 
Courts of Sessions as the Special Courtsforthe 
Inal of offences undertheScheduledCastesand 
he Scheduled Tribes (Prevention of Atrocities) 
act, 1089 

The State Govemment of Rajasthan and 
Andhra Pradesh have set up ten and three 
except Special Courts for trying such cases. 

The StateslUTs are requested every years 
to send proposal forseeking central assistance 
at 50:50 basis for setting up Special Courts. 
DUring 1993-94, aprovitionof Rs, 650 lakhs has 
been made in the Budgetforimplantation of PCR 
Act, 1955andSCS/STs (Prevention of AtricitJes) 
Act, 1989. 

Under the SCs and STs (Prevention of 
Atrocities) Act, 1989, stringent punishment has 
been provided to those commiting atrocities. 
There are also detailed guide-lines issue so the 
States and UTssuggestingvarious precenation 
any, preventive, punitive an rehabilitative mea-
sures to prevent crimes against Scheduled 
Casts and Scheduled Tribes. 

A conference of Chief Ministers underthe 

on SCS and STsin this regard. The Conference 
made a number of recommendations which 
were forwared to all the States and UTs for 
necessary action. With a viewto preventing the 
incidence of atrociteis against SCs/STs the 
Govt. of India consider that with grodual im-
provements in their socio -econoimic life, 
atrociteis will atomatically recede, Special 
Central Assistace to Special Component Plan 
of RS,247 croreshasbeen provided inthe budget 
for allocation to various State&lUTs for this 
purpose during 1993-94. 

[English] 

Supply of Kerosens to States 

810. SHRI TEJ NARA VAN SINGH: 
SHRIHARIBHAI PATEL: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether each State/Union Territory is 
supplied with kerosene as per its demand; 

(b) if not, the quantity of keronsene de-
manded by each State since April 1993 and the 
acutal quantity supplied month-wise; and 

(c) the prove at which kerosne is being sold 
in each State? 

THE MINISTER OF STATE IN THE MIN-
ISTRVOFPETROLEUMAND NATURAL GAS 
(CAPTSATISHKUMARSHARMA): (a) to (b). 
SKO is a defiit product and therefore, it has not 
been possible to meet the full demand of the 
States. The monthly allocation to States since 
April, 1993 is given in attached statement 

(c) The information is given in attached 
Statement 
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IT rans/atlOn] 

Fake Piority Vouchers for LPG 

personnel lolled and Injured byterronsts In the 
reglOl1, 

(d) the details of compensatIOn paid In each 
811 SHRIGOVINDACHANDRAMUNDA case, 

Will the Mlmsterof PEROlEM AND NATURAL 
GAS be pleased to state 

(a) Whether the Government have re-
ceived any Information about the fake pnotlY 
vouchers for LPG connection Issued by the New 
Deihl market dIVISion olthe Indian Od COrportlon 
dunng the last two years 

(b) If so the details thereof and 

(c) the steps taken or proposed to be taken 
by the Government to check such practice 
Infurture? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT SATISH KUMAR SHARMA) (a) No 
Sir 

(b) and (c) Donotanse 

812 

Terrorism In Teral 

SHRI PRABHU DAYAL 
KATHERIA 

SHRI CHET AN P S CHUHAN 
SHRI RAJENDRAAGNIHORI 
SHRI BAlRAJ PAS~)I 
SHRI SANTHOSH KUMAR 

GANGWAR 

Will the MInister of HOME AFFAIRS be 
pleased to state 

(a) the numberofterrotlst Indications whICh 
took place In the Teral region of Uttar Pradesh 
dunng the alstfour months, 

(b) the number of terntOists killed and ar-
rested In the region dunng the above penod, 

(c) the number of cIvIlians and secUrity 

(e) the details of assIStance provided to the 
Govemment of Uttar Pradesh to contain terror-
Ism In the region and 

(f) the special measrues bemg taken to 
check such Incidents? 

THE MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI RAJESH 
PilOT). (a) to (c) Accordmgtoavallavlemfor-
matlon, 19 Incidents of terrotlsts vlolance took 
plade In the Tera! regIOn of Uttar Pradesh dunng 
the last months 8 terronsts were killed and 21 
were arrested dunngthe pelrod 15clviliarlS and 
3 policemen were killed and 3 cIvilians Injued 

(d) Accordmg to available Information re-
celvedfrom State Government compensation 
@ Rs 20,000 was paid to the dependents of 
persons killed and @ Rs SOOtolnjuredpersons 

(e) A special grant of Rs 10 crores was 
released to the state Governmentto stenghen 
the pohce administration In the Teral area Ad-
ditional para mlltaryforces were also deployed 
InU P 

(f) The State A jmlmstratlon IS keeping a 
close watch ana I .I\lng necessary steps to 
contain terrOists actvltls In the region 

[Eng/ISh) 

Insurgency In North-East 

813 SHRICHITIABASU 
SHRI KESHRI LAl 
SHRI BIRSING MAHATO 

Will the MInister of HOME AFFAIRS be 
pleased to state 
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(a) whether the Union Government have
conducted any review ofthe insuragency situa-
tion prevailing in the North -Eastern States;

(b) ifso, theoutcornethereof;

(c) whether the any assistance as been
provided to these State Governments to
effcetivelytackle the situation during the current
year; and

(d) if so, the details thereof?

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI P.M.
SA YE EO): (a) Yes, Sir. The last such review.
wasconductedon8July, 1993.

(b)The need to evolve acoordinated action
plan to deal with the problem of insurgency for
the North-East as a whole was underlined. The
State Governments were advised to gear up
their law and order machinery to deal with the
insurgents more effeively. Particularemphaiss
was laid on timely sharing of information about
the activities of insrugents for effetive action
agaisnt the them by the concerned State Gov-
ernments.

(c) Yes, Sir.

(d) Central para-miliary forces have been
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provided to the States in the North-eastren re-
gion to assist them in dealing with insurgents
and to ,maitain law and order. Sophisticated
arms and ammunition have been allocated to
these states forthe use of he their police forces.
Assistacne formodernization afthe police forces
of these staes IS also being continued.

Coal Production

RI, S ·.11

l<ll"iE. VViifthe ','
Ir~ :Jtn1n·

.1,1'. r, '.1.)J;~DHARA
, - ') .. t·.., r r-ased

(a) the target set lorcoal production during
1992 and the actual achievement made during
that year company-wise;

(b) the target set for coal production be-
. tween IstJanuary and 30th June, 1993 and the
actual production achieved during this period;

(c) the target set for Eighth Plan for the
production of coal by different coal companies;
and

(d) the efforts made to achieve the target?

THEMINISTEROFSTATEINTHEMIN-
ISTRYOF COAL(SHRIAJITKUMAR PANJA):
(a) and (b). The details of target and actual
production ofcoal in the country during 1991-92,
1992-93 and January June 1993are as under;-

(million tonnes)

1992-93* Actual
Target

Company 1991-92 Actual
Target

(~~11India
n-ited 203.00 204.14

:lgareni Collieries
ompany

t.uniled 20.50 20.58

Others
(Captive
Colleries) 4.50 4.56

All India 228.00 229.28

. Provisional.

1.1.93
Target

to 30.6.93*
Actual

210.00 211.19 '112.26 116.48

23.40 22.51 12.75 13.39

4.80 4.53

238.20 238.23

2.43 2.23

127.44 132.10
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(c) and (d). The target ofcoal production for Physically Handicappped
the terminal yearof 8th Five Year Plan is 308 Azamabad, Hyderabad - 500 020
"million tonnes (CIL-27G SCCL-33.00and Oth- \
ers- 5.00) .. This target will be achieved by 2 The Employment Officer
production contibution from existing mines, on- Special Employment Exchange for

. ')(~ictsas well as the new prniprts. Physically Handicapped Barrack
No. 1/E-5, Block A, Qurzon Road,
NpIAI nAlhi 110001.

Special Employment Exchanges for
Handicapped Persons

815. SHRI UDAYPRATAPSINC;h
SHRI RAM LAKH.A.N SINGH

'fIl.DAV:

Will the Minister of WELFARE be
I~deasedto state:

(El) whether some special employment
=xchanqes 113vebeen opened forthe handi-
capped persons;

(b) if so. the their locations and tho
'Iumi)cr of handlcapped persons registered
with them; and

(c) the number of handicapped persons
who got employment so far through these
nxchangeS"I

THE MINISTER OF WELFARE ((SHRi
SITARAM KESRI): (a) Yes, Sir.

(b) and (c). A list of special employment
oxchanqes is given in the attached state-
rnent out of 2,36,923 handicapped persons
";rJistered with these special ernployrnec]
cxchanqes, 48,8996 persons have got em-
ployment as on 321.:..12.1992.

STATEMENT

Addresses of the Special Employment
Exchanges for physically Handicapped (Run-
ning)

1. The Regional Empioyment Officer
Special Employment Exchangefor

3. The Employment Officer
Special Employment Exchange for
Physically Handicapped Block No.5,
Crescent Road, High Grounds, West
Bangalore-560020.

4. The Special Employment Officer
Special Employment Exchange for
Physically Handicapped Merchantile
Chambers, 3rd Floor, Greham Road
Ballard Estate, Bombay-400 001.

5. The Sub-Regional Employment
Officer
Special Employment Exchange for
Physically Handicapped Block No.2 ,
Gill Road, Ludhiana, Punjab ..

6. The Assistant Director
Special Employment for Physically
Handicapped 33 ;v~ount Road,
Nandanam, Madras-soo 035.,

The Special Employment Exchange.
Officer·
Special Employment Exchange for
Physically HandicappedBehala In-
Justrial ~~..,tate, 620 D.H. Hoad,
Calcutta-700 034.

The Employment Officer -r-

Special Employment Officer Ex-
change for Physically Handicapped
G.T. Road, kanpur-208 002.'

9. The Employment Officer '
Special Employment Exchange for
Physically handicapped Nandavanam
Road, Palayam, Trivandrum.Kerala.
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10. 

11. 

12. 

13. 

15 

16 

18. 
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The Sub-Regional EmploymentOffi-
cer for Physicaly Handicapped, 
Multistorey Building, Nanpura, Surat, 
Gujarat. 

The EmploymentOfficer 
Special Employment Exchange for 
Physically Handicapped 965, Wright 
Town,Jabalpur-4B2oo1. 

The Employment Officer 
Special Employment Exchange for 
Physically Handicapped Combined 
labour Building, Bailey Road, Patna-
800001 (Bihar). 

The Employment Officer 
SpeCial Employment Exchange for 
Physically Handicapped 1282, Sec-
tor 13-C, Chandlgarh-168 018 
(Haryana). 

The Employment Officer 
SpeCial Employment Exchange fdr 
Physically Handicapped Dte. of Em-
ployment~ndTratnlng(H.P.) 

Stock Plalace, SJmla-171 002 

The Employment Ofttcer 
SpeCial Employment Exchange for 
Physically Handicapped Jalpur-
302oo1·RClJasthan). 

The EmploymentOfficer 
SpeCial Employment Exchange for 
Physically Handicapped Dte. of Em-
ployment 
Flat No. 367, Sahtd Nagar . 
Bhubaneswar-751 007 (Orissa). 

The Employment Officer Special 
Employment Exi:tlange for Physicalty 
HandtcappedGuwahatl, Assam. • 

The Employment Officer 
Special Employment Exchange for 
Physically Handicapped Agartala, 
Tripura. 

TheSub-Regionai EmpIoymentOffi-
ceriorPhysicallytiaJldicappecl. Mothi 
Building, Baroda (Gujaiat). 

19. 

20. 

21. 

22. 

23. 

The Sub-I:tegional Employment Offi-
cer for Physicallu Handicapped , 
Kooasiwala Bungalow, Junction Plot 
R~jkot, Gujarat. 

The Special Employment Officer 
Special Employment Exchange for 
Physically Handicapped Salajose 
Cross Road, Opp. S.V. College, 
Ahmedabad-380001. 

The Director of Employment 
Speclall Employment Exchange for 
Physically Handicapped Mantpur, 
ImphaJ. 

The EmploymentOfflcer 
Specral Employment Exchange for 
PhYSically HandICapped 
Vlsakhapatnam (Andhra Pradesh). 

Flood in North Bihar 

816 SHRIMANJAYALAL'WilltheMIOIs-
terofWATER RESOURCE be pleased to state: 

(~whetherflood-fury In Nortl:' Bihar IS In 
excess of water In the nllers flowing from Nepal; 
and • 

(b) If so, the steps taken by the Govemment 
in thiS regard? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND THE 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCE (SHRI P.K. THUNGO~): 
(a) and (b). Floods In North Bihar are casued by 
excessive rains in Nepal and North Bihar. The 
Flood ManagementforNorth was last discussed 
between the Prime Ministers of India and Nepal 
inOcklber, 1992. The remedial measuresagreed 
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Include preparation of project reports forreser-
VOlfS on river Kosi, Kamlaand Bagrflati, Exten- • 
sion of embankments long rivers at the border 
and early commissioning of Flood Forecasting 
statIon In the uppercatchement of Nepal. 

Anti-Cancerlnjection 

817. SHRICHETANP.S.CHUAHAN: 
SHRIVISWANATH SHASTRI: 

WilltheMinisterof HEAL THAND FAMILY 
WELFARE be pleased to state: 

(a) whether the British Charity Cancer 
F3esearch has sought the permission of the 
Unton Govemment to carry out trial of Anti-
Cancer injection on Indian patients; 

(b) If so, the details thereof; and 

(c)lhedecision oflhe Govemmentlhereon? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE(SHRI B. SHANKARNAD): (a) 
No Sir, 

(b) and (c). Do not arise. 

Terrorist Activities J & K 

818. SHRI KESHRI LAL: 
SHRI KRISHAN DUTT: 
PROF. RASASINGHRAWAT: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of incidents ofterrorism, 
kIdnapping, killing, ,ring and encounterthattook 
place In Jammu and Kashmirduringthe last SIX 
months; 

(b ) the nUmber of terrorists killed, arrested 
and surrendered In the State during he above 
penod; 

(c) the number of civilians and security 

personnel killed and injured during the above 
period; 

(d) the details of arms, al11J1lunition and 
othermateriais sezied byth~security person-
nel· . , 

(e) the numberof terrorist hideouts busted; 
a"d 

(f) the measures taken by the Govemment 
to curb terrorist activities in the State? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) to (f). The information is beIng 
collected and will be laId on the Table of the 
House. 

[English] 

Economic Status of HPCL 

• 819. DR. ASIM BALA: Will the Minister of 
PETROLEUM AND NATURALGASbe pleased 
to state: 

(a)thepersenteconomcstatusofHlOdustan 
Petroleum Corpora~lon Llmltf'd (HPCL): • 

(b) whether HPCL has gone to a new 
direction to get viab~ in the filed of Oil; 

(c) If so, the new policy evolved in this 
regard; and 

(d) the details of production dunng each of 
the lastthreeyeas? 

THE MINISTER OF STATEJN THE MIN-
ISTRY OF PETROLEUM AND NATUt!lALGAS 
(CAPT SATISH KUMAR SHARMA): (a) to (d). 
HPCL has been a profitgeneranng company in 
the Oil Sector. The details of Physical and 
financtal performance of Hindustan Petroleum 
Corporation limIted (HPCL) during the last 3 
years are given below:_ 
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Refinery Crude Thruput (MMT)
Sales (MMT)

Profit before tax
(Rs.Cores)

Net Proft((Rs. Crores)

EquityCapite
(Rs. Crores)

Reserves & Surplus·
(Rs. Crores)

Debt/Equity Ratio

JUL Y 29,1993 Written Answers 2C~

90-91 91-92 92-93

9.93 8.65 10.38
10.58 11.05 11.511

201.29 205.74 383.75

120.14 129.77 227.14

63.84 63.84 63.64

726.91 837.53 . 1039.13

29.71 25.75 31.69

Efforts are on bythecompanytoimpriove its performacne further.

Labour Vends in Delhi

820. MAH. GEN. (RETD) BHUWAN
CHANDRA KHANDURI: Will the Minister of.
HOMEAFFAIRSbepleasedtostate:

(a) whether the Delhi Administration has
taken a decision to open more liquorvends in
Delhi during the current year;

(b) ifso, the details including the numberof
vends presently functioning and the additional
number of vends to be opened;

(c)whetherthere is any proposal to expand
'he sale of liquor through Departmental stores;

<'cl)whether the Governrnent have exam-
ined t"e anti-social fall-outs of such large-scle
i'1Grcasp. of liquor sate outlets;

(e) whetherthe Government have consid-
nedtne Impact of such astepon prohibition; and

Ifl if so the derails thereof?

-.1 .: 1V1INISTEROF STATE INTHEMIN-

ISTRY OF HOME AFFAIRS SHRI P.M.
SAYEED): (a) and b). Delhi has, at present, 14
retail vends of for country liquor which are not
considered adequate keeping in view the city's
rising population. There are 1731MFAL retail
vends. Opening of more outlets at~uitable sites
will be considered depending upon the demand.
The policy is to make available sage liquor for
retails sale.

(c) No, Sir.

\
(d) to (f). No such study has been con-

ducted. However, there has been no large scale
increase in liquour vends. Durinqthe current
financial year, Ohlytwocountry liquor vends and
five IMFLvends have been added, The Director-
ate of Prohibition, Govt. of NCT ~f Delhi under-
takes various measures in order to propagate
prohibition.

[Translation]

Surgeryas a Subject in Ayurvedic Col-
leges

821. SHRI PHOLL CHAND VERMA: Will
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the Minister of HEALTH AND FAMILY WEL- THE MINISTER OF STATE IN THE MINIS-
FARE be pleased to state: 

(a) whether the Government propose to 
Introduce the Surgery as a subject in various 
Ayu~adic Colleges in Madhya Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAIMIL YWELFARE(SHRI B. SHANKA-
RANAND) : (a) Aurvedlc Surgery is already 
Incorporated in the curriculum prescnbed by the 
Central Council of India Medicine which is being 
followed by the Ayurvedic Colleges in ~adhya 
Pradesh 

(b) Does notarise. 

[EnglIsh] 

Restoration of Normalacy in J & K 

822. SHRIINDRAJITGUPTA: 
SHRI SUDHIR GIRl: 
SHRI HOHAN SINGH 

(DEORIA): 
SHRI RAM TAHAL 

CHOUDHARY: 
SHRI KASHIRAM RANA: 
SHRI BRAHAMANDMANDAL: 
SHRI LOKNATHCHOUDHARY: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the economic, political and other mea-
sures taken by the Government forthe restora-
tion of normalcy in Jammu and Kashmir; 

(b) the progress made in this regard so far; 

(c) the steps takenlbeingtaken to restore a 
democratically elected Govemmentinthe State; 
and 

(d) the time bywnich elections are likely to 
be conducted there? 

TRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) to (d) . Following the dialogue of 
Union Home Ministerwrth lieaders of National 
Parties, his meeting with former legislators and 
pariiamJ'ntarians from the State of J&K, and the . 
visit of amulti-Party Parliamentary Team In the 
State late last year, efforts in thiS regard have 
been further intensified in the recent past. Min-
Ister of State (Internal Secunty ) has visited the 
State a number oftimes in the pastfew months 
and has meta largenumberof people In different 
areas and at different levels and also had de-
tained interaction with the offiCials of the State 
Govt. and Local Administration. Several senior 
level administrative changes have been made 
with a view to toning uo an dachvlslng the 
administration. The Governor has also been 
touring the State extensively, and meeting the 
peoplelnordertobridgeextenslvely,andmeet-
ingthe people in orderto bridge the gap between 
the administration and the people. 

Efforts are also being made to step updevel-
opmental activities in the State. Discussions 
were recently held in Deihl and Sri nagar with 
various Central and State Govt. Departments 
and offiCials with a view to achieve this obfec-
tive.lnordertobringthemisguidedyouthlntothe 
mainstream, efforts are also being made to 
create more employment. opportuniliesforthem. 
Discussions in this regard have also been held 
with various Central Government Departments 
and Organisations. 

Simultaneously, pressure on the militants 
has been further intensified with aview to reduce 
thefearofthe gun, and to create an enVIronment 
conducivetotheholding offairand free eiectlons 
in the State at the earliest. 

[T rans/ation] 

Development Proejcts ForSCslSTs 

823. SHRI GABHAHJI MANGAJI 
THAKORE: 

SHRICHHITUBHAI GAM IT: 
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Will the Minister of WELFARE be pleased 
10 state: 

(a)whethertheStateGovemmentofGujarat 
and Rajasthan had submitted anydevelopment 
Proelcts lor SCslSTs during 1992-93; 

(b) If so, the details thereof; and 

(c) the amount allocatedforthese projects? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a)Three Tribal Develop-
ment Proejcts were received from State Gov-
emment of Rajasthan during 1992-93. 

No Project was however received from 
State Govemment of Gujarat during 1992-93. 

(b) (i) Ten Minor Lift irrigation Projects! 
Schemes amounting to Rs, 93.161akhs in TSP 
areas 01 Rajasthan. 

(il) Another project amounting to Rs. 42.20 
lakhs for construction of staff quarters under 
Shans Development Scheme. 

(iii) Proposal for release of an amount of 
Rs. 30 lakhs for Minor Forest Produce operation 
to the Tribal Area Development Cooperative 
Federation Ud. 

(c) The amounts released to Govemment 
of Rajasthan during 1992-93 are as follows;-

• (i) Rs. 63. 1 o lakhs for Lift Irrigatiop Projects 
ax:! 

(ii) RS.30. 00 lakhs towards grant to 
Rajasthan TribalAreaDeveIopmentCorpoeratie 
federation for Minor Forest Produce operation. 

5/ 
No. 

Excavation 
% 

No assistance was given forcons'ruction 
ofstaffquartersforSharie DeveloprnentScheme 
as this is not an admissible item under Special 
Central Assistance or any other scheme ofthe 
Ministry. 

[Eng/ish) 

Completion of Work on Sardar Sarovar 
Project 

824. SHRI VIJA Y KUMAR YADAV: 
SHRI ASHOK ANANDRA 

DESHMUKH: 
SHJ;U LOKNATH CHOUDHARY: 

Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the percentage of work completed on 
the Sardar Sarovar Project: 

(b) the time by which It IS likely to be 
completed: 

. (c) the total investment reqUired to com-
plete the project; and 

(d) the way rI islikelytobefundedandshare 
of the union Govemment and resoectlve State 
Govemments therein? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOFURBANDEVELOPMENT ANDTHE 
MINISTER OF STATE IN THE MINISTRY OF 
WAETER RESOURCE (SHRI P.K. THNGON): 
(a) Thepercentaes of work completed on differ-
entcornponentsofthe Sardar Sarovar Proejcts 
upto 30th June, 93 are as follows: 

Conceming Drilling 
% % 

1. Main Dam 82.74 54.90 75.18 
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SI Corrponent Excavation 
No. % 

2. River Bed Power house 
Open 90.60 

Underground 86.48 

3 Canal Head Power House 96.90 86.37 

4. Vadgam Saddle Dam 94.55 

'_) Marmada Main Canal Erthwork 

Phase-I (0 to 144. 5 Km) 79.49 53.56 

6. Branch Canala Phase-I 00.67 
(oto 144.5Km.) 

(b) As perthe Construction scheduled of 
the ProJect as laid down in December, 1989, 
Unit-I of the Porejcti.e., Dam and Appetunent 
Works is expected to be completed in 1998, 
Unit-II (canal and ComandArea Development 
Works) IS expected to be completeCt by 2003-
04, In so far as Unit-III (Hydro-power) IS con-
cemed,ltisexpectedtobecompletedby 1998-
99 In respect of River Bed Power House and 
1995-96ln respect of Canal Head PowerHouse. 

(c) The approved coast of the project at 
1987 price level IS Rs. 6406.04 crores 

(d) Asperthe Awardofthe Narmada Water 
DISpute T nbunal, thecapatial cost of the power 
component of the PlOJect IS to be sharedbythe 
State Governments of Madhya Pradesh, 
Maharsha and Guajrat in the ration of 57:27: 16 
and the cost of irrgtatJoncomponetofthe Project 
IS to be shraed between Gujarat and Rajasthan 
In the reatlon of 18.1 . There is no share of the 
Government 0Und18 in thf:! cost of the plOJecl., 
The extremal assJStance receivedfortheproject 
was, however, passed on to the States asaddi-
tional central assistance. 

Concerning Drilling 
% % 

44.n 

72.02 

Lining Structural 
Concrete 

44.76 

26.42 37.36 

Krishna Godavari Water Dispute 

825. SHRIBOLLABUW RAMAIAH: 
SHRI K.G. SHIVAPPA: 
SHRID.VENKATESHVVARA 

RAO: 
SHRI S.B. SINDNAL: 
SHRI RAM CHANDRA DOME: 
SHRIMATI SUSEELA 

GOPALAN: 

VVdltheMtnisterof WATER RESOURCES 
be pleased to state: 

(a) the progress rrJade so farto resolve the 
Krishna Godavan Water dispute; 

(b) whethernon-settlement of the Dispute 
is the cause of acute water shortage in the 
Madras city and adJOing areas; 

(c) if so, the Intitl8tletaken by the Govern-
ment in the rrJatter; 

(d) whether any meeting of the Chief Min-
isters of Andhra Pradesh. Kamataka and 
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Maharashtra was held in recent past; and 

(e) if so, outcome thereof? 

THEMINISTEROFSTATEINTHEMIN-
~TRYOFURBANDEVELOPMENTANDTHE 

MINISTER OF STATE INTHEMINISTRYOF 
WATER RESOURCES (SHRI P.K. 
THUNGON); (a) On 10th April, 1969 Central 
Government constituted Godavn Water Dis-
putes Tribunal and Krishan Water Disputes 
Tribunal to adjudicate upon the water disputes 
regardtngthe Inter-State rivers Godavari and 
Knshan and nvervalleys thereof respectively. 
Whereas Knshna Water Disputs Tribunal gave 
Its report on 27th May. 1976, the Godavri Water 
Disputes T ribun~1 gave its reports on 7th July, 
1980. In accordanceWJth Section 60f Inter-State 
Water Disputes Act, 1956 the Government of 
India pubhshedthe decisions of Krishan Water 
Disputes T nbunal and Godavri Water Disputes 
Tnbunalon31stMay.1976and26theJuly,1980 
respectively thus making itfmal and binding on 
the party States As provided in the Inter-State 
Water Disputes Act. 1956, the State Govern-
ments are required to give etfectto the d~lon. 

(b) to (e). In an attemptto resolve the ISSue 
of Telugu Gunga Project Union Minister for 
Water Resource convened a meeting of Chief 
Minister of Andhra Pradesh. Karnataka and 
Maharashtra on April, 5, 1990. The Chief Minls-
terof Karnataka informed the then Umon MinlS-
terforWater Resources thatthe Chief Minister 
of Andhra Pradesh, KamatakaandMaharashtra 
were of the unammous view thatthe sharing of 
Knshana Water can be resolved by mutual 
dlcussions amongstthemselves. In this con-
necllon, three meetmgs of the Chief Ministers 
have been heldon21 stApril, 199OatTirupati, on 

22ndAugust, 199OatMysoreand on 22ndMay. 
1993atMahabaleshwar. 

Utilisatiuon of Group Water Flowing in 
States 

826. DR. KRUPASINDHU BHOI: Will the 
MinisterofWATER RESOURCES be pleased 
to state: 

(a) the quantum of groundwater flowing m 
different States; 

(b) the State-wise details of water out oft hat 
being utlised; and 

(c)thestep5 taken to develop ground water 
resources particularly in Onssa and to utlisee 
them substalntally so that it IS not wasted? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPM,ENT AND 
THEMINISTEROFSTATEINTHEMINISTRY 
OF WATER RESOURCES SHRI P.K. 
THUNGON): (a) and (b). State-wise evailability 
of annual replenishable ground water had level 
of ItS ultisatiopn is given in the statement at-
tached 

«c) the CGWB, under its programme of 
GroundWater Expploration drills berholes and 
constcts exploratory wells in the country. Fur-
ther Oevelopment of ground wateris done by the 
State Governments. During the year 1993-94, 
the Board plan to drill andconstruct 82 boreholes 
IS Orissa which Includes 56 exploratory wells. 
The Board has also taken up a scheme on 
Conjuncllveuse of Surface and Groundwaterin 
Hlrakud Commend Area of the State. 
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Written Answers Z78 

Modernisation ofWasheries 

827. SHRI VISHWAESHWARABHAGAT: 
Will the Ministerof COAL be pleased to state: 

(a) whether the work of Modemisation of 
whereas has been delayed; 

(b) if so, the number of Washeries whose 
Modernisation work was delayed since 1987; 

(c) the reasons therefor; and 

(d) the numberofWasheries modemlsed 
dUling the lastthree years? 

THE MINISTER OF STATE IN THE-MIN-
ISTRY OF COAL (SHRI AJITKUMAR PANJA): 
1,1) to (d) The work of Modernisation of 10 
nXlstlng cooking coal waheries (6 in Bharat 
Collng Coal Limited and 4 in Central Coalfieds 
Ltd ) was taken up in accordance with the recom-
mondatlons of an ExpertCom~itteeconstituted 
"ov the Government. The modemlsayions works 
to be completed, related to 'short-term' and 
long-term' measures recommended by the 

Committee. The implementation of short-term 
measures have been completed in all the 
washereles. The Implantation of short-term as 
well as long-term measures have been com-
pleted intwo whereas In the remaining washers, 
the implantation of long-term measures is in 
progress. The delay was mainly on account of 
shortage of financial resources with the coal 
compantes. 

Pharmacy Courses 

828. DR. C. SILVERA: WilitheM,ntsterof 
HEALTH AND FAMIL YWELFAREbepleased 
to state: 

(a) whether large number of Institutions 
organising Diploma or Degrees course in Phar-
macy in country are recongantsedby Pharmacy 
Council of India: 

(b) if so, the names ofthese Inslltutions, 
State and union Territory-wise; 

(c) whether these reconganised Institu-
tions have been charging any captivation fase 
from the students althe their of admission; 

(d) if so, the details thereof; and 

(e) the action proposed to be taken against 
these Institutions violating the existing norms? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRIB.SHANKRAMNAD): (a) 
and (b). Two lists showing the names of Institu-
tions organising Dilemma/Degree corses in 
Pharmacy approved by the Pharmacy Council 
of India are attached as statement I and II. 

(c) Nosuch case has been reported by the 
Pharmacy Council of India. 

(d) and (e):Donotanse. 

STATEMENT-I 

List of institutIons orgamsations Diploma course and Examination in Pharmacy approved 
by he Pharmacy Council oflndia upto May, 199_3 

S.No. 

Andhra Pradesh 

1.GUNTUR 

2. HYDERABAD: 

Name of the institutIon 

2. 

Govt. Polytechnic 
for Women 

Govt. Ploytechlntc 
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S.No. 

1. 

3. HYDERABAD: 

4.KAKINDA: 

5.TIRUPATI: 

6. TIRUPATI: 

7 WARANGAL: 

8. VISHAKAPATAANM: 

9. VIHAYAWADA: 

10 BADVEL: 

11 KURNOOL: 

12. CUDDAPAH-

13.NISAMABUDA: 

14 Hlndupur: 

JULY 29, 1993 

Name of the institution 

2. 

Kamala Nehru Poly 
technicforwomen 

Govt. Ploytechnic 
for Women 

Written AnswelS 200 

S. V. Govt. Ploytechnic 

Sri Padmavti Women 
Polytechnic 

Govt. Ploytechbnic 
for Women. 

Govt. Ployetchnic 

K.E.S. Ploytechic 
for Women 

ShriV. C.M. Polytechmc 

Sri G. Pulla Reddy 
Govt.lnstituteof Pharmacy. 

Govt Polvtechymc 
for Women 

Govt. PolytechnIC 
for Women. 

Govt. PolytechnIC 
for Women 

A P Intermediate (Vocational) course in Pharmacy (Diploma In Pharmacy.) 

15.MADANPALLE: 

lG.KHAMMAM: 

17 MUNGODA: 

Shri Dwarkanath 
Jr.CoIiege. ' 

A.S.R. Govt. Jr. 
College. 

Ramakrishna JunIOr 
College 
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S.No. 

18. MEHDIPATNAM: 

19. VISHKAPATNAM. 

20.IBRAHIMPATNAM: 

21.ELURU: 

22.ELURU: 

23. SURYAPET. 

Asssam 

24. DIBRUGRH: 

25.GAUHATI: 

BIhar 

26 PATNA: 

Goa 

27 GOA. 

28. AHMEDABAD: 

29.CAMBAY. 

30.RAJKOT: 

SRAVANA7, 1915 (SAKA) 

Name of the institutIOn 

2. 

G.PuIIaReddy 
College. 

B. V.K. Jr. College 

Dr. Zaklr Hussain 
Jr. College. 

SlrC.A. Reddy 
College (Boys) 

SirC.r Reddy 
College for Women. 

A.K.L K. RaoGlrIls 
JrumorCollege. 

Institute of 
Pharmacy. 

Institute of 
Pharmacy, Gauhatl 
MedICal College 

WnttenAnswelS 2B2 

AmsabadA.L.S. Yadav 
CollegeofPhrmacy, 
AnlSabad. 

Goa College of Pharmacy 

L.M. College of Pharmacy 
Pharmacy 

M.N.Coliegeof 
Phamacy 

B.K.M. Govt. Pharmacy 
College 
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S.No. 

1. 

31. VAliABH:A.R. 

32.BAROOU: 

33. AOIPUR: 

.... M.MODASA: 

Hatyana 

35 AMBALA 
CITY; 

.36.S0NEPAT: 

37.ROHTAK: 

38. AOAMPUR' 

*39 KHANPURKALAN: 

4O.AMBATA 
CITY: 

41.NILOKHERI: 

42.SIRSA: 

43. JHAJJAR: 

KeraJa 

44ALLEPPY: 

JULY29,1993 WrittenAnswets 2B4 

Name of the Institutton 

2. 

College of Pharmacy 
VldyangaF: & G.H Patellnstt. 
of Pharmacy 

P.J. S. & Dr. O.P 
Pharmacy College 

Tolanllnstt of 
Pharmacy 

Sn B.M. Shah College of 
Pharmacy 

Govt. PolytechnIC 
ForWomen 

Hindu College of 
Pharmacy 

Oeptt. of Pharmacy 
MedICal College 

Covt.lnstt. of 
Management& 
Gurukul 

B.P.S MahllaPol-
technIC. Kanya 
Gurukul 

Govt. PolytechnIC 

Haryana PolytechnIC 

Govt. PolytechnIC 

Govt, PolytechnIC 

T.O. Medical College 
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S.No. 

1. 

45. CALI CUT: 

46. ERANAKULAM: 
OCHIN) 

47. KOTTAYAM: 

48. KOTT A YAM: 

49. TRICHUR: 

50 TRIVANDRUM: 

51 TRIVANDRUM: 

52.0UILDN: 

53. VAVAKAVU: 

Kamataka 

54.BANGALORE: 

55. BANGALORE: 

56. BANGALORE: 

SRAVANA 7, flJ15 (SAKA) 

Name of the Institution 

2. 

CalicutMedical 
College 

College of 
Pharmacy. 
Usie Hospital 

Caritas College 
of Pharmacy 

Kottayam Medical 
College 

MannamCoilege 
of Pharm. Sciences 

College of Ph arm. 

John Enech College 
of Pharmacy. 

Fathima College 
of Pharmacy. 

AYlsha MaJged 
College of 
Pharmacy, 
Korunagappolly, 
Ouhon 

Govt. College 
of Pharmacy. 
Lal Bagh Road. 

SJRE SocIety 
School, Race 
course Raod, 

Visweswarapura Instt 
of Pharmacy. 
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S.No. 

1. 

57. BANGALORE:· 

58. BANGALORE: 

59.BANGALORE: 

• 60. BANGALORE: 

61. HUBLI: 

62. LAXMESHWAR: 

• 63. HORAPET: 
TUMKUR 

64. CHITRADURGA: 

65. BANGALORE: 

66.KADANALE: 

67. BANGALORE: 

68. SESHDRIPURAM: 

69. BELGAUM: 

70. BELGAUM: 

JULY29,1993 

Name of the institution 

2. 

KLE Society's 
SardarV.V. Patil 
School of Pharmacy. 
Rajajinagar. 

Written Answer.s 288 

P.E.S.lnstt. of 
Pharmacy, Hanumanth 
Nagar. 

AI-Ameen College 
of Pharmacy. 

G.K. M. College 
of Pharmacy 

K.L. E. Soclety's 
School of Pharmacy 

M.M.J.H. College of 
Pharmacy 

S. K. College of 
Pharmacy. 

S.J. M. College 
of Pharmacy . 

Raman College of 
Pharmacy' 

Sri S.S. College 
Pharmacy. 

Dayanand Sagar Instt. 
of Pharmacy. 

Seshdripuram College 
of Pharmacy 

K.L. E. Seciety's 
College of Pharmacy 

Maratha MandaI's 
College of Pharmacy 
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S.No. 

1. 

71. CHAN~JARAYAPATNA: 

72 .. CHICKBLLAPUR: 

73.DEVENGERE: 

74. GULBARG: 

75. MANIPAL: 

76 MYSORE' 

77. MYSORE: 

'78. BAGALKOT. 

79. RAICHUR: 

'80. BIDAR: 

·81.BIDAR 

82. SHIMOGA: 

83. Harpanahalli: 

84. Ramangram: 

85. Derilakatte: 

86. BANGLAORE: 

SRAVANA 7,1915 (SAKAl 

Name of the institution 

2. 

SA.C. College 
of Pharmacy 

Written Answers 290 

Municpal College of Pharmacy. 

B. E.A. School of Pharmancy 

H.K. E. S.'sColiegeof 
Pharmacy. 
Collegtge of Pharm. 
SClneces. (Kasturba 
Medical College Campus) 

Farooquia Instt. of 
Phamacy. 

J.S.S. College of 
Pharmacy. 

Basveshwar School 
of Pharmacy. 

V.L. College of 
Pharmacy 

M.H. Goellnstt. 
of Pharmacy 

R.R. K. Samiti's 
College of Pharmamcy 

N.E.S Instt.of 
Pharmacy. 

S.C.S. College 
~fPharmacy 

M.M.U. College of 
Pharmacy. 

N.G.S. M. Instt. of 
Pharmacny SCiences 

Mllined InstitUie of 
Pharmacy 
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:::No 

87 BANGALORE. 
VIJAYANA-
GAR 

• 88 BANGALROE. 

89 CHICKBALLAPUR 

90 SRANVANBELAGOAL. 

91. BANGALORE 

93. Manday: 

J 
93. Siruguppa: 

94. Bellary: 

9S.HUBLI: 

96. BANGALORE: 

97.TUMKUR: 

98. BANGALORE: 

99. ADD. KARVAR: 

100. BIJAPUR: B.L.D. E 

101.BIDADI. 

• JULY 29, 1993 . WtittenAnswers 292 

Name of the Institution 

2. 

St. John. Pharmacy 
College 

Vivekandad Instt . 
of Pharmacy 

SIr. K. Venkatapatheppa 
College of Phamacy 

Bahubah College 
of Pharmacy. 

Krupaflldhl College of 
Pharmacy 

Bharathl College of 
Pharmacy 

S.E.S. College of 
Pharmacy 

Sri Vasavi Pharmacy 
College 

A.F.C,.&Assocn's 
AI-Farah College of 
Pharamcy. 

Anupama College of 
Phamacy. MHAl\XIMPURAM 

SreeSiddaganga 
College of Pharmacy 

B.E.S.rnstt.rnstt. of Pharmacy 

Shivjhi School of 
Pharmacy. 

AssociatIOn's 
ShOolof Pharmacy 

S. B.CoUegeofPharmamcy 
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S.No. Name of the irtstitution 

1. 2. 

102. BANGLARORE: Gautam College of 
Pharmacy. 

103. RELLARY. T ogari VeeramaIIppa 
Memorial College of 
Pharmacy 

104. ChannapaIna: H.L T. College of 
Pharmacy 

105. KORTAGERE: Chennigarmaiah 
CoIegeof~. 

106. RANNEBENNUR: VIVekaned Education 
Society's Phfmnacy 
College. 

107. DEV.ANAHALLI: Rural College of 
Pharmacy. 

108. ANDERSONPET. Golden College of 
Pharmacy 

109. GULBARAGA: Tipu Sultan College 
of Phannacy. 

110. CHICKUMANGLUr: Sri Ramakrishana 
College of Parmacy 

Mahrashtra 

111.AMRAVATI: Govt. Polytechnic 

112.AMRAVATI: V.B. MahaVJdayalya 

113. AURANGABAD: K.N. Polytechnic . lbrWomen 

11'4.BOMBAY: P. V. PoIytechOlC, SNDT 

115.JALGAON: Govt. Polytechnic 

116.KARAD. College of Phannacy 
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-_ No 

1. 

117. Nasik: 

118.PUNE. 

119.PUNE: 

120.AKOLA: 

121.KOLHPAUR: 

122 MALEGAON: 

123. NAGPUR:lnstituleofDilpoma 

124. GPUR: 

125. PRAVARNAGAR: 

126. SOLAPUR. 

127.LATUR 

128. UIahasangar: 

129. Mira,: 

130. OSMAN BAD: 

JULY29,1993 WrittenAnswelS 296 

Name of the institution 

2. 

M.G. Vidymandir's 
Instt. of Industelal & 
PharmTech. Panchvati 

B.V. Poons College of 
Pharmacy (Poly) 

Armed Forces Medical 
College 

Geetadevi Khandelwal 
Instt. of Pharmacy 

Kolhapur Distrcit 
Chemists Assoc .. 
Instt. of Pharmacy 

A.I.T'slnstt.of 
Pharmacy 

mPhamacy. 
Atre-Layout 

GuruNankTech.lnstt. 
(Diploma in Pharmacy) 
BenzOl1bag1 

Pravar Rural College 
of Pharmacy 

~~geofPharmacy 

ChannabeshwarPoIy 
CoUege(D. Pharamcy) 

PKMK's Pharmacy Poly. 

Instt, of Pharmacy. 
Miraj Medical College 

A.S. P. MandaI's 
D,Phamacy Institute 
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S.ND. 

1. 

131.CHO[DA: 

132. NEW Bombay: 

133 CHANMOWAD: 

'134 JALANA· 

135SATARA· 

138Nanded: 

137 PARBAHANI: 

138 BORGAON: 

139.KATOL: 

140 PUSAD: 

141 WANI 

142 BIBI: 

143 FAIZPUR: 

144. DEOPUR DHULE: 

145. SAWARDE· 

146 PEDHAMBE: 
Dist. 
RATNAGIRI 

SRAVANA 7,1915 (SAKA) Written Answers 298 

Name of the institution 

2. 

S.S. Mmandal's 
D.Phannachy Institute 

B.V. 's Instt. of Tech. 
& Pharmacy. «Polytechnic) 

DeepchandFa~rCand 

Jnala EduatUion Society 
Institute of Phannacy 

Stare Polytechnic 

Naded PhamacyCoilege 
(PolytechnIC) 

Sri ShivaJI Instt. of 
Phannacy 

Instt. of Diploma In Phamcy. 

Smt. Kusumatal Wankhede 
College of Phannacy. 

Institute of Pharamacy 
(DisH. Yavtmal) 

Lokmanya Tilak 
MahaVidyaiaya 

RaoJI Nalk Institute 
of Pharmacy 

InsH.of Phannacy 

Instt. of Pharmacy 

College of PhararrICY 
(PolytechnIC) 

Phannacy College 
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S.No. 

1. 

147.AMGAON: 

148GEORAI: 

149.SANGCIL: 

150. BHIWANDI: 

Madhya Pradesh 

151.BHOPAL: 

152JABALPUR: 

Olrssa 

153 BERHAMPUR: 

154. Cun-ACK 

155. JHARPOKHANRIA. 

156. SALIPUR: 

157. ROURKELA 

158.NAHARKANTA: 

159. BALASORE: 

'60. BERHAMPUR: 

161. BARPALI: 

• 162 PURl: 

JULY 29, 1993 

Name of the institution 

2. 

Instt. of Pharmacy. 

H.B.S.P. Manclals 
Instt .. of Pharmacy 

WrittenAnsweIS :IX) 

Appasaheb Bimals 
College of Pharmacy. 

ShadAclam Shaikh 
PolytechnIC 

S. V. Govt. Polytechnic 

Govt. Kalaniketan (Poly.) 

College of P.harm. ScIence 

S.C.B. Med~1 College 

Deptt. of Pharmacy 
Seemantha MahaVldayaia 

Deptt. of Pharmacy & 
Technology 

K,M.lnsbute of Pharm. 
Science 

Sir Jayadeva College of 
Pharam,. Sciences 

SiddeswarCoiIege of Pharm.Sctences 

Roland Institute of 
Pharm. Sciences 

Pharmacautical College 

College of Pharm. Sci . 
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S.No. 

1. 

163. BURLA: 

164. SAMBALPUR 

Punjab 

165. :a.MRTSAR: 

166. JaJandahra: 

167. PATILALA: 

168. NAY A NANAGAL: 

169 LUDHINA' 

'\ ( ,urll.SA! 
~Af)l-iAR' 

171. BARNALA 

172.Moga: 

173. Ludiana: 

174. Hoshiarpur: 

175. Mastuana: 

176.0ERA -BASSI: 

In.JALANOHAR: 
CITY 

178. PATTI: 

179BHATINOA: 

180.AMRITSAR: 

SRAVANA 7,1915 (SAKA) WrittenAnswetS :n! 

Name of the institution 

2. 

V.S.S. MedcialCoIlege 

Gayatri Pharmacetuicals 
Trining Institute 

Medical College 

Govt. Polytechnic for 
Women 
Govt. Medical College 

Shivalik College 

G.G. N. KhaJsaCoIl~ 
ofPhalTf':"("\ 

G.H.G Khalsa College 0; 
Pharmacy 

S.D. College 

Indo -Soviet F=riendship 
School of Pharmacy 

School of Phamacy, CMC 

J R. Govt. Polytechnic 

Akal Degree College 

Longwal College of 
Pharmcy 

MehrChand Polytechnic 

S.B.S. College of Pharmacy 

Govt. Polytechnic 

Govt. Poytechnic 
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S.No. 

1. 

Himachal Pradesh 

181 ROHARO: 

RBJaSlhan 

182.JAIPUR· 

183. UDAIPUR: 

184. GAJSlNGAPUR. 

185. JODHPUR: 

186.JAIPUR: 

.187. BHARATPUR: 

188 HANUMANGARH: 

189.PllANl: 

Tamllnadu 

190. ANNAMALAl: 
NAGAR 

191 MADURAI: 

192. MADURAI: 

193. MADUARI: 

194. KHUMARAMANGAlAM: 

195. MADURAI: 

196COIMBATORE: 

JUl Y29, 1993 WrittenAnswets 3)4 

Name of the institution 

2. 

Govt. Polytechnic 

S.M. S. Medical College 
(~hti) 

Bhupal Nobles; College 
ofPhamacy 

Peramdned Degree College 

lachooMemonal College 
of Sciences 

Lal BahadurShastn Colle 

Maharaja Suralmal College of pharmacy 

Nehru Memorral (P.G.)College 

Saba MUnglpa College of pharmacy 

Deptt. of Pharmacy, Uni. 
Institute of Pharm. Tech. 

K.M. College of Pharmacy 

Ma?ural Medical College 

Ultra College of Pharmacy 

AnnaiJ.K.K.Samp-
cemta College 

Pandyan College of Pharmacy 

CoimbatoreMedical College 
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S.No. 

1. 

197.COIMBATORE: 

198. COTACAMUND; 

199. TIRUCHIRAPALLI: 

~I)\). MADRAS: 

201. SALEM: . 

202. THANJAVUR: 

203. VELORE: 

204. Mathar: 

205. ERODE: 

206. PERNURAI: 

207.'KRISHMAKOLI 

208.TIRUNELVELLI: 

209. VADAKANGULAM: 

210. BRIMUSHANAM: 

211. TIRUPUR: 

212. Nugambakkam: 

213SIVAKASI: 

214 .. MADRAS: 

215. MADRAS: 

216. TIRUCHENGODE: 

SRAVANA 7,1915 (SAKA) Written Answers :JJ6 

Name of the institution 

2. 

Subbarayalu C0l1ege of 
Pharmacy 

J.S. S. college of Pharmacy 

PeriyarColiege of Pharm. 
SCiences for girils 

C.L. BaidMetha College 
of Pharmacy 

V.M. College of Pharamcy 

TanJavaourMedlCal College 

Chnstian Medclal College 

N.M.S. Pharmacy College. 
Thiruvattar 

Comibatore: College of Pharmacy 

KMR College of Pharmacy 

A.K. College of Phamacy 
Srivailliputhur 

Antractlca College of Phy. 

SA. RaJa pharmacy College 

C.S. Jain College of Pahramcy 

T.K. College of Pharmacy 

College of Pharmacy 

S.B. College of Pharmacy 

National. College of Pharmacy 

Saligraman K. K. Collage of Pharmacy 

Swamy VivekanandCoilege 
Elayapalayam of Pharmacy. 
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S.No 

T~IPURA 

217 Agartala' 

UTI AR PRADESH 

218.KANPUR 

219 MEERUT-

220 AGRA 

221 ALLAHABAD. 

222 GAUCHAR 

223 LAKHMIPURKHERI. 

224 DWARAHAT 

225. SHRI NAGAR (Gamwal) 

226. UTTARKASHI: 

227 DEHRADUN' 

228 JAHANGIRABAD: 

229 JAUNPUR' 

230 LOHAGHT: 

231 KANPUR: 

232. NAINITAL: 

WEST BENGAL 

233.JALPAIGURI: 

234. KALYANI: 

235. Bankura: 

JUL Y29. 1993 WrittenAnswers D 

Name of the ;nstTtutton 

2. 

Regional Pharmacy Instltutl':' 

G. S. V. M. Medical college 

L. L. R. M. Medical Collage 

S. N. Medical Collage 

M. L. N. Medical Collage 

ChanolrGovt PolytechnIC 

Govt PolytechnIC 

Govt. PolytechnIC 

Govt. Polytechnic 

Govt. PolytechnIC 

Govt PolytechnIC 

Janta PolytechnIC 

fGovt. PolytechnIC 

Govt. PolytechnIC 

Kanput Mahlla PolytecnlC 

Govt. Pohtechmc 

Institute of Pharmacy 

Institute of Pharmacy 

Insbtute of Pharmacy 
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S.No. 

1. 

SIKKIM 

236.DEORALI 

U.T 

237. ChandIgartl: 

238. Chandigartl: 

239. New Delhi: 

240. New Delhi: 

241. New Delhi: 

242. New Delhi: 

Name of the institution 

2. 

Himalyan Pharmacy Institute 

Govt. PolytechnicforWomen 

Sri Guru Gobind Singh College 
ofPhannacy 

College of Phannacy Pushp Vihar 

Faculty of PhannacyJamia Hamdard, 
HamdardNagar. 

M.S.lnstituteofPhannacy& Tech., 

Women Polytechnic Maharani Bagh, 

NOTE: Institutions marked Ateriskhave been served with NoticeforwithdrawaJof approvall-
s 13 of the Pharmacy Act, 1948 and further advised not to make admissions from next academ .. 
sessIOn. 

STATEMENT -I 

LIst of institutions organising Degree 
coulS6andExaminationinpharmacy 

approvedbythepharmacyCounciloflndla 
upIOMay. 1993 

S.No./ Nameof Institution 

2 

ANDHRAPRADESH 

1. 

2. 

University College of 
Pharm. Sciences, 
Kakatiya University 
WARNGAL-&l6009 

Deptt. ofPharm. Sciences 
VISAKHAPATNAM-530003. 

S.No./ Name of Institution 

2 

ASSAM 

3. Deppt. of Pharm. Sciences 
Dibrugarh Urwersity 
DIBRUGARH-786004 

BIHAR 

4. Bir1a Institute of Technology 
Mesra-035125 
(RANCHI) 

5. Muzaffarpurlnstitute 
of technology, 
MUZAFFARPUR-842003 
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SNo/ Name of Instdutton 

JULY 29, 1993 

SNo.l Name of InstitutIon 

2 

6 R L S YadavCollageof 
Pharmacy 
AnlSClbad 
PATNA-800002 

GOA 

7 Goa College of Pharmacy 
PANAJI-403005 

8 L M Collage of Pharmacy 
P B No 4011 
NavaranglUra 
AHMEDABAD _380009 

9 Pharmacy Department 
Facrtly ofT ech & Englrlernng 
MaharJ SayalhJI Rao Umveslty 
Post Box No 51 
BARODA-390001 

lOA R College of Pharmacy 
(Dlst Kalra-GuJaratState) 
Post Box No 20 
VALLABH VIDYANAGAR-388120 

11 Bhagwanal K Modi Govt 
Pharmacy College 
PolytechniC Campus 
BhavangarRaod 
RAJKOT 360003 

KARNATAKA 

12 Govt College of Pharmacy 
BANGALORE - 560 027 

13 K L E SOCiety s 
College of Pharmacy 
J N MedICal College Campus 
8ELAGAUM-590010 

14 College of Pharmacetucal Sciences 
MANIPAL- 576119 

2 

15 T MAE Socletys 
S C S College of Pharamacy 
HARAPANHALLI_ 583131 

16 Lugman College of Pharmacy 
P 8 No 86 
Behind P & T Colony 
JewanRaod 
GULA9ARGA- 5851 02 

17 J S S College of Pharmacy 
Ramanula Raod 
MYSORE 570 004 

18 AI Ameen College of Pharmacy 
BANGALROE 560027 

19 N G S M Institute of 
PharmaceutICal SCiences 
DERALAKATIE 574160 
Mangalore T aluk 

20 Visweswarapura Institute of 
Pharm Sciences 
BANGLAOE 560027 

21 St Jhon s Pharmacy College No 6 
RPC Layout VIJayanagar II Stage 
BANGALORE - 560 040 

Kerala 

22 College of Pharmaceutical 
SCiences • 
MedICal College Campus 
TRIVANADRUM-695011 

MADHYA PRADESH 

Z3 Deptt of Pharm SClneces 
Dr Han Singh GourVlswesvldyalya 
(Formerly Untvensty of Sagar) 
SAGAR-470003 
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S.No./ Nameoflnstitution S.No./ Nameoflnstitution 

2 

24 CoIlegeofPhaermacy 
S.G.S.I.T.S. 
INDORE-452003 

MAHRASHRASTATE 

25 Bombay College of Pharamcy 
Kalkina Santacruz (E) 
Bombay400019 

Z1 PRINCIPAL 
K.M. Kundnani College of Pharmacy 
WROLIBOMBAY400018 . 

28. C.U.Shah College of Pharmacy 
SlrVrthaldas Vldya Vihar 
Santacruz (West) 
BOMBAY 400049 

~·Govt.CoIlege~f Pharamcy 
Dist. (Satara) 
KARAD415110 

30. Bharat Vidyageeth's 
Poona College 02. 2 Pharmacy 
POONA41·1094 

31. Qett. of Pharma .. Sciences 
Nagpur University Campus 
NAGAPUR-44Q010 

32. CoHegeofPharmacy 
Shivap Nagar 
NAZIK-422002 

33. Institute of Pharmacy 
PUSAD-445304(M.S.) 
(Dist. Yavatmal) 

34.Nagpur~ofPharmacy 

Atrelayout 
~GPUR 

2 

ORISSA 

35. College of Pharmaceutical 
Sciences 
AtIP.O. Mohuda 
BERHAMPUR 760 002 (Ganjam) 

36. Kanak Manjari Institute 
of Khamaceutial ScIences 
ROURKELA 

RAJASTHAN 

'3l. Blrla Institute ofT echo & 
Sciences 
PILANI-333031 

38. Bhupal Nobles Conege 
of Pharm. Sciences 
UDAIPUR 

TAMILNADU 

39. Deptt. of Pharmaceutical Sciences 
Mad~ Medical College 
MADRAS-600003 

4~ J.S.S. Colleges of Pharmacy 
"ROCKLAN[)S" BeE Raod. 
OOTACHAMUND-643001 

41. Deptt,ofPharmacy 
Madurai Medical CoUege 
MADURAI-625020 

42. C.LBaidMethaCoiIege 
of Pharmacy 
Joythi Nagar 
MADRAs -600095 

43. Umversity Instlute 
of Pharmacetlcal Technology 
Annamalai Unversity 
ANNAMALAI NAGAR 608 002 
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SNo/ Nameoflnstdutlon 

JULY 29,1993 

SNo/ Nameoflnstttut/Ofl 

2 r 

44 K M College of Pharamcy 
MADURARI-625021 

45 J K K Natara,ah College of Phamacy 
KOMAR[PAL YA, -638183 

46 Sn Ramaknshan Institute of 
Pharmaceutcal Sciences 
COMBATORE641 055 

47 PeryarColfegeof PharmaceutJcal SCI 
for Gmls 
TIRUCHIRAPALf620021 

UTTAR PRADESH 

48 Deptt of Pharamceutce 
InstJtuteofT echnofgy 
Banaras Hmdu University 
VARANASI-221005 

Umon Temtory 

49 Deptt of PharmaceutICal SClecnes 
PanJab Unlvensty 
CHANDIGARM 160014 

50 FacuhyofPhanlaCY 
Jamlahamdard 
HamdardNagar 
NEW DELHI -110 062 

51~~ofPharmacy 

PushpVlhar 
NEWDELHI-110017 

2 

WESTBENGA, 

52 Deptt of Pharmacy 
JadavpurUmverisly 
CALCUTTA 700032 

Allotment of Govemment Acconfodation 

829 SHRIPAWANKUMARBA~AL WIll 
the Mlmsterof HOME AFFAIRS be pleased to 
state 

(a) the number of Government houses of 
various categories at Chandlgarh meant for 
allotment to the Government employees, 

(b) the rules governmg allotment of such 
houses to the eligIble employees, and 

(c) the number of employees who have 
been allotted such houses category-WISe Intum 
nadout-of-tum respectively dunngthe lastthree 
years, years-wise? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI PM 
SAYEED) (a)11,413 

(b) The allotment of Government houses to 
the employees IS regulatd by the Government 
ReSidents (Chandlgarh Administration Pool) 
allotment Rules, 1972,However, allotment of 
houses of Type IX, VIII, VII, VI, V, IV, III are made 
1 00% on out of tum basIs on the recommenda 
lions of the Chief Secretanes to the Govern 
ments of Punjaband Haryana States Allotment 
of houses from Type 13 to 10 (Olld) and Type I 
to IV (New are made as perthepofocylatddown 
In the Alfotment Rules, 1972 
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Allotment ~f Petrol/Diesel Retail Outlets 
and LPG Agencies 

830. SHRI CHHITUBHAI GAMIT: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

.(a)thenumberofdealershiplettersissued 
for the LPG agencies and petroVdiesel outlets 
<luring 1993 so far, State-wise; 

(b) whethertribals, backwardelasses, wid-
.ows, disabled and ex-servicemen have also 
been included therein; 

(c) if so, the details thereof, State-wise; 

(d) whether any targets have been fixed to 
issue deal reship letters for LPG agencies a.nd 
petrol/diesel outlets by the end of 1993; and 

(e) if so, the details thereofl 

THE MINISTER OFSTATE'INTHE MIN-
ISTRY OF PETROLEUM AND NATURAL 
GAS (CAPT. SATISH KUMAR SHARMA): (a) 
to(c). Duringthe period January to May, 1993, 
oil companies have issued Letters of Intent for 
49 retail oputelt deal reships and 65 LPG 
QlstibutQrships. Of these, 3 LOis were issued 
under Scheduled Tribes, 4 under Physically 
Handicappedand5underdegfenCecetegories. 

(d) No, Sir. 

(e) Does not arise. 

Year 

1900 

1991 

Cases of 
chi/drape 
reported 

119 

Persons 
arrested 

139 

170 

Chitd Rape in Delhi and U.P .. 

831. SHRI RAM BADAN: 
SHRI SRIBALI-A V PANIGARHI: 

Will the Minister of HOME AFFAR1Sbe 
pleased to state: 

(a) the number OT coases of child repe 
which took place in Delhi and Uttar Prdesh, 
'separately during each of the lastthree years 
and the current years; 

(b) the number of persons arrested in this 
connection; 

(c) the number of policemen out of them; 

(d) the numberofpoliocemen in Delhi and 
U.P. found involved in aiding and abetting crimes 
during the last one year; 

(e) the action taken against them; and 

(f) the measuesbeingtaken to check such 
cases? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): (a) to (e). 'Police' and 'Public or-
ders' beil'lg State subejcts, registration. 
invedstigation,detection and prevention of crime 
are the responsbilities of the State Govern-
ments. Action is tkaen by them to investigate 
cases of childprape and punish those who may 
be foundquylity . Details of such cases in respect 
of a State are not complied at the Central Gov-
emmentlevel. 

The position in respect' of Delhi is given 
below: 

No. of po/icemen 
arrested 
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Year Cases of Persons No. ofpolicemen
chi/drape arrested arrested
reported

1992 165 215

1993 106 115 5
(upto 15.7.93)

(I) (i) To check such happenings,
varifications of antecedents of sevantqs is un-
dertaken on request.

(ii) Beat/patrolling staff exercise neces-
sary vigilance and extend all possible help to the
children in distress.

(iii) All lnvestiqation Officers have been
advised to pursue cases of child rape on priority.

(iv) Forsensitizing policemen special brief-
ing sessions on such crime are included in
tralning cou rses for Constables and Sib Inspec-
tors.

[Trans/ation] .

Production of Gas

"
832. SHRI DILEEPBHAI SANGHANI: Will

the Ministerof PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Oil and Natural Gas Com-
mission have formulated a time bound
programme to increase the prodcution of gas;

(b) if so, the details thereof;

(c) the targets fixed for prodution of gas in
Gujarat under the said proejct; and

(d) the daily prodution of gas in Gujarat at
present and the likely increase by 1995-96

THE MINISTER OF STATE INTHE MIN-

ISTRY OF PETROLEUM AND NATURAL
GAS (CAPT. SATISH KUMAR SHARMA): (a)
and (b). ONGC plans to increase gas production
by additonal development of existing fileds and
development of new fields during the current
plan period.

(c) and (d). Average gas production in
Gujaratduring1992-93ws 5.3SCMDa. This is
proejctedto be increased progressively to 10.65
MMSCMDbythe:crminalyearofthe8thporiod
(1996-97).

Rapid Action Force

833. SHRI RAM VILASPASWAN: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whetherthe present stength of Rapid .
Action Force is sufficient to meet the situation;

(b) if not, whetherthe Govemmentpropose
to expand this Force; and

(c) ifso, to what extent and the time by which
it is likely to be expanded? ,

THEMINISTEROFSTATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT) (a) to (c). Government have approved
raising of ten Bns. of Rapid Action Force by
convertingexsting 1o battalions of C.R.P.F., to
assist in handiling communal riots and other
riots like situation. Their locations have been
decided in such a manner as to faciltiate

. availablity in or near the communally sensitive
areas in the country.
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[English] 

SClSTWeifare Schemes in M.P. 

834. SHRISURAJBHANUSOILANKI:Wili 
the Minister of WELFARE be pleased to state: 

(a)whethertheGovernrnenthadfixedsome 
targetsunderSClST welfareschemes in Madhya 
Pradesh during 1991-92 and 1992-93; 

(b) .whether these targets have been 
achieved fully; 

(c) If so, the details thereof; and 

(d) if not, the reasons thereof; and 

(e) the steps takenlproposedto be taken in 
this regard? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes, Sir. Targeshave 
been fixed under Point 11 of the 20 Points 
Programme, viz. Justice for Scheduled Castes 
and Scheduled Tribes. 

(b)and (c). Yes, Sir. However, there was 
slight shortfall in repect of Scheduled Castes in 
1992-93 as per details in the attached State-
ment. 

( d) Targets could not be achieved fully in 
respect of Scheduled Castes becauses of 
indadeaute outalys under Special Component 
Plan of the State Government. 

(e) A proposed recieved from Govemment 
of Madhya Pradesh to reduqlthe targets from 2, 
25,000 to 2,OO.OOOfor 1993-94 in respect of 
Scheduled Castrs IS under examlantion. 

STATEMENT 

Target and acheivements under Pomt 11-a of 20 Point Programme 

No, of Familes (in lakhs) 
Scheduled Castes ScheduiedT ribes 
Targer Achievement Target Ach,evement 

1991-92 225 

1992-93 225 2.00 

[ TransiatlOflj 

Extraction of on and Gas 

835. DA.CHINTAMOHAN: 
SHRI NAWAL KISHORE RAI: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) whether the Oil and Natural Gas Com-
miSSIon and Oil IndIa Limited are extracting oil 
and gas from certain wells which are economl-

2.15 2.24 

2.15 2.28 

cally not profitable; 

(b) if so, the total number of such wells 
exploredduring 1992-93; 

(c) the total quantity of oil and gas extracta 
from these wells; and 

(d) whether these wells could be made 
profitable by using newtechmques? 

THE MINISTER OF STATE OFTHEMIN-
ISTRY OF PETROLEUM AND .NATURAL 
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GAS (CAPT. SATISHMUMARSHARMA): (a) 5. Surveillarn;e and continuos monitoring. 
The economicsI profitabilityofextmcting oil and 
gas is notworked out on a well-to-wall basis, 6. Distribution of chlorine tables and ORS 
butonafield---to--fiebasis. packets, etc. 

(b) to (d) Do not arise. 

Declaration of Cholera as an Epidemic 

836. DR. LALBAHADURRAWAL: 
DR. CHATTRAPALSINGH: 
SHRI RAJVEER SINGH: 

WdltheMinisterof HEALTH AND FAMILY 
WELFAREbepieasedtostate: 

(a)whetherWorid Health Organisation has 
declared Cholera as an epidemic; 

(b) whether the Union Government have 
conducted any survey to find out the causes for 
Its rapid spread; 

(c) if so, the outcome thereof; and 

(d) the measures taken by the Govemment 
tocheckit? 

THE MINISTER OF HEALTH AND FAM-
Il YWELFARE (SHRI B. SHANKARANAND) 
. (a) Yes, Sir. 

{c) Does No\arise 

• (d) The measures normally taken by the 
healthauthoritiestocheckcholeraepidemicare 

1. Provision of safe drinking water. 

2 Improvement of food and personal 
hygiene. 

3. Safe disposal of human excreta gar-
bage, refuse, etc. 

4. Appropriate Health Education. 

[Eng/ish] 

Report of Oil Price Review Committee 

837. SHRI SOBHANADREESWARARAO 
VADDE : Will the Minister ot PETROLEUM 
AND NATURAL GAS be pleased to state : 

(a).whethertheGovemmenthaveconsid-
eredthe report of Oil Price Review Committee; 

(I:) if so, the details thereof; 

(c) in not, the reasons theretor; 

(d) whetherthe increases lnthepncesofoil 
products have been and will be done as perthe 
recommendations of the Committee? 

THE MIINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAPT: SATISH KUMAR SHARMA): (a) 
to (d) Nodicision has been taken bythegovem-
ment on the report of the Oil rice Review Com-
mittee . 

r TranslationJ 

Coal Mines in West Bengal 

838. SHRI BIRSING MAHATO: Will the 
Minister of Coal be pleased to state: 

(a) the details ofcoal mines in West Bengal 
and the number of workers servingthere: 

(b) the total quantity of coal produced by 
these mines during 1992-93;and 

(c) the profit earned from these mines 
during 1992-93ascomparedto1991-92? 

THE MINISTER OFSTATE OFTHEMIN-
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ISTRYOF COAL(SHRIAJIT KUMAR PANJA) 
(a) and (b) : The required details in respect of 
coal mines situated in West Bengal for the year 
1992-93areasunder:-

(i) Total no. of mines 110 
ason31.3.1993 

(ii) Manpoweremployed 1,50,767 

(iii) Quantity of coal 17,805million 
produced tomes 

(provisional) 

(c) The estimatedprofitsllosses form these 
mines are as under:-

(Rsin crores) 

1!B1-f2 

H 256.87 H 256. 30 (Provisional) 

Exploration and Refining to Private 
Sector 

839. SHRIMATI SAROJDUBEY:Willthe 
MinisterofPETROLEUMANDNATURALGAS , 
be pleased to state: 

(a) the number of refineries inthe country 
at present and the locations thereof; 

(b) whetherthe Govemrnent havedecided 
to hand overthe work of oil exploration and its 
refining tc? the private sector; 

(c) if so, the number of private enterprises 
Invited so far for oil exploration and its refining; 
and 

(d) the number of multinational co!'"P8nies 
entrusted with exploration work? 

THE MIINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAP: SATISH KUMAR SHARMA): (a) 
,. here are t~elve refi~eries at present in the 

country. These are IocatedatDigboi, Guwahati, 
Barauni, Koyali, Haldia, Mathura, Visakh, ea-
chin, Madras, Bongaigaon and two at Bombay. 

(b) Govemment has permitted private 
Sector participation in exploration and develop-
ment of oil I gas and also in refining. 

(c) Under the Fourth Round of bidding 31 
companies has submitted their bids and under 
the Fifth Round of bidding 15 companies have 
submitted their bids. For development of 31 
medium I small sized oil/ gas fields 48 compa-
nies have submitted their bids. For petroleum 
refineries, 5 companies in private sector have 
been given L. O. I 's and four refineries as joint 
ventures with the private sector are at various 
state of implementation. 

(d) MIs. Albion International Resources 
Inc. of USA., Coplex Resources Ltd., Australia, 
and overseas ExplarationCorporation, USA are 
the mulbnationalcornpanieswhich have formed 
a consortium and have signed a contract for 
exploration for oil I gas. 

[English] 

Polio Vaccine to Gujarat 

840. SHRII HARIN PATHAK: Will the 
Minister of HEALTH AND FAMIL YWELFARE 
be pleased to state : 

(a)whetherGovemrnentare aware thatthe 
govemment of Gujarat has completely banned 
the recent consignment of polio vaccine re-
ceived by it from the DGHS store from the 
Central Health Directorate, New Delhi; 

(b) if so, the details and the reasons there-
for; 

(c) whethertheGovemmentarealsoaware 
that the ban on polio vaccine by the State Gov-
emment would abort the polio vaccination 
programme in the State during the current year; 
CI1CI 
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(d) if so, the remedial action the Govem-
Inent propose to take in this regard? 

THE MINISTER OF HEALTH AND FAM-
Il YWElFARE(SHRI B. SHANKARANAND): 
(a) The Govemment of Gujarat have reported 
thatthey have not imposed any on the consign-
ment of Oral Polio vaccine recently received by 
it from the DGHS Central Store. 

(b) to (d) Do not arise. 

Bottling Plants by Private Sector 
Companies 

841. DR.A. K. PATEL: 
SHRIJAGATVIR SINGH ORONA: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) Whether thegovemmenthave decided 
to allow the private sector companies to set up 
LPG bottling plants and handling facilities; 

(b) if so, the details of the offer received so 
far from private sector companies; and 

(c) the details of companies which have 
been allowed to set up such plants ? 

THE MIINISTER OF STATE OF THE . 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAP: SATISH KUMAR SHARMA) : (a) 
to (c) In orderto increase the availability of LPG 
in the country in addition to what is available at 
controlled prices through Public Sector Oil 
Companies, Govemment have allowed private 
sector to import and market lPG, using/ setting 
up their own facilities. Private companies are 
not required to submit proposals to the Ministry 
of Petroleum & Natural Gas tor setting up LPG 
bottling plants or other facilities under the Par-
allel Marketing System. 

Drilling for Petroleum in Nada District of 
west Bengal 

842. SHRIMAT I GEET A MUKHERJEE: 
Will fhe Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state : 

(a) the present state of affairs with the 
drilling for petroleum in the district of Nadia, 
West Bengal; and 

(b) whether the Government are contem-
plating any further action for obtaining oil there? 

THE MIINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAP: SATISH KUMAR SHARMA): (a) 
10 dry wells have been drilled in Nadia district 
of West Bengal. Two deep wells are under 
drilling in this district at I chapur1 and I chapur 
-2 sites. small quantities of condensate and gas 
were found in interval 4346--4349 mts. of I 
chapur-1 well and were not commercially 
viable. 

(b) Besides drilling of above two wells two 
seismic parties areconductmg 3-D surveys for 
delineation olthe prospect. Survey work will be 
continued during 1993-94 field season. 

Exploration of Oil and Natural Gas in 
Orissa 

843. DR. KARTIKESWAR PATRA : Will 
the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Union Government have 
appro..g(j any scheme for exploration and drill-
ing of oii and natural gas In Orissa during the 
Eighth Five Year Plan; 

(b) if so, the details thereof; and 

(c) the funds earmarked therefor? 

THE MIINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAPT: SATISH KUtV1AR SHARMA): (a) 
to (c) Oil India Limited has plans for exploration 
along the North East coast i. e. offshore Orissa 
for drilling 1-2exploratorywellsduring theath 
plan period for which an outlay of Rs. 22 crores 
has been provided. 
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Fire in Mattiura Refinery (d) If so, the details thereof? 

844 SHRIANNAJOSHI WllltheMlnlster 
at PETROLEUM AND NATURAL GAS be 
pleased to state 

(a) whether the enqUiry committed Inves-
ligating Into the fire InCident In Mathura Refinery 
In January, 1993 has submitted ItS report, 

(b) If so, the details thereof and 

(c) II not the reasons lor delay and the time 
by which the report IS hkely to be submitted? 

THE MIINISTER OF STATE: OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAP SATISH KUMAR SHARMA) (a) 
Yes Sir 

(b) and (c) According to the Report the lire 
',lcldenttookplace In exchanger area of FCCU 
of Mathura Rellnery on 4th January, 1993 at 
"bout 6 16:J m ihe t re was caused due to 
lallure of a segment of PI,.. e and auto Ignillon 01 
leaking oil The eSllmatedlosswasaroundRs 
351akhs The committee has recommended 
Improved Inspecllon Maintenance and opera-
tion procedures/ practices and Installation of 
additional safety features In the plant 

Promotion of Ayurveda 

845 SHRIRAMAKRISHNAKONATHALA 
Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state 

(a)whether the outlay earmarked for the 
Eighth Five Year Plan In terms of real value by 
Ayurveda IS less than that of Seventh five year 
Plan. 

(b)lfso, the reasons therefor. 

(c) whether the govemment have any pro-
posafto Increase the bed strength at Ayurveda 
dlspensary-cum-hospltalln Alhgmg, Deihl, 
and 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B SHANKARANAND) 
(a) and (b) The approved outlay forthe Indian 
Systems of Medicine mcludmg Ayurveda and 
Homoeopathy has beensubstantlallylncreased 
tromRs 43 25croresinthe7thPIantoRs 88 
00 crores dunng 8th Plan 

(c) and (d) Th'" 'Jed strength IS proposed to 
be Increased to 'i - beds 

Development of ITBP 

81', 3h411MCHALEMBA WllitheMm-
Ister, r "ME AFFAIRS be pleased to state 

(a) whether personnel of IndlaTlbetan 
Border Pollee I T B P have been posted m 
several parts olthe country. 

(b) If so, the details thereof. State Union 
Temtory-wtse. 

(c) whether I T B P have achieved Its 
oblectlves 

(d) If so the details thereof and If not. the 
reasons therefor therefor 

(e) whether the government propose to 
Withdraw thiS force from some parts of the 
country 

(f) If so the details thereat and If not. 
reasons therefor 

(g)thepnmarytunctlonsofl T B P ,and 

(h) the steps proposed to betaken toturther 
broaden ItS functions? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) (a) Yes. Sir 

(b) It Will not be In the publIC rnterest to 
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disclose this information. 

(c) Yes, Sir. 

(d) ITBP has been effectively performing 
itsassignedroleofguardinglndo--Tlbetanbor-
der. ITBP has also been performing intemal 
security duties, wherever deployed, in aprofes-
sional manner. 

(e) and (f) It will not be in the public interest 
to disclose this information. 

. (g) and (h) The primary function of ITBP is 
to guard Inckr-TIbetan Border and to perform 
such other duties as may be entrusted by the 
Govemmentto the Force from time to time. 

[T ransIaIion] 

Subsidy to Biharfor Construction of 
Tubewells/Bore Wells 

847. SHRIMUMTAZANSARI: 
SHRI SURYANARAIN YADAV: 

WilitheMinisterofWATER RESOURCES 
be pleased to state : 

(a)whethertheI Union Govemment have 
stoppedsubsidy being giventotheGovemment 
of Biharfor installation oftubewells/bore wells, 
irrigation wells and for distribution of pump sets; 

(b) if so, the reasons therefor; 

(c) whether the Government propose to 
restore the subsidy; and 

(d) if so, the time by when it is likely to be 
restored? 

THE MINISTER OF STATE IN THE MIN-
ISTRX OF URBAN DEVELOPMENT AND 
MINISTR OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P. K. 
THUNGON):(a)to(d)ACentrallySponsored 
Scheme of Ministry of Agriculture for Assis-
tance to Small and Marginal Farmers for Con-
struction of ShaRowTubewells1 Dug wells was 

in operation in 12 States including Bihar for 
Special Forodgrains Production Programe Rice 
& Wheat Districts from 1988-89 to 1 ~1-92. 
Theexpenditurewas shared betweenthe States 
and ~ntreon 50: 50 basis. The Scheme was 
transferred to the concemed States with effect 
from 1.4. 1992 as per the decision of National 
Development Council (NDC). • 

Kidnappingsin Delhi 

S48.SHRIRAMLEKHANSINGHYADAV 
: Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of Incidents of kidnapping 
and the number of persons kid~apped in Delhi 
during 1992 and 1993 so far; 

(b) the motives behind the commitment of 
such crimes; 

(c) whether attention of the Government 
has been drawntothe inciclentsof kidnapping of 
the newly bom children from the hospitals of 
Delhi during the last six months: 

(d) if so, the details thereof; 

(e) the hospitals from which such cases 
have been reported; 

(f) the steps being taken in the regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFARIS (SHRI P. M. 
SAYEED) : (a) The number of incidents of 
kidnapping and number of persons kidnapped 
in Delhi during 1992 and 1993 (upto 15. 7.93) is. 
asunder:-

Year N~ofcases 

1992 723 

1993 :m 

(up to 15.7.93) 

No of persons 
arrested 

742 

407 
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(b) According to the Delhi Police, com- (b) and (c) The Conference of Directo~ 
plaints in kidnapping cases are generally relat- General and Inspectors General of Police in- . 
able to elopement, runaway children personal cfuding Heads of Central Police Organisations 
enmity and property disputes. is held annually for exchange of views on law & 

order,intemalsecurity,andcrimerelatedmat-
(c) Yes, Sir. ters. 

(d) Md (e) According to the Delhi Police, 
two cases of kidnappings, of the newly bom 
children, one from the Safdarjung Hospital and 
the ether from the JPN Hospital have been 
reported during the penodfrom 1. 1.93t015. 7. 
93. Two cases, hAve been registered in this 
regard u/s 363. I. P. C. 

(f) Tocheckthecrime of kidnapping, kid-
nappers and othercrimil}als having previous 

'history are kept under surveillance. Intelligence 
gathenng machinery has also been geared up. 
Motorcycle patrOlling as well as Po~ce .control 
Room surveillance have been intensified. In 
addition to the eXisting squad for investigating 
kidnapping cases, Special Cell has been set up 
In the Cnme Branch for dealing with cases of 
kidnapping for ransom. 

[EnglIsh] 

DGlIG Co~rence 

849. SHRI SHRA VAN KUMAR PATEL: 
WiUtheMlnisterof HOMEAFFAIRSbepieased 
to state : 

(a) whether a Conference of directorGen-
eralsandlnspectorGeneraJsofPolicewasheld 
10 New Delhi in My, 1993; 

(b) if so, the main issues discussed and 
decisions taken at the Conference; and 

(c) the follow--t.lp action taken/being taken 
thereon? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (S~RI P. M. 
SA YEED): (a) Yes, Sir. 

As 'police' and 'public order' are State 
sObjects, follow up action is taken by the State 
Govemmentsconcemed. 

[ Translation} 

Altemative in C8seofNon--Productionof 
Coal 

850. SHRI SUKDEVPASWAN: Will the 
Minister of COAL be pleased to state: 

(a) whether the coal production in Bihar, 
West Bengal or in other States will come to nil 
during the ensuing 3(}-35 years; 

(b) the consideratJon of the Government in 
this regard; 

(c) the detail:. ~f altematlVe arrangements 
having made to rneetthls shortage; and 

(d) if so, by when and if not, the reasons 
therefor? 

THE MINISTER OF STATE OF THE MIN-
ISTRYOFCOAL(SHRIAJITKUMARPANJA) 
: (a) No, Sir. 

(b) to (d) The continuance of extraction of 
coal reserves in Bihar. West Bengaiorin other 
states win depend on factors like depth, thick-
ness, inclination andgeo-manningcorlditiollS 
including presence of surface features like riv-
ers, towns, railway lines and other features 
which have to be protected,T akingintoaccount 
all the influencing featulVS, the recovery is 
estimatedtobe70-75%ofmenialreservesm 
open cast mining and about 40--50"A.in under-
~ndmining. CorISideringthis, and the fore-
seeable growth incoalCXll'lSl.ll'1ptthepresent 
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IndICated reserves are expected to lastformore 
than 1 00 years 

Responsibility of Holding and Subsidiary 
Companies 

851 SHRIKHELANRAMJANGDE Will 
the MInister of COAL be pleased to state 

(a) whetherthere IS any provIsion offlxatlon 
of responsibility between holding companies 
and subSidiary companies 

(b) If not, the reasons therefor and 

(c) the efforts made by the Government In 
this regard to ensure fixation of such responsI-
bility between these companies? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF COAL (SHRI AJIT KUMAR PANJA) 

(a) to (c) There IS a clear demarcation of 
responSibilities between the holding company 
Coal India limited and ItS subssldlary compa-
nies Coal India Limited acts as an apex body 
and IS responsible for laYing down policy gUide-
lines for subs,d,anes and for coordlnallng their 
affairs It coordinates coal marketing, Invest-
lTlent, Planning, manpower management, pur-
chase of heavy maChinery, financial budgeting 
etc for major activities performed by the subsld-
lanes 

Seven coal prodUCing subSidiary compa-
niCS are directly engaged In production and 
dlstnbullon of coal The eighth subSidiary Cen-
tral Mine Planning and DeSign Instrtute IS 
entusted With the mine planning, deSigning 
exploration EnVironment management In the 
coal Industry 

Coal India Limited as well as ItS subSidiar-
Ies are managed by their respective Boards of 
Directors and their day to day administration IS 
managed by their CMOs and the functional 
directors who are appo,nted/ nominated by the 
Govemment Thus, the dutle5and responslblh-
besofthe holding andsubsldlarycompantes are 

clearly defined and demarcated 

[Eng/tsh) 

Bombay City Gas Project 

852 SHRIMATISURYAKANTAPATIL 
Will the Mlnlsterof PETROLEUM AND NATU-
RAL GAS be pleased to state 

(a)theprog~ssofworkdonesofarregard­

Ing Bombay City Gas Project 

(b) when was this project sanclloned, 

(c) whether Implementation of this project 
has been delayed and 

(d) If so. the reasons therefor? 

THE MIINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 1\1 C. rURAL 
GAS(CAPTSATISHKUMARSHARMA) \a) 
and (b) The project has not been approved by the 
Government so far 

(c) and (d) Invlewof(a)& (b) above, do not 
anse 

Outstanding Dues of Coal Companies 

853 SHRI RAMCHANDRA VEERAPPA 
Will the Minister of COAL be pleased to state 

(a) whetheranydues of coal compames are 
outstanding against the power stallons In the 
country. 

(b) If so the total amount due from each 
power station towards each coal company of 
1991-92andsofann 1993 

(C) the action taken by the Government to 
recover the dues ? 

THE MINISTER OF STATE OFTHE MIN-
ISTRYOFCOAL(SHRIAJITKUMAAPANJA) 
(0, and (b) Coal sales outstanding dues to Coal 
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Indict Limited from State Electn('lty Boards 
(SEBs) have been mounting over the years 
Detads regartlngCoalcornpany-wlSeandSEBs 
wISe coal sales dues as on 31 3 1992 and as on 
30 6 1993 are given In the attached statement 

(C) Following steps have been taken to 
recover outstanding dues 

(I) A deCISion was taken that all 
power Units commissioned after 
1 4 89 would be supplied coal 
only against advance payments 
or against revolving Letter of 
Credit 

(II) The Government of India have 
divided to adjust all undisputed 
coal sales outstanding as on 31 
5 1990 against Central Plan 
Asslstancepayabletothe State 

(III) 

(IV) 

WntfenAnswers 342 

Governments, whose State Elec-
triCity Boards and Power Utlh-
ties had defaulted, In four !'!Qual 
annuallnstaJlments So farthree 
Instalments have been receIVed 

As a result of mounting al rears 
of outstanding dues MInistry of 
Coal adVised CIL to start supply-
Ing coal to the State ElectriCity 
Board only against advance pay-
ments ThiS scheme which IS 
better known as Cash and Carry 
Schemewaslntroducedw e f 1 
10 1991 

State Government have been 
requested to pursuade/ enable 
State Electricity Boards to clear 
the outstanding dues attheearll-
est 
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[Tmnslation] 

Gas-BasedlndustriesinGuja~ 

854.SHRIN.J.RATHVA:.WilltheMinister 
of PETROLEUM AND NAT-URAL GAS be 
pleased to state: 

(a) the number ofgas--based industries in 
Gujaratlocation-wise; 

(b) whether there is any proposal to set up 
gas based industry in Chhota-Udaipur in 
GUlarat; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MIINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS(CAPTSATISHKUMARSHARMA): (a) 
Over 70 industrial units located in and around 
Baroda, Surat, Bharuch, Gandhi Nagar, 
Ahmedabad, Mehsana, Sabar-Kantha and 
Kaira are utilising gas. 

(b)No,Sir. 

(c) Doep notarise. 

(d) keeping in vlew'the availability of gas, 
and the allocations already made, it is nottea-
sible to consider any further allocations of gas 
in Gujarat at present. 

Gas Pipelines 

855. SHRI GIRDHARI LAL BHARGAVA: 
Will the Ministerof PETROLEUM AND NATU-
RAL GAS be pleased to state :' 

(a) the places in the country where pipeline 
IS being laid by the Gas Authority of India 
Umited; 

(b) the numberof incidents where the gas 
pipeline so laid had burst; 

(c) the reasons for the pipeline bursting 
twice during test at Gadepan; and 

(d) the time by which pro~uction would be 
delayed in Chambal Fertilisers as a result 
thereof? . 

THE MIINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAPT: SATISH KUMAR SHARMA): (a) 
Gas pipelines are being laid by GAIL in 
Rajasthan, Gujarat, Maharashtra, Tamil Nadu 
and Andhra Pradesh. 

(b) Three Incidents of bursts on a commis-
sioned pipeline, and failure of three pipes during 
testing of another pipeline. have bF en reported. 

(c) the reasons forthebufsts. during test-
ing. onthe Boreri-Gadepan Pipeline are under 
investigation. 

(d) According to GAIL, there has been no 
delay in production In the fertilizer "tant at 
Chambal as the pipeline was successfully com-
missionedon 18thJuly, 1993. 

Terrorist Attack in J& K 

856. SHRI BRUBHUSHANSHARAN 
SINGH: 

SHRI SATYA DEO SINGH: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether some terrorists recently at-
tacked the Secretariat and Central Posts and 
Telegraphs Department buildings in Jammu 
and Kashmir, by using rockets and bombs; • 

(b) if so, the number of person& killed 
injured in these incidents; 

(c) the numberofterrorists arrested in Ihis 
. connectiorl; 

. (d) the action taken by the Gove1nrnentfor . 
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(c) of not, the reasonstherefor;the security of the employees of the Secretariat
andCentral Posts and Telegraphs Department?

.. THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a) to (d) There were two rocket attacks
on New Secretariat Building on 11. ~3 and 22.
6.93 and one grande attack on Central Posts & .
Telegraph Office atM. A. Road, Srinagar, on 20.
4. 93.ln these incidents, one Govt. employee
was killed and five employees and one Security
Force personnel were injured. The cases are
being investigated.

Security measures, in and around the Sec-
retariat building as well asthe Central Posts &
Telegraph Office have further strengthened to .
ensure the security of the employees.

Chakma Refugees

857. SHRIMATIBHAVNACHIKH LIA:
SHRI ANANTRAO DE SHMUKH:
SHRI GURUDAS.KAMAT:
SHRI BALRAJ PASS I :
DR. RAMESH CHAND TOMAR:
SHRIMATI BIBHU KUMARI DEVI:
SHRI TARA CHAND

KHANDELWAL:
DR. S. P. YADAV:
SHRI RAJENDRA KUMAR

SHARMA:
SHRI RAM PRASAD SINGH:·
DR. SUDHIR RAY:
SHRI V. SREENIVASA PRASAD:
SHRIG. DEVABAYANAIK:
SHRIMATI PRATIBHA DEVI

SINGH PATIL:
,,~. /

••• 0<>'\:.,:;::

Will the Minister of HOME AFFA'IRS be
pleased to state:

(a) the progress made in repatriation of
Chrkma refugees to Bangladesh;

(b) whether such refugees could not be
repatriated as per schedule;

(d) whether the refugees have laid down
some conditions fortheir repatriation;

(e) If so, the details thereof;

(f) the steps taken by the government to
ensure smooth repatriation of such refugees;
and

(g) the time by which the process is likely
to be completed?

THEMINISTEROFSTATE INTHEtJlIN-
ISTRY OF HOME AFFAIRS (SHRI P. M.
SA YEED): (a) In Pursuance of the agreement
reached between the Prime Ministers of India
and Bangladesh during the latter's visitto India.
in May 1992, efforts for repatriation of the
Chakama refugees in India have been made by
both the sides. The Bangladesh side has made
arrangements for reception, resettlement, and
rehabilitationofthe Chakma refugees returinq
to bengladesh. The Communications Minister

. of Bangladesh also visited the refugee camps in
Tripura in May, 1993 and met the refugees to
persuade them to return to Bangladesh. The
process of repatriation was scheduled to start on
8June, 1993.

(b) and( c) The repatriation could not com-
mence as scheduled as the Chakrna refugee
leaders insisted on acceptance of their de-
mands· contained in the 13 point charter of
demands given by them to the Bangladesh
Communications Minister durinq his visitto the
refugee camps in May 1993.

(d) and (e) Yes, Sir. A copy of the 13 point
-. charter of demands given by the refugees to the

Communications Minister of Bangladesh dur-
ing the latter';s visit to the Chakma refugee
camps is attached as statement. .

(f)The gov~;!nrnent of India are keen thatthe
Chakrna refl~!:J(;;'.JSShould return to their home-
land at the earliest. It has been irnpressed upon
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ibly occupied by muslim set-
tlers; 

the StateGovemmenttoconvincethe regugees 
to go back to their homeland without further 
delay. The Bangladesh authorities have already 
assured the safety and security ofthe refugees 
on their return Bangladesh. The Bangladesh 
authorities have also granted them amnesty 
uptoDecernber. 1993. The Government of India 
has also impressed upon the refugees to utilise 
this opportunity to return to theirhomeland. 

(g) In view of the International character of 
the problem, and the uncertainties arising out of 
Itshurnanitarianaspect,itwillnotbepossibleto 
Indicate any definite time-frame forthls exer-
cise. 

STATEMENT 

13-POINTCHARTEROFDEMANDOF 
THE CHAKMA REFUGEES IN TRIPURA 

1 . To ensure security of life and property, 
guarantee forthe flowing: 

(a) Nofurtherethnocide, extla--iudi-
cial execution, arbitrary arrest, 
rape, arson, plunder, religious 
persecution etc. In CHT; 

(b) Impartial Judi~ial enqUiry by a 
team headed by a High Court 
Judge into the ethnocides of 
P anc ha ri-Khagrach ari 
Dighinala-Matiranga of May, 
1986, Baghaichari ethnocideof 
8,9ltlAugust,1988andlongudJ 
enthnocideof 4th May. 1989per-
petrated by BanglE\desh Secu-
rity Forces In league ~ith Mus-
lim settt~rs which compelled 
72,000 Jumma People to cross 
over to India for security oflife. 

2. T o ensure proper rehabilitatiOn, guaran-
tee forthefoUowing:-

(a) Restoration of all land of the 
JammapeopleHlegallyandforc-

(b) Housebuildinggrantfortaka.15. 
OOO(T aka fifteen Thousand) only 
andsubsistencegrantforT eka5, 
000 (Five thousand. only with 
one year free ration to each fam-
ily; 

(c) Cattle possessed by us were all 
robbed away in the massacres. 
ConSideration be made to give 
one pair of oxen only for cultiva-
tion to each refugee family in-
cluding arable land; 

(d) Jamma refugees haVing prevl-
ousemployment be reinstated in 
their respective employment 
without break of service; 

(e) No resettlement In the cluster 
village. Baragrams. 
Shantlgrams, AdarshagrClnls 
etc. except in the original vll-
lagesoftheJum, na refugees and 
all existing cluster Villages 
Baragrams, shanltgrams. 
Adarshagrams. Co"ectlve vil-
lages be abolished. 

3. No further infiltration InCHT and a" 
infiltrated persons be with grawn 

4. Restoration of civil administration 
be ensured by withdrawal of all 
military. paramilitary personnel. 
(except BoR) camps and canton-
mentfromCHT. 

5. PropercompensationtotheJamma 
refugees for the loss of life and 
property caused by the attract of 
Bangladesh security Forces and 
Muslim settlers. 

6. Unconditional withdrawal of all 
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Kathalchan J. H. E. School. charges, cases, '!Yarrant of arrests (f) 

7. 

8. 

9. 

against any Jumma refugee. 

Cancellation of all judgmenttriedin 
absence of anyJumma refugee. 

To abstain from taking any legal 
action against any Jumma refugee 
entangled with the Shanti Bahlni or 
Jana Samhati Samiti activities. 

To stop conversion of Jumma 
people to Islam and get back all 
Jummapeopletotheirownreligion. 

10. To write of all sorts of loan of the 
Jumma refugees received from 
Krishi Bank, Sonali Bank or any 
Govt. scheduled Bank or institu-
tion. 

11. The rehabilitation I settlement of 
the Jumma refugees in CHT be 
made under the auspices of U. N 
Observer, international Committee 
forRedCross, representativesfrom 
Govt. of India, CHT Commission, 
IWGIA, S.I., A. I., ILO etc. 

12. To give consideration for accep-
tance of the Certificates issued by 
three Headmasters of the flowing 
Sch~ run by the refugee welfare 
Association in the relief camps, 
T~ra. foradmissioointoanyGovt. 
School, College and for employ-
ment into Govt. and Semi Govt. 
Serviees. 

(a) ~ Takumbari H. E. School 

(b) Lebachara H.E School. 

(c) Pancharam Para H. E. School. 

(tI) Karbook H. E. School. 

(e) Shilachan H. E. School. 

13. TheJummarelugeeprobiemisan 
ofIshootcrux ofCHT political crisis 
and it cannot be solved perma-
nentlydthe CHT crisis is notsloved 
poIibcaIyandpermanently. So. with 
this in Vlewthe following demands 
arc also put forward. 

(a) A meaningfultalk be made be-
tween the Govt. of Bangladesh 
and Jana Samhati Samiti to 
solve the CHT crisis politically 
and permanently. c: 

(b) TheParbatyaZillaParishadActs 
(Hili Districts Council Acts) 
whICh are detrimental to the ex-
IStence of the Jumma people be 
repealed. 

Killings of SCslSTs 

858. SHRIANANDAHIRWAR: 
SHRIMRUTYUYAYANAYAK: 

Will the MinisterofWELFARE be pleased 
tostate: 

(a)thenumberofSchec1JleCastesiSched-
uled Tribes killed and injured 10 the country 
during the last six months, State Union T erri-
tay---v.;se; 

(b) the assistance provided to their rela-
lives; 

(c) the number of persons arrested in thIS 
regard and the action taken against them; and 

(d) the steps taken by the Govemrnentto 
chec\such incidents in future? 

THE MINISTER OF WELFARE(SHRI 
SIT ARAM DESAI) : (a)to(c) Theinfonnation for 
theperiodJanuarytoJune,1993isundercollec-
tionfromtheStateGovemmentsandUT Actnin-
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(d) All the State Govemments and U T 
Administrations exceot Arunachal Pradesh, 
Mozoram and Nagalnd have specified eXisting 
courts of session as the Special Courts forthe 
tnalofoffences underthe Scheduled Castes and 
the Scheduled Tnbes (Prevenbon of Atrocrtles) 
Act. 1989 

The State Govemment of Rajasthan and 
Andhra Pradesh have set up ten and three 
exclusIVe spectal Courts respectlvelyfortrYlng 
such cases 

The States/UTs are requested every year 
to sendpreposaJ forseeklngcentral assIStance 
at SO SObaslsofsetbngupSpeaal Court Dunng 
1993-94, a proVISIon of Rs 6501akhs has been 
made In the budgetfonmplementatlon of PCR 
Act 1955andSCslSTs (Prevention of Atrocl-
ties) Act 1989 

Underthe SCs andSTs (Prevention of 
Atrocrtles) Act, 1989, stnngentpunlShment has 
been provided to those commrttlng atrocities 
There are also detaJledguldefines ISSued to the 
States and UTssuggesting vanous precaUbon-
ary prevenbve, punItIVe and rehablltatlne mea-
sures to prevent cnmes against Scheduled 
Castes and Scheduled tnbeps 

A Conference of Chief MInister under the 
"hrurmanshlpofPnmeMlnlSterwasheldon4-
,thOctober, 1991 on prevenbon ofatroctles on 
SCs and STs In thiS regard The Conference 
took a number of recommendabons whICh were 
forwarded to all the States and UTs for neces-
sary action With a view to preventrng the inCI-
dence of atrocmes against SCslST s, the Govt 
of InciaconslderlhatWlth gradual Improvement 
In their soclO-eCOnomlC life, atrocrtles Will au· 
tomaDcall¥ recede ~peclal Central Assi«;tance 
tospeclal ComponentPla.lofRs 2' 7o..,.:>res 
hasbeenprOVldedlnthebt.Jdr'''!tforq .ocabonto 
various states! UTs for thIS purpose dunng 
19:0-94 

Ban on Lottery Business 

859 SHRI SANAT KUMAR MANDAL 
SHRI TARA CHAND 

KHANDELWAL 
SHRIG DEVARAYANAIK 
SHRIDATTATRAYABANDARU 
SHRI V SREENIVASA PRASAD 
SHRI SHANTARAM POTDUKHE 

Will the Minister of HOME AFFAIRS be 
pleased to state 

(a) whether the Govemment are aware that 
millions are being duped everyday In the lottery 
racket. 

(b) If so, whether the govemment propose 
to bnng out a legislation to ban the lottery busl-
nesslnthecountry 

(c) If so, the details thereof and 

(d) If not. the reasons therefor? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI P M 
SA YEED) (a) Complaints regarding malprac-
tices In the lottery bUSiness are received from 
time to time 

(b) No, Sir 

(c) Doesnotanse 

. (d) The Guldehl'leS IInstructlons sent by the 
Centre;tothe State Govemments, to rnonrtorthe 
lottery bUSiness, are, at present, conSidered 
adequaIe 

Ban on Arrack 

860 SHRI G M C BALA YOGI 
DR ASIMBALA 

WIUthe Minister of WELFARE be pleasEK 
to state • 
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(a) whether the Government propose to 

introduce any legislation to ban Arrack in the 
ct)untry; and 

(b) ifso, the details thereof ? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) No, Sir. . 

(b) Does notarise. 

Nursing Home 

861. SHRI SA NT RAM SINGLA: 
SHRI GURUDAS KAMAT: 
SHRII SATYA DEOSINGH: 

WilltheM,nisterofHEALTHANDFAMILY 
WELFA RE be pleased to state: 

(a) whether the Government propose to 
recognize unauthorised nursing homes func-
tioning at present In Delhi: 

(b) if so, the conditions proposed to be 
followed lor granting such recognition; and 

(c) the time by which the recognition is 
likely to be granted? . 

THE MINISTER OF HELA TH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a)to (c) In principle, Delhi Development Au-
thority have taken a decision to allow nursing 
homes set up prior to 1st August, 1990tocontinue 
till 1996 on payment of reqUisite fees. While a 
survey to determine the suitability of the nursing 
homes from the health point of view has been 
completed, the question of regulariring them is 
being examined by Delhi Administration is 
consultation with the Delhi Development Au-
thority which determines issues like conformity 
of land use. 

[T rans/atlon] 

Crimes in Delhi 

862. SHRI RAJESH KUMAR: 
SHRIMATI SHEELA GAUT AM: 

SHRI RAJENDRAAGNIHOTRI; 
SHRI SRIBALLA V PANIGRAHI: 
SHRI DHARMANNA MONDA YYA 

SADUL: 
SHRI PARASRAM BHARDWAJ: 
SHRI AMAR ROYPRADHAN : 

Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) the number of cases of kidnappings, 
murders, attempted murders, robberies, thefts, 
dacoities. riots and lootings which took place In 
Delhi during the last six months: 

(b) how do the same compare with the 
figureforthe same penod during 1992; 

(c) the number of cases solved and those 
pending; 

(d) the number of persons arrested and the 
action taken againstthem: . 

(e) the reasons for Increase in crimes in 
Delhi: and 

(f) the measures taken / being taken to 
remedy the situation? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI P. M. 
SAYEED): (a) tOld) A statement is attached. 

(e) There has been no Increase in the 
incidence of murders. attempted murders, 
dacoitles, riots and lootlngs. Only incidence of 
Kldnappings and robbenes have. somewhat, 
Increased 

(f) the steps taken to curb crimes In Delhi 
Include increased Patrolling; posting of pickets 
at strategic pOints: strengthening of intelligence; 
frequent raids at the hideouts of criminals; in-
creased surveillance: coordination meetings 
with the officials of the nelghbonng States: train-
Ing of poltre officers In handling modem weap-
ons; Introduction of scientific methods of inves-
tigation; and. modernisation of communicabon 
network. 
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Adulteration of Milk 

863 SHRITEJNARAYANSINGH Will 
the Mlntster of HEALTH AND FAMILY WEL-
FAR E be pleased to state 

(a) whether number of trucks and vendors 
and bnnglng milk from nelghbounng States to 
Deihl for supply to vanous milk dames and 
consumers, 

(b) If so, the number of samples of milk 
hfted by the Department of Prevention of Food 
Adulteration since December, 1992, 

(c) the number of samples found adulter-
ated,and 

(d) the action taken agatnstthe adulterators? 

THEMINISTEROFHEALTHANDFAM-
IL YWELFARE (SHRI B SHANKARANAND) 
(a) Yes Sir 

(b) to (d) Out of 11 samples hfted by the 
Department of Prevention of Food Adulteration, 
Government of National Capital Temtory of 
Deihl, from December 1992 till June 1993, 29 
samples have been found to be adulterated 
Appropnate action has been taken against the 

1900 1991 1992 

537 751 

2 3 2 

(b) and (c) All the cases have been Inves-
tigated The disposal of the cases and the 
number of persons arrested are given In the 
statement attached 

(d) The followmg steps have been taken to 
check such cases 

(I) All the offiCials have been directed to 

aduHerators underthe proVlSK>nSof the Preven-
tion of Food Adulteration Act, 1954 

[T rans/atlOn] 

Thefts at Railway Stations 

864 SHRIGOVINDACHANDRAMUNDA 
Will the Mlntster of HOME AFFAIRS be 

pleased to state 

(a) the numberofcasesofthefts and loottngs 
at Deihl and New Deihl Railway Stations whICh 
came to the notice of the Union govemment 
dunng each of the last three years andthecurrent 
years, 

(b) the number of cases Investigated and 
those yetto be Investigated, 

(c) the number of persons arrested In these 
connection, and 

(d) the measures taken !bemg taken to 
check such cases? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI P M 
SAYEED) (a) The numberofcases of theft and 
looting reported at Deihl and New Deihl Railway 
Statlonsdunngtheyears 1990 1991, 1992 and 
1993 (upto15 7 93) IS as under -

1993 
(upto 15 793) 

353 

take prompt action as and when any 
such case comes to notice 

(II) A sharp vlgills kept over the activities 
of antl-SOCtal elements 

(111) Pohcepatrplhng In unlforrn as well as 
In plain clothes has been Intenstftedfor 
prevention and detection of cnme 
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Sterilisation 

865 SHRI PRABHU DAYAL KATHERIA 
WIll the Mlntster of HEALTH AND FAMILY 

WELFARE be pleased to state 

(a) the number of males and females sepa-
rately, who have undergone stenltsabon In the 
country dunngthe IastthreeyeatS, State/UT-
WIse, 

(b) the target fIxed by the Govemmentfor 
the year 1993-94lnthtsregard, StateUT-wtSe, 
end 

(c) the asstStance proposedtobe provtded 
tn thIS regard? 

THEMINISTEROFMEALTHANDFAM-
IL YWELFARE (SHRI B ~ANKARANAND) 
(a) Statement lIS attached 

(b) No targets have been fIxed However, 
the expected level of achtevement IS gIVen tnthe 
statement II attached 

(c) An allocabon of Rs 99 Crores has been 
madedunng 1993--94forpayment ofcompen-
salton money for stenltsatlon and IUD Inser-
ttonS 
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Expendit- ur .eon Advertisements,
866.SHRI WDAYPRATAPSIINGH:Will

the MinisterofPETROLEljM AND NATURAL
GAS be pleased to state:

(a) the tunes allocated for issuing adver-
tisements in newspapers, Dootdarshan, Radio,.
pamphlets anoxic other publicity media sepa-
rately about conservation of petroleum products
during the last th ree years; and

(b) the amount of expenditure incurred on

JULY 29,19'93 Written Answers 388

these aqY1#rtise'~$ts during the said
period? '-.

"
THE MIINISTER OF STATE OF THE

;MINISTRY OF PETROLEUM AND NATURAL
GAS (r.~PT: SATISH KUMAR SHARMA): (ar
and ~he amounts spent on publicil~ for oil
consefVation by the PetroleurrtConsqg/ation
Research Association, which is the main
oj;~anisation for this purpose, and the public
~ctor undertakings under the admnistrative
controlot this Ministry during the lastthree years
has been as follows:

(Rs. in lakhs)

Media 1~1 1fJJ1-92 19:)2--.gJ

Newspaper Press 162.7 215.7 112.1

TV/Rado 19.13 21.1 20.52

Hoardings 27.8 33.7 53.0

Other Media 93.3 104.2 109,7
(1

Total 302.93 374.7 295.32

[English]

Share Transfer Racket

867,SHRI RAJNATHSONKARSHASTRI
: Will the Minister of HOME AFFAIRS be
pleased to stale:

(a) whetherthe Crime Branch has recently
unearthed a massive share transfer racket as
reported in the "Indian Express" dated June 25,
1993;

(b) if so, the details thereof;

(c) the number of persons arrested in this
connection;

(d) the action taken against them; and

(e) the rnousers taken 1 being taken to
check such cas'es?

THEMINISTEROFSTATEINTHEMIN-
ISTRY·OF HOME AFFAIRS (SHRI P. M.
SAYEED): (a) and (b): The Delhi Police has
reported that on acomplaint against acompany
regarding fraudulent transactions in share cer-
tificates the police found that some share certifi-
cates and transfer deeds were tampered with
and transferred inthe name of an ex-employee
of the company. Accordingly, acase u/sl 4081
420/468/471 11'20-BIPC was registered at
PS Hauz Khas. 20, 000 shares of ~ifferent
companies valued approximately at Rupees
two lacs were recovered.

(c) 10 persons.



389 WrittenAnswets SRAVANA 7,1915 (SAKA) WrittenAnswets :Rl 
(d) All the arrested persons are in judicial Modern drip Irrigation system 

custody. 

(e) Shoshavebeendirectedtotakepreven-
tlve measures in order to curb such activities in 
their respective areas. Intelligence is being 
collected through special infonners. 

[ Translation] 

Law and Order Situation 

868. SHRI MADAN LAL KHURANA: 
SHRI BHAWAN SHANKAR 

RAWAT: 
SHRI MOHAN SINGH (DEORIA): 
SHRII RAMTAHALCHOUDHARY: 
SHRIKASHIRAMRANA: 
SHRI SANTOSH KUMAR 

GANGWAR: 

Will the MInister of HOME AFFAIRS be 
pleased to state: 

(a) whether the law and order situation in 
Utter Pradesh, Madhya Pradesh, Himachal 
Pradesh and Rajasthan IS nonnal; 

. (b) If not, the main problems being feed in 
thiS regard; 

(c) the number of cases of vanous crimes 
reported In these States since December 1992 
till June 1993, State-wlse and rnouth-wise; 

(d) the measures being taken to improve 
the law and order situation in these States; and 

(e) the time by which elections are likely to 
be conducted in these States? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) to (e) The iniOfmation is being 
collected and will be laid on the Table of the 
House. 

869. SHRIMAJA Y LAL: 
SHRI NITISH KUMAR: 

Willthe Ministerof WATER RESOURCES 
be pleased to state: 

(a) Whether Israel has offered the modem 
drip irrigation system along with the technique 
for optimum utilis_ation of minimum water: 

(b) if so, the details thereof; and 

(c) the response of the Govemment 
thereto? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTR OF STATE INTHE MINISTRY OF 
WATER RESOURCES (SHRI P. K. 
THUNGON): (a)to(c)Aproposalforcoopera-
tlon between Ministry of Agriculture, Govern-
ment of India and Israelis under consideration. 
The proposal inter .. alia provides forjolnt actiVI-
ties In the areas of water and soil management 
including optimal use of water, drip / sprinkler 
Irrigation system. However, a memorandum of 
understanding in this regard is to be finalised. 

[English] 

Fake LPG Cylinders 

870. SHRI MULLAPPALL Y 
RAMACHANDRAN: 
SHRI MOHAN RAWALE: 
SHRI ARVIND TRIVEDI. 
SHRI R.JEEVA RATHINAM·r 

Will the Minister of PETROLEUM AND 
NATURALGASbepieasedtostate' 

(a) whethera largenumbefot fake cooking 
gascy\inders wereseizedin De\hiopenthe' O\h 
June, 1993, fromthegodownofabannedgas 
agency: 
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THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTR OF STATE INTHE MINISTRY OF
WATER RESOURCES (SHRI· P. K
THUNGON): (a) and (b) The draft Model Bill to
regulate and control the development of Ground
Water, which has been Circulated to the State
Governments/ Union Territories for consider-
ation / suggestions, contains a provision forthe
establishment of a Ground Water Authority.
Such Authority to be set up by the State Govern-
ments / Union Territories will be headed by a
Chairman and have representatives of con-
cerned Departments and experts on Ground
Water as Members ..

Written Answers

(b) ifso, the details thereof;

(c) the action taken against the persons
nvolved in supplyingthepe fake gas cylinders;
and

(d) the source from where these fake gas
cylinders were got filled by the said persons
before selling them to customers and the action
taken against such bottling plants fro filling fake
.gas cylinders?

THE MIINISTER OF STATE OF THE
MINISTRYOFPETROLEUMANDNATURAL
G/I.S (CAPT SATISH KUMAR SHARMA): (a)
and (b) Yos.Sir.tn ajoint raid carried outon 10.
0.93 by the officers of the Hindustan Petroleum
Corporation and the Delhi Police, 644 gas cyl-
inders were seized from the godown of a termi-
nated LPG dealer in Delhi. The Police have
registered a case

(c) A partner of the terminated dealership
was arrested by the Police and ket in judicial
mm and.

(d) As per the statement of the person
arrested, the cylinders were procured from a
party in Ambala. These cylinders were sus-
pected to have been illegally filled by transfer-
ring the productform filled cylinders through a
pipe.

Ground Water Development Authority

871. DR. ASIM BALA :
OR. KRUPASINDHU BHOI:
SHRI GEORGE FERNANDES:

WilltheMinisterofWATERRESOURCES
be pleased to state:

(a) whether there is any proposal toset up
Ground Water Development Authority at the
State and U~ion Territory level; and

(b ).ifso, the detail~ thereof?

Eye Bank

872. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI : Will the Minister of
HEALTH AND FAMILYWELFARE be pleased
to refertothe reply given to Unstarred Question
No. 52 on February 25, 1992 and state:

(a) whether any new eye-banks have
been opened since February, 1992;

(b) if so, the number of such banks opened
separately for Government and voluntary sec-
tor:

(c) the eye-banks that are functioning as
ondate:

(c) the eye-banks that are functioning as
ondate;

(d)whetherthe Govemment have any plans
to open eye-banks in rural areas, as against
present trend of having these in urban areas
early;

(e) if so, the details thereof;

(f) the funds earmarked in the eighth Five
Year Plan for increasing eye-banks in the
country;
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(g)'Nhetherlegal provisions are adequate 

forencouragingeye--<lonation; and 

(h) if not, the remedial steps taken by the 
Government;n this regard? 

THE MINISTER OF HEALTH ANDFAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a) and (b) Yes, govt. has released grant-in-aid 
In respect of two eye banks in the voluntary 
section during 1992-93. 

(c) There are 148eye banks established in 
the Country out of which 88 are functional. 

(d) and (e) The GOI releases Central grant 
to the eye banks functioning both in rural and 
urban areas on the recommendation of the State 
Govt. 

(f) There is a provision of Rs. 40 lakhs in 
the Eighth Five Year Plan under the National 
Programme for Control of Blindness fordevel-
opment of eye banks. 

(g) and (h) Donationofeyes lSalsocovered 
underthe Transplantation of Human Organs Bill 
which has been passed by the Rajya Sabha is 
pending consideration In the Lok Sabha . 

Kandla - Bhatinda Pipeline 

873. SHRIINDRAJITGUPTA: 
• SHRI LOKANATHC\-IOUDHURY: 

SHRI GEORGE FERNANDES: 
""SHRI SYED SHAHABUDDIN: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) whether an international tender was 
placed for contractfor laying the pIpeline from 
Kandla to Bhatinda; 

(b) if so, which are the parties who ,",ad for 
thetenderandwhohasbeenawardedthecon-
tract; 

(c) whether it is a factthatthe Italian com-
pany Snam Progetts' bid was rejected, ifso, the 
details and reasol)S therefor; 

(d) whether a separate fresh tender of lay-
ing olthe pipeline is under consideration; and 

(e) if so, the estimated cost of the project 
and the time frame for its completion? 

THE MIINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAPTSATISH KUMARSHARMA): (a) 
Yes,Sir. 

(b) Out of four pre-qualified parties, two 
parties namely a consortium led by MIs . 
Snamprogetti and a Consortium led by MIs. 
Skodaexporthavesubmittedtheirtecho----com-
mercial and price bids. The contract has not 
been awarded SO far. 

(c) MIs. Snamprogetti's offer was consid-
ered non-responsiveas they had taken a num-
ber of major deviations in commercial as well 
as technical conditions while submitting the 
price bid. 

\ d) No retendenng has been resorted to so 
far. 

(e) Does not arise. 

874. SHRI BOlLABUll\ RAMMt-,H·. 
SHRlD. VENKATESWARA RAO: 
SHRI S. B. SIDNAL: 

Will the Mimster of HOME AFFAIRS be 
pleased to state: 

(a) whether some committees and repa-
triationcentres have been set upforthe repatria-

. tion ofChakma refugees; 

(b) if so, the details thereof; and 
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(c) the details ofthe plans worked out by 
such committees and centres ? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI P. M. 
SAYEED): (a) and (b) Following the agreement 
reached between the Prime Ministers of India 
and Bangladesh in May 1992 on repatriation of 
thechrkrnarefugeesfrom TripuratoBangiadesh, 
the State GovemmentofTripura was advised to 
set up a State level Committee, headed by the 
Chief Secretary to facilitate and oversee the 
process of repatriation. No repatriation centres 
were, however, required to be set up by the State 
Government. 

(c) The task entrusted to the Committee 
was to motivate and persuade the Chakma 
refugeestoretumtoBangiadesh,andtoworkout 
the modalities of actual repatriation. 

'~esettlementand Rehabilitation of People 
Affected by Reservoir Projects 

876, DR KRUPASINDHU BHOI: Will the 
Minister of WATER RESOURCES be pleased 
to state , 

(a) whether the government have adopted 
a National Policy for resettlement and rehabili-
tation of people affected by reservoirproJects; 

(b) if so, the brief outlines thereof; and 

(c) the specifIc steps taken for the Imple-
mentation of the said policy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P ,K 
THUNGON): (a) to (c). A sub Committee of 
the National Water Borard has prepared a 
draft national Policy for Resettlement and 
Rehabilitation of persons affected by reser-
voir projects. The guiding principles identi-
fied in the prososed National Resettlement 
and Rehabilitation Policy will cover broadly 
the following points. 

(a) A comprehensive Resettlement and 
Rehabilitation plan mustbe made a precondition 
to the clearance of the project. 

(b) Devise an attractive Resettlement and 
Rehabilitation package and set up institutional 
arrangementfor its implementation with a high 
degree of sensitivity and eamestness.lt should 
provide for housing, agricultural land or other 
income generating occupation, free transport of 
men and material to the resettlement site for 
each family. 

(c) Representative bodies of public offi-
cials, independent~ical experts, legal ex-
perts, community leaders and Non-govem-
mental Organisations should be Involved with 
the formulation ofthis plan. 

(d) Resettlement and Rehabilitation pack-
age should cater to the needs of landless farm-
ers, encroachers on forest areas, at least one 
year prior to the date of notification, or self 
employed people residing in the project affected 
areas. 

(e) Majorsonsshould be considered as an 
independent family . 

(f) Loss of commumtypoperty, resources 
base, amenities, servIces. soclQ-Cultural, in-
stitutional and places of histOrical and cultural 
value should be restored in the relocation 
sites. 

In other words. the plan providescompen-
:ltory measures for individual, family and com-

munity. 

(g) Drinkingwa~ersupply, watersupplyfor 
cattle, grazing land and fodder primary schools, 
panchayathouse, approach roadsfromthe main 
road, and internal roads, electric connection to 
each house and public lighting, primary health 
centre, religious places, cemetery and grave-
yard and places of public entertainment as 
existing in the earlier village should be prOVIded 
in the resettlement sites. 
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(h) The plan should have special provl- towomenandpedlatncearetoNeonates,1Ilfants 

slOnsfortnbalsandotherdlSadvantagedgroups and young children 

The draft Polley IS under consideration of 
the National Water Board After It IS approved by 
the NatlonalWaterBoard,ltwlllbeplacedbefore 
the NatlonalWater Resources Council for adop-
lion 

Dual Marketing of lIesel 

877 SHRISOBHANADREESWARARAO 
VADDE Will the MInister of PETROLEUM 
AND NATURAL GAS be pleased to state 

(a) whether the Government propose to 
Introduce dual marketing for diesel, and 

(b) If so the reasons therefor? 

THE MIINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAPT SATISH KUMAR SHARMA) (a) 
No sir 

(b) Doesnotanse 

FruScheme 

878 SHRIMANORANJANBHAKTA Will 
the MInister of HEALTH AND FAMIL YWEL-
FARE be pleased to state 

(a) the salient features of the family plan-
ning programme underthe First Referral Unit 
(FRU) scheme 

(b) the places where thiS scheme IS likely 
to become operational and 

(c) the expenditure likely to be Incurred 
thereon? 

THE MINISER OF HEALTH AND FAMILY 
WELFARE (SHRI B SHANKARANAND) (a) 
The First Referral Units (FUR) are to estab-
lished In dlstncts with high maternal mortality 
rates 10 provldeforemergencyobslelnc servICe 

(b) The FRUaretobeset~forapopuiabon 
of 4 51akhs In a dlstnct and 219 such dlStncts 
are proposedto be covered In a phased manner 
underthe scheme 

(c) A total of about Rs 21 90 crores IS 
expectedtobelocurredonsupplyofeqUlpl'1'1eOls 
for the FRUs 219 districts by Government of 
Inda 

Expansion of Barauni Refinery 

879 SHRI HARIN PATHAK Will the 
MlnlSterof PETROLEUM AND NA TURALGAS 
be pleased to state 

(a)whethertheproposed Baraum RefInery 
expanSion prOject has been abandoned, and 

(b) If so, the reasons therefor? 

THE MIINISTE:R OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS(CAPT SATISHKUMARSHARMA) (a) 
and (b) Additionalfacllliles required for expan-
sion of Refinery upt04 2 MMTPA capacity are 
part of the Halcka-8arauOl crude Pipeline pro-
posal 

Blind Persons 

880 DR A K PATEL WdltheMlnlSterof 
HEALTH AND FAMIL YWELFAREbepieased 
to state 

(a)theesllmatednumberofbllndpersons 
In each State at present 

(b) the achievements of national 
programmes for control of blindness dunng 
1992-93,and 

(c) the targets setfor 1993-94 ? 

THE MINISTER OF HEALTH AND 
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FAMIILY WELFARE (SHRI B. opelJltionswereperformedunde~Natlonal 

SHANKARANAND) : (a) A statement IS at- Programme for Control of Bhndness. 
!ached 

(b) Dunng 1992-93, 15. 51akh Cataract 
(c) The target setfor 1993-94 IS 241akh 

cataract operations 
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. [Translation]

JULY29,1'993 Written Answers 408

Castes in SCS/STs List

881. SHRI VILAS MUTTEMWAR:
SHRI LALlTORAON:

yYill the Minister of WELFAR E be pleased
to state:

(a) whether the Government propose to
constitute any Committee to review the list of
Scheduled Castes and Scheduled Tribes;

(b) if so.the details thereof; and

(c) the, castes which are proposed to be
included / excluded in the list?

THE MINISTER OF WELFARE (SHRI,
SITARAM KESRI): (a) to (c) A proposal to
constitute a committee·to review the lists of
Scheduled Castes/ Sc~eduled Tribes is under
consideration ofthe Government.

[English]

Foreign Contribution (Regulation) Act

882.SHRISHR" 1,..,,'«" vl RPATEL:
Will the Ministerof HOMEAFFAIRSbepfeased
tostate:

(a) whether the Government propose to
'amend the Foreign Contribution (Regulation)
Act, 1976 to make it more stringent and effec-
tive;

(b) if so, the details thereof; ana

(c) the time bywhich a legislation is likely
to be introduced in the Parliament?

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT) : (a) Ye~, Sir.

(b)a~d(c) Theproposals arebeingfinalised

and the amendment bill would be introduced in
Parliament as early as possible.

[Translation]

Reconstruction of Files

883. SHRI KELEN RAM JANGDE:
SHRI MAHESH KANODIA:

Will the Minister of HOME AFFAIRS be
pleased to retertotherepiyqiven on March 11,
1993 to Unstarred Question No. 2462 andstate,

(a) whether the work of reconstruction of
files pertaining to unauthorised construction,
destroyed in the incident of arson in the office of
!'ACDin Lajpat Nagar has been completed;

(b) if so the details thereof; and

(c) if not, the time by which it is likely to be
completed?

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI P. M.
SAYEED): (a) to (c)The Municipal Corporation
ofDelhi has reported thatthe work of reconstruc-
tion otfilespertaininq to unauthorised construc-
tions, destroyed by the fire in the office of the
Municipal corporation of Delhi in Lajpat Nagar,
has been completed. In all, 53 files have been
reconstructed. \

[Translation]

'Import of Gas from Oman

884. SHRIMATI SURYAKANTAPATIL:
Will the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a)the quantity of gas imported from Oman
d,Uringeach ofthe last three years;'- -, .

(b) whether the Government propose to
import gas from any other country; and
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(c) If so, the rates payable to each country, [EnglISh] 
country-wJSe? 

THE MIINISTER OF STATE OF THE 
MINISTRYOF PETROLEUM AND NATURAL 
G"S (CAPT SATISH KUMAR SHARMA) (a) 
There has been no Import of gas from Oman 
dunngthe last three years 

(b) MemorandaofUnderstandlnghavebeen 
entered Into between Govemment of India with 
the SuHanate of Oman and the Govemment of 
Iran, to explore the possibility 01 Importing natu-
ral gas by pipeline 

(c) The prOJElCllSataconceptual stage, and 
terms & rates payable have not been Ilrmed up 

[ TranslatIOn] 

Prevention of Blindness 

88 SHRIGIRDHARILALBHARGAVA 
Will the MInister 01 HEALTH AND FAMILY 
WELFARE be pleased to state 

(a) whetherthe Government of Rajasthan 
has submitted a proposal to the Unton Govern-
ment forseektngflnanclal assistance of Rs 70 
crores from the world Bank for prevention and 
control 01 blindness. 

(b) If so, the decISIon ofthe Government 
thereon, and 

(c) the amount spent on vanous schemes 
to control blindness dunng 1992-93 ? 

THE MINISTER OF HEALTH AND 
FAMIIL Y WELFARE (SHRI B 
SHANKARANAND) (a)and(b)AprOJElClforthe 
control of blindness In seven states includIng 
Rajasthan IS undercooSlderabon ofthe World 
Bank lor assistance 

(c) A sum of Rs 1995 43 lakhs was 
expended under the National Programme for 
Control of BllI1dnessdunng 1992-93 

Aids Detection 

bR6 SHRIMATI BHAVNACHI",..,uA 
DR RAMESH CHAND TOMAR 
SHRI BRISHIN PATEL 
PROF UMMAREDD 

VENKATESWARLU 
SHRI DILEEPBHAI SANGHAI'. 
SHRI AMAR ROY PADHAN 
SHRI MULLAPPL 

RAMACHANDRAN 
SHRI BALRAJ PASSI 

Will the Mllu::.ter C,I-it.AL 11-1 AND FAMILY 
WELFARE be pleased to state - ~ 

(a) the number 01 AIDS cases detected In 
pach State dunng the last SIX months 

(b) the steps taken by the government to 
check the spread of AIDS 

(c }~hether the Governemnt propose to 
have cooperation at an Intarnatlonallevel to 
chacklt . 

(d) II so thedetatlsthereof, and 

(e) II not, the reasons therefor? 

THE MINISTER OF, HEALTH AND 
FAMIIL Y WELFARE (SHRI B 
SHANKARANAND) (a) A statement IS an-
nexed 

(b) The strate(lles evolved to control the 
spread of HIV InfectIOn / AIDS COOSlSt of -

(a) Generattonof awarenessamong 
the publIC especially the high 
rtskbehavlor~forsafesex 

(b) PromotIOn of blood safety and 
rational use of blood, 

(C) control of Sexually Transmitted 
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Diseases; 

(d) BetterClinical Management of 
AIDS cases; and 

(e) promotIOn of Condom use for 
Prevention of STDI HIV 

(c) and (d) The National AIDS Control 
Programmel'.asbeenlaunchedwiththefinan-
cial assistance in the form of soft loan from 
World Bankandtechnical assistance I coUabo-
ration from World Health Organisation, 

(e) Does not arise. 
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Translation] 

Reservation Policy 

887. SHRI ANAND AHIRWAR: Will the 
Minister of WELFARE be pleased to state: 

. (a) whether the Government propose to 
Introduce a legislation to provide statutory sta-
tus to the reservation policy for Scheduled 
Castes and Scheduled Tribes; 

(b) if so, the details thereof; and 

(c) the time by which the legislation is likely 
to be introduced? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) : (a) to (c) : Yes, Sir .. The 
Government is considering to introduce soon a 
Legislation to provide Statutory Status to the 
Reservation Policy for Scheduled Castes and 
Scheduled Tribes in Government Services. 

Timings in CGHS Dispensaries 

888. SHRI RAJESH KUMAR: 
SHRIMATI SHEELA GAUTAM: 

Will the Ministerof HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government propose to 
reschedule working hours of Central Govern-
mel'lt Health Service dispensaries in Delhi; 

(b) If so. the details thereof; and 

(c) If not. the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMIIL Y WELFARE (SHRI B. 
SHANKARANAND) : (a) and (b) There is a 
proposal for abolition of night shift anti introduc-
tion of double -shift In someCGHS dispensa-

. lies in Delhi whICh have a hospital within a radius 
of4Kms. 

(c) Does not arise. 

Ground Water 

889. SHRI TEJ NARAYAN SINGH: Will 
the minister of WATER RESOURCES be 
pleased to state: 

(a) whetherthe government are aware of 
the excessive pumping out of ground water in 
certain perts of the country. 

(b) if so, whether any survey has been 
made to study the adverse effects thereol; 

(c) if so, the details thereof; 

(d) if not, the reasons, therefor; and 

(e) the steps taken! proposed to be taken 
by the Government to check this tendency? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTR OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P. K. 
THUNGON): (a) Yes Sir. 

(b) Yes, Sir. 

(c) The survey and assessment of the 
ground water resources have revealed that in 
certain blocks of the State of Andhra Pradsh, 
Gujarat, Haryana, Karnataka. Maharashtra, 
Madhya Pradesh, Punjab. Tamil Nadu, 
Rajasthan, and Uttar Pradesh there has been 
over-explortation ofgroundwateri. e. morethan 
85% of annual replenishable recharge. 

(d) Does not arise. 

(e) A Central Sector Scheme has been 
sanctioned for studying the feasibility of ground 
watermchargeintheselectedareasofKamalaka. 
Maharashtra and Union Territories of Delhi and 
chandigarh. A draft Model Bill to Regulate and 
Control the Development of Groundwater has 
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alsobeencirculatedtDSta1eslUnionTerritories 
fortheircansideration/-$UQQeStions. TheCen-
tral GroundWater Board has also formulated a 
sCheme for ground water recharge in critical 
blocks in the States. 

Banned Organisations 

890. SHRI MADAN LAL KHURANA: Will 
the Ministerof HOME AFFAIRS be pleased to 
state: 

(a) whether the T ribunalsconstituted to go 
into the justification of the ban on some 
organisations have since delivered the judg-
ments; 

(b) if so. the d~ils thereof; and 

(c) the reactiorlofthe Govemmentthereto? 

THEMINISTEROFSTATEINTHEMIN-
,ISTRY OF HOME AFFAIRS (SHRI P. M. 
BAYEED): (a)to (c) Tribunalsconstitutedunder 
the Unlawful Activities (Prevention) Act, 1967to 
adjudicate on the notifications issued in respect 
of the follOWing organisations have passed final 
orders in 1993:-

(1) National SOCialist Council of 
Nagaland (NSCN) 

(2) UnrtedLiberationFrontofAssam 
(ULFA) 

(3) Bodo Security Force (BSF) 

(4) Vlshwa Hindi Parish ad (VHP) 

(5) RashtnyaSwayamsewakSangh 
(RSS) 

(6) Bajranes Dal (BD) 

(7) Islamic SewakSangh (ISS) 

Tlte TribunaishaveconfirmedtheNobflca-
lions det::laring NSCN, ULFA, BSF ,ISS AND 

VHP as unl awful associations. in the case of 
RSSand Bajrang dal, the declarations madf3 in 
the NOticationshavenotbeenconfirmed. Two 
special Leave Petitions have been filed in the 
Supreme Courtagainsttheorderofthe Unlawful 
Activities (Prevention) Tribunal in respect of 
RSS and Bajrarg Dal. 

In the case of Jamaat-Er-Islami Hindi 
(JEIH) , the Supreme Court, on a petition filed 
before, it. has directed thatthe Tirbunalshall not 
pass I!my final order till the disposal of the 
Petition. The matter is, thus, subjudice. 

[English] 

'Import of Medical Equipments 

891. SHRI BHOLLABULLI RAMAIAH :WiII 
the Minister of HEALTH AND FAMIL Y WEL-
FARE be pleaset.lto·state : 

(a) whether the government of Andhar 
Pradhesh has submitted a proposal of import 
duty exemption of medical equipments required 
in the State run hospitals; 

(b) II SO, the main reasonsforthedelay; and 

(c) the steps taken by the Union Govern-
mentforthe early clearance ofthe proposal? 

THE MINISTER OF HEALTH AND 
FAMIIL Y WELFARE (SHRI B. 
SHANKARANAND) : (a) and (b) No applica-
tions from Government of Andhra Pradesh for 
Customs Duty Exemption on medical eqUlp-
ments for state run hospitals are pending. 

(c) Does notarise. 

LPG from Iran 

892. DR. K. D. JESWANI : 
SHAI SATYA DEO SINGH: 
SHRI PREM DHUMAL: 

Will the Minister of PETROLEUM AND 
NATURAL "AS be pleasedto state: 

:. 
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(a)whelhertheGovemment havemadean variousStaleGovis and Union T81ritories. The 
agreement with ran, for getting Natural Gas adiviliesCOlJ1)riseofSllJenglheningprograrime 
through under sea pipehneto Bombay; management, generation afawarenesstopro-

(b) if so, the details thereof; and 

(c) the time by which the agreement is 
likely to be implemented? 

THE MIINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND f'4ATURAL 
GAS (CAPT SATISH KUMAR SHARMA): (a) 
to (c) A Memorandum of Understanding has 
been entered into between Governmentof Iran 
andtheGovemmentoflndiaon6thJuly,1993. 
Essentially, the MOU provides for co-opera-
tIonlnstudying/examiningthefeasibilityofgas 
Imports. The projectforthe import of gas IS still 
at aconceptual stage. and details have not been 
firmed up. 

Aids Control 

893. SHRI MA~RANJAN BHAKTA: Will 
the Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state 

(a) whether there IS any urgent Deed. to 
accelerate research and control activities on 
AIDS topr~venttheepldemlCfrom reaching the 
over-powering proportlorlS as It IS in afrICa, 

(b) If so the steps that have been taken In 

thIS regard; and 

(c) It 50, the details thereof? 

THE MINISTEH OF HEALTH AND 
FAMIIL Y WELFARE (SHRI H 
SRANKARANAND) : (a) to (c) Re$earch 01' 

vanousaspeasofHIV/AIDSisanon-g<l11J 
global activity in.w~ich India is also plaYing II~ 
role. Indian Council of MedICal Resel\rch h:l~ 
established an Institute in Pone, known as N;) 
tionalAIDS Research Institute, specifICally lor 
this purpose. Prev8l'ltionandcOntrol~ities 
havebeentaken up in handbythe National AlDS 
Control Organisation in collaboration with the 

mote a healthy life-style and avoid risk-
beehavious, preventionofblood-bometrans-
mission of HIV. control of~lWaItytransmitted 
diseases and provision forbetterclinical diag-
nosisandmanagementof AIDS cases. 

BokI-TestMachines 

694. SHRI HARIN PATH"" . Will the 
MinisterofHEAlTHANDFAMll YWElFARE 
be pleased to state : 

(a)whelhertheGovemmentareaware1hat 
it IS difficuH for common man to get boldt~ed 
forvariouscritical diseases in AIIMS, Delhi a(Id 
PGI,Ch8nctigarhasthemachinesarenotavail-
able In these irlStitutes; 

(b) if so, the number of blood investigating 
machines required at present 

(c) whether the govemment propose to 
Import these machines to save lives of common 
men; and 

(d)If50.thebmebywnenth(' T'achlnesarE' 
likely to be IrlStalled? 

THE MINISTER OF l-tt AL I H Af~D 

FAMIIL Y WELFARE (SHRI t3 
SHANKARANANDl (a) The patients who IC-

celvetreatment atAIIMS. New Deihl and P. G. 
I.ChandlQ8rhareabietoavaiioffacilitlesforall 
kinds of blood testing Including specialised 
tests These facilities are continuously being 
strengthened to cope with the growIng load of 
patients and advances in technology 

(b) to (dfOo., not arise. 

Unk WomenCheme in Gujarat 

895.S~1. N.J. RATHVA:W,UtheMIIlIS-
ter of HEALTH AND FAMILY WELFARE be 
pleased to state' 
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(a) the target fixed and achieved so far 
underthe'_inkWomenScheme" 1992-93 in 
Gujarat; 

(b) whethertheGovemmenthave received 
any report reganingexpenditure incurred under 
thescheme;and 

(c) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMIILY WELFARE (SHRI B. 
SHANKARANAND) : (a) to (c) As per report 
receivedfromtheStatementGovemment2854 
Link Women were identified against a target of 
1428 In 1992-93. The entire amount of Rs. 
B2,OOOI-has been utilised. 

Placement of IG Police 

896. DR. AMRIT LAL PATEL: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a)whetJ:lerthegovemmentproposeto put 
the placementofofficersofthe rank of Inspector 
General of Police in the Central Police 
Organisations (CPOs) directly underthe charge 
of his Ministry; and 

(b) if so, the reasons thereof? 

THE MINISTER OF STATE INTHEMIN-
ISTRYOFHOME AFFAIRS(SHRIRAJESH 

PILOT): (a) and (b) Due to the change in the 
intemal security scenario, it was considered 
that the Govemmentwouldbee in a betterposi-
tion to appreciate. all the relevant aspects, and 
would havebetteracx:esstothe relatedinforma-
tion, for deciding about the suitability of senior 
level officers in Central Para-Military Forces, 
for specific jobs. It was, therefore, decided that 
the posting and transferofthe ofIicelSofthe rank 
of Inspector General and above in the Central 
para-Military Forces would be made with the 
prior approval of the Government. 

[ Translation] 

Coal Projects in Maharashtra 

897.SHRIVILASMUTTEMWAR:Willthe 
MINISTER OF COAL be pleasedto refer to the 
reply given to UnstArred Question Np. 4572 
datedDecember19,l991 andtostate: 

(a) whether the Govemment propose to 
start some coaJprojects In BaJlarur, Chandrapur 
and Vani regions of Maharashtra; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE FOR COAL 
(SHRIAJITKUMARPANJA): (a) and (b) Yes. 
Sir. In Ballarpur, Chandrapur and Wani I Majn 
areasthereareelevensanctionedprojectswhich 
are at various stagesofdevelopment. The names 
oftheprojectsaregivenbelow:-

Capacity Sanctioned 
Cost 
Rs.crores) 

BaJlarpur 

WirurUG 

Chtncholi UG 

SubaiUg. 

Gouri II DC 

(million tonnesper 
annum) 

0.32 

0.40 

0.32 

O.3~ 

14.37 

16.92 

1::1.67 

19.32 
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Capacity Sanchoned 
Cost (mlfflon tonnesper 

annum) Rs crores) 

Chandrapur 

BhatadlhDC 025 

Wanl 

UknlOC 1 10 

Plmpalgaon OC 006 

NalgaonOC 035 

Majn 

SlrnaOC 024 

Junad 032 

Kolar Plmpn OC 065 

Besides, some more projects have been 
formulated and Investment deciSions will natu-
rally depend uponfactorsbketechno-economlC 
teasIDlllty. availability of land, forestry/ envlron-
"lental clearances and financial resources etc 

I EnglIsh] 

Attempt to Infiltrate into Kashmir Valley 

898 SHRISHRAVANKUMARPATEL 
SHRI DAU DAYAL JOSHI 
SHRI ARVIND TRIVEDI 

Will the MInister of HOME AFFAIRS be 
pleased to state 

(a) the number of attempts made by Pak-
trained militants to Inflbrate Into Kashmlrdunng 
the last one year, 

(b) the numberofoccaslonson whICh such 
attl1mpts were foiled 

1702 

10037 

44 51 

1950 

1207 

19 14 

4794 

(c) the estimated number of militants who 
might have Infiltrated Into the Indian territory 
dunngthe above penod, 

(d) the number of militants and secunty 
personnel killed and Injured In these InCidents, 

(e) the numberof militants arrested andthe 
details of arms and ammunltlQrl seized from 
them, 

(f) whether the Union Government have 
sent any protest letter to ttle Government of 
Pakistan In thiS regard, and 

(g) If so, the reaction ofthe Government of 
PakIStan thereto? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) (a) to (g) The information IS being 
collected and Will bf' laid on the Table of the 
House 
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[T ranslatiori) 

Atrocities on Women 

899. SHRI RAJESH KUMAR: 
SHR·I R. SURENDER REDDY: 
SHRI MANJA Y LAL: 
SHRI RAM VILAS PASWAN: 
SHRIMATI GIRIJA DEVI: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whethElrattentionofthe govemmenthas 
been drawn to the report captioned "Woman 
stnpped outside Court" appearing in the Indian 
Express dated June 27, 1993; 

(b) if so, the details in this regard and the 
action taken against persons 1 police offieials 
responsible; and 

(c) the steps take!11 being taken by the 
government to effectively prevent such atroci-
ties on women, especially SC/ST women In 
M··rp? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIR~ (SHRI P. M. 
SAYEED): (a) Yes, Sir. 

(b) A statement is attached. 

(c) Registration, investigation, detection, 
and prevention of crimes including crimes 
against women is the responsibility ofthe State 
Govemmentsl Union Territory AdministratiOns. 
However, the Govemmentof India have initiated 
a number of measures to check such crimes. 
The Dowry Prohibition Act, 1961 was amended 
in 1984and 1986tomakethelawmore stringent. 
The India Penal Code, the Criminal Procedure 
Code, 1973 anOthe Indian Evidence Act, 1872 
were amended to deal effectively not only with 
dowry death cases but also with cases ofcruelty 
to married women. Instructions 1 guidelines 
have also been issued from time to time to the 
State Governments! Union Territory Adminis-

trations to effectively enforce legisaltions relat-
ing to crimes against women. With regard to 
prevention of atrocities on SC/STwomen there 
is a specific provision in the Scheduled Castes 
ScheduledTribes (Prevention of Atrocities) Act 
for stringent punishment to those who assault or 
use force on any woman belonging to a Sched-
uled Caste or a Scheduled Tribe with intent to 
·dishonouroroutrage her modesty . 

The Government of Uttar Pradesh has 
reported the following facts regarding the inci-
dent involving Smt. Usha Dhiman of District 
Saharanpur, U. P.:-

(1) On30April,1993,oneMahendra 
Sing resident of Nawagaon, P.S. 
Rampur, District Sharanpur al-
legedthat a theft had taken place 
in hs house and that his house 
and that hIS neioghbourShri Ram 
Klshan and his wife Smt. Usha 
Ohlman were responsible. 

(2) A village Pachayatwas held, and 
as per its deciSion some people 
includrng the complainant, 
searched the houSe of Shri Ram 
Kishan. Nothing incriminating 
was found. However, the com-
plainant waS stili not satisfied 
and he lodged an F. I. R. with P. 
S. Rampuron20 May,1993.A 
case crime No. 150/93 under 
section 380 IPC was registered 
against Ram Kishan and his wife 
Smt. UshaDhiman. Ram Kishan 
was arrested andwasbailed out. 

(3) On 26 May 1993, Smt,. Usha 
~Hnan,co--accused,onthe 

adVIce of her lawyer, went to 
court to surrender but the com-
plainant and his accomplices 
caugt hoIcIofher, toreherclothes 
and misbehaved with her. They 
broughtherto P. S. sadarBazar 
about 250 years from the court. 
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Here she was provided with a 
shirtbya~andaTahmad 

by her relative. 

(4) Smt, UshaDhim~nmeatoregis-
1ercomplaintbut herF.I. R. was 
not written down by P. S. sadar 
Bazar Instead, she was sentto 
P.S. Rampurwh~resheweille­
gaJlydetained upto 28 May 1993. 
She was sentto jail on the same 
day. Shewasreleasedonbailon 
31 May,1991. 

(5) Although the District Magistrate 
had instructed the SSP to regis-
tertheFIIR, the police did not do 
so until 28 May, 1993. . 

The State Government has taken the follow-
In9 action In this case :-

(1). The Distcict Magistrate, 
Saharanpur, has since been 
transferred. 

(2) The D. M. IS.S.P. Saharanpur 
have been asked to furnish their 

~ 

explanation for not reporting the 
matter In time to the State Gov-
ernment andfornottaklngprompt 
action. 

(3) Directions have been issued to 
take stringent action agalnstthe 
culprits. 

(4) Twosutr-inspectors have been 
suspended and two othresalong 
With one head constable and one 
constable have been transferred 
from the district. 

(5) Adequate security arrangements 
have been made to protect Smt. 
Usha Dhiman. . ;' 
~ ' ... 

[English) 

Sutlej--Yamuna UnkCanal Project 

000. SHRI MADAN LALKHURANA: 
SHRI NARAIN SINGH 
CHAUDHARY: 

Will the MINISTER OF WATER RE-
SOURCES be pleased to state : 

(a) when was the Sutlej-Yamunma Link 
Canal Project Started; 

(b) the names of the beneficiary States; 

(c) whether the canal has been completed 
and objectives achieved; 

(d) if not, tne reasons therefor: 

(e) the time by which It is likely to be 
completed; and 

(f) the amount spent by the Union Govem-
ment over the project so far? 

THE MINISTER OF STATE IN THE MIN-
ISTRY URBAN DEVELOPMENT AND 
MINISTR OF STATE IN THE MINISTRY OF 
WATE'3 .. RESOURCES (SHRI P. K. 
THUNGON): (a) The work on Sutlej Yamuna 
!::ink Canal was starte<1 In 1976 in Haryana 
portion al'ld II . ~21n Punjab portion, 

I - :,.:: beneficiary States are Haryanaand 
Punjab. 

(c) No, Sir. 

(d) The construction workcametoa haH in 
July 1990whentheChief Engineer andaSuper-
Intending Engineer ofthe Project were killed by 
the militants. 

(e) The time Schedule for completing the 
project will depend up In the nature and capacrty 
of~e new agency I agencies to be engaged by 
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GovemmentofPunjab. 

(f) Union Govemment has so far released 
Rs. 496crores forthe SYL Canal, Punjab por-
tion. 

Pension to Participants of GoaJ..ibera-
tion Struggle 

901. SHRI RAM NAIK: Will the Ministerof 
HOME AFFAIRS be pleased to state : 

(a) whether'Hyderabad Special Screening 
Committee' was constituted to scrutinise the 
casesofthosewhoparticipated in the Hyderabad 
Liberation Struggle; 

(b) if so, the outcome-thereof; 

(c) whether such other screening commit-
tee have also been constituted for scrutinising 
the cases of Freedom Fighters who had difficulty 
in procuring the prescribed type of eVidence; 

(d) if so, the outcome thereof' 

(e) whether the Government propose to 
prepare a new proforma for collecting informa-
tion ingnoring the condition of jail term; 

(f) if so, the salient feature thereof; 

(g) whether the Government propose to 
constitute a Committeeforscrutinisingthe cases 
of those who participated in the Goa Liberation 
Struggle from out side Goa Territory; . 

(h) if so, the details thereof; and 

(i) if not the reasons therefor? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI P. M. 
SAYEED):(a)and(b) Yes, Sir. The Committee 
has so far scrutinised approximately 19, 000 
cases. 

'C) and (d) Besides the Hyderabad special 

screening Committee, the Government had 
constituted six other Non-official Committees. 
These committees considered 13,887 claims. 

(e) No, Sir. 

(f) Does not arise. 

(g) to (i) No, Sir. The sufferings undergone 
by persons In connection with the Goa Libera-
tion Movement have already been recognised 
for the purpose of grant of pension under the 
Swatantrata Sainik Samman Pension Scheme. 
The Government has ~otfeltthe need for ap-
pointmentof a separate Committee to scrutinise 
the cases of persons connected with the Goa 
Liberation Movement as these cases are pro-
cessed by applying the eligibility norms laid 
down in the Scheme. 

Recording of Conversation 

902. SHRI K.V. MATHEW : Will the MIn-
Ister,of HOME AFFA! RS be pleased to state: 

(a) whether the Government propose to 
make taping or recording of someone's volun-
tary conversation without his permission a cog-
nizable offence by legislation; and 

(b) If so. the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) : (a) and (b) The Indian Penal Code 
(Amefldment) Bill, 1978 which was passed by 
theRajyaSabhaon23rdNovember, 1978 sought 
to insert the following proviSions In the IndIan 
Penal Code'. 

(1) Whoever. knOWing that any artI-
ficial hsteOlng or recording appa-
ratus has been Introduced into or 
in the VIcinity of any premises 
without the knowledge or con-
sent of the person ,in possession 
of the premises, hstens to any 
conversation with the aid of such 
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apparatus or uses such appara-
tus forthe purposes of recordil')g 
any conversation, shall be pun-
Ished with imprisonment of ei-
ther descnption for a term which 
may extend to six months, orwith 
fine, or with both. 

(2) whoeverpublishesanyconver-
satlon or a record thereof, know-
Ing that It was listened to or re-
corded with the aid of any artifi-
cial listening or recording appa-
ratus Introduced Into or in the 
vicinity of any premises without 
the knowledge or consent of the 
person In possession olthe pre-
mises, shall be punished with 
Imprisonment of either descrip-
tion for a term which may extend 
to one year, or with fine, or With 
both." 

The Bill. however, lapsed due to dissolu-
lion of the elok Sabha in 1979 and hence the 
provIsions could not be enacted. 

Government of India constituted a Com-
mittee for review of the Indian Telegraph ACt 
1885. The Committee, which submitted its re-
port In September, 1992 has not recommended 
making tappi:1g or recording oltelephone con-
versation, without the permission of the speak-
Ing party. a cognizable offence. In this respect 
therefore, no legislation is contemplated. 

Asansol-Raniganj Coal belt 

903. SHRI SANTA KUMAR MANDAL 
. SHRIBIRSINGHMAHATO 

SHRIEHITIABASU 

Will the Minister of COAL be pleased to 
state: 

(a) whether attention of the Govemment 
has been drawn to the news-item captioned 

'Asansol-Raniganj Coal beltfoundsubsidence-
prone' appearing in the Economic Times dated 
June,41993; 

(b) if so, the localities, identified as unsafe 
from human habitation in this subsidence prone 
coal belt; and 

(c) the steps being taken to met this a1arm-
ingsituation? 

THE MINISTER OF STATE OFTHE MIN-
ISTRYOF COAL(SHRI AJITKUMAR PANJA) 
: (a) to (c) Yes sir, Government IS aware that 
some areas in Asansol-Raniganj coal-belt of 
West Bengal are prone to subsidence mainly 
due to unscientificminingcarriedout in the past 
before the nationalisation of coal mines. In the 
1978, a Committee set up by the Government 
had examined all the subsidence prone areas. 
Government of West Bengal had enacted a 
legislation called the West Bengal Restriction 
on Construction in Unsafe Areas Act, 1978 
prohibiting construction overttle areas declared 
unsafe. Despite this enactment, constructions 
have been going on over many unsafe areas. 

An Apex Monitoring Committee consti-
tuted by Coal India Limitedwith representatives 
of Government of West Bengal, Directorate 
General of Mines Safety: Central Mine Planning 
and Design Institute, Eastern CoaHieids limited 
.Iocal representatives etc, has carned out <! 
detailed study of this aspect by examining 49 
unstable localities. The Committee has de-
clared 38 localities in RamganJ Coal-field as 
unsafe for habitation. List ofthese localities is 
enclosed. 

Some oltha important steps bemgtakento 
dealwiththe problem of subsidence in Raniganj 
Coalfield are give below: 

(i) Since there is no prover technology tor 
stabilisation of inacessible water logged old 
workings, an innovative technology of 
hydropneumatrc stowing is being given trial in 
an areanearRaniganjtownship: 
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(ii)DeIneationofwaterloggedunderground S. Dhasal Basti 

voids is being studied under an A&D project of 
Lavall University of Canada in association with 6. Arun Talkies 
CentraJMine Planning and Design Institute Lim- 7. Kumar Bazar 
ited.' . 

(iii) Aegularfollow-up and liaison with the 
District Authorities and local MPslMLAs is 
maintainedforevacuation of people from areas 
declared unsafe. 

(iv) The folloWing suggestions have been 
rnadetott:JeGovernmentofWestBengal:-

(a) Asansol Durgapur Development Au-
thority (ADDA) may undertake the execution 
and implementation of measures and wor1<sfor 
dealing with the subsidence and associated 
environmentaJdegradation problems; 

(b ) Technical input to ADDA will be pro-
vided by Eastem Coalfields LimitedlCoallndia 
Limited by attaching a team of experts with 
ADDAforpianninganddesigningoftheschernes; 

(c) A High Powered Committee with Chief 
Minister, West Bengal as Chairman and Coal 
Minister,GovernrnentoflndiaasCo-Chairman, 
may be constituted to oversee and review form 
time to time the progress of Implementation of 

. various schemes; 

(d) In addition to an amount of As,S crores 
set aside for the purpose by MinIStry of Coal, the 
Govenvnent of West Bengal may earmark funds 
out ofthe cesses collected underthe 1973 and 
1976 Acts for implementation of the schemes. 

List of 38localisties In Aaniganj CoaHield 
declared as unsafe for habitation by Apex 
Monitoring Committee. 

1. Dangarpattl 

2. Palasban Village 

3. HaripurViliage 

4. Kenda Village 

8. Pottery Area 

9. Porarband 

10.Fatepur 

11. AluthialBharatohak 

12. Borachak 

13. Chatimdanga 

14.Bhutdoba 

1S. Beebpur Village 

16. Dhadka AackitColeman 

17. Sanctoria Village 

18. Beguma 

19.Jonakpur 

20. Hindusthan Pilkington Glass Factory 

21. Bolirambagan 

22. Hurmadanga 

23. Nandi Village 

24. Goalabasti 

2S. Old Eagara Village 

26. Santhal Vasti, Belbaid 

27. Kuldanga 

28 Bonbiddi 

29 Kumardini 

30. Narsamuda 

31. Barakar 

32.Kendua Bazar 

33. Falsadanga 

34. Ushagram 

3S.Jamuna Bazar 

36. Jamuria Village 

37 Chotodheme Village 

38. PankiarvVlllage. 
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Health Projects 

904. SHRI MUllAPPAll Y 
RAMACHANDRAN:WllltheMinisterofHEALTH 
ANDFAMll YWElFARE be pleaseed to state: 

(a) the total allocation made for Health 
Project in the country during 1993-94; and 

(b) the percentage of this allocation ear-
markedforfamilyplanning programme out of it? 

THE MINISTER OF HEALTH AND FAM-
Il Y WELFARE (SHRI B. SHANKARANAND): 
(a) The total plan allocation for Health Projects 
Including provision for Family Welfare is Rs. 
1753.30croresduring 1993-94. 

(b) 72.43% of this allocation has been 
earmarked for Family Welfare Programme. 

Construction of Barrage on Gang in 
Kanpur 

905. SHRI SHYAM BIHAR I MISRA: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether tne scheme to construct Bar-
rage on the river Ganga In Kanpur has been 
finalised; 

(b) if so, the time by which the construction 
work IS likely to be started and resolJrces of its 
funding; and 

(c) the agency to whom the works of Ganga-
Barrage would be handed dIIer? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) to (c). While necessityforthe 
barrage has been established, the State Gov-
emmentisrequiredtoprepareamodifiedproject 

report and secure technical clearance torthe 
barrage. This structure has to become a com-
pone~t of overall revival project envisaged by 
the Kanpur Development Authority. Thedetaits 
aboutfinancial and institutionaJ aspects are also 
required to be firrnedup by the State Govern-
ment. In the absence of overall revival project 
report, completion schedule of the barrage can-
not be worked out. 

Deployment of BSFto NAB Sandal~ 
Smuggler 

906. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of BSF personnel sent of 
Karnataka for operations against the sandal-
wood smuggler Veerappan and his gang; 

(b) when they were sent; 

(c) the total amount spent on them so far; 

, (d) whether the Government of Karnataka 
has agreed to fully reimburse the amount spent 
towards the deputation of BSF personnel; 

(e) the numberof such personnel who have 
been injured or kitted due to firing and counter-
firing; and 

(I) the number of Veerappan gang men 
captured or shot dead by BSF personnel? 

THE MINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFFAIRS (SHRI RAJESH 
PilOT): (a)to(f). One Battalion of BSF was sent 
to Karnataka on 31.5.93 for operations against 
Veerappan and his gang. State Government 
would pay the Government of India at the rate of 
Rs. 1.50croresperannumforcleptoymentofthis 
Battalion. No BSFpersonnel has been injured 
or killed during this Operation. BSF has appre-
hended26personsconnectedwithVeerapan's 
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gang. 

Water Logging 

907. SHRI ARJUN CHARAN SETHI: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether a vast chunk of area is being 
water logged, salinity ofthe soil increased as a 
result of irrigation in he country; 

(b) if so. the details thereof; and 

(c) the specific steps taken by the Govem-
ment especially during the Eighth Plan to over-
come such difficulties for better utilisation of 
Irrigation potential created overthe years? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI P.K. 
THUNGON) : (a) and (b). A working Group 
constituted by the Govemment of India, which 
submitted its report in April, 1992, has assessed 
that waterlogged, saline and alkali areas are to 
the extent of 2.46 million hectares, 3.06 million 
hectares and 0.24 million hectares respectively 
in irrigated commands. 

(c) To overcome such difficulties and for 
between utilisation of irrigation potential create, 
overthe years. the Government have taken up 
Centrally Sponsored Command Area Develop-
ment programme particularly for on-farm de-
velopment works and World Bank assisted 
National Water Management Project (NWMP) 
for Improvement of the functioning of the main 
Imgatlon distribution system. Theseprogramme 
are proposedto be continued during the VIII plan. 

Militants Along the Line of Actual Control 

90B. SHRI GURUDAS KAMAT: 
SHRI ANAND RATNA MAURY A: 
SHRI GEORGE FERNANDES: 
SHRI SANAT KUMAR MANDAl: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether a number oftrained militants 
with huge quantities of arms and ammunition 
have been positioned along the borders and the 
Line of Actual Control across Jammu and 
Kashmir; 

(b) if so, the details of such concentrations 
during the pastthree months and at present; 

(c) the steps taken by the Government to 
preventtheirinfiltration into Indian territory; 

(d) whetherthe Govemment have any pro-
posal to seal the border in Jammu and Kashmir 
to prevent infiltration and smuggling of arms' and 

(e) if so, the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRYOF HOME AFFAIRS (SHRI RAJESH 
PILOT) : (a) to(e). The Secunty Forces are 
maintaining enhanced surveillancetothwartthe 
continued attempts at infiltration of terrorists 
trained and supported by Pakistan, with sanctu-
aries all along the Intematlonal Border and LOC, 
including POK. 

[Translation] 

Letters from M.P.s 

909. SHRI HARI KEWAL PRASAD: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the nUA"lber of letters received in hiS 
ministry from the Members of Parliament be-
tweenJuly1, 1992andMarch30, 1993; 

(b) the number out of them to which ac-
knowledgment and final reply had been sent. 
month-wise; 

(c) the numberofthe letters still pending, 
month-wise; 
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(d) the reasons forthe delay In acknowledg-
Ing the letters and giving hnal repbes thereto. and 

(e) the steps taken to expedite the rephes? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI P K 
1 HUNGON) (a) dunngthepenodfromJuly 1 
1992 to March 30 1993. 547 letters were re-
ceived In the MInistry of Water Resources (in-
cluding 270 letters receled In Central Water 

Commission) from Members of Parliament 

(b) and (c) All letters revived are promptly 
acknowledged Month-wise details of final re-
phes sent, and the number of pending letters are 
given In the Annexure 

(d) and (e) The delay In gIVIng final repbes 
In a few cases are attnbutable to the time taken 
In collectmg mformatlon from State Govern-
ments and held ofhces In consultabonwrth other 
Mlnlstnes/Departments etc Penodlcal reviews 
are carned out In the MInistry to ensure prompt 
disposal of pending caes 
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[English] 

Uprooting of People from Manibali Area 
of Narmada 

910. SH,RI RAM VILAS PASWAN: 
SHRI MOHAN SINGH (DEORIA): 
SHRI NITISH KUMAR: 

Will the MinisterofWATER RESOURCES 
be pleased to state: 

(a) whether attention of the Government 
has been drawn to the report appearing in the 
Telegraph dated June 3. 1993 quoting a human 
nghts campaign regarding apprehension of 
demolition of property eViction of people from 
their habit and even threat to their lives In 
Mambali area of Narmada; and 

(b) if so. the measures taken or propose to 
betaken by the Govemmentto protectthetribals 
and to check their uprooting from their homes? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATE INTHEMINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) Yes. SIr. 

(b) The Sardar Sa rover Project IS being 
constructed under the Narmada Water Dispute 
T nbunal Award which has laid down gUidelines 
forresettlelT)ent and rehabilitation of the Project 
affected famrlies taking Into account the tradi-
tional nghts of the tnbals. The State Govern-
ments of GUjarat. Madhya Pradesh and 
Maharashtra have announced resettlement and 
rehabilitation packages forthe Sardar Sarover 
Project affected families which are more liberal 
than those contained In the Award. The alms of 
the resettlement and rehabilitation poliCies of 
the three State Govemments are to Improve the 
standard of living and quality of life olthe projett 
affected people including the tribals. The tribals 

in the project affected area who are being re-
settled are bound to gain immensely from these 
package. Narmada Control Authority has Set up 
aSub Groupon Resettlement and Rehabilitation 
of Sardar Sarover Project affected people with 
Secretary In Un·ion Ministry of Welfare has 
Chairman to oversee the Implementation of 
resettlement and rehabilitation programme as 
perthe poliCieS. 

Aids Control 

911. SHRI RAM VILAS PASWAN: 
SHRI MOHAN SINGH (DEORIA): 
SHRI SRIKANT JENA: 

WillthP Mimsterof HEALTH AND FAMILY 
WELFARt: bepleasedtostate: 

(a) the~otalWorid Bank ad received during 
1991 ahd 1992forthe AIDS control programme; 

(b) the allocation madeandfundsreleased 
to each State during the above penod; 

(c) the amount that remains unutilised; 

(d) whether the media campaign in this 
regard IS yet to be launched; 

(e) whether the Government have made 
any appraisal of the AIDS control programme In 

the country; and 

(f) If so. the outcome thereof? 

THE MINISTER OF HEALTH AND FAM-
IL Y WELFARE (SHRI B. SHANKARANAND): 
(a) to (c) . Forthelmplementatlon olthe National 
AIDS control prO£1ramme. the World Bank has 
agreed to prove soft loan of US $ 84 million 
dunng the period 1992-97. According to the 
procedure evolved. Government will claim re-
imbursementfortheexpendrture IncUrred under 
the Programme. Initially the World Bank has 
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advanced US $ 5 millions. A statement indicat-
tngamount offuncfs released to different States 
during 1992-93 as annexed. 

(d) limIted media campaIgn has already 

been launched. 

(e)No,Sir. 

(f) Does not arise. 
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Monosodium Glutamate 

JULY 29, 1993 Written AnswelS 456 ' 

912. DR. R MAllU: Will the Minister of 
HELATHANDFAMILYWELFARE bepleased 
to state: 

(a) whetherthe use of Monosodium Glu-
ramate in food is harmful for human consump-
'IOn; 

<E»ifso, thestepstaken by the Government 
In this regard; and 

(c) the number of manufactures penalised 
forthe use of Monosodium Glutamate during 
1992, State-wise? 

THEMINISTEROFHEAlTHANDFAM-
Il YWElFARE (SHRI B. SHANKARANAND): 
(a) Use of Monosodium Glutamate (MSG) in 
food upto the limits prescribed under the Pre-
vention of Food Adulteration Act!Rulesdoes not 
pose any health hazard. 

(b) atld(c). Does notarise. 

New Drug for Leprosy 

;HRI RAM KAPSE: Will the Minister 
of HeALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whethertheattention of the Govemrnent 
have been drawn to the news item captioned 
'Ray of hope for leprosy patients' appearing in 
Statesman on April 2, 1993; 

(b) if so, whether a new drug has been 
developed in France for curing leprosy; and 

(c) ifso, thestepstaken bytheGovemment 

to popularise this new drug in ourcountry?-

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a) and (b). The Government is aware of the 
reporleddeveloprnent of anti-leprosy drugs like 
perloxacine and of loxacin forthe treatment of 
leprosy. 

(c) In India, the drug of loxacin in combina-
tion with rifampicin IS being tried at 5 Centres. 
Thetrialsare likely to be completed in 3-4 years. 
The induction of thus combination of drugs for 
treatment of leprosy in India would depend upon 
the results ofthe trials. 

[frans/ation] 

Irrigation Projects of Haryana 

914.SHRI NARAINSINGHCHAUDHARY 
: Will the MinisterofWATER RESOURCES be 
pleased to state: 

(a) the number of irrigation projects of 
Haryana pending with the Union Governmen~; 

(b) the reasons for delay in clearing the 
projects; and 

(c) the time by which approval IS likely to 
be accorded? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOF'MENT AND 
MINISTRYOFWATER RESOURES(SHRI 
P.K.THUNGON):(a)Thesummarisedposition 
of new major and medium irrigation projects of 
Haryana submitted to Central Water Commis-
sion for appraisal are as below: 

Major Medium 

I) Projects appraised for techno-economic viability but 
consideration deferred by the advisory Committee 
due to want of resolution of inter-sate issues. 
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ii) Projects under correspondence on which State 
Goverhment is required to sort out various 
techno-economic issues. 

iii) Projects sentbacktc. State Government either 

Major 1\It8f1um . 

2 

for submission of modified reports ornon-compliance 
of CWC observatioA&efoon-.inclusion in VIII Plan. 7 2 

(b) and (c) The clearance of the projects 
depends on the timely and satisfactory 
compliance by the State Governments 
of the observations of the Avisory Com-
mlttee/CWC/other appraising agencies 
and obtaining of environmentandforest 
clearance, where required, from the 
Ministry of Environment and Forests 
and clearance of R&R Plans from the 
Ministry of Welfare if tribal population 
are displaced. The State Governments 
would also have to ensure provision of 
outlays for the projects in t~e Eighth 
Plan, where not made, by taking up the 
matlerwith the Planning Commission 
so that due prrority can be given for 
appraISal. 

[English} 

Shortage of Beds in Hospitals 

915. SHRI ANNA JOSHI: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether there IS an acute shortage of 
beds in vanous Government hospitals in Delhi: 

(b) if so, the estimated requirement-and 
availability of beds at present; and 

(c) the steps taken to increase the number 
of beds and also to have proper upkeep ofthe 
these hospitals? 

THE MINISTER 01': HEALTH AND FAM-

IL YWELFARE (SHRI B. SHANKARANAND) 
: (a) to (c) . There is a need to augmentthe bed 
strength of hospitals in Delhi to meetthe growing 
need of the city. One 500 beded hospital and 
eight 100 bedded hospitals under the Delhi 
Administration are at Various stages of estab-
lishment in the peripheral areas of Delhi. 

[Translation] 

Under utilization of Wagons 

916. SHRI SHIBU SOREN: Will the min-
ister of COAL be pleased to state: 

(a) whether attention of the Government 
has been drawn to the report to comptroller and 
Auditor General of India (No.3 of 1993)wherein 
it has been stated that the Ministry of Coal has 
to suffer aloss of about Rs. 3.75 crores due to 
under-utilization of available wagons; 

(b) if so. the reaction olthe Government 
thereto; and 

(c) the remedial measures to check such 
Irregularities? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT KUMAR 
PANJA) : (a) Yes Sir, The Comptroller and 
Auditorgeneral of India In hIS report forthe year 
ended31.3.92(No.30f1993)(UnionGovern-
ment -Commercial-Audit Observatrons) has 
pointed out that during the years 1981-82 to 
1991-92, the Central Sounda Colliery of Central 
coalfields LimIted lost Rs. 3.63 crores due to 
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under loading of wagons. 

(b) and (c) . Coal is loaded in the railway 
wagons based on volumetric basis upto pre-
determined level in each wagon. Coal being a 
heterogenous material, errordoccur in estimat-
ing the loading height, due to unevenness otthe 
loaded surface, etc. It is not always possible to 
load the wagon with the exact quantity indicated 
by the railways possible to load on each wagon 
through eye estimates alone. Further railways 
have left very little cushion or margin in the 
loading of each wagon for possible variations in 
the quantity loaded. 

As such despite best efforts certain under 
loading or over loading of wagons can not be 
avoided. Theonlymethods by which the under 
loading can be avoided is to load the wagons on 
the weighbridges or load through a preweighed 
bins. Both these propositions are veryexpen-
sive and can be implemented only in case the 
despatches are very large. 

Howevercontinuous efforts are made to 
reduce the Incidence of under loadinglover Ioad-
ing. 

[English] 

Privatisation of Units of Coal India Ltd 

917. SHRI BHUBANESHWAR PRASAD 
MEHTA:WilltheMinisterofCOALbepleased 
to state: 

(a) whether the Govt. are considering a 
proposal to privatise certain subsidiary units of 
Coal India Ltd. which are running in Iosses~()fthe 
last several years; 

(b) ifso, the details thereof; 

(c) whether the Govt. have made any at-
tempts for survival ofthese units; and 

(d) if so, thedetails andtheoutcome thereof? 

THE MINISTER OF STATE 01- rHI:: 
MINISTRY OF COAL (SHRI AJIT KUMAR 
PANJA): (a) No. Sir. 

(b) Does notarise. 

(c) and (d). Does not anse. However, 
Eastern Coalfields and Bharat Cocking Coal 
Limited, the two subsidiaries company of Coal 
India Ltd., which are operating a large number of 
old UG mines, have been incurring heavy losses 
before contributions from "Coal Price Regula-
tion Account". Following steps are being taken 
by coal companies to reduce their cost of pro-
duction and increase productivity for improving 
theirperforrnance. 

(i) Improved mangowerplanning in-
cludlng deployment of surplus 
workers and restncting the intake 
of new employees against vacan-
cies caused by natural wastage. 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

control on increase In manpower 
through voluntary retirement 
scheme. 

the concept of all men all jobs' is 
being tried on an experimental 
basis. 

Improvement in the availability 
and utilisation of equipment by 
providingadequateworkshopsup-
port, improved management of 
spares and timely rehabilitation of 
equipment, 

Increase in production an d pro-
ductivity with special emphasis 
on underground mines. 

systemsimprovernentand mana-
gerial measures to improve effi-
ciency of operations. 

They above measures have helped by way 
of increase in productivity of machinery de-
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pl.::yed as well as production per person em-
ployed 

[Translation] 

Demand of Coal for Power House in 
Madhya Pradesh 

918 SHRI SHIVRAJ SINGH CHAUHAN 
Will the MInister of COAL be pleased to state 

(a) the demand of coal In the vanous power 
houses of Madhya Pradesh State Electnclty 
Board 

(b) the quantity of coal actually supplied to 
the above power houses dunng the lastthree 

Year ReqUirements 

1990-91 24016 

1991-92 24205 

1992-93 23521 

(c) As may be seen from above data the 
supplies have exceeded the assessed reqUire-
ments for last two years 

(d) Does not anse 

(e) Highest pnonty IS being accorded In 
allocation and despatch of coal to powerutllilies 
Coal despatches to power utilities IS mOnitored 
regularly and corrective action IS taken when-
ever reqUired 

[Enghsh] 

Important of Coal by State Electricity 
Boards 

919 SHRIS B THORAT WllltheMlmster 
of COAL be pleased to state 

years, 

(c) whetherthe required quantrty of coal has 
been supplied to these power houses, 

(d) If not, the reasons therefor and 

(e) the steps being taken to supply the 
requlredquantrtyofcoaltothesepowerhouses? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF COAL(SHRI AJIT KUMAR PANJA) 
(a) and (b) The total reqUirements of coal as 
assessed by the Central Electricity Authonty 
and total quantity of coal supplied to thermal 
power stations located In Madhya Pradesh dur-
Ing the last three years were as follows 

(In thousandtonnes) 
(Data ProvIsions) 

Actualsupphes 

22386 

24248 

24765 

(a) whetherthere IS an Increasing tendency 
to Import coal by the State ElectriCity Boards 
dunng the lasttwo years and 

(b) Ilso the details of Imports made by each 
State Electnclty Boards forthelrthermal power 
plants reqUirements dunng the last two years 
and expenses Incurred on coal Import State 
wise along With estimates of coal likely to be 
Imported dunng the current yeqr') 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT KUMAR 
PANJA) (a)and(b) TamilnaduandKamataka 
have obtained the approval of Finance Ministry 
for Import of 2 million tonnes and 1 million 
tonnes of coal re!:.pectlvely for their power 
stallons at reduced rates of Import duty It IS 
leamtlhat neither Kamataka Power corporation 



463 WrittenAnswets JULY29,1993 W!ittenAnswets 464 

norTamilnadeElectricityBoardhaveimported THEMINISTEROFSTATEOFTHEMIN-
any coal so far. ISTRYOFCOAL(SHRIAJITKUMARPANJA) 

: (a) and (b) . NoSir. However, with the enact-
Privatisation of Coal Sector ment of Coal Mines (Na1ionalisation) Amend-

mentAct, 19930n9.6.1993,privatesectorpar-
920. SHRI HARISH NARAYAN PRABHU ticipation in coal mining operation has been 

ZANTYE: Will the Minister of COAL be pleased enlarged. In addition to the existing provision 
to state: relating to a company engaged in Iron& steel 

production, a company engaged in 
(a) wtJetherthegovemment have decided 

to privatise the coal sector; 

(b) if so, the details thereof; 

(c)whethertheWorid Bank has committed 
for assistance in coal sectorduringthe lastthree 
years; and 

(d) if so, the detailsthereof? 

(I) DudhichuaOCP-NCL 

(II) Block-II OCP,BCCL 

(iii) Gevra OCP, SECL 

(IV) SonepurBasari 
GCECL. 

Development of Coastal Area 

921. SHRI G.M.C. BALA YOGI: Will the 
MinlsterofWATER RESOURCES be pleased 
to state: 

(a) whether there is any proposal to set up 
an agency forthe development of coastal area 
In the country; and 

(b) If so, the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND MIN-

(1) generation of power, 
(2) washing of coal obtained from a mine, or 
(3) such other end use as may be notified, 

could also undertake coal mining opera-
tions forthe purpose of captive consumption. 

(c) and (d) . The following are the coal 
projects taken up with the assistance of the 
World Bank. 

(Us $ million) PT£sent status 
of the project 

109.00 Completed 

fj7.7 -do-

65.2 -do-

114.8 -do-
ongoing 

ISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON):(a)and(b).A High Level Body of 
Experts under the Chairmanship of Chairman, 
Central Water Commission With Experts in the 
discipline and Chief Engineers in charge of 
coastal works of mantlme States, called "Beach 
Erosion Board" was constituted by~he Govern-
ment of India in 1966. It coordinates and guides 
the programme of cOClstal protection works of 
the maritime States. No decision has been 
taken about setting up of a "Coas al Protection 
and Development Board" in place of Beach 
Erosion Board. 
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Aid for Irrigation Facilities in Bihar 

922. SHRI UPENDRA NATH VERMA: 
SHRI SURYA NARAIN YADAV: 

Will the Minister of WATER RE10URCES 
be pleased to state: 

(a) whether fifty percent aid given to the 
Government of Bihar for providing irrigation 
facilities to the farmers has been dis-continued; 

(b) if so, the reasons for discontinuance of 
this said; 

(c) whether the Government of Bihar had 
submitted a proposal of ninety crore rupees in 
which the Union Governm~nt had to give fifty 

• percent sh~re; 

(d) if so, the manner In which the State 
Government will be able to implement its 
programme; 

(e) whetherthe Union Government pro-
pose to finance the State Government again in 
tHis regard; and 

(f) if so, the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEV~LOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES{SHRI P.K. THUNGON) 
: (a) and (b) . Fifty percent assistance provided 
to small and marginal farmers forcosntruction 
of shall owtubewel lsi dugwells in Biharhasbeen 
discontinued as the scheme stands trallsferred 
to the state .... "ith effect from 1-4-92 as per t~e 
decision of the National DevelopmehtCouncil.. 

(c) The State Government t1ave. estimated 
a total cost of Rs. 120 crores to implementthe 
programme of constructing 72,000 shallow 
tubewells,28,000 Bamboo boring, 12,000 
dugwel15 and distribution of ~,OOOpumpsets 
and have intimated that they are likely to get an 
allocation of Rs. 29.35crores only in the state 

plan budget leaving gap of Rs. 90 crores to 
implement this programme. ' 

(d) The programme might have to be al-
tered as per availability. of fun~s. 

(e) The Union Government have no pro-
posal to finance this programme as the some 
alreaclystands~ransferredto the State Govem-
ment as perthe decision olthe national Devel-
opmentCouncil. 

(f) Does notarise. 

International Year of Family 

923. SHRI JAGATVIR SINGH D·RONA: 
Will the Minister of WELFARE be pleased to 
state: 

(a) whether the Govemment have consti-
tuteda Committee to prepare the agenda forthe 
forthcoming IntemationalY earof Family in 1994; 

(b) ifso, thecornposition of the Committee; 
II1d 

{c) if not, the other steps taken by the 
Govemment to preparpe agenda for the forth-
coming event? 

THE MINISTER OF WELFARE (SHRI 
SIT ARAM KESRI) : (a) No Sir. 

~b) Does not arise 

(c) The matter is under active consider-
ation 01 the Govemment. 

12.00hrs. 

[Translation] 

SHRI CHANDR"'SHEKHAR (Ballia): Mr. 
Speaker, sir, when I was speaking on the No-
Confidence Motion yesterday, the Finance 
Minister had intervenect and said thatthe deci-
sion to set up aJapanaese Citywastaken at the 
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of my government. I was supprised to hear it 
because I rememberthat 15 years ago, when a 
city by foreign people was being set up in 
Aurovillae, I had opposed it informed of my 
views to then Prime Minister Shrimati ladira 
Gandhi in that regard. I do notfindthis proposal 
in national interest since then, so that is why I 
was surprised. But as the Finance Minsterofthe 
country had said it in the house. I had immedi-
atelysaid I do not remember. If this decision was 
taken by anygovemment.1 am ashamedof it and 
you should have stopped this wrong decision. 

Later, I made some enquiries about it. This 
decision was never taken in my time and we 
never thought of it. ... ( Interruptions) 

Mr. Speaker, Sir, when I told the Finance 
Ministertoday moming that I have made enqui-
ries in this regard and I had not taken any-such 
decision and asked him how he has made this 
allegation, he replied that this proposal was 
mooted by the industrialists of Japan and our 
country and he had come to me with that pro-
posal. 1 had said althat time that its feasibility 
study might be conducted. 

Mr. Speaker,Sir I am honestly saying that 
I do not remember whether Shri Manmohan 
Singh, as economic advisor, had come to me 
ornot. But I am not among those who deny the 
statements given by their officials. Sir, if I had 
ever asked to have a feasibility study conducted 
since the matter concerned tha two countries, 
then to askforhaving a feasibility study does not 
mean a decision and the Finance Minister says 
even today the issue is still eyeing pending on 
the basis of that feasibility study and no final 
decision has yet been taken. 

Mr. Finance Minister, on what basis did 
you say such a thing yesterday? Later of course, 
he showed magnanimity and said that if I hadfeH 
ill of it. he woulci rectify it. Mr. Speaker, Sir., I 
would like to raise some basiC questions. The 
first is whetheril is appropriate fora govemment 
official, turned politician, to use such informa-
tion, which he has obtained in the capacity of a 

government official, for his political work and 
which is totally untrue. The Finance Minister of 
this country, who calls himself the mentor ofthe 
future of this country and who narrates stories 
from 1942 to Telanglene Movement and Emer-
gency, asks questions from a person like me, 
and it has come in all the newspapers of the 
country today that "He turned the table on me". 
Is this the politics we what to play? 

Mr. Speaker, Sir,l have been in the Parha-
mentforas many as 32 years but I don't remem-
berwhether II have made any personal allega-
tion against anyone? Our Congress friends 
clapped yesterday anQ said that we do Just 
reverseofwhatwesay? Mr. Spear, Sir, I would 
liketoknowfromyouwhatwayisopenedforus? 
I have given to you in writing also. Either the 
Finance Minister may apologize to the country 
and Parliament orthis matter should be referred 
to the Privileges Committee and I would like to 
ask frdm the senior Members of the Congress. 
particularly Shri S.B. Chavan and Shri Sitaram 
Kesri .... (lnterruptions) 

SHRI CHANDRA SHEKHAR: I would like 
to the senior Members whether such type of 
behavious will be shown to us? Anyone be 
appointed as the Finance Minister, but does he 
getthat status that hetries to in9Ult us before the 
entire country by speaking untruth? It is not an 
insult to me, it is an insult to the Parliament and 
I would like to know from the leader of the 
Opposition and the leaders of other Parties 
whether a Finance Minister, who, I think is 
sellingoutthecountry, does have the right, to sell 
prestige of other also? I would requestthe hon. 
Speaker to give his ruling on this. (Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: 
(Lucknow): Mr. Speaker, Sir, the issue raised 
here by Shri Chandra Shekhar has assumed 
serious dimensions. Shir Chandra Shekhar 
was expressing his views on the No-Confidence 
Motion being discussed in the Houseyesterday. 
The Finance Minister had interrupted him. He 
could have kept quiet as he was to speak after 
some time and he could have checked the 
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records. But he was in a hurry. He wanted 
to end the effect of the impressive speech 
being made by Shri Chardra Shekhar and he 
wanted to in would the atmosphere in the 
House in his favour. So, he interrupted and 
said-

[English] 

"If you look at the records the proposal 
was approved when you were the Prime 
Minister." 

[ Translation] 

He was preaching Shri chandra Shekhar 
to look at the records, whereas he himself 
had not checked the record. I do not want 
to go into his past records. As a govemment 
official, he served the country, so he should 
know about the traditions ad dignity of Par-
liament. But he was fully confident and so he 
interrupted. 

Mr. Speaker, Sir, it was the greatness 
of Shri Chandra Shekhar, otherwise who 
accepts his fault in this country today? Who 
says, if this decision was taken in my time. 
I am ashamed of it. This can be done by Shri 
Chandra Shekhar alone. The Congress 
Members may learnm a lesson from him. I 
can understand the anguish of Shri Chandra 
Shekhar and I can also see the faces of may 
Congress friends wearing a look of ridicule 
for him. We were surprised to know as to 
how this has happened. How the decision to 
set up a Japanese city was taken without the 
approval of Shri Chandra Shekhar? Every-
thing has become clear now. Mr. Speaker, 
Sir, the Finance Minister should be sum-
moned in the House. He is not present in the 
House enven though he was informed by 
Shri Chandra Shekhar that this issue would 
be raised in the House. He should have 
understood the seriousness of he issue. 
Now he says that a feasibility report was 
prepared. But this does not mean that the 
proposal was approved government keeps 
on preparing feasibility reports. He might 
causally asked that such a proposal and 
come and should he ask for the feasibility 
report. Shri Chandra Shekhar might have 
asked him to get the feasibility study con-

ducted. It is not appropriate for a Finance 
Minister to present that issue in such a way 
that Shri Chardra Shekhar is deviating from 
his principles. 

The finance Minister should be sum-
moned in the House and he should apolo-
gize here. (Interruptions) I hope that as Shri 
Chandra Shekhar had gracefully accepted 
his error, the Finance Minister Should come 
to the House and apologize to Shri chandra 
Shekhar. If he does not do so, the issue is 
in your hands and you should refer it to the 
Priviledges Committee (Interruptions) 

[English] 

SHRI SOMNATH CHATTERJEE 
(Bolpur): It is a very serious matter. This 
Minister is making snide remarks. You don't 
allow this: Why don't you send it to the 
Privileges Committee? 

[ Translation] 

MR. SPEAKER: Shri Chandra Shekhar 
had told about this and has given me a letter 
also. I have sent that letter to the Finance 
Minister and told him on telephone also that 
he has to clarify it at the earliest. This issue 
involves a very experienced and senior 
Member like Shri Chandra Shekhar, who 
has been our Prime Minister also. One the 
other hand, the Finance Minister has aid this 
thing all of sudden. That is why, we always 
say that a notice should be given before 
saying anything. He said It suddenly and 
Shri Chandra Shekhar also saId that if that 
decision was taken in his time, he was 
ashamed of it. We all have heard it. 

( Interruptions) 
[English] 

SHRI SOMNATH CHA TIERJEE: That 
is what the Finance Minister does. 

[ Translation] 

MR. SPEAKER: But the notice of breach of 
Privilege is by Shri Chandra Shekhar. Since I 
was there, I have allowed It. After the Finance 
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makes a clarification, if other Members 
want to speak. I will allow them, but not now .. 

(Interruptions) 

[English] 

SHRISOMNATHCHATERJEE:TheFi-
nance Miinistershould know what is the feeling 
of the house. We have noticed that he believes 
in making snide remarks and hitting below the 
belt. (Interruptions) . 

MR. SPEAKER: I have sentthat notice. 

SHRI SOMNATH CHATTERJEE: Sir, 
this cannot go on like this. (Interruptions) 

(Translation] 

MR. SPEAKER: Please take your seat. It 
IS the dut)( ofthe House to protectthe Privileges 
of its hon. Members and it is also the responsi-
bility of the Chair. I here would be no discrimi-
nation. We have always tried to protect the 
dignity ad you have always been observing it. 
Please take ifforgranted thatthe sama thing will 
be done in this case also, but let us listen to 
him .... 

(Interruptions) 

SHRI ATAL BIHAR I VAJPAYEE 
(Lucknow): Has the Finance Ministerinformed 
you? 

MR. SPEAKER: He has said that he will 
. explain. 

SHRIATALBIHARIVAJPAYEE:When? 

MR. SPEAKER: II have received the letter 
at 10.30a.m. 

SHRI NITISH KUMAR (Barh) : Please call 
him has not gone ouI.lthasbecomeahabitwiill 
the Finance Minister ... ( Interruptions) 

Minister against Sh. Chandrashekhar 
procedure of voting 

MR. SPEAKER: If you stretch it unnece9--
sarily, it will lose its importance. 

[English] 

SHRI SOMNATH CHATTERJEE: What is 
your reaction ?This is notthe first occasion, he 
believes in making snide remarks and hitting 
below the belt. 

He always does that. If he cannot sell his 
anti-people economic policies, it is not myfault .. 
By abusing others he cannot get away with it. 
(Interruptions) 

SHRI CHANDRA SHEKHAR (Ballia): Mr. 
Speaker, Sir, it IS not a simple matter. I have 
been seeing thatconsistentlyfortwo years. I am 
being maligned by certain people because I hold 
a view on economic policy. And where is the 
Finance Minister busy about now? Why did he 
not come to the House at 12 o'clock? Why 
should we wait for him? Can he say anything 
and get away with it? Isthistheway? I tell you, 
Mr. Speaker, I am not going to compromise on 
this issue. If I can say I am ashamed of it, I can 
also fight it out. And the Congress benches are 
keeping q~iet on it. (Interruptions) 

[ Translation] 

SHRI NITISH KUMAR: Thismattercannot 
be decided Chamber. It hasto be decided in the 
House .. ( Interruptions) 

12.20hrs. 

RE: PROCEDURE OF VOTING IN THE 
HOUSE. 

{Translation] 

SHRI AJIT SINGH (Bagpat): Mr. Speaker, 
Sir, I would like to raise an issue about the 
procecIureofvoting intheHouse underRule367. 
Everyone is aware that under this Rule, any 
Member of Parliament can vote only from his 
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seat because there IS electronic votlOgsystem 
here lit nf. feels that his vote has been wrongly 
records, he IS giver. d :;lip by a member ofthe 
Staff ofthe House and then tal sll;> IS brought to 
)'ou I would like to tell you want happened here 
yesterday? Shn Munda cast his vote from sedt 
No 378 He recorded his vote as abstaoned 
Every one saw that yellow bulb glOWing After 
that, some of the Members sitting In front of him 
went to him I those who were sitting In hiS front 
andbacktnedtpersuade him to change the vote 
I told them to take their seats There was an 
altercation also I know why those Members 
wanted to change the vote of Shn Munda They 
were afraid that If the vote of Shn Munda was 
nghtly recorded, they can be disqualified from 
the House The more regrettable thing IS that 
some of the Ministers sitting there also wentto 
him (InterruptIOns) Please listen to me till I 
complete (InterruptIons) I am not taking the 
name f any Minister (/nterruptlof's) 

SHRI NITISH KUMAR We will not lelthe 
House function If he IS not allowed to speak 
( InterruptIOns) 

r TranslatIon] 

• SHRI NITISH KUMAR If you want to 
('xpress your views you may do the some after 
hiS speech IS over 

SHRI RAJNATH SONKAR SHASTRI 
(Smdpur) If you do not allow us to speak we will 
also not allow you to speak (Interruptions) 

SHRI MRUTYUNJA YA NAIK (Phulbam) 
I am asking a question from him 

{Engllsh] 

MR SPEAKER ShnMrutyunJaya Nalk, 
I am nol allowln£! you Please Sit down now. 

(InterruptIons) 

MR SPEAKER Shn MrutyunJaya Nalk,l 
wamyou In spite of my asking you a many times 

to Sit down, you are not SlttlOg down It IS not 
correct 

(Interruptions) 

MR SPEAKER You do not have to You 
d!low me to do that 

(TranslatIon] 

SHRI MRUTYUNJA YA NAIK ThatMem-
ber has not complained In the House so tar 

SHRI AJIT SINGH Mr Speaker, Sir 
have not mentioned name of any Minister I am 
unable to understand as twhy an hon Member 
IS so much worned I was rather going o say that 
wehn the hon Mlnlstercame I had asked him not 
to lobby He returned to hiS seat and you are 
getting annoyed for nothing I was supporting 
your MInister saying that he had behaved prop-
erly After wards, Munda Saheb tned to go out 
the doors of the House were closed He came 
out of the House and sat In the Inner lobby 

You announced that any Member who 
wanted to make correction In hiS vote might 
stand up on hiS seat They wou'd be prOVided 
slips to carry out correction You repeated It 4-
5 times and waited for 5-10 minutes Even then 
he did not come forward and uproann the House 
went on At that time you announced that you I 
would call the concerned Member and talk to 
him 

[EnglIsh] 

MR SPEAKER You shall have to be very 
careful With the words I said If you think that he 
pressunsed him, you bnng It before me I Will 
ask him I did not say I Will call him 

(Interrupt/ons) 

(T rans/atlon] 

SHRIAJITSINGH lamsorrytfdldnothear 
the full statement WhethersaYlOg correct But 
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afterwards it is happened that several M.Psand 
Ministers approached him when he was sitting 
in the Iobby .... (/nterroptions) 

SHRI PAWAN KUMAR BANSAL 
(Chandigartl): The Govemmentisfinding away 
outtobridgetheloopholes .. (/nterruptions) 

[English] 

MR. SPEAKER: Please do not interrupt 
him. I thinkthe Minister of StateforParliamen-
tary Affairs wants to say sornething. He will say 
something. Let me hear. 

{T ranslatiOfll 

SHRI AJITSINGH : Mr. Speaker, Sir, as far 
as I remember I was not present in the lobby. But 
it is in my knowledge that the Members and the 
Ministers persuaded him, got the card filled up 
and no employee of the House took that card or 
slip to you. I would like to quote from page No. 
832 of the Procedure and Practice in Parliament 
written by Kaul and Shakadher. 

{English] 

"It Isa contempt of the Housetoforce 
a Member into a particular lobby.' 

(Translation] 

It means that it amounts to contempt of the 
House if endeavour ismade to change the vote. 
InthiscasesomeMernbershavetriedtochange 
the vote openly in the House and in the lobby. I 
wouldliketoknowwhetheryouhaveconsidered 
his vote that was recorded here or you have 
taken into account any other vote, . Secondly, 
howwouldthe Ministerof Parliamentary Affairs 
like to comment on the matterofcontempt of the 
House? .... (/nt~ons) 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKULBALKRISHNAWASNIK) 

procedureofvoting 

: Mr. Speaker, Sir, §.h.ti Ajit Singh, raising this 
issue, has tried to Say :natthe Ministers went 
there .... (Interruptions) 

SHRI RAJNATH SONKAR SHASTRI: 
YouyourseH had come here ... (Interruptions) 

SHRI MUKUL BALKRISHNA WASNIK: 
Please listen. I am also saying the Sam thing. 
Yes, I had come. This House knows very well. 
As and when any conflict among the Members 
arises and it goes beyond limit, the Members of 
the parliament try to handle the situation and 
being reconciliation. The House witnessed this 
thing yesterday. A vulgar and tense situation 
was created among the Members. It became 
necessary to handle the situation. I had gone 
there. (Interruptions) Butt I never trieed to 
change his vote. I had gone there to handle the 
situation. it is wrong to level allegation that 
efforts were made to change his vote. It is an 
attemptto mISlead the House ... (lnterruPtions) 

SHRI AJIT SINGH: Mr. Speaker, Sir, I 
have already said that the two Ministers came 
here and they retumed after my intervention. But 
the he has conceded that he had gone there to 
lobby. There can bea Verbal conflict between 
me and Shn Ram Lakhanji,; We can shout at 

.each other. But I fail to understa ndthat at what 
time it appeared as if we were seenjosUing with 
each-other, Shri Ram Lakhan is himseH sitting 
here .... (Interruptions) 

SHRI MADAN LAL KHURANA (South 
Delhi): hisyourdutytobringtheHousetoorder. 

[English] 

MR. SPEAKER: You are crossing the 
limit. You do not understand what you are 
saying. . 

(Translation] 

Mr. Khurana may please sit down. 

(Interruptions) 

SHRIAJITSINGH: Sir, it is not the issue, 
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I am admiltlllg thd! they went back. I 
mean to say that no M. P. can get his vote 
registered except from his seat. It amounts 
to contempt of the House if any other M.P 
or Minister tries to get other Member is notE:-
changed. That is my submission. I am nol 
levelling any allegation against Shn 
'Nsnik .... (Interruptions) .. 

SHRI GEORGE FERNANDES 
,Muzzaffarpur); Sir, what is your ruling on 
this ~/nterruptions) 

MR. SPEAKER: If you remember cor-
rectly, yesterday, at the fag end of the 
debate, there was commotion in the House. 
In Pursuance of your suggestion that the 
result of the vote should not be announced. 
I was asking the Members· to take their 
seats. I was told that one Member was being 
Dressurised from both the sides to vote. 
.Vhen it was brought to my notice, I said: "if 
IOU think that his is being pressurised, let 
'llm come before me. I will ask him what is 
'0 vIew and that vote would be recorded." 
'IllS IS what I said. 

( Interruptions) 

SHRI TARIT BARAN TOPDAR 
I BARRACK PORE) : He was not in a position 
to come. (/nterrupttons) 

MR SPEAKER: If he were brought 
before me, I would have asked him, "what is 
yourcorrectvoteT I would have Included his 
correct vote in favour of or against it. But he 
was not brought to me. I was told that he was 
asked to express his views He had ex-
pressed his views on the slip of the paper 
and put his signatu re. That was taken as the 
correct one. 

(lnterrupttons) 

Translation] 

SHRI GEORGE FERNANDES: Mr. 
'peaker, Sir, two questions anse. One 
'Iates to his casting of vote and the other 
:Iates to the place where the vote was 
flanged. These are two differe'nt questions 

English] 

MR. SPEAKER: I have no full informa-
'on about all those things, I had asked the 

Members .... 
( Interruptions) 

SHRI GEORGE FERNANDES: You first 
listen to me. I am not going to hold a lengthy 
discussion on it. These are two questions. 
One question is whether he had case hIS vote in 

a right manner or he has made correction later 
on. Secondly, the main issue that has been 
raced by my colleague Shri Ajit Singh is about 
theplacewherehechangedhisvoteandWhether 
he has changed his vote on his own while sitting 
on his seat or he has changed his vote at some 
other place outside his set. This mattercannot 
be taken lightly .... ( IntefTIJptions) That is why we 
would like thatthis matter should be referred to 
the Privileges Committee or it should brought 
before the House .... ( IntefTIJptions) If this matter 
is not discussed in the House then itwill became 
a preceden~that Members are free to cast theIr 
vote anywhere .... (IntefTIJptions) Slips may be 
obtained even outside the lobby ... (Interruption) 

SHRI NITISH KUMAR: It is our nght since 
we have observed the entire SItuation. That is 
whyweweredrawingyourattentlontowardsthlS 
aspect and were informing you that an hon. 
Member IS being pressurised In the Lobby and 
efforts were beIng made to change hIS vote. We 
made repeated requests. You mlQht remember 
that you had announced that the Members who 
WIsh to change theIr vote ... (/ntefTIJptions) 

MR. SPEAKER :You are repeating the 
same thing. I had never made any comment on 
It even after hearing both the sides. But an hon. 
Member Informed me here. I asked him if it was 
sO,let him come here ... ( InterruptIons) He has 
every right to cast his vote as per hiswishes. 

(lntefTIJptlons) 

SHRI NITISH KUMAR: When you had 
madeanannouncementthatanybodywhowanted 
to change or modify hIS vote might do 
so .... (lnterruptlons) If the vote has been re-
corded wrongly, then he may stand up on hIS 
seat. But he was not ih his seat. He was in the 
Lobby ... ( IntefTIJptions) It Will set up a badprece-
dent. Tomorrow, votes may be got recorded in 
the Central Hall. 

{English] 

SHRI NIRMAL KANT I CHATTERJEE 
(Dumdum) : You please hear me before giving 
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aruhng 

MR SPEAKER I do not have to hear 
everybody 

SHRI NIRMAL KANTI CHATTERJEE 
Please bear with me I want t'o quote the rule 

MR SPEAKER Which rule? 

SHRI NIRMAL KANTI CHATTERJEE It 
IS Rule 367 A_ Sub-rule (3) It IS stated theere 

A memberwho IS not able to cast his 
vote by presslllg the bul10n provided 
for the purpose due to any reason 
considered sufficient by the Speaker 
may • with the permission d the 
Speaker have hIS vote recorded ver-
bally by stattngwhether he IS In favour 
of or against the motion 

Sir. all of us remember the fact you did sa 
y that you wanted to hear from him And he was 
not there to state that Since he was not there to 
state that can his vote be taken? Sir It IS 
provided II; the rules 

MR SPEAKER Now.yousltdown This 
IS unnecessary 

SHRI NIRMAL KANT I CHATTERJEE 
We are all witness to the fact you did call him but 
he was not present When he was not present 
how can hiS vote be altered? 

SHRI BASUDEV ACHARIA (Bankura) 
Without heanng him. how did you deCide? 

MR SPEAKER Youpleasestfdown You 
do not understanSl anything but even then you 
ask the questions 

SHRIAJITSINGH(Baghpat, Mr Speaker. 
Sir accordtngto Rule 367 (a) sub-clause (4). It 
says 

• If a Meniberflncls that he has voted 
by mistake by pressing the wrong 

procedure of votmg 

bul10n he may be allowed to correct 
hiS mistake provided. he bnngs It to 
the notice of the speaker before the 
result of the divISion IS announced .. 

3hn Munda did not bnng 1110 your notice 
He Nas not even In hiS seat 

MR SPEAKER Pleases Sit down I am 
ver I thankful to Shn Alit Singh because he IS 
pinpointing the prOVIsions. I am thankful to Shn 
Nlrmal Kantl Chal1erJee also to pinpointing these 
prOVIsions Now let us read the provIsions It 
says 

Where the Speaker directs under 
Clause (c) of sub -clause (3) of Rule 
367 that the votes be recorded by 
operating the automat:cvote recorder 
It shall be put Into operallon and the 
Members shall castthere votes from 
the seats respectively allol1edto them 
by pressing the buttons provided for 
the purpose After the results of the 
vollng appear on the Indicator board 
the result of the diVISion shall be 
announced by the Speaker and that 
shall not be challeng~d .. 

Now let us come to the two relevant proVI-
SionS What IS the second relevant provIsions? 
It says 

A Member WhO IS not able to cast hiS 
vote by pressing the bul10n proVided 
for the purpose due to any reason 
considered suffiCient bylhe Speaker 
may. With the permission of the 
Speaker have his vote recordedver-
bally by stating whether he IS In favour 
of or against the motion" (/nterrup-
(Ions) 

MR SPEAKER Please do not Interrupt 
me now because 10 understand. you shall have 
tohearme 

Now. he has to record verbally by stating 



481 Remarks by the Fmance SRAVANA 7 1915 (SAKA) 
Mlnlsteragamst 

ShnChandrashekhar 482 
procedure of votmg 

whether he IS In favour of or agalnstthe motion 
before the result of the divIsion IS announced If 
he had not recorded his vote or he has recorded 
his his wrongly, as many Members have done 
and all the Members whose votes were recorded 
wrongly theywerecorrecledlateron Andwhen 
I had said let the slips be given and that the 
Members should Sit In thelrseats and letthem 
correct It they have corrected It So, It applied 
10 them 

SHRI BASUDEBACHf\RIA Hewasnot 
Inhlsseat 

MR SPEAKER ShnAchana you have 
the read Ihe rules The rules say 

A Memberflnds that he has voted by 
mistake by pressing the wrong button 
he may be allowed to correct hiS mls 
take provided he bnngs litO the notICe 
of the Speaker 

ThiS was applicable to all the Members 
sitting here It IS not applicable only to one 
Member Now It was not necessary for one 
particular Memberto get up and say that he has 
voted wrongly So It was applicable to all and 
when It was applicable and even afterthat some 
complaints were made and I thought It was my 
duty to find out as to ho,!" he IS voting I have said 
even aftertheopportunrty given to him to correct 
hiS vote and even after he has corrected hiS vote 
If some Members have some doubts In their 
minds that the vote was given voluntanly or 
under pressure I myself wanted to knowthatthe 
Membershould come here and say that he was 
pressunsed so Ihall could have corrertc d II 

SHRI GEORGE FERNANOf <.., "1\"1 SI 
How could he be present when he 11\ a:, not In hiS 
seat? 

MR SPEAKER flrslofall I will read oul 
Ihlsrule 

SHRI NIRMAL KANTI CHATTERJEE 
Howcould you ascertain whether or nol he was 
pre<;c;unsed? (InterruptIOns) 

MR SPEKAER Pleasesrtdownnow 

( InterruptJons) 

MR SPEAKER I will read out the most 
Important provIsion 

, Afterthe result ofthe voting appears 
onthelndiCalorboard the result of the 
D,V,Sion shall be announced by the 
Speakerand IIshail notbechallenged • 

Yesterday I had not only asked for the 
lobbies to be cleared lobbies were cleared 
voles were given With the machme and when 
Members wanted to correct them they were 
allowed to correct them but also after that when 
the objection was taken I said I will myself hear 
and correct II ThiS procedure was gone through 
notforashorttlme butforabouthalf-an-hour I 
Even after that you are challenging next day the 
result given It would be an unending thing and 
then II would become every difficult for me to do 
It 

(Interruptions) 

MR SPEAKER Geetajl please 

( Interruptions) 

SHRI SOMNATH CHATTERJEE One 
fundamental queslton Sir ThiS IS a matter for 
future gUidance also we should know thiS 
SUPPOsing I ',ndthat my vote has been wrongly 
recorded ber I have pressed the wrong 
button canla~ House srtlnthelobby 
and correct It 7 

MR SPEAKER Ihadaskedhtmtocome 
here and lell me 

SHRI ,sOMNATH CHATTERJEE But 
thai has not happened He was not In lhe Houso 
Who should I have broughltum to you? 

MR SPEAKER Theonewhowaschal-
lenglng hiS vole should have broght him her e 

(intemJptlons) 
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MR. SPEAKER: On all the contingencies, 
atthespurofthe moment,l will not lay down any 
rule or regulation. Afte'r consideration all as-
pects relating to it, I will do it. But I am trying to 
follow the rule. I will not say do this thingordo 
that thing. Because if I say do this thing or that 
thing considering only one aspect of the case. 
that would not be correct. So I am not giving any 
rule on this pOint. One shall have to follow the 
law. And the law says that one it IS given, if 
everyday you are raising matters of this kind, it 
will be every difficult. 

(Interruptions) 

MR. SPEAKER: The most important part 
was that I myself wanted to conhrm as to how he 
wanted to vote. If he was-voting underpressure. 
he should have been brought to me. 

(Interruptions) 

MR. SPEAKER: Geetajl, please. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum) ThiS IS a very serious question 
Afteryou tailed some one. if he does nottum up. 
how do you record hiS vopte? We are seeking 
a clarification from you for our future gUidance. 

MR. SPEAKER. Please do not fight on 
technical POints. You go by the substance. 

(Interruptions) 

MR. SPEAKER: Geetaji. please. Except 
GeetaJI's statement. Nlrrnal Kantiji's statement 
IS not gOing on record. 

(InterruptIons) (. .. Not recorded). 

12.4Shrs. 

PAPERSLAIDONTHETABLE 

Annual Report of and Review on the 
working of the Rehabilitation Council of 

India, New Delhi etc. 

THE MINISTER OF ST ATE IN THE MIN-
i!, TRY OF WELFARE (SHRI K.V. 

THANGKABALU) On Behalf of Shri Sitaram 
Kesri: beg to lay on the Table-

1) (i) A copy of the Annual Report (Hindi 
and English versions) of the Rehabili-
tation Council of India, New Delhi, for 
the year 1991-92, alongwith Audited 
Accounts. 

(ii) A copy of the Review(Hindi and En-
glish versions) by the Government 
on the working of the Rehabilitation 
Council of India, New DeihL for the 
year 1991-92. 

(2) Statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (1) 
above. 

[Placed In Library See. No.L T.-4189/93) 

3) (i) A copy of the Review (Hindi and 
English versions) by the Government 
on the working of the National Insti-
tute for the Mentally Handicapped. 
Secunderbad, for the year 1991-92 
alongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi ant 
English versions) by the Governmen. 
on the working of the National Insli-
tute for the Mentally Handicapped 
Secunderabad, forthe year 1991-92 

4) Statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (3) 
above. 

[Placed in Library See. No.LT-4190/93) 

5) (i) A copy of the Annual Report(Hindl 
and English versions) of the National 
Institute forthe Visually Handicapped. 
Deh ra Dun, for the year 1991-92. 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Government 
on the working of the National Insti-
tute for the Mentally Handicapped. 
Secunderabad, forthe year 1991-92 

6) ~atement (Hindi and English versions) 
5howing reasons for delay in laYing 
the papers mentioned at (5) above 
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(7) (i) A copy of the Annual Report (Hindi and
English versions) of the Institute for
the physically Handicapped, New
Delhi, forthe year 1991-92,alongwith
Audited Accounts.

(ii) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the Institute
forthe Physically Handicapped, New
Delhi, for the year 1991-92.

(8) Statement (Hindi and English ver-
sions) showing reasons for delay in
laying the papers mentioned at (7)
above.

[Placed in Library. See No. LT-4192/93]

(9) (i) A copy of the Annual Report (Hindi and
English versions) of the All Year
Junq National Institute for the Hear-
ing Handicapped, Bombay, for the
year 1991-92., alongwith Audited
Accounts.

(ii) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the Ali Yavar
Jung National Institute for the Hear-
ing Handicapped, Bombay, for the
year 1991-92. .

(10) Statement (Hindi and Enqlish'ver-
sions) showing reasons for delay in
laying the papers mentioned at (9)
above.

[Placed in Library See. No. LT-4193/93]

Notification under Coal Mines Provi-
dent ,Fund Miscellaneous Provisiqns

Act, 1948·

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
I beg to lay on the table a copy of the Coal
Mines Family Pension (Amendment)
Scheme, 1992 (Hindi and English versions)
Published in Notification No. G. S, R.205 in
Gazette of India dated the 24th April, 1993
under section 7 A of the Coal Mines Provi-
dent Fund Miscellaneous Provisions Act,

.
[Pleased in Library See. No. LT-4194/

93]

Memorandum of Understanding
between Bongaigaon Refinery and

Petrochemicals Limited and
Ministry of

Petroleum and Natural Gas

THE MINISTER OF %:rATE IN rH,11
MINISTRY OF HUMAN RESOURCE be
~ELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS) AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI MUKUL
WASNIK)on behalf of Capt. Satish Kumar
Sharrna: I beg to lay on the table a copy of
the Memorandum of Understanding (Hindi
and English versions) between the
Bongaigaon Refinery and Petrochemical
Limited and the Petroleum and Natural Gas
for the year 1993-91\

[Placed in Librarv ,~"J~~oLT-4195.93]

Report of the comptroller and
Auditor-General of India-Union Govern
ment-(No.5 of 1993)-(Commercial)-Goa

Shipyard limited

THE MINISTER OF. STATE IN THE
MINISTRY OF HUMAN RESORUCE DE-.
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIHS AND SPORTS) AND MINISTER
OF STATE IN TH E MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRIMULUL
WASNIK) On Behalf of Shri Mallikarjun: I
beg to lay on the table of the Report (Hindi
and English versions) of the Comptroller

. and Auditor General of India-Union
Govemment(No.5 of 1993)-(Commercial)-
GoaShip Yard Limited, under-article 151 (1)
of the Constitution.

[Placed in Library See. No.L T. 4196/93]
(Interruptions)

12.46hrs.

. At this stage, Shri Ajit Singh and
some other non. Memaers.ceme and

stood on the floor near the table
( Interruptions)



487 Remarks by the Finance 
Ministeragainst 

JUL Y29, 1993 Shri Chandrashekhar 488 

[English] 

MR. SPEAKER: The House stands ad-
joumedtomeetagainat2.p.m. 

12-47hrs. 

The Lok Sabha then adjoumedforLunch till 
Fourteen of the Clock. 

14.03hrs. 

The Lok Sabha re-assembled after Lunch at 
three minutes past Fourteen of the Clock. 

[Mr. SPEAKER in the Chair) 

RE: PROCEDURE OF VOTING IN THE 
HOUSE-CONTD. 

(TranSlation) 

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur): Mr. Speaker, Sir, what have you 
decided regarding that issue? I would like to 
know whether you accept the votes given in the 
Lobby or not? 

SHRILALK.ADVANI(GandhiNagar):Mr. 
Speaker, Sir, first of alii would like to point out 
that as per rules the decision made by you 
yesterday cannot bechallenged and therefore, 
I am not challenging it. But I hold that what ever 
occurred yesterday becomes a dear cut prece-
dence for future too and particularly when the 
facts that were too and particularly, when the 
factsthatwerepresented beforetheandwatever 
rulings Hou5e quoted by you or by Shri Ajit 
SinghorbyotherMembers in the House do not 
.gIve any Idea whether correction slip filled up by 
anyhon. Member in the Lobby is a valid ornot. 
I would like to submit to you that yesterday our 
hon colleague Shri Sureshanandsrtting on the 
DiviSion no. 550 was coming towards you to 
make a compliant about hlSfurthervoting button. 
>-lehadstatedthatduetodefectivelightsystem 
i,xed on his seat. , he could not get his vote 

pnoceduneofvo#ng 

recOrded correctly. He said that he had pressed 
the button properly and did notcommit any eror 
in resign it. I told him that as perthe speaker's 
directions he should go back to his seat and he 
would get the slip at his table and he need not got 
to the Speaker's table. Thought it is not written 
in the rules clearly, you had announced that if 
there was some error in the recording of votes 
theconcemedMembershouldstandinhisseat. 
At that time there was pandemonium in the 
House.ltwasnotofmuchconcemwhatShriAjit 
Singh had said aboutt coercion what was 
?finportancewas that you had stated that if he 
himself complains that he had been coerced, 
you would accept his statement and if he say that 
he had casted his vote as pet his own will, you 
would accept that versions also. I think your 
ruling on this basic issue should come whether 
any Member any has the fight to fill up the 
correction slip in the lobby or not? If you invite 
the opinion of the hon. Members in this issue 
then I hold the opinion that no should be allowed 
to fill up the correction slip In the Lobby and if he 
does so, that correction slip should not be held 
as valid. The matter should be broughtto an end. 

MR. SPEAKER: It IS a very important 
Issue. In fact, it is nothing challenging but 
yesterdays voting itself However, it is not good 
to give any decision after hearing orally form 
you. Please give me the details in writing. I was 
sitting just before you. I do not know what slip 
was sent from where and who did it? If you give 
the details in w~iting, I would look into it. 

SHRI ATAL BIHAR I VAJPAYEE 
(Iucknow): Mr. Speaker. Sir. as Shri Advani has 
suggested,thesetwol&~uL : A.,'qhcsapa-
rated. From now m ouwards such i:I Uf dl>S such 
aconventlOn should not be establIShed that any 
Member can vote by filling up the slip in the 
Lobby. 

MR. SPEAKER; Another issue is also 
involved in this case. Therefore, please give me 
in writing. I wouldexaminethematterthoroughly 
and then I would respond in writing. It should be 
wrong if I take any deCision instantly as to 
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whetherthe vote should not be recorded in Lobby 
or it should be recorded hare in the House. He 
mayalsoliketosaysometbing. ThatiswhY,1 
will give the ruling after going into all the details. 
It will not be good to respond instantly. Please 
give me In writing. I would entertain your views. 

(Interruptions) 

SHRI LAL K. ADVANI: Mr. Speaker, Sir, 
nobody has raised any objections from the 
treasurybenehesthatSHRI Mundafilled upthe 
slip on his seat. 

MR. SPEAKER: I would have to ask shri 
Munda. 

THE MINISTER OFSTATEINTHEMIN-
ISTRY OFHUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS) AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI KUKUL BALKRISHNA WASNIK) 

.. Nobody has also stated that he had filled up the 
slip outside .... (Interruptions) 

SHRI LAL K. ADVANI : If you gIVe this 
decision that in case any Member feels that hiS 
vote has wrongly been recorded. he should rise 
in his seat and he will be supplied a slip so that 
he may correct his vote there and submit it. 

MR. SPEAKER; Shri Advaniji, I would 
have done thiS also but my probl&m is that there 
are three kinds of votes. The one IS voice-vote. 
the second type ofvQte is recorded by machines 
and t~e third kind of vote is Lobby voting. Now. 
this vote was not in the category of Lobby voting 
butthecorrection was made in Lobby. What are 
its implications? I must be given time to think 
overi!. 

(Interruptions) 

SHRI LAL K. ADVANI : What you have 
stated just now. I would like to submit 10 the 
context that there isa system of voting in which 
the 'Ayes' Lobby and the 'Noes Lobby are sepa-
rate. Butthat is notthe issue have. Here the 

issue is whether a correction slip can be sent 
from the Lobby or not. 

[English] 

That is the issue. The issue is not Lobby-
voting. 

[Translation] 

MR. SPEAKER: ShriAdvani, I would like 
to point out that this issue has many facets. 
Officers from my office have put up some points 
just now before Shri Ajit Singh. I cannot discuss 
all the things instantly because I too have not 
witnessedanything. I was just sitting before you. 
Soitwill notbeproperto gIVe any ruling just now. 
Therefore. please give me in wirting and I will 
decide the matter after athorough enquiry. Ttwill 
not be properforme to take any decision onlyon 
hearing some words from the officials of my 
office or Some words from this side or that side. 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF STEEL (SHRI SONTOSH MOHAN 
DEV) : My point is that the allegation is that it has 
been signed in the lobby. 

MR. SPEAKER: No. no. That is nolthe 
allegation. 

SHRI SONTOSH MOHAN DEV : Just 
now. you have stated that if he signed it in the 
lobby, you would verify it. (Interruptions) 

Lets me finish 

MR. SPEAKER Bada. don't put those 
things into my mouth I 

SHRI SONTOSH MOHANDEV: You have 
notsaid it. They have stated that the Member has 
signed in the lobby. You said that you would 
verify it. My point is that it is the staff of the 
parliamentary secreta nat who have to diStribute 
the papers In the House. From your Side. as per 
the rules, he has taken the paper from the House 
( Interruptions) 
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SHRI GUMAN MAL LODHA (Pali) : He 
has never taken the paper from the House .... 

SHRI SONTOSH MOHAN DEV: Accord-
ing to the retired Hogh Court Judge, he has not 
taken the paper. My submission is that if there 
were any fault, the taultwould be on the side of 
the staff ofthe parliamentary secretariat. 

MR. SPEAKER: No, no. 

SHRI SONTOSH MOHAN DEV: Itcannot 
be. All the staff have done their duty properly. 
Therefore, what they are stating here should not 
go onrecord. According to them. the paper has 
been sent out. By saying these things, they are 
sending a wrong message to the national press. 
That should not go on record because it IS . 
absolutely wrong. . 
[Translation} 

SHRI MADAN LAL KHURANA(South 
Delhi) : I would like to submitthatthe duly filled 
shpwas brought here by an M. P. and not by the 
staff members. it is wrong to say that the 
Members of the staff havel>roughtthts duly filled 
slip. (Interrupttons) 

MR. SPEAKER: Perhaps. you do not know 
that whosoever dIstributes the Slip he hImself 
collects the shp and brings it here? 

SHRI RAJNATH SONKAR SHASTRI: I 
would like to submit very humbly that we are 
narrating the yesterday's incldentthat the slip 
was filled outside and then itwas brought in the 
Chamber. (Interruptions) 

MR. SPEAKER: Who brought it? 

SHRI. RAJNATH SONKAR SHASTRI: 
That slip was brought by an M. P., by a MInISter. 
Sh. Mukul Wasnik brought the slip here. 

SHRIMUKULWASNIK:ltistotailywrong. 
Suchthlngsshouldnotgoonrecord. (Interrup-
tions WhateverShri SonkarShastn is saying in 
the House is totally worng. I never brought any 
slip. They are trying to level baseless charges. 

SHRI RAJNATH SONKAR SHASTRI: 
Please listen to me first. The entire house was 
awareotthecondition of Shri Munda, when she 
enteredtheHouse. Atthatlimewehaddrawnthe 
attention of the Chairtowards the conditiqn of 
Shri Munda. He was not In hIs senses. The all 
things were said here in the House. Medical-
check up was also demanded. Afterthat you 
testrictE!ci him and the entire House also re-
stricted him, then he kept qUIet. At the time of 
casting vote, he was In his senses and pressed 
button for abstention (Interruptions) 

SHRI MUKUL WASNIK: Such talks are 
against the dignity ofthe House (InterruptIons) 

SHRI RAMESH CHENNITHALA 
(Kottayam): I would like to know whether such 
remarks that he was in hissensesorhe was out 
of senses, are ParlIamentary of 
unparliamentary?( InterruptIons) 

SHRI RAJNATH SONKAR SHASTRI. 
When hewasfullyln sense, hecaste hIS vote and 
wf}ntto lobby. When Mr. Munda wentto lobby, 
Shri Mukul Wasnik, Shn Kumaramangalam 
and three-four MPs includIng ra~ Lakhanli, 
Roshan Lal Ii, Abhay Pratap Singh)1 also went 
to lobby and pressunsed hIm. They asked hIm 
to take a new slip but Munda jl refused to do so. 
Then he was further prssurised. Then he gave 
a shp of 'neutral', he tIcked 'no' on the Slip. 
( Interruptions) 

SHRIMUKULWASNIK:Neutraldoesnot 
mean no. 

SHRI RAJNATH SONKAR SHASTRI : 
After that, when Shri Mukul Wasnik, 
Kumaramanglam and Ram Lakhan ji scolded 
him andpressurised him, he ticked the second 
number on the slip. Shn Mukul Wasnik then 
brought the slip It that time also the door was 
colosed. It Is possIble theIr the slip might have 
been changed original slIp was signed by him 
twice. Therefore we went your ruling (Interrup-
tions) 

MR. SPEAKER: On wh~tissueyou want 
myruling. 
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SHRI RAJNATH SONKAR SHASTRI 
Mr Speaker, Sir, my submission IS 

MR SPEAKER What IS your submis-
sion? 

SHRI RAJNATH SONKAR SHASTRI 
Sir, you mlghlf be remembenngthatwhen Shn 
MundaJI. was here. you made an announce-
ment. tWice-once In Hindi an once In Engll!:;h-
that those who want to do corrections stand up 
should legs and ask forthe shp Then I said that 
Munda.whowasnotlntheHouse.becalledback 
to the House and you assured me that you would 
look Into the matter 

MR SPEAKER Which matter? 

SHRI RAJNATH SONKAR SHASTRI 
What I want to say IS that Shn Munda JI was not 
In the house atthattlme and the correction was 
made Ih the lobby. :So I would hke to know 
whether the correction made In the lobby IS 
acceptable? 

MR SPEAKER Whateveryouaresaytng 
IS on e Side ofthe ISSye on those may becorrect 
also but other Members can term It as wrong 
therefore. please let me hearthe VieWS of others 
also 

SHRI MUKUL WASNIK Sir. I am sorry to 
say that one of their hon Member voted In our 
favour and that IS why Shn AaJnath Sonkar 
Shastn JIIS saying In the House that he was not 
In hiS senses Keeping In view the remarks of 
Shn Sonkar Shastn. I can say that he has 
lowered the dtgnrty ofthe Housetoa great extent 
(InterruptIons) Please hsten to others also I 
have hstened you and now you shoudlalso Itsten 
to me (InterruptIons) The way Shn Sonkar 
Shastn levelled allegations (InterruptIons) 

SHRI RAJNATH SONKAR SHASTRI 
You have accepted tt In the Housethatyouwent 
there and (InterruptIOns) 

SHRI MUKUL WASNIK I admit It that I 

went there because an attemptwasbetngmade 
to assauh him (InterruptIons) 

SHRILALK ADVANI(GandhINagar) Mr 
Mukullt would hal/e been better, had you not 
raised objection to the remarks of Shn Sonkar 
JI The reason IS that It IS not such remarks but 
behaVlOUrwhlCh hannsthe dtgnrty of the House 
You can see todays' newspapers and you Will 
come to know as to how the dlgntty has been 
maintained by you? (InterruptIOns) 

{EnglISh] 

SHAI SANTOSH MOHAN DEV There IS 

a limit to everything You have given a state-
ment (/nterruptJons) 

[T rans/atlonl 

SHRI RAJNATH SONKAR SHASTRI 
ThiS IS the behaViour of a Mlntster (Interrup-
tIOns) 

SHRI LAL K ADVANI Mr Speaker. Sir 
I think In addition to the hours. already ftxed for 
malntlOn dtgnrty of the House. hke how a Mem-
bershould behave he should not show back to 
the Chair. we have to add thiS also as to what 
should be theconttons of aembers Therefore 
Please do not ral~ thiS ISSue (/nterrupt/ons) 

(EnglISh] 

SHRI MUKUL WASNIK Mr Advant IS 
sentor an drespected leader of the house He 
has referred to one point I would hke to Just say 
that. he IS conventently trying to depend on a 
section. the seq,on which behaved recklessly 
yesterday on the floor of the House 

[T ransJatlOn) 

Regarding the dlgntty of the House. there 
are no two opInions that the Members of both 
Sides are equally responsible for It But 
yesterday's behaViour was wlntenssed by the 
entire House and that cannot be tgnored Sir. 
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[Shri Mukul Wasnikj 

;:" ", Rajnath Sonkar Shastri has mentioned my 
name and the nameofShri Kumaramangalam, 
that we went outside and pressurised Shri Munda 
to change his vote but it is totally baseless, If 
these was anyone who was putting pressure on 
Shri Mukul it was Rajnath SonkarShastri and 
his other colleagues who were putting pressure 
to get the vote changed and none of us was trying 
to getthe vote changed. 

SHRI RAJNATH SONKAR SHASTRI: 
You have done all these things and you have 
admitted it. But you are saying that officers are 
not honest In your€yes. 

SHRIMUKULWASNIK:TheolficeIShave 
done their duty honestly. No attempt has been 
made to put allegation son the officers. 

SHRI GEORGE FERNANDES: Sir, I have 
to say only one thing that it is clear from the 
statement of the MinrE;terthat te was present 
there. For a moment we also accept itthatthere 
was some scuffle and they wenttheirto prevent 
It. But just"how he said that pressure was being 
puton.Sfm Mundatochangehisvote. Itisavery 
srmple question as to what changes he made 
there. There hepressedthe button of abstention. 
If they were pressunsing him, why he voted 
agatnstthem. It IS a question which is ansiAg out 
of your own statement and it should be replied 
Just now. Mr. Speaker, Sir, either the hon. 
Mlnrster should answer this questions or a 
House Committee should be constituted to 
resolve the Issue. 

The Committee should be constituted, un-
der the Chairmanship ofthe leader of the oppo-
sition and at least one Memberfrom each party, 
should also be ass<X<lated with itto sort outthe 
matter. 

(EnglIsh] 

DR. KARTIKESWAR PATRA (Balasore) 
Sir. he must first tell. the name of the hon. 

Member, on whose vote, he is arguing on the 
floor ofthe House. The House should hearthe 
Member. 

Secondly, the hon. Speaker, has every 
right to decide the result of the vote. 

MR. SPEAKER :They are not challenging 
that. .. 

DR,KARTIKESWAR PATRA: Kindly hear 
me. 

Regarding verdict ofthe lI(Iinisterdeciaring 
the result, here the dispute is regardrng their 
abusing our Foreign Mlnrster that they have 
manrpulatedthehon. Member. Itisquitefalse 
because they have been defeated and their 
leadership has been defeated. Thatiswhy, he 
has broughtthis allegations to this House 

SHRI NIRMAL KANTI CHATIERJEE 
(Dumdum) : I draw your attention to thiS fact. 

MR. SPEAKER: What IS the pornt In 
dispute. let me first understand? What IS the 
point on which we have to decide? 

SHRI NIRMAL KANTI CHATTERJI::I::.. 
My point simply IS the ISSue that has been posed 
whether ornot, anyone can vote, when votrng IS 
not in the lobby by keeping himself outSide the 
House. I draw your attention to two clauses rn 
conjunction. One clause says that a Member. 
who IS not able to cast his vote, may, with the 
permissiorl of the Speaker, have his vote re-
cordedverballybystatrngwhetherhelSlnfavour 
or against; and also if a Memberfinds that he has 
voted by mistake, by pressing a wrol}g button, 
then he can use a slip. Now, these have to be read 
in conjunction with the rule which says that 
voting can be by shps only, and In that section 
it says that the vote shall be recorded by a 
Member. The Division Clerk shall supply to 
each Member a slip at his seat. This is crucial 
point. Ifthesethreearetaken together, the point 
is establishedthatthese cannot be wntten insidE> 
the lobby when voting is not in the il1hby. 1 hiS 
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IS what I am trying to draw your attention to. I can 
give you the rules from where I have quoted. 
Theyareonpages 172and 173-Rule367A(3),(4) 
and 367 AA(1). If these three should betaken 
together. perhaps that will help you to come to a 
nght conclusion and call that person along with 
some Mlnisterto see who is guilty. . 

MR. SPEAKE~: All right. 

SHRI SOMNATH.CHATTERJEE :.1 am 
not challenging at all the declaration of the result. 
I am making it very clear. The question is in 
future also. we must what IS the position. The 
hon Memberdld, In fact, vote. Somevoteswere 
recorded on the ballot. Let us forget what it was. 
I am sure, you can have no hesitation. In all 
humility, I submitthat no Member is permitted 
to utlise the correction slip outside the House; 
whether it was done here or not is a different 
matter. Then I am sure there can be no two 
opinions on thiS that nobody can utilise the 
correction slip outSide the Chamber It cannot be 
done: In future. at least rt cannot be done you can 
say Therefore, the question then IS there has 
beenachange. Now, actually, where It has taken 
place IS a matter for Investigation. But. so far as 
the procedure IS concerned. I arnsure, you can 
say unheSitatingly that cannot be any voting 
outSide by changing, by utilising the correction 
slip outSide the House. 

SHRI AJIT SINGH (Baghpat) : You had 
directed again and again that Members please 
stand up so that correction slips would be given 
to them. That Implies that you already accept 
thiS thing. You had repeated it many times that 
any Memberwho wanted to "correct his vote" 
should stand up. 

MR. SPEAKER: What IS it that you want 
from me now? 

SHRI AJIT SINGH: His vote was recorded 
here electronically. Our contention is after that 
he should not change his vote byslip oranythinp 
from his seat. 

Therefore, whatever was recorded, right or 

wrong or whether they like it or we dislike it. 
does not matter. 

MR. SPEAKER: Are we not challeng-
ing the vote now? 

SHRI NIRMAL KANTI CHATTERJEE: 
No, we are not challenging it. 

MR. SPEAKER: Supposing I make a 
declaration and because of your plea I am 
changing that! 

( Interruptions) 
MR SPEAKER: These are the compli-

cated points, let me not give a final word on 
that. Let me consider if also. The Rule is 
very clear on this point, that once it is given, 
it is final. Now you are saying that pOSition 
should be changed and supposing I, from 
'the seat, change that position, wilrtake be 
correct Shri Somnath Chatte~ee? 
, SHRI SOMNATH CHATTERJEE (Bolpur): 
I wootd say that nobody should utilise the 
correction slip outside the Chamber. 

MR. SPEAKER: Let me see the defini-
tion of House, lobbies. etc. I will hear also 
and give the judgement. Do not just pull out 
a judgement from it because I am not a very 
expert lawyer. 

( Interruptions) 
[ Translation] 

SHRI GEORGE FERNANDES: I would 
only like to submit that the points raised by 
the hon Members here .. (/nterruptions) .. 

The point raised by the han. Member 
raises altogether a different issue and It is 
that.. .' 

MR. SPEAKER: Which issue? 
SHRIGEORGEFERNADES: Iwou~ 

like to know whether the ruling given on the 
baSIS of the correction slip can also be 
changed? I am not going that far. I am 
limiting myself to the issue that the han. 
Member pressed the button. What was in 
hiS mind has already been conveyed to you 
by him by pressing the button. Later on, he 
corrected his vote outside; Now, In whatever 
manner you have counted it ..... 

MR. SPEAKER: I have not done any-
thing. This process IS completed on the 
table of the House. 

SHRI GEORGE FERNANDES: In what-
ever manner it might have been counted, as 
far as It legitimacy IS concerned. it was not 
a legitimate vote. changing the vote outside 
the chamber IS not a legitimate thing and this 
IS my submission. 

MR. SPEAKER: Shri Fernandes, I have· 
no heritatJon in giving the judgement but I will 
give it after considering all the facts. How-
ever. the rule is that: 
[Endllsh] 

"After the results of the voting appears 
on the indicator board, the result of the 
DiVision shall be announced by the Speaker 
ilnd It shall not be challenged." 

But in sRite of this the matter has been 
raised and I have listended to It. 

( Interruptions) 
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[English} 

SHRI GEORGE FERNANDES: May I just 
make one interruptions? 

[Translation} 

Whenever the result of the Division is 
announced here it is always stated that 

[English} 

'Subject to correction'. This also I am 
assuming. 

MR. SPEAKER : No. Shri George 
Fernandes, it is you very correctly and legally 
Insltedthat I should not announce and it did help 
me also. I think you forthat. My office told me 
thiS that we should not announce and Ilmmedl-
ately reacted saYIng that I am not announctngthe 
result. I saw that every shp was collected. it was 
corrected and it was given to me and then I 
announced it. 

Generally. what happens IS we do not walt 
for correction slips. 

SHRI GEORGE FERNANDES: I am not 
making that pOint. The point I am making IS that 
any result declared IS always SUbJecf to correc-
hon. 

MR. SPEAKER: No. It IS not. 

SHRI GEORGE FERNANDES: It has 
al'Nays been so declared. It is always subject to 
correction ... (lnterruptlOns) .... We are not chal-
lenging you. (InterruptIOns) 

SHRI NIRMAL KANTI CHATTERJEE I 
want to suggest here that what he says IS that 
we cannot challenge you. We cannot challenge 
It That certainly shows that we cannot challenge 

SHRI GEORGE FERNANDES: I have not 
rl],Jllenged your decision .. (lnterruptions) .. But 

it is always subject to correction. (Interruptions) 

MRSPEAKER: Are you challenging that 
I am correcting? 

SHRIGEORGEFERNANADE&No&~ 

There is no challenging because announcement 
is always subject to correction! 

MR. SPEAKER: Let me hear Shn Advanl 
and then Shn Gowda. 

[Translation] 

SHRI LAL.K. ADVANI : While making the 
submission I have already stated that as per the 
rules. we cannot challenge your deCISion and In 
this case too. we are not challenging yourdecl-
51on .... 

MR SPEAKER: Because there IS finality In 
It. 

SHRI LAL K ADVANI. But from the trend 
of the deCISion, you can yourself deCide that It 
error In announcing the result has crept In, you 
have evelng nghtto correctthat. ThiS way, can 
also be set up forthe future. The Issue being 
raised IS whether the vote which has already 
been recorded through the machine can be 
changed later on throughout the correction shp 
sent from the 'Lobby 'ornot? lamofthevlew 
that thevo\e c~nnl ,I be changed .. {InterruptIOns) 

MR SPEAKER: Shn Advanili. thiS IS not 
sosimple. Just now I have been shown the rules 
which are With me. 

(Interruptions) 

MR. SPEAKER: Please sit down. 

(Interruptions) 

SHRI LALL BABU RAI (Chhapra) : Mr. 
Speaker. Sir. itisa very important issue whether 
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Ihevotewasgiveninthe'Lobby'andwhell'ierthe 
vote could be give in the 'Lobby' or 
not... (InterruptIons) 

MR SPEAKER: Please sit down. Please 
hsten, though you are sayingthatthe ruling of the 
speaker IS not challenged yetfromthe trend of 
the discussion it is evidentthat the ruling is being 
challenged. There is no finality on this legal 
pOint. The Secretariat has shown me the rel-
evant rules but I have not yet gone through then 
. As per the rules: 

{English] 

During the Division, Lobby IS an integral 
part of the House. 

[Translation] 

Please leI me go through these rules first. 

( InterruptIons) 

/Engltsh] 

SHRI GEORGE FERNANDES: It is an 
Inlegral part for the Simple reason tat voting can 
lake place In Ihe Lobby .. (lnterruptlOns)Votlng 
does not mean that a person can press a button 
andthange It In the Lobby later ... (mterruptlOns) 

SHRI GUMAN MAL LODHA (Pall): With 
your permissIOn. J wouklsuggest a way out. The 
legal posttlon IS very clear. Sofarastheresults 
areconcemed.nerthertheycanbechangedncr 
the decision or the Judgement orthe declaration 
canbechanged. The POSIIiOOlS very blatant and 
not latent. Neltherthe deciSion can be changed 
northere IS any requestforthat. New the wayout 
IS that your Honour can say that now that the 
results had been declared, they cannot be 
changed or altered. If any obJeclion hand been 
raised at the regular time before the declaratIOn 
01 the results. then the procedure which was 
adopted in this particular case would have de-
pended upon your adjudication. according to 
your objective assessment of the entire facts. 

It should have been done in this way. Andforthe 
future, your Honour can lay down the principles 
or the norms. (Interruptions) 

MR. SPEAKER: Shrr Ajit Singh, you had 
raised this pOint. 

(Interruptions) 

MR SPEAKER: Let me clinch this Issue. 

(Interruptions) 

MR.SPEAKER: Do not make a mockery 
of the partiamentary system. 

\ 

Shri Ajrt Singh, I wentto knowWhat actuaUy 
you want and what is the point in dispute. 

SHRI AJIT SINGH: There IS a questIOn of 
law involved. In my opmion., most people have 
said and you also announced yesterday that 
correction shps should be taken by a Member 
from his seat. But that law pOint IS also being 
dISPute by some Members. 

The second is thequesllonof afact-whether 
he was In the House at the lime when the 
correction slip was give to him or not. 

The best suggestion has been made by 
Shrr George Femandes that a Committee may 
beconstrtuted to investigate thiS case. I would 
request that the Leader of the Opposrtron can be 
the Head of It and there may be other. Member 
also. Based on the findings of thiS Committee. 
many other actions can be taken and they are 
lime-bound. Sir. thiS report has to be given 
within a very sort Irme because many other 
actions have to be taken within fifteen 
days ... ( Interruptions) 

SHRI EBRAHIM SULAIMAN SAlT 
(Ponnanr) :Mr .. Speaker. Sir. I have a little 
confusion in my mmd. Sir I completely agree ' 
with you thaI as far as the Lobby is concemed, 
it is an integral part of the House. ButiJustwant 
to know when electronic voting IS there, IS it the , 
same position? .. ( Interruptions) 
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MR. SPEAKER: YflU are all posing ques-
tions to me as if I am in the dock. This is very 
strange. 

(Interruptions) 

[Translatipn] 

SHRI GEORGE FERNANDES: The people 
are In the dock. 

MR SPEAKER: Youcannotdoanythingto 
them but you are posing questions to me. 

(Interruptions) 

{English] 

SHRI SHRIKANTAJENA (Cuttack): Sir, 
I am on a point of offer. I am not raising the issue 
of yesterday's voting. The observation you have 
lust made that during voting lobby IS an integral 
part. 

MR. SPEAKER: I have not made any final 
observation. Please understand. I am saying 
that this IS a complicated issue. Let it be very 
carefully seen. Youglveltlnwirtlng.lwtllapply 
mymlnd. 

(Interruptions) 

SHRI SRIKANTAJENA:Thepointisvery 
clear. Supposing there is a voting today, right 
now. what will bethe position? 

MR. SPEAKER: Whatever you want to 
say. you give it in writing. I will not decide now 
itself. 

SHRI SRIKANTAJENA: Sir, Now, if there 
IS a division, can a Membervote from the lobby 
also? What will be the position? 

MR. SPEAKER: ShriJena, I am answer-
Ingyourquwstton. Please sit down. Please do 
nottest my patience. I am also a human being. 

. Everybody is just posing the question whatever 

is in his mind. 

(Interruptions) 

MR. SPEAKER: You please understand. 
I have explained to you. If you have read the rules 
you would have followed. There are three 
methods of voting; one. is in the House by vote; 
second, isby his record and third is one can go 
to the lobby and also vote. 

(Interruptions) 

MR. SPEAKER: Please understand. In 
this case the position is different. The point is 
because the voting had taken place by machine, 
whether one can go outside or not. ShriJena,all 
these things are very complicated. You give me 
in writing. I will certainly apply my mind to it and 
I will decide. 

(Interrupttons) 

SHRISRIKANTAJENA: That IS not my 
point. My point is supposing today there is a 
demand for voting what will happen? 

MR. SPEAKER: You are not expected to 
ask rnethe question. I am not expected to teach 
you on the rules here. You study the rules and 
then make submissions. 

(Interruptions) 

SHRISHRIKANTAJENA:Whatwillhap-
pen Incase of a voting today? That is the point. 

MR. SPEAKER: I will take the deCISion 
when I come to that. 

(Interruptions) 

[Translation] 

SHRI MOHAMMAD ALI ASHRAF FATMI 
(Darbhanga) ;MrSpeaker, Sir, I seek one ciari-
fication. You have used the work '.ntegral' 
(Interruptions) 
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MR. SPEAKEB: I have not said anything 
on my own, I have quoded the rules. 

(InterriJptions) 

[rrans/ation] 

SHRIMOHAMMADALI ASHRAFFATMI 
: 'Integral' is a mathematical word. If you take 
up 'Integral' in real sense then-

[English] 

Press gallery is also an integral, part ofthis 
House; Visitors' gallery is also an integral; part 
of this House. 

MR. SPEAKER: Please do not argue. 

SHRIMOHAMMADALIASHRAFFATMI 
: Can anyone vote from there? 

MR. SPEAKER: Mr. Fatmi, you should 
understand. I am coming to the fag end of my 
patIence. I am not hereto argue WIth you. 

SHRI MOHAMMAD ALI ASHRAF FATMI 
: I am talking about that 'integral'. 

MR. SPEAKER: You give me in writing. I 
wIll glVethe reply. (Interruptions) 

MR. SPEAKER: Please help me. If any-
body is gaving any doubt on this point, please 
give to me in w·riting. I take it and I will give my 
considered decision and it would be binding on 
you. 

[rrans/ationj 

SHRI RAM VILAS PASWAN «Rosera): 
Mr. Speaker, Sir, they are raising a bIg issue 
whereas my issue to is a smaller one which 
relates to Bhopal gas ... (Interruptions) 

DR. GIRIJA VY AS (Udaipur): Mr. Speaker 
" Sir.! would like to say something whatto Ms. 
,"amta Banerjee. She is seriously ill. Her 

condition is very poor. She is in the 
hospital...(lntelTUptions) 

[English] 

MR SPEAKER: It can be taken up 
tomorrow: not today. 

DR. GIRIJA VYAS: She is in the hospital. 
She is on fast. (Interruptions) 

MR. SPEAKER: You just have sympathy 
on me. How much do I have to speak? 

DR.GIRIJAVYAS: You are not allowing, 
Sir because she isa lady. (Interruptions) 

MR. SPEAKER: Please take your seat. 

SHRI P.C. THOMAS(Muvattupu~a):Sir, 
Ms. Banerjee is on the fast. (Interruptions) 

MR.SPEAKER:Youshallhavetositdown 
now. This is too much. (Interruptions) 

MR. SPEAKER: If you continue doing 
this, I wiD just walk out of the House and go away. 
Please understand that this is not a correct of 
way of conducting the business 01 the House. 
Everybody is asking me questions as if I am 
expected to reply. Youshouldaskthequestions 
to each other reply, and I should decide. 

(IntelTUptions) 

MR. SPEAKER: In the business Advisory 
Committee meeting, with the consent of all the 
Members, it was decided that this zero hourwiU 
be taken up for half-an-hour and it will also 
Include Matters under rule 377. It was also 
decided that I will allow the Call Attention mo-
tions. It was also aecided that I wil~allow short 
duration discussions also. Today we have 
allowed a short duration discussion. It was 
agreed between the Members 01 the Parties. I 
expected that the leaders will communicate 
these thiOQ$to their Members and the Members 

. willhIRowthat. Of every Member has something 
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in the mind and gets 14> and asks questions, and 
if it is continuing, it is your house; you can 
conduct it in any fashion. I can retire to the 
chamber. Somebodycan sit here and you can 
continue like that. 

If you have to cooperate with me, I plead 
with you, I request you to considerthe situation 
in which we are discussing these things and 
cooperate with us. The same issue can be 
raised tomorrow also if you like. 

(Interruptions) 

PROF. SA WITHRI LAKSHMANAN 
(Mukundapuram) : Sir, Ms. Mamata Baner jee 
is on fast. The is in the hospital and she is not 
taking any medicine, Sir. . 

MR. SPEAKER: Tomorrow I will allow you 
(/ntemJptions) 

[T niI11SIation] 

SHRI NITISHKUMAR (Barh) :,Mr. Speaker 
, Sir, you have righUy said about the zero hour 
andtsupport your view you had convened a 
meeting of different political partiesbeforethe 
commencement of the session of Parliament. 
This issue wasatso discussed in that meeting. 
An'unGerstanding was reached that this zero 
Hour and Maners.· under Rule3n should be 
<Isposedof within hatf-anhour1ocanehourat 
any cost. it is not good if we donathon<uQUr 
commitrnenlmade iI!I the Chamber. Nowyou 
regulateit. YouwilgetmaxirnWncooperafil:¥1 , 
fromoursidejnthisregani lt8hcddbeenstnd 
everyday. No mlaxaIionsAouldbegNeninany 
circumstances or at any occasions once you 
haw accorded to maintain it, itahould be ad-
hered to strictly, If you relax one there are 
Memberswhoalways wantto raiaequestions; 
the them ianoimitto it. ReIauIionwill encota'-
agea.achMernberil. ~,"lUIeshWd 
be strictly adhemdto. 

MR. SPEAKER: Pkiasetellmeastohow 

I should implement it. 

(Interruptions) 

[English] 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI VIDUACHARAN 
SHUKLA): Itwassubmitted to you by aD leaders 
of this housebelongingtovalious parties that we 
shall follow the directions given by you and the 
decisions taken in the Business Advisory Com-
mittee. It was decided by in the Business 
Advisory Committee and you have repeated, 
Sir, and the same thing Shri Nitish Kumarji had 
also repeated and I agreeentirelywithwhatShri 
Nitish Kumarji said and I would like to assure 
you from ourside that you will getfull coopera-
tion in this matter and we will request you, and 
I told the other leaders oftheparties in the House 
herethattheyshould abide by the decisIontaken 
in the Business AdvisOry Committee and we 
shall do our besttosee thatthe deciSIOns taken 
in the Business Advisory Committee are Imple-
mented in the House. 

SHRI SOMNATH CHATTERJEE (Bolpur) 
: Sir, no doubt you Id observe that. Sir, on 
principle we have no objection, but you kindly 
recall that I said there may be issues and 
issues pI8CiseIy I used that language. There-
fore. not1hatlsaidsomethingelse;detiberately 
there wflbe noattempt to viOlate this, but it will 
tlependonic;;&ue&. Those are the things I had 
88iI1 ~issueday. Youcannot 
<Darve~buttdidsaythat 

WHhaIlnotbedelibenlfelybyingtoviolatethe 
time8ChedlAetlatyouhavernentioned. (Inter-
.~ 

SHRt VIOYACHARANSHUKLA : What-
ever SQmathji said is recontadln1he recording 
system. Every word in Yfl'batim is recor.ded. 
(Interruptions). Y Ot.J.n'ligltgo through the record 
and~hasbeensaidmaybedOne. lam 
notsuggBllinga'tyltWlgnew.whateverhas tJeen 
decided. Whatever has been said .. 
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procedure of voting 
SHRISOMNATHCHATTERJEE:What-

everlhadsaidthere, I have also said here. I have 
not said anything new. 

SHRI·VIDYACHARAN SHUKLA: You 
might take a decision. Butfrom my sidewe will 
see that we will all obey you and obey the 
decision taken in the Business Advisory Com-
mittee. 

SHRI SOMNATH CHATTERJEE: I have 
said that we shall try to cooperate our best. There 
will be no deliberate violation, butthere may be 
some issues like this. (interruptions). 

[Translation] 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, it was observed that during 
'Zero' hour the hon. Members used to raise 
number of questions besides raising problems 
pertaining to their own constituencies and it 
takes a totoftime. Therefore~ it was decided that 
the issues raised in Zero Hour should be dis-
posed of within hatfan hour. Mr. Speaker, Sir, but 
no issue has been raised today. NoMemberhas 
raised any issue today. They entire time has 
been consumed either expiaining the rule under 
which Shri Chandra Shekharji raised his matter 
or on the happenings of yesterday. The Mem-
bers have not raised their problems. 

I would like to urge upon you that.. 

[English] 

MR. SPEKAER: I think the lady members 
know that generally I try to be very accommoda-
tive. I have full sympathies with you and we wish 
very speedy recovery forMamataji and if you 
want to discuss it, we will certainly take it up 
tomorrow. 

But, please do not discuss it today ., Oth-
erwise, we will just get deailed. If you want to 
insistonthat, I will retire to my chamber and I win 
leave it 

[Translation} 

SHRI CHEEDI PASWAN (Sasaram): Mr. 
Speaker, Sir, the leaders have been speaking 

forthree hours. I nspiteofthis you are~yingto 
observe the timings strictly ... (/rlterruptions) 

MR.S PEAKER : You will also be given 
time. . 

(Intenuptions) 

SHRIRAMVILASPASWAN:Mr.Speaker, 
Sir, four thousand people have been demon-
strating forthe cause of the victims of the Bhopal 
gas tragedy. The Govemment should take 
action in this regard: .. ( Interruptions) 

14.SOhrs. 

PAPER LAID ON THE TABLE 

Notification under Delhi Administra-
tionAct.1966 

[English] 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI P.M. 
SA YEED) : I beg to lay on the table a copy ofthe 
Notification No. S.O. 374(E) (Hindi and English 
versions) published in Gazette of India dated the 
11theJune, 1993 containing President's Order 
dated the 11 the June. 1993 regarding suspen-
sion of operation of certain provisions of the 
Delhi Administration Act, '1966 for a further 
period of six months with effe«tfrom 13thJune, 
1993, ISSUed under section 31 of the Delhi 
Administration Act, 1966. 

[Placed in Library See, No. L T - 4197/93] 

Annual Report en and review on the 
working of National Institute of Health an 

d Family Welfare, New Delhi, etc. 

THE DEPUTY MINISTER INTHEMINIS-
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR): I beg to 
lay on the table-

(1 )(i) A cppy of the Annual report (Hindi and 
Engfish versions ) of the National 
Institute of Health and Family Wel-
fare, New Delhi, forthe year 1991-992. 
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(ii) A copy of the Annual; Accounts (Hindi 
and English versions) ofthe National 
Institute of Health and Family Wel-
fare, New Delhi, forthe year 1991-92, 
together with Audit Report thereon. 

((iii) A copy of the Review (Hindi and 
English versions) by the Govemment 
on the working ofthe national Institute 
of Health and Family Welfare. New 
Delhi, for the year 1991-92. 

(2) Statement (Hindi and English versions) 
showing reasons for pelay in laying 
the papers mentioned at (1) above. 

[Placed in Library. See. No. L T-4198/93] 

14.S2hrs. 

STANDING COMMITTEE ON RAILWA YS 
SECOND REPORT AND MINUTES 

[English] 

SHRI SOMNATHCHATTERJEE (Bolpur) 
: Sir, I beg to presentthe Second Report (Hilldi 
and English versions) of the Standing Commit· 
tee on Railways on (a) Doubling of Railway lines; 
and (b) Metl ... ailway Project in Calcutta and 
Minutes ofthe sittings of the Committee relating 
thereto. 

14.53hrs. 

ELECTION TO COMMITTEE 

Committee on Public Undertakings 

[English] 

SHRI BASUDEB ACHARIA (Bankura) : 
Sir. i beg to mov~: 

"That this House do recommend to 
Rajya Sabha that Rajya Sabha do 
agroee to nominate a Member from 
Rajya Sabha to associate with the 

(Amendment) Bill 
Committee of public Undertakings of 
this House forthe unexplored portion 
ofthe tem ofthe Committee viceShri 
Sunil Basue ray retired from Rajya 
Sabha and do communicate to this 
House the name of the Member so 
nominated by Rajya Sabha". 

MR. SPEAKER :The questions is: 

''That this House do recommend to 
Rajya Sabha do agree to nominate a 
Memberfroni Rajya Sabha to associ· 
ate with the Committee on Public 
Undertakings of this House for the 
unexpired portion of the term of the 
Committee viceShri Sunil Basu Ray 
retired from Rajya Sabha and do com· 
municate to this House the name of the 
Member so nominated by Rajya 
Sabha". 

. The motion was adopted. 

14.S4hrs. 

CONSTITUTION (EIGHTIETH AMEND· 
MENT)8ILL' 

AND 
REPRESENTATIONS OFTHE 

PEOPLE (AMENDMENT) BILL' 

{English] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Sir, I beg to move for 
leave to introduce a Bill further to amend the 
Constitution of India. 

MR. SPEAKER: Motion moved: 

"That leave be granted to introduce a Bill 
further to amend the Constitution of India". 

THEMINISTEROFSTATEINTHEMIN-

• Published in Gazelle of India Extradinary section II, Part 2 dated 29.7.93 
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ISTRY OF LAW, JUSTICE AND COMPANY India. 
AFFAIRS (SHRI H.R. BHARDWAJ): Sir, I beg 
to move for leave to introduce a Bill further to 
amend the Representation of the People Act, 
1951. 

MR. SPEKAER : Motion moved: 

"That leave be granted to Introduce a 
Billfurtherto amend the Representa-
tion of the Pe-opleAct, 1951". 

SHRILALK.ADVANI (GandhiNagar):Mr. 
Speaker. Sir, the Home Minister has sought 
leave of the House to Introduce Eightieth Amend-
ment ofthe Constitution. The Minister of State 
for Law and Justice has sought leave of the 
House to Introduce a Bill to amend the Repre-
sentation of the People Act, 1951. There IS a 
difference between the two. But they are sup-
posed to be Inter-related. After going through 
both the Bills, I found some of the provisions of 
the Eightieth Amendment extremely objection-
ilble. whereas In the case of the Amendmentlo 
the Representation of the People Act, 1951, I 
have serious obJections. 

I hold that If the Eightieth Amendment 
becomes law. It IS fraught with very dangerous 
consequences for democracy and the falmess 
of elections. Till now, the Impression created 
by various statements from the Government 
spokesman seemed to suggest something else 
My party also has reacted to those statements, 

but when I got this particular Bill, I was surprised 
to find that if tills bill becomes law. the conse-
quences would be that a Returning Officerforthe 
Lok Sabha orthe Assembly elections would be 
vested With far greater discretionary authority 
than today IS with the Election Commission or 
IS ~ven With the High Courts. 

I would like to point out very particularly 
Clauses 4 and 5 of this particular Bill which Shri 
Chavan has sought leave to introduce. Clause 
4 of the Bill seeks to amen d Article 102 of the 
Constitution. Now.lwoshtodrawtheattention of 
the Hou~e to article 102 of the Constitution of 

It is that Article of the Constitution which 
lays down disqualification's for being chosen as 
a Member of Parliament. I read Article 102:-

" 1 ) A person shall be disqualified for 
being chosen as, and for being, a 
member of either House of Parlia-
ment-(a) if he holds any office ofprofrt 
under the Govemment of India or the 
Govemment of any State, other than 
an office declared by Parliament by 
law notto disqualify its holder; (b) if he 
is of unsound mind and stands so 
declared by a competent court; 

(c) if he is an undischarged Insolvent: 
(d) if he is not a citizen of India. 

I have pointed out the specifiC content of it 
to emphasise thatthe four disqualifications laid 
down till now are disqualifications of a nature 
which are objectively determinable on the basIS 
of facts. It is, therefore, not surpnsing thatthls 
Parliament in its Wisdom when it framed the 
Representation of People Act empowered the 
Returning Officer In the !.,?k Sabha or In the 
Assembly elections to decide whether any can-
didate IS of unsound or not, whether a any 
candidate is an undischarged Insolvent ornot, or 
whether any candidate who has filed hiS nomi-
nations IS not a citizen of India or has acqUired 
citizenship 01 anothercour:ttry. 

These are facts which we can determine 
and atthe most he may give 24 hours notice to 
the person concerned who has objected orto the 
candidate himself to reply. But the whole pro-
cess of scrutiny thatthe Returning Officerunder-
takes is a summary process. It IS not an 
elaborate procession In which eVidences can be 
addUced. 

Section 36 ofthe Representation of People 
Act gives thiS power to the Returning Officerto 
decide whether the candidate suffers from any 
disqualifications under Article 102 or not. 
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The Bill soughtto be introduced today says 
that in Article 102 of the Constitution, Clause 1 , 
after sub-Clause (b), the following sub-clauses 
shall be inserted-and the first one give 4 s the 
impression thatthis is supposedto be directed 
against us-and it says:-

"It he, after making arld subscribing 
the oat or affirmatioQ, in accordance 
with the form set out forthe purpose in 
the Third Schedule for election for 
Parliament, makes use of religion 
including religious Symbols for the 
purpose of the said elections". 

This is something about which I will argue 
at length when we later consider this matter. But 
I would like to draw the attention of the entire 
House to the nextsub-clause:-

"If he promotes or attempts to pro-
mote feelings of enmity or-hatred or ill-
will between different classes of citi-
zens of India on the ground of religion, 
race." 

SHRIA. CHARLES (Trivandrum): I amon 
a pOint of order. Under Clause 72 of the Rules, 
I wonder whether a detailed discussion can be 
taken up althe initial stage of the presentation of 
the Bill:-

"Provided that where a motion is op-
posed on the ground that the Bill ini-
tiates discussion outside the legisla-
tive competence ofthe House." 

, 
SHRI LAL. K.ADVANI : Then therehasto 

be a full diSCUSSion. 

SHRI A. CHARLES: Is such a full discus-
sion allowed under Article 72 is my point. 

!'AR. SPEAKER: This isan Important Bill 
and a Memeer like Shri Lal K. Avandji is 
speaking. I would rather like to hear him before 

deciding. 

SHRI A. CHARLES: Every Member is 
equal. 

MR. SPEAKER: My respect for you is 
more than for Shri Lal K. Advaniji. Let me hear 
him. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI VIDYACHARAN SHUKLA): 
Shri Lal K. Advani is allowed to quote his 
objection before the H<;>use. On the day the 
objections are given, the other members may 
like to give their objections. Detailed discussion 
may ensure. 

MR. SPEAKER: Not very detailed discus-
sion, but brief discussion. 

SHRI VIDYACHARAN SHUKLA: I am 
only requesting you to ensure bnef diSCUSSion 
now. When the Bill IS taken up fordlscusslon, 
you can give as much time as you like. 

SHRI LAl. K. ADVANL: I am grateful to you 
for allowing me to take up discussion even 
though Rule 72 says that a bill can be obejcted 
to althe introduction stage on any ground. 

15.00hrs. 

In that case. whosoever gives notice, he is 
permitted to speak but no one else is permitted 
to speak. Another colleague to mine raised an 
objection saying that It is beyond the legislative 
competence of this House. If that obejctlon IS 
raised, then there has to be a full discussion. 
This is the sum and substance of Rule 72. In this 
particular case, I would like to point out that I 
regard thiS particular Bill as fraught with very 
dangerous consequences for democracy. There-
fore, I have confined my objections to Clause 4 
because Clause 5 is analogous. Tt refers to the 
State Assembly. I will not dwell on that at length. 
I will only deal with Clause 4 though there are 
provisions like Clause 2, almost which I any 
observe that I am in full agreement with thatthere 
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should be a provision saying that the State shall 
have equal respect for all the religions. There is 
thiS particular confusion in the minds of some 
people that when we commit ourselves to a 
secularState, it means an irreligious State oran 
anti-religious State. This is now being obviated 
completely even in wirting. The Constitution 
Itself says thattheState shall have equal respect 
for all the religions. At the moment, I would 
confine myseH to the point: howcan a Returing 
Officer, In the courSe of a summary scrutiny of 
nomination papers, decide whethera particular 
candidate has even attempted to promote feel-
Ings of ill-will between different classes of citi-
zens on grounds of religIOns race, caste, com-
mUnity or language? You just consider the 
Implications. 

Sir, here are my friends from the DMK, 
AIADMK, myfnends from Maharashtra orfrorn 
some other place where that particularandolan 
has been going on In the pastthat some sort of 
a pr£ference should be given. to seems to the 
soil. Only because a particular person believes 
that the backward classes of the country should 
bepromotedandtheyshouldbegtvenreserva-
tlonbenefit,someonecanobjectandsaythathe 
IS creatmg I; ;-will between the forward classes 
and the backward classes. Some on can say 
that m Tamil Nadu , so and so party is creating 
that IH-WIII between the Hindi-speaking people 
andthenon-Hindl-speakingpeople. I can point 
outso many such things to you. Even today the 
RepresentatIOn of the People Act does bar ere-
atlngdl-will. Here is the corrupt practice defined 
under the Representation of the People Act 
whlchsays:-

"The promotion of, or attempt to pro· 
m<]te. feelings of enmity or hatred 
between different classes of the citi-
zens of India on grounds of religion, 
race, caste, community, or language, 
byacandldateorhisagentoranyother 
person with the consent of acandidate 
or his electio agentforthefurtherance 
of the prospectsofthe elections of that 
candidate or torprejudiciaUly affect-

'Not recorded. 

People (Amendment) Bill 

ingtheeleclion of anycancidate is1he 
corrupt practice." 

So, t!l1S law is there. I would never object 
to it. I think this is a sound law. Butthis law is 
a basis for the high Court to decide whether a 
particular candidate has really violated this law 
or not. This is not entrusted to the Returning 
Officertodecideewnbeforeaneleclionwhelher 
a partlcualr candidate, because of his past, 
because of his participation in some movement, 
IS liable to be disqualifi&t on that account. 
Therefore,lfeelthateitheritlshastrytegislation 
hastydrafting or its is deliberately done because 
It IS partisan. Therefore, It is iii-conceiVed 
drafting. So, I feel that this particular Bill as has 
been drafted today, should not be introduced at 
all. You please re-frame the BiD. Please have 
CorlSUltations with aHthepartiesandthencome 
before the House with a proper Bill. Because 
boththeBiHaretaken~together,lwouIdbnefly 

refertotheAmendrnentproposedtotheRepre-
sentation of the People Act. (Interruptions) 

DR. KARTIKESWAR PATRA (BaIasore): 
Sir, I wantto seek some clarifications from the 
hon. Member. I may be allowed to seek some 
clarifications. (/nterruptJons)' 

MR. SPEAKER: This is not forming part 
of the record. 

(InterruptJons) 

MR. SPEAKER: Dr. KartikeswarPatra,1 
willailowyoo,atthetimeofdiscussion,foralong 
time. 

SHRILALKADVANI:Letmedealwiththe 
Bill sought to be introduced by hon. LawMinister 
Shri Bhardwalli. I was a member ofthe Com-
mitteethe DineshGoswami Committee which 
had occasion to review the implicatIOn Qf bring-
Ing in Section 29(a) it IS Section 29(a~hich is 
soughttobeamendedtoday. Section 29(a) of the 
Representation ofthepeopieActreqtAresthatal 
political parties should be registered with the 
EIectionsCommission. Now this Committee on 
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which I had the occasion to serve and my 
colleague Shri Somnathjiwas there, Shri Indrajit 
was there, the former Chief Election Commis-
sionerShri S.K. Shakdherwasthere, Shri L.P. 
Singh was t~ere and apart from that Shrimati 
Rama Devi who is now the Secretary-General 
of RajyaSabhawasthereand Shri H.K.L. Bhagat 
Shri Bhagat did not agree with this particular 
recommendation. But the recommendation of 
the Committee was that Section 29 (a) which 
provides registration of aU political parties and 
for that registration they had to say that we 
subscribe to secularism, we subscribe to so-
cialism, we subscribe to democracy, this par-
ticular provision has served no purpose and so 
should be scrapped. This was the recommen-
dation of the Committee on which myself, Shri 
Somnathji and Shri Indrajlt from this House 
were there. Shri Indraiit Gupta was, perhaps, not 
there but his college Shri Homi Dajee was there. 
Apart from Shri Bhagat, who in also most all 
cases was not in a position to identify himself 
with the recommendation!i mainly on the fround 
that his party had not decided. But rest of the 
Committee feltthatthis particulr provision should 
go. Instead of that, you are trying to strengthen 
it today, strengthen it by butproviding not merely 
registration, by providing de-registration also 
and that de-registration authority you want to 
give to some boby, in this case happily the high 
Court. High courts is being made an ideological 
ombudsman to decide whether a particular party 
is really carrying on its activities in accordance 
with this commitment. 

Now I do not know how a particular High 
Court would reactto an application made to that 
High Court saying that after Shri Manmohan 
Singh has become the Finance Minister, the 
Congress party has not been following SOCial-
ism, f do not know how the high court will react. 
You may think only in terms of saying that they 
would go and seek de-registration on the ground 
thai BJPis not Slbscribingtosecularism. Though 
my party repeatedly has said that it is unequivo-
cally committed to the secufaringredients of the 

People (Amendment) Bill 

Indian Constitution. Similarly, someonewillgo 
and say that Marxist does not believe in democ-
racy. What I am saying is that it wouftj be 
basically wrong fr . '")olitical parties to have their 
activities subject~d to any kind of ombudsman 
of this kind, an ideological ombudsman. The 
whole concept is wrong. And this concept has 
emerged from your conception, how do we 
prevent Indian politics from moving in a certain 
direction. I would deal with thafon a separate 
plane. But at the moment I would say that the 
Bill as drafted is absolutely ill-conceived. It can 
undermine democracy. After all, the returing 
officerfor a Lok Sabha is an official of the level 
of the District Magistrate, the returning officer of 
a State Assembly election is of the level of a 
Tehsildar. We are entrustingtothese people the 
right to decide whether Mr. Bhardwaj or Mr. 
ChandrajitYadavorMr.paswanorShriVajpayee 
had in the past been oong something which does 
not speak of an election, it is a disqualification. 
And that disqualifications is: so and so is of 
unsound mind, disqualified, so and so is an 
undischarged insolvent etc. I can understand 
that can be proved. But so and so hasbeentrying 
to promote ill-will among the communities on 
the basis of caste, on the basis of language and 
on the basis of religion is not something which 
can be decided by a Returning Officer in a 
summary examination. 

Are you going to empower the Returning 
Officertodothis? Andifthehouseagreestothat, 

,I think we will be spelling the death-knell of 
democracy in this country. Any party that can 
come into power, can abuse itto an extent whICh 
IS inconceivable. And, therefore, I would again 
plead with this Government not to move this Bill 
today; reconsider it aftertaking the parties' view 
Into consiperation, discuss it with us and then 
only move this Bill. Thank you, Sir. 

[Translation) 

SHRI GEORGE FERNANDES: Mr. Chair-
man, Sir, , have also given a notice to the effect 
that I would like to oppose this Bill at its introduc-
tion stage. I would like to oppose this Bill mainly 
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on two POints 

{English] 

MR SPEAKER II I give the chance to an 
hon, Member who has not wntten to me saying 
that he opposes, then, thiS discussion will go on 

{TranslatIon] 

SHRI GEORGE FERNANDES I have 
given rt In wntlng I have put a hand wntten notice 
Intheboxat9 OOA M 

{Engltsh] 

MR SPEKAER I am sorry 

SHRI GEORGE FERNANDES Sir, I came 
to Parliament House today at 9 o'clock because 
my party's meeting was there at 9 30a m And 
I dropped It at 9 o'clock 

MR SPEAKER lamnotobjecllng even 
If It has come after 1 0 o'clock 

[T ranslatlon J 

SHRI GEORGE FERNANDES Then how 
did such'a mistake occur? You have said that 
It has come after 1 0 000' clock 

MR SPEAKER, I will tell you the difficulty 
Most of the notices wntten by you are In hand and 
they come at the last moment And when they 
rtre glll'en In the office, they are processed 
through the office It takes some time 

SHRI GEORGE FERNANDES I dropped 
It 111 the locked box outside the Notice Office at 
9 sharp 

MR SPEAKER Ithasbeemprocessed 
But, I am sorry 

SHRIGEORGEFERNANDES Them 
was even a witness when I dropped rtthere He 
WilS a constable and he came and shook hands 

People (Amendment) Bill 

with me 

MR SPEAKER I have to make two re-
quests One IS , your notices should not be In 

hand-wntlng because you wnte very fast And 
second IS 

SHRI GEORGE FERNANDES The box 
IS opened at 1 o o'clock but, notpnorto 100'cioci 

MR SPEAKER The lault IS ours and not 
yours 

[ TranslatIon] 

SHRI GEORGE FERNANDES Mr 
Speaker,Slr I was saying that flrstJy I would like 
to oppose thiS Bill for ItS legislative Incompe· 
tence and secondly I would hketo oppose It In the 
light of ItS In effetlve and other related Issues 

Mr Speaker, Sir, I am ofthe view that this 
IS the most dangerous Bdl ever Introduced In thIS 
august House, On the pretextofcommunahsm, 
an attempt IS being made With the help of thiS 
Bill, not only to murderthe democracy but also 
to change the baSIC structure of the Constitution 
and to <;IePnvethe suppressed downtrodden and 
backward classes of the country of their constl' 
tutlonal nghts 

Mr Speaker Sir aithoughthlsbilihastwo 
or three parts yet you Will find In ItS first part 

[English] 

Under Clause (3) It has been stated 
that 

"In part III of the constitution after 
Article 35 the follOWing Article shall 
be Inserted namely - 35A Notwlth· 
standing anything In thiS Constltu· 
non,-

"Notwithstanding anything Includes 
Fundamental Rights tRat are guaran· 
Jeed by too Constitution "Notwlth-
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standing anything in the Constitution" 
means chapter 16and Chapter 17. 

[Translation] 

The concept of social justice has been dealt 
with the in the chapter 16 and 17. Chapter 16 
relates to the protection given to the Scheduled 
Castes and the Scheduled Tribes in the Legis-
latures. Lok Sabha, Govemment services and 
In other fields. Moreover, it also deals with the 
protection of the other backward classes - edu-
cationally and SOCially backward classes. It 
also prOVides the.settlng up of a Backward 
Classes's Commission by the President and 
Implementation of its report. All things are 
covered in Chapter 16. You are stating that 

[Eng/ish] 

Notwithstanding anything in this Constitu-
tlon 

[Trans/atlon] 

Chapter 17 relates to language Mr. Speaker, 
Sir. hngulstlCproblem IS yetto be solved in India. 
Till now we use English. a symbol of slavery in 
parliament, In Courts and in Pubhc life. This 
language is used in the courts also where the 
poor people of the country go. 50to 60 per cent 
people of the country cannot read or write any 
language. There poor people are subjected to 
exploitation through language irrespective of 
their community or religion. These is no other 
country In the world where people are exploited 
with the help of a language which is a symbol of 
slavery. Mr. Speaker, Sir, there have been and 
Will continue disputes on this issue. 

[T rans/atlon] 

And many more thing have been added in 
the Bill which have nothing to do with commu-
nalism. I will quote two sentences to clarify 
It. 

[English] 

• Parliament may, by law, provide that 
any association orbody of individuals 
be banned, if it, bywords, eitherspo-
ken orwritten, orby signs or by visible 
promote disharmony or feelings of 
enmity, hatred or ill-will between dif-
ferent classes of citizens of India-n 

[ Translation] 

They are all bent upon ruining the Consti-
tution of India. The achievements made by the 
people before or afterthe independence are hard 
eamed. Plot has been hatched to undo all such 
achievements by adding this single sentence. If 
you go through the nextclasue, which reads" as 
follows: 

{English] 

"(i) on ground of religion' or 

((ii) on ground of race, place of birth, resi-
dence, language, caste or community;" 

[Translation] 

Chapter 16 and 17 describes caste, place 
of birth, residence and thereafter comes com-
munity.lntheclausea reference has been made 
about hatred, but the intention becomes clear 
when it is said. 

"the law referred to in clasuse (a) may 
make provisions for the forfeiture of 
property, movable or immovable, of 
the banned association of union .... • 

[T rans/at/Of1] 

What IS thiS Union? Does it mean trade 
union? Generally in India, the .."ord 'Union' 
means a Trade Union. There is Scheduled 
Castes and Scheduled Tribes associations in 
the railways, then there are association of Gov-
emment employees, of Members of Parfiament 
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and In all the other Departments Structure of 
Indian society IS such that It will continue to 
oppose all IrratIOnal, Illogical laws and will 
continue to oppose all injustices through orga-
nizational methods Intentions ofthe Govern-
ment are never clear If I saythatsomeoran 
employer IS bali! or rogue, I Will before that 

(English] 

I am creating III-Will between two commu-
nities or two classes 

(TranslatIOn) 

Here both the words have been used 
Whenever the employer approaches the Court 
the association IS banned and the office of the 
assoclalion IS scale a by the Home MInistry 
This law has been broughtforward by a man of 
dubious mind Wehaveseen,howTADA,MISA 
AND NSA were Implemented Earher we 
enjoyed the nght to ap-peal andmy Union could 
have fought for my rights We could have 
vehemently opposed the arrest of workers under 
NSA TADAoranyotherlaw However,nowall 
our nghts are being vurbed At present, I Will not 
diSCUSS each and every sentence of the Bill as 
I Intend to put forth only my baSIC view pomt 
Election Issue IS also none different The what-
e\ er Shn Advanlls has said, are correct In their 
own place Therefore I do notwanlto repeatthe 
same thing ThiS law challenmgs Article 13(2) 

(English] 

"The State shall not make any law 
which takes away or abndges the 
nghts conferred by thiS Part and any 
law made 10 contravention of thiS 
clause shall, to the extent of the con-
traventlon, be vOid " 

{Trans/atlon] 

ThiS law oversldes the fundamental 
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rights ThiS law challenges Article 15 

[English] 

"The State shall not diSCriminate 
agal!1St any crtlZen on grounds only of 
rehglons, race, caste, sex, place of 
birth or any of them" 

Today, there IS dlscnmlnatlon, DISCrlmlna-
lions a part of India-social, pohtlcal and eco-
nomlchfe 

(TranslatIOn] 

The State Intends to usurp all the powers so 
that dlscnmlnatlon could continue ThiS law 
challenges Article 16 (4) 

[English] 

"Nothing In thiS article shall prevent 
the State from making any prOVIsion 
forthe reservation of appointments or 
posts In favour of any backward class 
ofcrtlzens which In the opinion of the 
State, IS not adequately represented 
In the services under the State" 

(Translation] 

I will be gagged any my organisation will be 
banned for raising vOice against Injustice ThiS 
law challenges article 25 

[English] 
"SubJect to public order morality and 
health and to the other proVISions of 
thiS part a" persons are equally en-
trtledto freedom of conscience an<:tthe 
nght freely to profess practice and 
propagate rehglon 

(Translation] 

Further It contravenes part -II article 26 
and article 30 
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[English} 

"All minorities, whether based on re-
ligion or language, shall have the right 
to establish and administer educa-
tional institutions of their choice." 

[Translation] 

Suppose a minority community in a village 
intends to build a school or hospital etc. forthe 
community, permission could be denied on the 
ground that it may arouse communal passions. 
it also contravenes article 46, and I would like to 
specifical!y draw attention towards this aspect. 

[English] 

"The State shall promote with special 
care the educational and economic 
Interests of the weaker sections of the 
people, and in particular, of the Sched-
uled Castes andthe ScheduledTribes, 
and shall protect them Irom social 
injustice andlorms of exploitation." 

[Translation} 

Theword used is exploitation. Howcan one 
fight exploitation. It can be done through asso-
Clation. Permission may not be given as it might 
arouse passions. I would any like to submitthat 
had this law been enacted 19 years ago, then we 
would not have mustered courage to struggle for 
the Implementation olthe Mandai COmmission. 
Our struggle would not have been tolerated. This 
law will take us in the reverse gear and we will 
never achieve social justice and end exploita- . 
tlon. If communalism is to be lought, then there 
has to be distinction netween communalism and 
religion,. Communalism and fanatiCism is one 
thing and religion is another thing. Dr. Lohia used 
tosay: 

fEngltsh} 

"Religion IS long tern politics and politics 

is short term religion." 

[Translation} 

Religions is connected with morality. We 
will not allow curbing of various rights enshrined 
in the Constitution in the name olthe religion. I 
am against making such a provision in the law. 
I urge the Government to withdraw it. II commu-
nalism is to be fought, then take Into confidence 
the leaders of all the parties. We lend all support 
to the Government in checking communalism 
but we cannot tolerate curbing our rights. With 
this, I oppose this Bill. 

[English} 

SHRI SOMNATH CHA TIERJEE (Bolpur) 
Sir, so far as the objective of the Bill is 

concerned, it is very clear, It is not a routine Bill. 
The Bill is of great Importance. especialy in the 
context of the present Situation In the country. It 
is predominately and solely forthe purpose of 
separating religion from politics. That is what we 
understand. We have been demanding such a 
Bill;;, a such a law in this country. The Govern-
ment, I believe, is committed to that. 

may I make a respectful suggestion to 
everybody? We are not passing the law or 
amending the Constitution today. it is a matter 
of vital Importance. I will request the Home 
Minister to agree to send the Bill to Select 
Committee within a time-frame so that the we 
can consider and finally pass the Bill in this 
session. (Interruptions) Certainly, everybody 
will have an opportunity to make suggestions for 
rectification. (Interruptions) 

SHRI RAM VILAS PASWAN (Roserea): 
We support delinking of religion from politics. 
however in the guise of all this rights of the 
weaker sections and the backward classes 
cannotbecurbed. This bill purportedly intends 
to fight communalism but many other things 
have also been included in it. Banners imposed . 
on four organisations. Out of these 3 
organisations have corne out of it. Yet ban is in 
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force on Jamlat-e-Islaml That IS why In the 
name of the weaker secllons and the backward 
classes. much damage will be done. I have 
given the notice to refer the Bill to the Select 
Committee All the leaders of vanous parlles 
should have been taken Into confidence before 
Introducing this Bill No wrong message should 
go to the masses. Therefore. on behalf of janata 
Dal. I would like to submit that the Bill to delink 
religion from politiCS should not be Introduced In 

this form 

(EnglIsh) 

SHRllNDRAJlfGUPTA Ithlnk.atthls 
stage we are not supposed to enter Into a 
detailed diSCUSSion of the provIsions of any Bill 

MR SPEAKER You are nght 

SHRIINDRAJITGUPTA Atthelntroduc-
tlon stage. you are permitting 

MR SPEAKER No I am allOWing only 
those who have given the notices (Interrup-
tions) 

SHRIINDRAJIT GUPTA I am only saying 
one sentence There are may prOVIsions and 
clauses which I. on behalf of my party also. can 
say, we consider to be objectionable 

MR SPEAKER May I as a lawyer, tell 
you? Do not come to any conclUSion abruptly 

SHRlINDRAJITGUPTA Thebaslcpnn-
clple of this Bill, as It has been announced. IS to 
separate religion from politiCS And we fully 
support that pnnclple Butthat does not mean 
that many things In thiS Bill Will not have to be 
amended Many things Will have to be amended 
In my opinion. many things Will have to be 
removed from that Lelthe JOint select Commit-
tee go Into that 

MR SPEAKER Donotgobythelnterpre-
tatlon put on theconslltullon by some Members 
very Intelligently You have to apply your mind 
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separately That IS qUite simple 

SHRIINDRAJITGUPTA No, no, that IS not 
so Therefore, I think. It IS not necessary that we 
should go on diSCUSSing (InterruptIOns) 

SHRISOMNATHCHATIERJEE Letus 
send litO JOint Select Commmittee 

INDRAJIT GUPTA We want that there 
should be a proper diScussion, a thorough diS-
cussion. of all the clauses- Implications and 
Bverythlngelse Therefore, forthat the arrange-
ment should be made through a JOin Select 
committee 

That must be tlme- bound and It can be 
made time-bound or It can give ItS findings 

MR SPEAKER We .vlli come to that later 

SHRIINDRAJIT GUPTA but. Sir, there 
are many things In thiS which we do not agree 
With If you want us togo Into all that just now, we 
candolt 

MR SPEAKER No, not now 

( InterruptIons) 

SHRISOMNATHCHATIERJEE Iwould 
request the Mlnlsterto agree for select commit-
tee but Within a time frame (InterruptIOns) 

SHRI EBRAHIM SUI:AIMAN SAlT 
(Pannanl) It affects me directly lamverysorry' 
that the Government. while bnnglng the Bill. 
forgets that we Muslims are alive In thiS country 
A grave and dangerous Bill has been brought 
Without consulting us Why did they nottake us 
Into confidence before bnnglng thiS Bill? ThiS 
Bill has grave consequences you wantto sepa-
rate religion from politiCS but grew. you have 
crushed our nghts Ourconstrtutlonal ngthts aoo 
fundamental nghts are crusted How can we live 
In this country then? You want to bring a Bill to 
separate religion from pohtl~s by all ourfunda-
mental and constttutional nghts are crushed 
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Ourfriends may escape. I know that my friends 
from the BJP may escape. (interruption) It is the 
Muslim League on which the first axe will fall. 
The first axe will fall on us. We work within the 
constitution. RSS may escape and the ban may 
be removed by high court or a tribunal but the 
Jamad -e-Islamia con not escape. The axe will 
fall on me: it is injustice done to me, Sir. they 
should have taken me into confidence. I am with 
you protect the secular principles of this country. 
But they have not consulted me. (Interruptions) 
I wantthe Bill to go to a select committee: it must 
be consulted, a time-bound programme should 
be drawn. (Interruptions) 

MR. SPEAKER: If this Bill is an important 
Bill, and if this Bill contains something which 
you want and something which you do not want, 
then let it be discussed in a proper manner and 
without applying yourmind, do not express your 
views tJecause people form an opinion on the 
expression of your views. 

(Interruptions) 

SHRI GUMANMALLOOHA(PALI): Sir, i 
nse to challenge the legislative competence of 
this Bill. The point which I want to raise is under 
Rule 72. underthe Constitution, as interpreted by 
Keshavanand- Bharti case which has been re-
iteratedinAIR.1973SC,page1461.lntheapex 
court, honorable supreme Court has said that 
there are certain basic features of the constitu-
lion and no law can be made by parliament 
against the basic features of the constitution. I 
would like to refer oniyto the Relevantthird point 
which has been given in the minority judgment 
by Sikhri Chief Justice., He said: 

''The basic structure maybe said to consist . 
of the following features: The supremacy ofthe 
ConstitutIOn, republican and democratic form of 
Government." 

Now I wouldlea.vethe rest of it. Therefore, 
the democratic form of Government. the parlia-
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mentary democracy, the right of each citizen to 
contestthe election to from a political party and 
to be in the Parliament if the people give a 
candidate is one of the basic features of the 
Constitution. and any law made even by this 
august House would be against the legislative 
competence itself, I is well known that when the 
Constitution was framed, it was repeated said 
that under Article 366 the amendment power of 
the Constitution, which IS known as the constitu-
ent power, is limited and there was a dOing run 
controversy going into Bholaknath case, Sajjan 
singh case and other previous cases which I 
would not like to refer here now. But the law has 
been laid down by Keshavanand-Bhartl case 
that holds good even today. 

NowSir, YourHonourgaveheardvanous 
views olthe various party leaders. The views of 
the largest opposition party, the BJP have been 
express by Shri Advani who has just now, given 
a very graphic deSCriptIOn of the dangerous 
nature of the draconian law which IS going to 
finish democracy In thiS country. Similarly, Shrl 
Chatte~ee has hiS own objections. Shri George 
Fernandes also has given a very analytical al'ld 
detailed descript on of the fundamental rights 
contained in article 14 and article 16 of our 
constitution and how they are a gOing to be 
tamperedwith. 

SHRI SOMNATH CHA TIERJEE: I have 
not obfectedto the introduction olthe Bill Let me 
clarity. 

SHRI GUMAN MAL LOOHA: I know your 
objections. What I submit is that all the leaders 
of different parties including the Muslim League. 
Janata Oal, CPI and other parties, have men-
tioned here thatthis particular piece of legisla-
tion is draconian. This draconian legislation.is 
being introduced here underthe name and garb 
and false pretext of separating religion from 
politics. 

I appeal to the hon. Members to kindly 
realise thatthe entire thrust of the Janata Oal in 
the name of caste, whether It be backward 
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castes, scheduIedCastesorScheduIedTribes, 
IS going to be finished once this legislation is 
passed. MandaI and KamandaI, booth would go 
andthemandirwouidalsogo!AndtheCIassless 
society of the Leftists too will not come into 
being. 

MR. SPEAKER: Let it not be a regular 
speech please. 

SHRI GUMAN MAL LODHA: I am sum-
mingup.lsubmitthatYourHonourmayseeand 
examine the most basic features of our consti-
tution. With the help of the proposed amend-
ments of articles 102, 191, and insertion of new 
artIC1es28A and 35A, just with a single stroke of 
the pen, the recognition of the parties can be 
ended on the grounds that have been given In 
these sections. And the grounds, as per the 
views already expressed by various leaders 
here, do cover a large segment of the nation. It 
may also happen that expressing a view on 
minority appeasement may also be considered 
offensive. (Interruptions) 

MR. SPEAKER: You are makmg a regular 
speech! 

SHRI GUMAN MAL LODHA: I am Just 
summing up Sir. I submit that It is the 
Kesavananda Bharati's case, whICh IS the law 
ofthe day and only it should apply. These two 
legislation's which are against the baSIC struc-
ture of the constitution should not be accorded 
any legal sanction. 

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): sir, what shouldbe the discus-
Slon at the stage of introduction? 

MR. SPEAKER: That depends on the na-
ture ofthe Bill. 

. 
SHRI GUMAN MAL LODHA: These two 

legislations should never be given legal sanc-
tion. Theeffortoftherulingparty, which does not 
haveenoughcouragetogotothepeeple. istoget 
rid of the entire opposition with the help of these 
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two draconian legislations. Introduction of these 
two Bills ruin our constitution and therefore, 
permission should not.be given fortheir intro-
duction. 

SHRI RAM NAIK (BOMBAY NORTH): 
Sir, I am opposing the introduction ofthe Bills 
basically for one reason. (Interruptions) 

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): Sir, so many Members are 
speaking at this stage. In that case, everylxx1¥ 
should be given an opportunity now. 

SHRI RAM NAIK: We have given prior 
notices. 

DR. KARTIKESWAR PATRA (Balasore): 
Hon Speaker has categorically stated in the 
House that only' those who have prior notice to 
speak would be allowed. But Sir, you are 
allowing everybody 

MR. SPEAKER: It IS a very valid point of 
order. I will try to speak to you later. 

SHRI RAM NAIK: Sir, this Bill has been 
brought With a view to dellnkmg religion and 
politiCS. My obJection IS that we are not unde"r-
standing the meaning of reltglon properly. If you 
see, there is aphrase Dhannchakra pravartnaya 
onyourhead. so also, if we go to Supreme Court, 
overtheheadoftheSupremecourtJudgewesee 
the phrase YotoDharma Toto Jaya', what is the 
difference? It is a different concept and the 
concept of religion must be understoodproperly 
In correct perspective. This is my first point. 

Secondly, this Bift is irJCC>fT1)lete. You place 
seethe annexure. Whenever a Billissubmitted, 
thoseseclionswhich are soughtto be amended, 
are expected to be Included in the annexure. 

HyouseetheAnnexure, Sir, Article 182 and 
Article 191 aresoughtto be amended but those 
ArticlesnavenotbeengMln. so, unless the Bill 
has been given in proper form it cannot be 
considered for introduction. On this technical 
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point I opposethatthis Bill should not be allowed 
to be introduced in this form, unless it is given 
in the properform along with the sections which 
are s?ughtto be amended. 

SHRI PG NARAYANAN 
(Gobichcttipalayam): Sir, please allow me to 
speak. 

MR. SPEAKER: But, you have not given 
notice. All right, you may speak and then. I will 
give time to Shri Surya Narayan Yadav also. 

SHRI P.G NARAYANAN: Sir, my first 
objection is that before introducing a Bill of this 
kind, all the political parties have to be consulted 
but my party has not been consulted at all. 
secondly, I have my apprehension about certain 
clauses ofthe Bill. If such delicate and sensitive 
matters like language qIe used in the Bill then it 
can be misuse to scuttl~ the growth of a particu-
lar race orto ban a particular-party on the grounds 
of race. Sp. this Bill needs a careful scrutiny. 
There is not need to pass this Bill in haste. I think 
this Bill should be sentto the Select Committee. 

[ Translation] 

SHRI SURYA NARAYAN YADAV 
(SAHARSA): MrSpeaker, Sir, the intention of 
the Government is not to delink religion from 
politics but to curb fundamental rights of the 
masses of this country. Through this Bill, the 
Government is trying to mislead the people and 
it is an assault.on their fundamental rights. I 
demand on behalf of the Janata Dal (A) to 
withdraw it. (Interruptions). 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS 
ANDSPORTSANElMINISTEROFSTATEIN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL BALKRISHNA 
IN" SNIK): what is thisJanata Dal (A). (/nterrup-

[English] 

MR. SPEAKER: The young Member of 
your party is very active. Ask him not to be so 
very active. (Interruptions) 

(Translation] 

SHRI SURYA NARAYAN YADAV: I fully 
agree with Shri George Fernandes and Shri 
Advani and other leaders of the opposition that 
the Bill, be referred to the Select Committees. 
Do not curb the fundamental rights olthe people 
. This is big demand. 

S.B CHAVAN : Mr. Speaker, Sir, the hon. 
Members are trying to interpretthe provisions of 
the Bill in their own way. There are some hon. 
Members who have the ingenuity to find fault 
with almost every clause of the Bill and they try 
to extract a me'aning which in fact is remotest 
from OUF idea. 

The very simple proposition which is be-
fore the House is, whe should ensure thatthere 
is no misuse of religion forplitical purpose. This 
is the basic concept of it and in orderto achieve 
that what needs to be provided is sought to be 
incorporated in different clauses. I concede that 
there might be certatain provisions which can be 
misconstrued and misused. I am not opposed to 
the idea of referring this Bill to a Joint Select 
Cemmittee. Normally, I would have preferred 
the Standing Committee forthe Home Ministry 
to go into this problem, but if Members from all 
sides agree that a Joint Select Committee may 
be appOinted which may be able to report to the 
House within a fortnight sothatthis Bill cash be 
enact.ed during this session only, I have no 
objection. 

As regards the question whether the 
emendments in this Bill interfere with the basic 
features of the Constitution, these are matters 
which one cannot possibly dwell upon at the 
introduction stage. This Issue is verY compli-
cated which only competent court can go into 
and·take a view whether it does or it does not 
effect the basic features, the Joint Select Com-
mittee can go into every clause and if it has any 
misgivings about any provision, certainly it can 
correct the same. 
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But the baSIC idea IS that religion should not 
be misused for pohtical purposes. That is the 
only purpose of this bill 

I do not think that at this stage I should say 
anythlngmore.lwouldrequesttheHousetogrve 
me leave to IIltroduce the Bdl. (Interruptions) 

SHRI RAM NAIK: What about my 
technical objection? I have raISed a techntcal 
objection that the Bill is Incomplete. (Interrup-
tions) 

MR. SPEAKER: If you Vfanta ruling on that, 
then, myrultnglsthat, yourtechmcalobJection 
IS correct but It does nottuch the heart and soul 
of the Bill The article can be referred to. but it 
wouldhavebeenbetter,dithadbeengrvenalong 
With the Bill. 

MR. SPEAKER Thequeshon IS: 

"That leave be granted to Introduce a 
Bill further to amend the Constitution 
of India • 

Themohon was adopted. 

SHRI S B.CHAUAN: I mtroduce the Bill. 

M~l SPEAKER. The question IS: 

"That leave be granted to Introduce a 
Bdl further to amend the Representa-
tion of the people Act. 1951." 

The mohonwasadopted 

SHRI S B. CHAVAN: I introduce the BiU. 

15.4Thrs. 

MA TIER UNDER RULE 377 

(i) Need to redress the grievances of 
village Health Guides: 

[English] 

DR. KARTIKESWAR PATRA 
(BALASORE): 1 would like to put forth the griev-
ances of more the two laktI vilageHeallhGuides 

(UHGs) workmg throughout the country. They 
are looking after motivation work for family 
planning as well as taking health core in the 
villages. They are paid very little remuneration 
lorthetasktheyarec:kxlgg:>morethanadecade. 
They rnaybeappolfltedon a regWrbasistohelp 
In family planning motivation work and also to 
record births and deaths and they may be gwen 
remuneration of As.! 300/- more per month. 

I would request the Ministerof HeaIItl an<i 
Family Welfare to redress the grievances of the 
village Health Guides of our country. 

(ii) Need to abolish sleeperclasssystem 
in railways 

{Translation] 

• SHRI V.S. VIJAYARAGHAVAN 
(Palghat): The newly Introduced system of 
sleeper class IS causing a lot of difficutty to the 
railway pasenger of kerala. People have re-
sorted to agitation on this Issue. Either this 
system of Sleeper class should be totally abol-
IShed or more coaches should be I11troducedfor 
theseasoned ticket holders as well as short 
distance passengers. The temporary arrange-
ment introduced in some of the E>.pre5S Trains 
IS not gomg to solve the problem 

15.48hrs. 

(SHRI SHARAD DIGHE in the Chall') 

Therefore, I request the Central Govern-
ment that keeping in view the special circum· 
stances prevailing in Kerala, the suggestIOn 
made by the Kerala Government 111 this regard 
maybe accepted. 

(iii) Need to accord sanction to the pro-
posal of the Government of Uttar Pradesh 
tor providing adequate facilities to the 
toursts in Garhwal region. 

{Translation] 

SHRI MANVENDRA SHAH (Tehn 
(3arhwal): Mr. Chairman, Sir, the tourists have 
to face a lot of difficultieS In thetr JOUrney In the 
Garwalregion. ThereisneedtoproVldefacill-

• T ransiatlOnm of the matter originally raised III Malayal, 
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tiesonthe rnajorroutes like Yamunotri-Gangotri, 
Badrinath- Kedamath etc. Public lavatories, 
public bathrooms, cafeterias, tin shades for 
resting are some of the most essential facilities 

'lhat are required. A proposal for the develop-
ment of facilities on routes in three places in 
T ehri, four places in Chamoli and six places in 
Uttar Kashi, was sent by the Ultaranchal devel-
,,!)ment Departmentto the Director General of 
Tourism Development. Govemment of India in 
March, 1991,butnoactionhasyetbeentakenon 
thaipnJpOsaJ. 

I would therefore, requestthe Central Gov-
emmentto sanction this proposal immediately 
and provide funds forthe development of this 
area. 

(iv) Need to check infiltration from 
Bangladesh 

[ Translation] 

SHRI DEVI BUX SINGH (Unnao): Mr. 
Chairman, Sir, the infiltration by Bangladeshis 
during the last many years, have taken a 
manacing tUr(l, resulting in danger to our secu-
larism, economy and unity and integnty of the 
country. The Government has not been able to 
check thiS silent demographic altack. Due to 
thiS grave problems regarding security have 
ansen In different parts olthe country. It seems 
that the country will have to pass through those 
horrifying experiences again which people of 
Assam had to face in the beginning olthe ninth 
decade. 

I, therefore, demand from the Government 
that stringent measures should be taken to 
check ehlS Infiltration, so that the country can be 
saved from thIS danger. 

(v) Need to set up an electronic tele-
phone exchange at Sambhal and other ad-
joining towns in Uttar Pradesh 

{T ranslationj 

DR.S.P. YADAV(Sambhal):Mr.Chalr-
'man, Sir, there is an acute inadequancy of 

means oj telecommunlcallon In the entire 
Sambhal LokSabhaconstituency area. Though 
Sambhal is an ancient historic city, there is no 
adequate telephone facility in this area. An 
automatic exchange was set up last year, but it 
could not imporve the telephone facility in 
Sambhalcity. I would therefore, demand thatan 
electronic exchange should immediately be set 
up at Sambhal. 

In addition, Gunnaur, Bisauli,Bahjol, 
Chandausl, Babrala, RalPuragavan, Dhakka, 
Juhari Saidangali, Sirsi, lslamnagar and other 
townships should also be prOVided With elec-
tronic system althe earliest. To strengthen the 
law and order situallon, the Police Stations, 
PoliceChowkis, police posts and the offices and 
houses of other administrative officers of the 
entrie constituency should be provided with the 
electronic telephone system. 

,(vi) Need to release more funds for 
providing relief to the people affected by 
heavy rains in Lalpaiguri and Coochbihar 
districts of West Bangal 

[English] 

SHRI JITENDRA NATH DAS 
(JALPAIGURI): I draw the attention of the 
Central Govemmenttothefactthat due totorren-
lial rains and abnormal nse In water level of all 
the rivers of Jalpalgun and Coochbehar dis-
tricts, West Bengal embankments and flood 
protection systems were severly damaged, As 
a result, flood of abnormal magnitude occurred 
throughout the dlstncts of Jalpalguro and 
Coochbehar. There dlstncts remained under 
water of 10to 30 feet on 20.7.93and21.7.93 
causing death of 150 persons. severe damage 
to animal lives. properties, roads, bndges, 
schools, hospitals, tea-gardens, crops etc. In 
Alipurduar only, this loss amounts to Rs, 500 
crores. Most Qf the places of Ahpurduar which 
nas been a~ected beyond Imagination still re-
maIO delinked with Jalpalgun and other parts of 
the State. Rail and road communication were 
completelycutoff. Telephoneconnections were 
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snapped Army was called In Ahpurduar He-
licopters were pressed In service for air drop-
ping offood and medICines 151akh people have 
been affected 

In view of grave situation, I urge upon the 
Govemmentfonmmedlate release of funds and 
supply offood, mediCines, Kerosene, petrol, etc 
for relief operations and take steps for Immedi-
ate restoration of rail road and telephone com-
munications 

(Vii) Need forconstructionofabridge 
across the river Ganga between Monghyr 
and Khagaria in Bihar 

[T (ans/atlOn] 

SHRI BRAHMANAND MANDAL 
(Monghyr) Monghyr IS situated on the North-
West bankof nverGanga, where Khaganaclty 
Dlstnct Centre IS located It IS necessary to 
construct a bridge across the nver Ganga be-
tween Monghyr and Khagana In Bihar The 
National Highway No 31 passes through thiS 
place and goes upto nverBrahmputra In Assam 
The proposed National Highwayfrom Lucknow 
to Fara' kawlli also pass through Monghyr Itls 
therefore th8 responslbllrty ofthe State Govem-
ment as well as the Central Govemment also to 
construct a bndge over the nver Ganga In 
Monghyr 

I would therefore requestthe UOion Gov-
ernmentto take Immediate steps to construct a 
bndge across the nverGanga between Monghyr 
and Khagana On one hand, It Will expedite the 
economIC development of South and North Bihar 
and on the other hand, the land In Dlara area will 
saved from erosion There not only check the 
actlvilies of the, cnmlOlals,the Government too 
will earn a good amount from the toll-tax 

{Engflsh] 

MR CHALRMAN We shall now take up 
Deihl MuniCipal Corporation (Amendment) Bill 

15.57hrs. 

CorporatIon 
(Amendment) BIll 

DELHIMUNICIPALCORPORATION 
(AMENDME:.NT) BilL' 

THE MINISTER OF HOME AFFAIRS 
(SHRI S B CHAVAN) SI:,I beg to move 

"'That the Bill further to amend the 
DelhlMunlClpalCorporatJonAct, 1957 
betaken Into consideration no 

- As the House IS aware, a Committee was 
set up In December 1987, to go Into the function-
Ing ofthe vanous admlOistrat,ve and mUOlclpal 
authontes In Deihl With a view to ensunng effi-
ciency and effecliveness In their functIOning 
The Committee, popularly known as the 
Balaknshnan Committee, submitted rts Report 
after a detailed study of the Issue Involved and 
examined the Vlewsexpressed In vanous memo-
randa, reports and othermatenals The recom-
mendations made by the Committee regarding 
the admlOistratlve setup In Deihl were consid-
ered, and necessary leglslalion including the 
Constitutional amendment to prOVide for the 
establishment of a Legislative Assembly and a 
Council of Ministers for the National Capital 
Territory of Deihl has already been enacted 

The recommendations made by the Com-
mittee regarding the mUOlclpal set up had been 
examined The Deihl MuniCipal Corporation 
(Amendment) 8111 1992 was Introduced In the 
lok Sabha on the 24th November 1992 to give 
effect to the deciSions taken on these recom-
mendations 

In the meanwhile the Constitution was 
amended by the Conslitullon (Seventy-third 
Amendment) Act 1992 and the Constltullon 
(Seventy-fourth Amendment) Act, 1992 relating 
to ""Panchayats"" and ""Munlcipalilles', re-
spectively Since the amendments to the Con-
stltullon has a beanng on the compositIOn, du-
ration, reservation of seats powers, authonty 
and responslbllllles of the Panchayats and the 
MUOlclpalitles, It became necessary to make -----------------------

'Moved wrth the recommendation of the orpC;lrl,:.nt 
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further changes in the Delhi Municipal Corpora-
lion (Amendment) Bill, 1992 to bring the provI-
sions of the Delhi Municipal Corporation Act, 
1957, in consonance with the provisions of the 
Constitution (Seventy -fourth Amendment) Act, 
1991. 

The Delhi MUnicipal Corporation (Amend-
ment) Bill, 1992 was, therefore, withdraw with 
the leave of the Houseonthe 11thmay1993and 
a new Bill, namely, The Delhi Municipal Corpo-
rallon (Amendment) Bill, 1993was introduced 
in the Lok Sabha on the 14th May, 1993. 

The Balaknshnan Committee recom-
mended decentralisation of Municipal services 
forbettermuhlclpal services. it is proposed to 
divide the territorial area of Municipal Corpora-
tion Into 12 zones. The names, number and area 
afthe zones are set out In the Fourteenth Sched-
ule. The municipal services will be decentralised 
by establishing a Wards Committee for each 
zone, with statutory powers and functions to 
enable them to serve the public better. The 
Wards Committee will consist mainly of the 
Councillors elected from the wards comprised 
In the zone. The Committee will have adequate 
powers, Including the powerto sanction plans 
and estimates 10Nhe municipal works within the 
zone costing up to Rs. 1 crore, subject to the 
budgetary provision. it will deal with all the civil 
matters 01 direct concern to the individuals 
residing in that zone. These Committees, being 
more responsive to the public, are expected to 
facilitate expeditious redressal of their griev-
ances. 

16.00hrs. 

Very Committee shall elect one of its mem-
bers to be a member of the Standing Committee 
of the Corporation. This will ensure integl al 
linkage between the Wards Committees and the 
Standing Committees otfhe Corporation. 

8. The amending Bill seeks to confer nec-

essary supervisory powers olthe Government 
olthe National Capital Territory of Delhi overthe 
Corporation. 

8. The main provisions contained In the Bill 
have been explained briefly in the Statement of 
Objects and Reasons, and the notes on the 
clauses. I shall touch only upon a few olthe more 
important provisions. 

(1) The number of Councilors is proposed 
tobe increased from 1 OOto 134, to provide two 
Councilors from each of the 67 Assembly 
cointituencies falling within the area of the Cor-
porat�on. 

(2) There was a proVision In the Deihl 
Municipal Corporation Act, 1957 for having six 
elected Aldermen to be on the Corporation en-
joying voting rights. The composition of the 
Corporation IS now governed by the proVisions 
of Article 243R of the Constitution (Seventy-
fourth Amendment) Act, 1992 which prescribes 
representation in a Municipality of persons hav-
ing sp~ic!l knowledge or experience In muniCI-
pal aririimstratlon as determined by the LegiS-
lature of a State. Such persons do not have 
voting rights. Accordingly. It has been proposed 
that there will be 10 member haVing special 
knowledge or expeneoce In the municipal ad-
ministration. to be nominated by the Administra· 
tor. This, In keeping With the aforesaia Consll-
tutional provision, the practice of having elected 
Alderman With voting rights has been replaced 
by nominated persons haVing special knowl-
edge or expenence In municipal administration. 

(3) The Membersof Lok Sabha represent-
ing constituencies comprising wholly or partly 
the rTI 'l l1icipal area and the Members of Rajya 
Sabha from Delhi registered as electors in the 
Municipal area will also be represented In the 
Corporation. 

(4) As nearly a possible, one-fifth of the 
members of the Legislative Assembly of the 
National Capital Territory of Delhi, Represent-
ing the constituencies compriSing wtovoli( or 
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partly the municipal area, nominated by the 
Speaker of thy Assembly, by rotation, every 
year, will also be represented in the Corporation. 
The members will be so nominated that all the 
members have the opportunity of being repre-
sented in the Corporation at least once during its 
period. 

(5) The Chairpersons of all the Statutory 
Committees of the Corporation shall also be 
represented in the Corporation. 

(6) The mayor will be elected every year 
from amongst elected Councilors. however, the 
office ofthe Mayor is proposed to be reserved for 
a woman forthe first year of the Corporation and 
for a member belonging to Scheduled Castes for 
the third years ofthe Corporation. 

(7) As in the case ofthe Assembly constitu-
encies, the first delimitation of municipal wards 
IS proposed to be based on the provisional 
figures of population of Delhi in relation to 1991 
census. 

(8) ProviSion is sought to be made for 
reservation of not less than one-third ofthe total 
number of seats infavour of women- both in the 
general category of seats and the seats reserved 
for Scheduled Castes separately. 

(9) Seats are also proposed to be reserved 
In favour of Scheduled Castes according to their 

. ratio in the city population, 

(10) The seats reserved for Scheduled 
Castes and women are proposed to be allotted 
to different wards by rotation. 

(11) The duration of the Corporation is 
proposed to be Increased from4 years to 5 years 
, unless sooner dissolved. Elections to the 
Corporation are to be completed before the 
expiration of six months from the date of its 
dissolution, except when the remainder period 
IS less than six months. The !!)cisting provision 
of giVing a reasonable opportunity to the Corpo-
ration of being heard before its dissolution is 

proposed to be retained. 

(12) It is proposed that every Councillor 
shall file a declaration every year of assets 
owned by him and members of his family, with 
the Mayor. ThiS is ased on the recommenda-
tions of the Balaknshnan Committee which has 
observed that charges of corruption and amass-
ing of wealth are often lightly made against 
members elected to local bodies and that al-
though in many cases these charges are later on 
found to be baseless, the unfortunate fact is that 
people readily give credence to such charges in 
the absence of any concrete evidence to the 
contrary. The provision is thus intended to 
protect a Councillorfrom such baseless charges. 

(13) The'functionsofthe Municipal Corpo-
ration are proposed to be restncted to the tradi-
tional functions of a Municipal Government. 
Other functions now being performed by it like 
generation, transmission and distribution of elec-
tricity: supply and distraction of water and dis-
posal of sewage; fire services and setting up and 
running of new hospitals are sought to be 
transferred to other agencies. 

(14) The Bill provides that the functions of 
the Municipal Corporation or of the Municipal 
Commissioner, In respect of such important 
artenal roads in Delhi as may be notified by the 
Central Governme!J1 should be performed by 
such authority as may be specified in that noti-
fication. 

(15) With a view to ensuring proper en: 
forcement ofthe building by-laws. it is proposed 
that the Municipal Commissioner's powers IS 
regard to 'Building Regulations' shall be subject 
to the general superintendent,-direction and 
control of the Central Government. 

(16) A Finance CommiSSion IS proposed 
to be set up to review the financial position of the 
Corporation and to make recommendations to 
the Administrator on the Principles whICh should 
govern (a) the distribution between the National 
Capital Territory of Deihl and the Corporallon of 
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the net proceeds ofthe taxes, duties and other 
receipts; (b) the assignmentto or appropriation 
by the Corporationofthe taxes, duties, etc. ,; and 
(c) the grants-in aid to the Corporation. 

(17) An Election Commission forthe Na-
Iional Capital Territory ofDelhi is proposed to 
be set up to supervise the preparation and 
revision oi electoral rolls and to conduct elec-
tions to the Corporation. However, the delimita-
tion of wards will continue to be done by the 
Govemment. 

(18) Any dispute arising on the disqualifi-
cation of a Councillor shall be decided by the 
Administrator on the basis of the advice ob-
tained from the Election Commission of Delhi. 

(19) An elected Councillor will not be a 
member of both the Corporation and the Parlia-
ment/Legislative A~embly at the same time. 

I have no doubt that this bill will go a long 
way to satisfy the demands of the resident of 
Delhi for better municipal administration. 

take this opportunity to place on record our 
appreciation of the valuable work done by the 
Balakrishnan Committee or Reorganisation of 
Delhi. 

with these words, Sir, I commend this Bill 
to this august House for approval. 

MR. CHAIRMAN: Motion moved: 

[English] 

"That the Bill further to amend the 
Delhi Municipal Corporation Act, 1957, 
be taken into consideration."' 

MR. CHAIRMAN: Now, we shall take up 
the dis~ussion under Rule 193 about flood in 
various parts ofthe country. Shri Nitish Kumar. 

16.07hrs. 

DISCUSSION UNDER RULE 193 
SERIOUS SITUATION 

Arising out of Recent Flood in 
Various Parts of the Country 

[Translation] 

SHRI NITISH KUMAR (Barh): Mr. Chair-
man, Sir, we are taking up a discussion regard-
ing serious situation arising out of recent floods 
in various parts ofthecountry. Fromthenumber 
of members present here it IS obvious as how 
much we are interested in this subject, Hadthis 
issue been raised in Zero Hour. therewould have 
been uproar in the House. We too could have 
finished this discussion on flood within two 
minutes had at not come under Rule 193. Now 
the hon. Minister has himself come late by three 
minutes. 

THE MINT9TER OF AGRICULTURE 
{SHRIBALRAM JAKHAR): No. no it is wrong. 

SHRI NITISH KUMAR: You are refUSing 
with the gestures of your hands. But.you have 
come late. Perhaps, you are waiting for the 
floods. As the hon. Leader of Opposition has 
said thatthis Govemmentwarts for floods so that 
the minister.of Agriculture and the Prime Min-
Ister may get a chance to conduct aerial survey 
and issue statements in this regard. 

Now-a-days, Calamity Relief Fund has 
become the panacea for all problems. Since the 
time the Calamity Relief Fund was set up, the 
Govemment, have been Issuing statements that 
they have released funds from the this Fund. 
They conduct aerial surveys and after conduct-
ing the sur/ey, they will issue statement and 
release funds from the Calamity Relief Fund for 
which the State Governments are even other-
wise entitlOCl, and with thiS their duty is over. No 
arrangements are made to find out a permanent 
solution to the lIood problem. 
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In the country , there is 48 thousand million 
hectare area which can betermedasfloodprone 
area. Out of this area, at least 7.5 million 
hectares are affected by floods every years on 
an average around 1 0 million hectare area is 
affected by floods. Every years it causes 
causalities. Asperthe news appeared in news-
papers, more than one thousands people have 
died in recent floods. But the number of 
casualities is more every year Property worth 
crores of rupees is destroyed every year. It 
hap~ens every years. 

During the 2nd week of July, there were 
floods in Punjab, Haryana, Himachal Pradesh. 
Gujarat, Jammu and Kashmir and Rajasthan. 
Duringthethirdweek, there was a flood havoc 
In Assam. Bihar, Madhya Pradesh. Maharashta, 
Mizoram, Tripura and Northern parts of West 
Bengal. Recently ,flood waters entered into the 
city of Delhi also. 

Mr. Chairman, Sir, there has been no rain 
In Bihar. Forone ortwo days around 25th-26th 
of June it rained heavily there 'but, there was no 
rain prior to that. On one hand it caused heavy 
losses an don the other, there is a drought 
situatio,l in certain parts ofthe State, I will come 
to itlater on. But in Bihar, there were no rains and 
therewasathreatofdrought. Despite that, Bihar. 
particulailly in North Bihar, there were floods. 
Every year the entire North Bihar gets affected 
with floods. This year, though rains were below 
normal, even then this part of Biharwas affected 
with floods. Rivers originating from Nepal and 
flowing towards north Bihar are the cause of 
floods in the region. The rivers Bagmati. Kosi, 
Gandak,BudhiGandakandKamaiaBalancause 
floods in North Bihar. District 'Sitamarhi was 
affected the most. The link between Shivharwith 
Sitamarhi was cut off. The latest news is that .. 
Samastipur. Vaishali, Muzaffarpur and east 
Champaran have also been affected. Earlier, 
Samastipur, Darbhanga and Madhubaniwere 
affected but we find 10 or 12 districts including 
katiharbadlyaffected. The fIoocI in Maha Nanda. 
With other swelling rivers have made-the posi-
tionworse .. 

In Bihar, the session of legislative Assem-
blyisgoingon. The matter has been discussed 
daily there. The chief Ministerhasconductedan 
aerialsurveyandrnadeonon-the-spotvisit. On 
the night of 24th, ttie Chief Minister and several 
M.Ps including Devendra Prasad Yadav, 
Harikishore Singh and Ram Kripathadcalledon 
the Prime Minister. The Prime Minister has 
agreed to make a visit to the affect area. So far 
as my information goes he is going to visit the 
area tomorrow. But I fail to understand what will 
he do by visiting that area. The govemment of 
Bihar had assessed a loss of Rs.600 Crore 
on24th. But now, fIoodshavealfected~r 
, Vaishali, Champaran and Katihar also. I think 
there is a need of assistance amounting to more 
thanonethousandcorreofruppes. Raillinesand 
roads have been damaged. The houses of the 
people have been submerged Housing and all 
other kind of problems are there. There isa food 
problem. The foodgrains in the houses have 
been destroyed. The property worth millionsof 
rupees has been damaged. The assistance 
should be provided asperthis assessment. Mr. 
Chairman, Sir,l do not know how much grantwe 
will get. But I only know that the Prime Minister 
will visit Bihar, stay in Sitarnarhi and discuss the 
position with the media people and officials. And 
ultimately, the amount from Calamity Relief 
Fund would be released. Due to the former 
Congress Government's fault the amount of 
Calamity Rehef Fund for Bihar was assessed 
very now; it was a very meagre amount of Rs. 32 
crore. I have been an M.L.A. there and as such. 
I got an opportunity to witness the procedure of 
passage of Budget. The provisional Budget of 
the Govemment of Biharprovtdes relief amount 
to the extent of Rs. 67-68crore. In relief works. 
ration is distributed and other steps are taken. I 
think a provision of Rs. 150crores is needed for 
this purpose. But. for Bihar only Rs. 32 crores 
has been provided a s calamity relief fund. Shri 
Jakhar Saheb is sitting here. What will he do? 
Three fourth share is of the Central Government 
and one-fourth isof the StateGovemment. Atthe 
most. he will ask for release of certain al1')ount 
in advance. In one part of Bihar. there is flood. 
and in Palamu and in otherparts there is famine 
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like situation. It did Norton in the entire area of 
Central Bihar which includes patna, Naland, 
Bhojpur. Rohtas, Buxar, Navada, Munger 
,BhagaIPUf region. The situation is worstthere. 
11 did not rain 10 Chhota Nagpur also. The 
Member of Parliament from that constituency 
will explain in detail, when he speaks on the 
ISSUe. 

I am apprising the House of the situation 
there. Rs. 32 crore has been provided as 
calamity relief fund. The Prime Minister wIll 
make a visit and his announcement would be 
made tomorrow. I want to apprise the House of 
the serious situation prevailing there. Bihar is 
facing the problem offloods, drought and the 
famine at the same time. I do not know what 
purpose will be served by this meagre amount 
of Rs. 32 croce. I therefore, demand that special 
assistance should be given to Bihar. Punjabarx:l 
Haryana have also been affected byfloods. The 
Governments in these states have also sought 
assistance. The Governments of GUlarat. 
Maharashtra, Tripura and Bengal have also 
sought orwtll seek assistance from the centre. 
I dQ(lot know what will be the amounl of assis-
tance. The entire game is played With the 
amount of about RS.800crore under Calamity 
Relief Fund. Relief diVISIOn is there in the 
Ministry of Agriculture. There are arrange-
ments for constant monitoring and monsoon 
forecasting. ThIS time, the monsoon forecast 
wasmadelate. It is a different story. If there are 
floods, the Government wiD Immediately send 
a tearnto study the situation in the affected area. 
11 will make assessment of the losses and 
furnish its reporttotheGovemment. The Central 
Government is not in a position to do any thing 
because before dotnganything" has to declare 
a national calamity and that IS not an easy job. 
Before station is going on indiscrimtnately as a 
result of which the level of silt has increased In 

the nvers whICh causes flood even In those 
areas where ralOfall is less. Desalting should 
Jrnmedlately be undeItaken in rivers. Damaged 
embankments shouldbe repaired. Unless 

before station is checked, the problem of flood 
cannot be sofved. Government servants are 
merely sycophants. They should consider it a 
national problem and rise to the occasion. 
Messure should betaken to face the flood situ-
ation. When rain is required, there is no rainfall, 
but when it is not required at all, then there is 
rainfall. It is causing huge loss. The matter 
needs to be considered thoroughly. 

If new plants are not grown, it is not possible 
to overcome this situation. Flood wa~er carries 
away top soil with it. Phosphorus and Nitrogen 
contents in the soil diminish. II also cause~ 
srortageof micro nutrients. Today, there is flood 
in Punjab and Haryana. An environmentalist 
has stated that its repercussion will have to be 
facedatleaslfor 1 o years. it will take 1 o years 
to make good the loss of top soil and chemical 
fertilizers will have to be used forthis purpose 
on large scale. Flood is causing such a huge 
loss to us The subjeCt therefore, needs to be 
considered seriously. Flood has become a 
general phenomenon. If you go throughout the 
records, )'Ou WIll find that no monsoon session 
goes without holding a discusslOO on flood. But 
it remains confIDed only to discussions and no 
effective measures are taken for the solution 01 
thIS problem. The han . members are satisfied 
thatthey have raised the problem of their areas 
in the House and the han. MinISters have a sigh 
01 relief that the debate on floods passed on but 
till date no permanent solution has been found 
solar. 

Flood occurs in North Bihar. Dialogue 
~ould be resumed with Nepal on diplomatic 
level. Dialogue was held in recent past but that 
dialogue IS not sufficient. This dialogue is not 
betng held If1 proper manner and atproper level. 
Unless multI-purpose dam iscorlStructed in hill 
areas, the ftoodproblem in North Bihar cannot 
be solved. The GoveJOment should come for-
ward to undertake this task. Thesurveyworkis 
betngdonewith the Government of Nepal. It will 
take several years to complete the survey and 
Slbnitlhetectri::alfeasibilily report. Weshould 
be apprised of the dIScussion held betw!len. 
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IndraandNepalatthelevelofthePrimeMinister 
level as well as at the, experts level. The work 
pertaining to survey andfonnulation of projects 
should be expedited. Fundsshould be made 
available from any source. it will redeem not 
only Bihar and check the loss caused to the 
country, it would also help in producing more 
hydro power and in Increasing irrigation capac-
rty 

The flood-prone areas have been Identi-
fied. Punjab and Haryana are also nowflood-hit 
areas. I feel that the hon. Minister will pay 
attention towards this problem only after the 
flood occurs In Rajasthan. He seems to be less 
sympathetic towards the people of our area, but 
I hope that when flood hits this area, too it will 
come Into focus. Delhi is also likely to become 
a flood affected area. Initiattve will have to be 
taken forthe permanent solution of this problem. 

Immediately after flOod occurred at Patna 
10 1975, preventive measures were taken to 
check it in that area because it in the capital city 
ofthe State. But as a result ofthese measures 
the surrounding distncts of Patna were likely to 
be submerged. I think the flood in Punjab and 
Haryana IS mounting pressure on Deihl also. 
Such a situation IS emerging in neighbouring 
areas also and a huge amount will have to be 
spent for this purpose. I would like that money 
should be spent on all the flood prone areas 
Includtng Punjab, Rasjasthan. Haryanaand Delhi 
and the flood problem be resoIvedcut otherflood 
prone areas like North Bihar, Assam. West 
gon(Jal, Eastern U.P. and North eastern states 
should also not be overlooked. A just and 
equitable policy should be formulated so that a 
permanentsolutiontoflood anddrcJugltprobiem 
can be foun •. Action should be taken in the 
drought prone areas in anticipation. This task 
should not be left to the State Governments. It 
IS a natural calamity and it can be faced with joint 
efforts only and the Cenral Government can 
perform this task by reducing its extravagent 
expenditure. We daily read news items pertain-
109 to corruption, bribery and scandals to the 
tuneofRs. 5,OOOcroresofRs. 10,OOOcrores. 

Such money should be spent on these tasks so 
that permanent solution can be found to prob-
~offloodanddroughtandthevastlandofthe 
country which is fertile be exploited. if we fail in 
achieving the target of producing foodgrains to 
the tune of 240 million tonnes by the end of this 
century, we will once again become slaves. If 
we become dependent on others, we will pro-
ceed towards slavery. It is, therefore; a serious 
Issue, Issues pertaining to flood, drougrt and 
Irrigation. are very important issues these are 
not accorded due priority nsmg above party 
politics and regionalism. and permanent solu-
tion is not found to these problems, the country 
may suffer a heavy loss and which will create 
further problems forthe country. 

Therefore,l would like to state that attemp1s 
should be made to solve the problem in affected 
areas on pnonty baSIS so that we not only 
become self-dependent In the production of 
foodgralns, but also. are able to create stocks. 
According to the optnlon of experts. if thousands 
of crores of rupees, proVided for rehef work IS 
spent for the prevention of flood and drought, 
such calamities will not hitthe country any more. 
Therefore, we should pay more attentton to-
wards solVing these problems. 

The Prime Mlntster and the Minister of 
Agriculture ViSit the affected areas and commu-
nicate to the people that they are dIStressed with 
their gnef and they have come there to share 
their sorrows. Such type of polittcs should be 
abandoned and initiative should be taken for 
finding out perrnanent solution to the problem. 

With these words, I conclude. 

[EnglISh] 

SHRI NURUL ISLAM (Dhubri) :Mr. Chair-
man. Sir, OUffS an agro-based economy. it IS 

known to everybody. Everyyearfloodcauses 
havoc to our agnculture and agncultunsts. It IS 
known to the Government. May I know from the 
Government, what IS the deflmte policy on thiS 
natural calamities hkefloods. drought. cyclone 
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etc.? I am sure, there is no definite policy ofthe 
Government on these natural calamities. Our 
and above,l also wantto know from the Govern-
ment, what is the definite constructive planning 
for preventing such natural calamities in the 
country both short term and long term. Forwant 
of planning, flood is scansion devastation to our 
agriculture every year everywhere in the 
country .It is devastating the properties of our 
agriculturists. it is costing the public exchequer 
in the form of relief etc. very heavily every year. 
If you take alit his into account, then you can see 
that the colossal amount is being wasted every 
year In the country on account offlood, erosion, 
cyclone and drought. WhycahnottheGovern-
ment spend money for protecting agriculturists 
and agriculture of the country and the agricul-
tural economy by taking definite constructive 
planning against natural Calamities. 

I do not know whether the Government has 
made any policy with regard to river water. River 
which flows through more than one State should 
have been declared as national water. But that 
has not been done. As a result, the States are 
fighting for sharing of this river water. 

So. I think the Governm&nt should frame 
some definite polities for declaring the river 
waters as national waters particularly, the rivers 
which are flowing through more than one State 
and through more than one country. 

Sir. in this respect, I would like to submit 
that the river Brahmaputra is flowing through 
more than two countries and it is one of the 
biggest rivers in the world. That river water 
should have been declared as national waters 
and any damage done due to the flood waters of 
this river Brahmaputra, it should have been 
adequately compensated by the Government. 
But, thatha&notbeen done andthe Government 
is not taking any constructive action towards 
such havoc. 

Sir, every time, when floods come, the 

Government gives some relief and takes some 
relief measures. Why only relief measures? 
Why the Government did nottake any perma-
nentstepstocontrolthesefloods? As you know, 
the economy of Assam is also agro-based; 
everybody knows it and the Government also 
knows about it. Since last 30 years, nothing has 
been done by the national Govemmentto protect 
the State's economy from floods and erosion. 
You will be astonished to know, what extent !Jf 
devastation is caused by these floods and ero-
sion of river Brahmaputra? My friends from 
other parts ofthe country would not understand 
what is the erosion, what is the devastation 
caused by-this erosion. They would not under-
stand to what extent, the damage is done by the 
erosion of river Brahmaputra. I will give you one 
example. you will be astonished to knowthatthe 
house of one of our colleagues, Shri Balin Kuli 
the hon. Memberfrom North Lakhimpur, has 
been washed away and swallowed by the ero-
sion of river Brahmaputra. In my district alone, 
that is, Dhubri, where Brahmaputraflowsthrough, 
it has rendered 53,000 families ~hin five years 
as landless and homeless. I have repeatedly 
written to thiS Government. They have turned a 
deaf year and they are waiting for another 
agitation. Thereshouldbe an agitation and then 
and then only they will look Into it. I have written 
to all the Ministers; I have written to the Waters 
Resources Minister, I have written to the Prime 
Minister and everybody referred the latter here 
and there. 

In 1986, an anti-erOSIOn and floods control 
scheme was referred to the Central Govern-
ment. But the Central Government tactfully sent 
it back with a minor technical objection to the 
State Government; and again; it was brought 
back to the Central Government and again, it 
was sent back in 1986 to the State Government 
for model studies and geo-morphological stud-
ies report and the scherne is rollning in the hands 
of the State Government. And, the entire area 
is washed away and swallowed by the erosion 
of the river Brahmaputra rendering 53,OOOfami-
lies homeless and landless within these three 
years besides, swallowing thousands of acers 
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of precious land, the land which can produce 
three crops in a year without applying any sci-
entific method. 

Sir, If the Government becomes so cal-
lous, so far as this type of calamities are con-
cerned, we are afraid,we do not know what will 
happen to the country? Sir, for Brahmaputra 
flood control, the central Govemment have con-
stltuted Brahmaputra Flood Control Board. May 
I. know .from the Government, whether this 
Brahmaputra Flood Control Board is inexis-
tence, whether it has been reconstituted, whether 
It has been funclloning at all. Perhaps, the 
Govemmentis not aware of it. This Brahmaputra 
Flood Control Board is defunct since lasttwenty 
years. That IS the attitude of the nallonal Gov-
ernment towards the states. That IS why, the 
States are claming for more powers; that why, 
there are claims for separate State. So, these 
things should be looked Into and examined very 
carefully. 

Sir, there IS no rehabilitation scheme althe 
Government level. You will be astonished to 
know that 53.,000 famous were rendered land-
less and homeless. I have repeatedly appealed 
to the Central Government to extend financial 
assistance to the State G,pvemment to tackle 
thiS hercuhan problem. 

But they are not giving any attention to It. 
Simply they are refernng this lettef to some 
departmentorthe other. Therearedepartments 
which are not even responding. If that be the 
condillon, then how will the administration run 
how Will the people get protecllon from the 
Government? That IS my allegation. 

In Assam, you will be astonished to know, 
all the districts are underwater. Eleven distncts 
are completely under water; 26,88,035 hectare 
crop area IS damaged; the population affected 
IS 17,46.721; villages affected are 1595; loss of 
property IS around As. 50 crores; and cattle loss 
IS about one thousand. ThiS Will remain as a 
history; nobody will pay any heed to it. That is 
why my appealto the Government is thatflood, 

drought and cyclone should deserve careful 
studies and it should have definite policies and 
come out with definite planning to prevent it. 

Ifthe Brahmaputra river and its tributaries 
are controlled, then I am sure it can feed almost 
half of the country with power and Irrigation. But 
the Government is not doing it with certain 
objectives and I do not know what are those 
objectives. Forthelast35yearstheBrahmaputra 
flood control measures are there, suggestions 
are there, schemes are there; but they are not 
being implemented. I do not know why. Some-
times it is stated for dearth of funds. The dearth 
offund is continuing for the last45 years in so far 
as north-eastern region is concerned in every 
respect. 

In Assamthere is no communication at all. 
All the roads are underwater. All the national 
highways are completely damaged. It is notfit 
even forbultock carts. If you come to the Central 
Govemmentforhelpto reconstruct these roads, 
they say economic constraints. The railway 
communication IS completely cut off; water 
communication IS suspended; road communi-
cationisdlSlocated. Howdowelive? lwouldlike 
to know whether the Government considers it a 
part of India or something else. In all these 
matters step-motherly treatment cannot be 
tolerated. I Just request the Govemmenlto give 
attentipn to the north -eastern regIOn's flood 
situation and to help eldend adequate financial 
assistance to rebuild its economy. to restorer its 
communication, to give relief to the people and 
rehabilitate the people who are rendered land-
less and homeless by the erosion caused by 
river Brahmaputra especially in Dhubn. Rangia 
Darong, North Lakhlmpur and otherplacesofthe 
State. 

The damage IS mainly caused to agricul-
ture. The Agriculture Minister has viSited the 
area once. At least he should suggest that in 
flood-prone areas a different pattern of agncul-
tureshouldbefoHowed. TheGovemmentshouid 
10000ttochange thepattem of agnculture. sothat 
it can be saved from the effects offlood. 
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Lastly, the relief extended to the north-
eastern region and other States, I am sure, IS 
Inadequate and I hope the Agnculture Mlnlsti=!r 
will leave no stone unburned to seethatthe rehef 
IS adequate and people should not suffer on the 
plea of resource crunch 

MR CHAIRMAN Iwouldhketobnngtothe 
notice of the hon Members that It has been 
decided that at least two short duration diSCUS-
sions should be organised In a weeks' time It 
has also been decided that a short duration 
diScussion should not be continued for more 
than two hours The hon Members are re-
quested to bear this fact In mind and cooperate 
with the Chair We shall have to complete the 
dlSucsslon within the time prOVided tor this 
purpose 

So, evervhon Memberwiligetten minutes 
and not more than ten minutes Shn Purkayastha 

SHRI KABINDRA PURKAYASTHA 
(Sllchar) Mr Chairman Sir I rrse to speak 
about the situation anslngout at the recent floods 
throughout the country, particularly In Barak 
Valley which IS a part ot Assam State 

Sir I wantto divide the whole thing Into two 
parts-one IS the present sltuatron due to the 
floods and the other IS the remedial measures 
My frrend Shrr Nurullslam already In very well 
manner, descrrbed the situation In the State of 
Assam He told that eleven dlstncts of the State 
of Assam IS underwater and crops worth crores 
of rupees were destroyed Not only thiS, but I 
must speCifically say the situation of the Barak 
Valley of Assam Barak Valley consists ofthree 
dlstncts and all the three dlstncts are under 
water Barak Valley people are faCing floods so 
many times only In one year ThiS IS the third 
tlmethehadfloods In the Barak Valley Dueto 
thiS flood, practically aboutten lakhs of people 
of the Barak Valley are badly affected, at least 
ten persons were killed and crops worth crores 
of rupees were destroyed, dwelhng-house,lnstl-

tutlonshavebeen d/llmaged, roads, rarlwayhnes 
were destroyed Not only thiS, but also the 
bndges and culverts on the roads were blown of 
and as result of thiS, the whole Barak Valley has 
been totally cut off from the other parts of the 
country 

Althe same nme, part of rehefthat has been 
given froln the Side of the Government IS very 
meagre ThiS IS very unfortunate that whenever 
the people prayforflood rehef, we have been told 
bytheGovemmentthattherewerelackoffunds 
and so, they have to been In a position to give 
adequate floods rehetto the affected people 

In thiS manner I also want to say that even 
In the meagre help that IS being given to the flood 
affected people the distribution policy IS not 
good and as a result of the mal-dlstnbutlon the 
people are not getting thiS meagre help also I 
hope that Shn Nurullslam Will agree that In hiS 
own district Dhubn there was tussle between 
the dlstnbutlng officer and the public and there 
wasJrnng In which tlve persons wpre killed ThiS 
IS the position that IS there In the State ot Assam 
Same condition IS there In Mlloram as also In 

npura 

As tar as the remedial measures are 
uJncerned I want to say that It IS the annual 
phenomenon In the North-East particularly In 
the State of Assam and T npura and also a part 
of Mlloram It IS very unfortunate that for the 
flood control the Government of India has not yet 
constructed a dam We proposed to be con-
structed at Tlpalmukh, Ifthatdam IS constructed, 
the whole Barak Valley Will be saved from the 
havocofthlsflood Thatwas proposed In 1976 
and now It IS 1993 In 1991 the Water Re-
sources Minister assured me that the construc-
tion olthe dam would be started In 1993 But In 
1993, the Water Resources MInister Informs me 
that only the Investigation IS gOing on and that 
has not yet completed and no SpeClfrC outcome 
has come out of that 

Regarding Barak dam, I must appeal that 
the Governemnt should take It up hUrriedly It It 
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rntends to save people ofthe Barak valley from 
the ravages of floods 

When the Govemment elaborately declared 
everything regarding this dam II had told that Rs 
1 500 crore will be required And 15 years will 
be reqUiredforcompletlon of the dam 1 500MW 
clectncltywlli be generated from that dam This 
IS a very lengthy programme So I request the 
Government to think over agam whether this 
dam could be constructed at another place 
Narayandahar If this Isdone I think that may 
be better The opinion of the experts IS that If It 
IS constructed at Naravandahar only Rs 300 
400 crore will be needed Three to fouryears Will 
he required and floods can be controlled Thus 
the People can be saved 

I want to bring to the notice of the han 
Agr Iculture Mlnrster another measure In the 
three constituencies namely Sonal Dholal 
lnd Lakhlpur there are reservoirs of water 
conslstrng of 1 1 121akh Blghas of paddy land 
Every year the whole area IS rnundated As a 
result the crops are destroyed every year No 
farmer can grow crops ther e If one log gate IS 
ronstructed on nver AmJur the whole area can 
he saved ThiS wrll require Rs 7 8 crore ap 
proximately Crops worth Rs 57 crorewould be 
produced there So I think It IS very very 
essential on the part of the Governmenttotake 
up thiS project on the ArnJur nver Ifthls IS done 
not only the people of Barak Valley but also the 
people from other parts of Assam Will get their 
food thaf,area That will be known rnfuture as a 
granary of Assam 

The other thing I want to suggest IS about 
dredging of Barak nver That IS very essential 
If we want to save the people Silting has brought 
the level of nver bed upwards As a result water 
cannotflowproperly Ifdredglnglsdone water 
('an eaSily go downward Then people wlil be 
saved from tho Jaws of floods 

The han Mlntster has also rndlcated rn a 
letter that out of 3 1 ') militon hecatres of land 
liable for flooding the Government has so far 

given protection agalnstfloods to an area of 1 15 
million hectars The remalntng are shoulds also 
beprotected Theunplannedembankmentsys 
tem IS creating problems for the people there 

The embankment system should be 
relnvestlgated an dshould be seen whether It IS 
causing damage In place of saving crops ThiS 
IS another pOint NhiCh I want the hon Mlntsterto 
look Into Then Investigation expertise should 
be sent for lookrng Into these problems and If It 
stands on the way of helping people then that 
aspect also should be taken Into consideration 
and proper measures for should be adopted I 
have told you onlya few remedial measures for 
saving the people of Barak Valley from the Jaws 
of floods and I have also spoke about the present 
situation arising out of the severe flood In thiS 
,area and about the rehef not glvn to the people 
from the State Govemment dueto lack otfunds 
In that respect also I appeal to the Union 
GOlvernment to help the flood affected people 
with adequate fund and sufficient rehef so that 
they can stand on their feet 

[Translation] 

Si-lRISANTRAMSINGLA(Patlala) Mr 
Chairman Sir dUring thiS month several parts 
oftheC'ountryhadtoface thefurvoffloods Ihall 
from Punjab where flood has taken a verv 
senous turn and has causpd a heavy loss You 
know that P unlab has been on the aqenda 01 thl::> 
country for the last 10 vears T ermnsm has 
challenged the economy of Punjab as \~ell as the 
unity and Integnty of the count!) A lot of eflorts 
have been made to solve Punlab problem forthe 
last 1 0 years Governors t ,a\ e ben changed 
elected Government has also been formed and 
RaJrv Lonqowal accor d has also been Signed 

[English! 

SHRI LOKANA TH CHOUDHURY 
(Jagatslnghpur) Sir I wantto make il ~ubmls 
slon When flood Situation IS dlscll!:>sed Aqn 
culture Minister IS present here he Will reply on 
reltef and other measures But reqardrnq per 
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manent measures which require a deep study 
and some changes or measures In the pohcy 
which will be discussed here, the Water Re-
sources MInister should be present to give a 
reply Everybody here Will talk of permanent 
measures and only the Water Resoruces Mln-
Istercan give a proper reply on them So, I think, 
It IS better that the Water Resources should be 
present here to reply to the pOints raised by the 
Members on flood situation 

MR CHAIRMAN ItlsfortheGovernment 
to consider It Mr Singia yougoaheadwrthyour 
speech 

(Interruptions) 

[Translation] 

SHRI KAMLA MISHRA MADHUKAR 
(Mohhan) Both the hon Minister should be 
present here Both should seek solution and 
provide rehef 

[English} 

MR CHAIRMAN Donottakettmeonthese 
Issues 

SHRI LOKANATH CHOUDHURY No Sir 
ThiS discussion cannot get a proper response 
from the Government unless the Water Re 
sources MInister IS also present here 

MR CHAIRMAN Youhavemadeasug-
(jestion and It IS forthe Governmenttoconslder 

(InterruptIons) 

SHRI LOKANATH CHOUDHURY We 
w!llspcakaboutpcrmanentmeasuresonfloods 
Can the Agnculture Minister reply to that? It IS 
not Within hiS capacity to reply to It Why should 
hI' diSCUSS at all when he IS not present In the 
Hnuse? 

MR CHAIRMAN Do not waste time on 
these points because only two hours are there 

SHRI LOKANATH CHOUDHURY But 
that time should be properly (Interruptions) 

[Translation] 

SHRI MOHAMMAD ALI ASHRAF FATMI 
(Darbhanga) Let all the Memebrs be given 
opportunity to speak My constrtuency IS also to 
be discussed (InterruptIOns) 

[English} 

MR CHAIRMAN Thlslswhatlhespeaker 
hastoldme 

[TranslatIOn] 

SHRI SA NT RAM SINGLA I was saying 
that Punjab had been severty affected by terror-
Ismforthe last 10 years Many Pnme Minister 
come and they changed number of Govemors In 
that State sent high offiCials and RaJiv Lonogowal 
Accord was also signed. but Punjab problem 
became more wmphcated More the Govern-
ment tned to resolve the more It became com-
plicated When shn Narslmha Rao came In 
power, he took a big deCISion regarding holding 
of elections In Punjab 

SHRI MOHAMMAD ALI ASHRAF FATMI 
We are diSCUSSing flood sltatlon In the country 

SHRI SANT RAM SINGLA I am coming to 
the flood situation Sardar Beant Singh became 
the Chief Minister of Punjab as a result of which 
Punjab IS more peaceful as compared to any 
other part 01 the country 

I am also proud 01 the people 01 PunJab 
Yesterday Somehon Member5werespeak-
Ing on No-Confidence Motion I would hke to ask 
them whether this single achievement that the 
Shn P V Narslmha Rao has resolved the Punjab 
problem IS not suffiCient, because no prevIous 
Govemmentcould succeed In thiS task kashmir 
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problem IS pending for many years but so far no 
solution has been found Our Hon Pnme Min-
Ister has solved the Punjab problem within a 
short penod The state has solved the problem 
ofterronsm but unfortunately It has come under 
the gnp of flood ThiS year In the second week 
of July, heavy rains occurred In Punjab which 
took the entire state In (he gnp of flood Heavy 
losses occurred In almost 9-1 0 dlstncts We 
can Judge the loss from the figures that 4741 
villages, 44C1bes have been taking affected and 
6293 cattle heads have been washed away 
Standing crops over 161akh acres of land have 
also been damaged The totailoss to the state 
IS approximately to the tune of Rs 2500 crore 

Mr Chairman, Sir, Just now Shn Ntlsh 
Kumarwas saying that the Government con-
ducts only aenal survey Has anybody vIsited 
any floods affected area? You Sit here In the 
parliament House so that your name may ap-
pear In the newspapers I am happy that hon 
Pnme Minster has vIsited enllre Punjab and 
depted MPs MLAs and ministers Inthe different 
places of States to keep a watch on the flood 
situation Not only thiS but at the hrst opportunrty 
the Minister of Agnculture Shn Balram Jakhar 
TheMlrlSrterofRadways,ShnC K JafferShanef 
and Internal Secunty MinISter, Shn Ra)esh Pilot 
vIsited those areas Thus every one has ex-
tended their cooperation on thiS account I am 
happy that the Government have taken timely 
rescue opeaoons and taken relief measuresand 
have alsoorgalnsed rehef camps Government 
have also undertaken evacuation of marooned 
people, dlstnbutlOn offood packets by air drop-
ping dlstnbutlOn of essential commodltes and 
medical assistance I IS aface that the loss 
suffered by Punjab IS ~ hugee that the State 
Government can't bear It Punjab produces so 
much quqnlrty olfoodgralns that people of Bihar 
Assam, and Madras also depend on It 

AN HON MEMBER Itlsnottrue Itlsa 
thing olthe past 

SHRI SANT RAM SINGLA It may be a 
thing of past but Punlab IS bread basket and 

sword arm of India The people olthe state have 
never backed out Punjab has contnbuted a blQ 
share In the fields 01 loodgralns Flood has 
affected 80 per cent population of my home 
dlstnct ,pallala It IS for the first time that flood 
had damaged the entire agnculturalland 01 the 
area and has rUined all the Industnes, small 
shopkeepers, Institutions, houses and othenn-
frastructures 

I am happy that the hon Pnme MinISter has 
vlsrted the state and provided a rehel worth Rs 
1 crore and made announcernentfor providing 
rehel,advancerelease olC R F BesldesShn 
Jakhar has also announced release of two quar-
terly Instalments of CRF for 1994-95 But de-
spite thiS the loss occurred there Will not be 
maooup 

17.oohrs. 

ShnJakharlsslttlnghere I requenthlmto 
proVide Immediate relief to the Industry trade, 
farmers, JhhlJ99l-Jhnopan dwellers, urban Popu-
lation ofthe state whICh lSurgently requlredthere 

I would like to request him 

[English] 

prOVISions for loans to bUSiness and Indus-
tryatsubs,dlSedrateoflnterest thatls 4percent 
be made Repayment of loans by small and 
marginal farmers be deferred by two years and 
a special high powerCommlltee should be set 
up by the Centre to find out a permannt solution 
so thatthe menance of flood does not occurm 
future 

rr rans/atlon] 

I would like to say that water resources 
available 10 thecountryareourasset andstrength 
If we can make optimum utilization olthe wate 
that goes waste at present by constructing 
dams It would on one hand help us In powpr 
generalion an don the other had It Will also be 
used lor Irregatlon purposes Unless we do not 
seek a permanent solution to the problem 01 
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flood, the country r'0uld continue to suffer loss 
because every year there is flood in one orthe 
other part of the country. Therefore, without 
taking much time I would like to draw the 
attention of GovemV'ent towards this aspect. 
Shri Jakharis sitting ~ere. hebelongsto Punjab 
and IS also the Union Ministerof Agriculture. He 
has done greii~ =~r\f~. to the farmers of the 
country. I request him that Punjab is at present 
in great difficulty. He should thereofore, provide 
an amount of Rs. 1000 crore to the state, in 
addition to the amount of Rs. 500 crore from 
Calamity Relief Fund and find a permanent 
solution of the floods problem. Constitute a 
committee or set up a commiSSion for thiS 
purpose which may give suggestions so that 
lIood may play havoc in the country again. 

[Translation} 

SHRI MOHAMMAD ALI ASHRAF FATMI' 
Mr. Chairman. Sir. keeping in view the paucity 
of time, I would like to request that 5 minutes 
should be atloted to each ofthe Members so as 
to coverthe maximum number of Members who 
want to say something atlowthe situation olthelr 
respective flood affected areas. 

/Engl/shj 

MR. CHAIRMAN I will be gland but nobody 
can speak within five minutes. 

f T rans/atlon I 

SHRI CHIRANJI LAL SHARMAIKarnal) 
Mr. Chairman. Sir. With your permission. I would 
like to make a submission In this matter. 

MR. CHAIRMAN: You come through your 
party. Your party has given the names of the 
!>peakers and your name IS not there. 

SHRI JITENDRA NATH DAS (Jalpaiguri): 
Sir, I am very glad to know that you have given 
me the opportunity to express my views in the 

House. I feel very sorry and ashamed that even 
after47 years ofindependeRee,.our_Govemment 
has completely failed to protect the people and 
the country at large from the natural calamities 
like floods, droughts, etc. Roods and troughts 
have now become annual phenomenon. One 
part of India is being affected by floods and the 
other part by drought. These natral calamities 
cause severe damage to human and animal 
lives and property worth crores and crores of 
rupees is being destroyed every year. Here I 
~ like to give certain statistics regarding the 
average loss and average affected area per 
annum. 

About 40 million hectare of the land, that IS 
nearly one etgth of the geographical area is flood 
prone. 

I am giVing you the annual average state-
ment of the damage: 

1. Total area affected annually IS 7.7 million 
hectares 

2. AgrICulture crop area affected 3.5 million 
hectares 

3. Human INes losl. average per year, 1449 

In 1977, it was 11,316Iives,Sothetotalloss 
duetoftooddamageperyearcomestoaboutRs. 
1,OOOcrore. 

What IS the policy of the Government? I 
would like to quote the Government's integrated 
approach for flood management: 

"Flood manage schemes need to be 
planned within the framework of an 
integrated long term plan and 
inconjuction, whereappropnate, with 
the plans for other water resource 
development such as irrigation, power 
and domestiC water supply. ". 

They are now going to chalk out a plan. This 
will help increase the effectivenss of the flood 
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control schemes and may also significantly 
Improve the economic viability The Cerrtral 
Government has set up two bodies forcompre-
henslve planning of floods control In the lower 
Ganges and the Brahmaputra Board The Ganga 
FloodControl Commission and the Brahmaputra 
Board have prepared and submitted their Mas-
ter Plans and detailed reports for some projects 
Both the Plans emphaSise the need for Inte-
grated catchment area plans and to monitor ItS 
Irnplementatlon Considerable further work IS 
reqUired In operationalising the Brahmaputra 

Punjab 

Himachal Pradesh 

Haryana 

GUJarat 

Rajasthan 

Assam 

Madhya Pradesh 

Maharashtra 

Mlzoram 

Tnpura 

West Bengal 

In only one sub-DIvIsion VIZ Ahpurduar In 
West Bengal, In the recentflood we reqUired at 
least Rs 500 crore ThiS IS the policy of the 
Government 

17.09hrs. 

[MR DEPUTY- SPEAKER III the Chair/ 

ThiS year the Northern parto! West Ben-
gal Punjab HaryanaHlmachalPrades GUJarat 

Jammu and Kashmir Assam Bihar 

Flood Control master Plan Similarly, detailing 
IS reqUired forthe Ganga Flood Control Plan 
High pnorlty should be given to the development 
of such operalional plans giving detailed de-
signs for specific proJects, their sequencing and 
priorities ThiS IS the plan of the Government 
There IS no effective and definite plan The 
Government IS In the habit of plannln9 but dOing 
nothing They are satisfYing by giVing some 
relief under the head NCRF(Natural Calamity 
Relief Fund) The dlstnbutlon of that fund IS very 
odd Therefore, I am grvlng you the details 

Rs 21 crore 

Rs 675crore 

Rs 12 75crore 

Rs 31 875crore 

Rs 4650crore 

Rs 11 25crore 

Rs 208125crore 

Rs 16 50crore 

Rs 0 375crore 

Rs 225crore 

Rs 15 OOcrore 

MadhyaPradesh Maharashtra Mlzoram and 
T npura are afJPc'ted by floods Jalpalgun dlstnct 
has been subjlkted to the ravages offloods time 
and again devastation caused due to the floods 
of 4th October 1968 are stili fresh In the minds 
of the pople ThiS was followed by floods In the 
year 1987 ThiS year due to torrential rains for 
threeconsecutlvedaysvlz upto2othJuly 1993 
and abnormal rise In water level 01 all the nvers 
of Jalpalgurl and Cooch--Beharembankments 
and floods protection systems were severly 
damaged As a result floods of abnormal 
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magnitude occured throughlutthe districts of
Jalpaiguri and Cooch-Beharcausing death of
about200 persons, death ofanimals, properties,
roads, bridges, hospitals, schools, tea-gardens,
amounting to RS,500 crore.

These districts remained underwaterof 10
1015feet on 20.7.93 and 21.7.93. Rail and road
communications were completely cut off. Tele-
phone connections were snapped. Army was
called in Alipurduar. Helicopters were pressed
into service forairdropping food and medicines.
Fifteen lakh people have been affected.

State Govemment has immediately rushed
10the affected places. The hon. Chief Minister,
West Bengal, has already visited the places.
This is the situation in all the States where the
recentfloods had been there. Inother States also
Ihesr reliefwarks are going on. Butthese works
are being hampered due to want of funds, fopd
and other materials. Rail and road communica-
tions are yet to berestored. The central Govem-
ment will have to come with clear mind -to
accelerate the relief works in the affected areas.

Iam giving you a chart of loss of lives, crops
and properties in the flood affected States. in
punjab, human lives lost-311 ,cropped area
affectedlvalue-15.00 lakh acres; in Himachal •
Pradesh, human lives lost -43 cropped are
affectedlvalue-0.32Iakh acres, houses dam-
:3ged-6000 and public property damaged-Rs.
176.00crore; in Haryana, human lives lost-38,
cropped area affe~ted/value-4.49Iakh acres,
houses damaged-41 ,00; in Gujarat, human
lives lost-116, cropped area affected/value-
RS.2.12 crore, houses damaged-15,591 and
public property damaged-Rs.1 0.47 crore;in
Assam, human lives lost-24 property damaged

.Rs. 20 crores; in Rajasthan, human lives lost-
11, huses damaged-14,644; in Jammu and
Kashmir, human lives lost -25 cropped area
affEict~cVvalue-Rs.8.00 lakhs, houses damaged-
1290 and public property damaged-Rs. 3.46
crore andin Aiipurduar, human lives lost-200,

cropped areaaffectedlvalue-Rs. 5crare, houses
damaged-1 0 ,000 and public property damged-
Rs. 500 crore.

I urage upon the Central Governmentto
come out with a concrete definite and effective
programme so that in future the people and the
country may be saved from these severe floods.

SHRI PETER G. MARNAIANG
(Shillong):Mr. Deputy Speaker, Sir, I rise to
inform the House aboutthe heavy rain fall which
has occurred in Meghalaya especially in Garo
Hills and in the border of Bangladesh in the
south-east, south-west of Maghalaya.

Sir, we had, in aperiodoften days, i.e. from
4th July till 14thJuly, about 500 inches of rainfall.
As a result of itwe found that all the rivers swelled
up and there were devastating floods inthe West
Gora Hills,especially ina place adjoining assam ..
Places like phulbani, Rajabara, Mahendraganj,
Dalu and Bakmara are partly affected.

Sir, on the night of 5th July a heavy storm
came which upliftedthousnads of trees and due
to the floods that occurred we wfind that about
100houseswere carried away, 10,000 heads of
catledown, 7to 10 long length bridges inthe high
-way were destroyed and miles of roads washed
away by the floods. 40,000 people became
homeless and 10 lives were lost. An estimat
of the loss amounted to mare than Rs:12 crores.

Sir, there is an urgent need for immediate
central assessment of the situation and also of
.central assistance from the Relief Fund imme-
diatelyto thetune of Rs. 4 to 5 crores. There is
also an urgent need fro immediate help from the
Surface Transport Ministryforthe roads which
have been destroyed by the rains.

We appeal that the Government of India
should extend help from the National Calamity

.Relief Fund imediatelyfQrMaghal~a. It is very
unfortunate that in theessessmenl of Govern-
ment ofhi.dia,no mentioJ\WIIS nl8de qtfleloods
that occured in M~, :w.'~~t
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Mlzoram, we heard about West bengal, we 
heard about Assam and other States whICh have 
heen affected by the floods and Immediate relief 
wasgrantedtothem However Itlsveryunfor-
lunate that In Maghalaya no central assessment 
has been made and no central assistance has 
been given or sent on the damage done by the 
floods 

I appeal to the Agnculture Mlntster who IS 
here with me to kindly extend Immediate help to 
the Government of Maghalaya In order to tide 
over the floods Situation 

iTrans/atton] 

SHRI B L SHARMA PREM(East Deihl) 
Mr Chairman Sir about 181akh people were 
affected due to last week floods In East Deihl 
Government godowns bUildings and shops of 
Bamtek Narela Jahanglrpun etc areas were 
under 8 feet water A dead body was also found 
In Shn Ram Colony and shopnses belonging to 
15 thousnads people were submerged Flood 
water IS stili there In Harsh Vlhar and Sonta 
Bihar Houses of Saboll area are stili under 
water BeSides almost whole ofthe Sabharpur 
village has submerged In water According to an 
estimate there has been a loss of nearly Rs 600 
crore In the aras falling under my Constituency 

Two meetings have already been held With 
L G regarding floods control When I enqUired 
about the readmess to combat the Situation 
createdduetoflood Ifoundthatalltheprepared 
ness was on papers only There was no arrange-
ment of any pumping set and there was no offICer 
Clvallable 

1719hrs. 

[SHRI PETER G MARBANIANG mthe 
Chaff] 

What are the factors responsible for the 
present stuatlon The present Govemment be-
gins any preparation only In the eleventh hour 
To the officers of the M COl have to say that 

[English] 

they are cnmmally negligent 

{Trans/atlon] 

those ofllCersare responstbleforthe deaths 
of these persons 

Moreover the Commissioner of M C 0 
acts Irresponsibly Ofctcers of flood control 

[English] 

Must be dealt With senously I tell you 
people are ruined 

[T rans/atlOn J 

People are now dying of cholera Death of 
a person has been reported from Shn Ram 
Colony Drains are not cleaned There IS no 
deslltmg Expenditure IS shown merely on 
papers and the poor are to suffer ultimately 

I would like to submit that the four largest 
markets of ASia are so much In dlrtthatthey pose 
a dangertothe hves of hundreds of people by the 
pOSSible out break of cholera In East Deihl 
There are heaps of garbage allacound and the 
department of flood IS responsible for It 

Lastely I must reiterate that to prevent 
recurrence of such a situations 

{English] 

severe act lOti must be taken agamst the 
highest officers of MCD 

(Eng/lshl 

DR C SILVERA (Mlzoram) Mr Chair-
man Sir thankyouverymuchforglvmgmean 
opportUntty to speak on thiS Isue I Will be very 
bnef 

ThiS year there IS a lot offloods.ln the whole 
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country and my collegues have spoken about 
the floods situatIOn In other part of the country 
I would hke to concentrate on the North Eastern 
area and PartICularly of rny State Mlzorarn I will 
speak on Mlzroam I want to touch partly the 
situation In Assam because Assam IS Important 
forMlzoram It IS the State through which we get 
all oursuppltes I would hke to requestthe Centre 
to give help on war- fooling for the permanent 
SOlutlOil of the floodS situation In Assam I would 
not go Into the details and I Will now talk about 
Mtzoram straightaway 

This year we had the worst-ever landslides 
and floods In Mlzoram as compared to the past 
many years Lot of damage has been done by 
these floods and landshdes As It IS hilly area 
we do not suffer much because of floods But 
becuase ofthe lanshdes lot of damage has been 
done 

In Alzawl, the capital of Mlzoram some 
Inhabited area about three areas are sinking 
and those areas are not worth for people to settle 
down About2,OOOfamlliesareaffected The 
national highway which IS the lifeline of Mlzoram 
IS spoiled and the earth has sunk In about four 
places and the road communication IS com-
pletely cut off And also the State highway which 
IS connecting the railhead and the capital IS 
completely damaged No transport communl-
calion could be available The rivers are 
swollen, the bndges are swept away Four 
people died because of landslides and house 
collapse According to the estimates. the entire 
damage IS of Rs 30 crores The most Important 
thmg IS that the power station which IS situated 
In the A,zawl town IS badly damaged by the 
slnkmg of the SOil of that area 

It IS eshmated that shlfllng of that rower 
stallon will cost about Rt> 15crores Inorderto 
save that partICular area temporanly an amount 
of about Rs SIX crares IS needed 

Sir we are happy that the Prime Minister 

and the Agriculture Mlnlsterhave sent a team of 
geologists to Investigate on the arae and to have 
an on-the-spot study of the damages caused by 
the rains and floods We are sure they are gOing 
to submit their report to the Central Governmnt 
shortly I would like to request the Central 
Governmentto come to the aid of the poor State 
of Mlzoram We do not have the resources of our 
own and the damage caused by the floods IS 
about Rs 300 crores So, I would request 
theCentral Governemnt to come Immediately to 
the help of the State of Mlzoram xzy 

{TranslatIOn] 

SHRI HARI KISHORE SINGH (Sheohar) 
Mr Chairman, Sir. I am extremely thankful to 
you for providing me an apportunlty to speak on 
the problem of flood that IS being f aced In most 
of the areas of country I would menlion the 
situalion of North Bihar In particular The prob-
lem faced by the north Blhans not due to any fault 
of the Government of Bihar Actually It IS due 
to heavy rains In the nelghbounng country 
Napal Floodsltualionlsverysenousthere My 
Parliamentary Constituency, Sheohar and the 
district of Sitamarhi that are situated near Indo-
Nepal border are completely affected by flood 
In a least 200 Villages all the roads have been 
damaged. commUnication links of the Blocks 
WIth thedlstnct Headquarters have been snapped 
and Samastepur Narkatlaganj rail hne IS lying 
damaged The Government of India should 
make special provIsions forthe North Bihar 10 

view of the loss suffered by this area Due to 
torrential rains In Nepal, North Bihar has to face 
heavy flood It may be construed as an InvaSion 
of Nepal on India through nature This IS notthe 
responslblhty of the Government of Bihar This 
responsibility should be shouldered by the Union 
Government rather than by the Government of 
Bihar Those areas have been neglected for a 
l(lng time I would, therelorp like to submit that 
at least one thousand crore rupees should be 
made available to the state The Government IS 
haVing with It the reports of Ganga Flood Control 
Commission and all the Schemes regarding 
catchment are have been submlf1ed to the Gov-
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ernment , I would like to know as to what steps 
are gOing to be taken by the Government In thiS 
regard 

I would further like to submit that the 
Goyernment should make an arrangement to 
provide special grants for flood control Special 
i_mangements should be made for other areas 
also that are affected by floods andforthe area 
that have. been affected by heavy rains In 
nelghbourrng countrres I would like to submit 
the Government of India should Immediately 
contactthe Govemment of Nepal and should do 
the needful on war footing Moreover the 
Government sl'lould give prrorrty to the Imple-
mentatron of the Bagmatl-Adwara river Irriga-
tion Prolect 

SHRIJAGMEET SINGH BRAR(Fandkot) 
Mr Chairman Sir althoughthewholecountry 
was recently affected by floods yet I Will coniine 
myself to my region only consisting of the States 
of Punjab Haryana Himachal Pradesh and 
Jammu and Kashmir I am happy to note that 
both the Hon Prrme Minister and the han Min 
Ister of Agnculture Shn Balarm Jakhar who 
has very soft corner for the farmers vIsited 
Punjab to take stock of the hevy losses caused 
by the floods In the State Sir I WOUld like to 
remind Shn Jakhar Sahab that In 1988 also 
Punjabwasaffectedb~'thefloods Atthattlme 
the former Pnme Minster late Shn RaJI\, Gandhi 
alonghwlth hiS Wife Smt Sonia Gandhi covered 
El distance of 500 kms In the three regions of the 
StateriamelyMalwa DoabaandMaJha DriVing 
himself he went door to door Though many 
were spetlcal about hiS safelv yet Shn RallV 
qandhl toured whole olthe State The day the 
han Prime Mlnlstertoured Punjab the weather 
was Inclement and therefore the a riC raft was 
flYing 15 000 feet high had the Han Prrme 
MlnlstertouredtheStateon ground perhapshe 
rould have got the correct estimate of loss but 
throuqh aenal survey he could not get the real 
('strmGte of loss However the Han Prime 
Minister released Rs 22 crores from the Pnme 
Minster s Calamity Relief Fund and rest of the 
.1mount was contrtbuted bv the State Govern 

ment I wouldliketosubmrtthat In the floods 500 
persons lost their lives In Punlab 28 000 per-
sons had already been killed In the terrortst 
actlvltres 

Sir the Mlnlstery of Agriculture cannot be 
kept out of the purview of the Calamrty lund for 
States recommended by the Ninth Finance 
Commission Otherwise thelssuebelngrarsed 
here Will not gain any Significant attentron I 
remember when Shn Rajlv Gandhi toured 
Punlab dUringthetenureofShnS S Rayas 
Governor of the State he announced the com-
pensation package of Rs 400 crores and re-
leased another Rs 200 crores In lotal and 
amount of Rs 600 crores was released lor 
Punjab Punlab and Haryana hasve suffered 
heavy losses I would like to submrtthatthe state 
Government has ItS own style oftunctlOnlng and 
the Central Government has Its own Punjab 
was suffered havy losses people of Punjab 
saved many persons from drowntng and nearly 
30 persons lost their lives In the floods while 
saving others lives and more than 5,000 Vil-
lages were affected by the floods 

Mr Chairman Sir I would like to submit 
two things Mr Jakhar, the Government of 
Punjab has asked for Rs 500 crores apartlrom 
the funds from the Calamity Fund In accordance 
wrth the recommendations of the Ninth Finance 
Commlsslo'l In case of rare seventy The 
responsibility for ItS rests With the Central Gov-
ernment I would like to submrtthatthe State has 
suffered loss of more than Rs 3 000 crores 
excluding the loss of IndiVidual property These 
floods were pecu\tar In nature because earlier 
only Villages used to be affected but thiS time 
even the towns were affected by the floods 

I would Itke 10 submit that shelters for 
onelakh persons were proVided by the people 
and the role ofthe Armed Forces had ben really 
commendable 

Sir IhroughYOli Iwouldhketosubmttlo\he 
han Minister of Water Resourcps that-
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[English] 

Rairriverhas not been tamedforthelast 
20 years. 

[Translation] 

Although the project was envisaged in 
1956 yet till date The in Dam has not been 
construcuted., Every year, Amritsar and 
Gurdaspur are affected by the floods and even 
the loss is not made good. Border villags in 
Pakistan have made their own arrangments like 
building of technical bridges but we have not 
done anything on ourside to prevent floods and 

. every year; 1 000 crores cuesec water flows to 
Pakistan through madhopur Headworks. Both 
Punjab and Aaryana are demanding this water. 
Till date, the Government of India has done 
enothing in this regard. if the country is to be 
saved from the floods. then this work should be 
taken up in right earnest immediately. 

[English} 

Taming of river Rar is most essential. 

{Translation] 

I would like to request the Government of 
India. the han. Prime Minister and the hon. 
Minister of Agriculture, Shri Jakharjl. to USfi 

their good offices to make funds available lor 
their Dam. 

Sir, Punjab and Aaryana contribute 70 per 
cent of theIr wheat output to the Central pool. 
Recently seven lakh hectares of land was ad-
versely affected by the floods in these States. I 
think it is a matter of sorrow forthewhole of the 
country. Punjab and Harayanasuffered loss of 
Rs. 300 crores on account of damage to roads 
and bridges alon and transmission lines were 
also damaged. Loss on account of latter can be 
estimated at Rs. 20 crores In case 01 Punjab. 
Haryana and Himachal Pra(:lesh. Power gen-

eration system has also suffered heavy dam-
ages. Narwana canal has been badly damaged 
and people are facing drinking water problem. 
Therefore, repairof alltheseisa must. For all 
this Rs.22 crores is immediately needed. Butfor 
the Central assistance all this repair is not 
possible. 

I would like to bring to the notice ofthe hon. 
Minister of Agriculutre the twin issues of soil 
erosion and tree felling. It is understoods that a 
farmer Chief Minister of Himachal pradesh or-
deredcutting oftrees. Allthis has serious affects 
on climate. Therefore, I urge upon the Govern-
ment to check both soil erosion oandfelling of 
trees. (Interruptions) 

[English] 

Becuaseyou put me from NO.3toNo.5and 
I have got ten minutes from my party. 

[Trans/atlon} 

Mr. Chairman. Sir, there IS also the need to 
imporve forecaste system. People of Punjab 
and Haryana got only 20 minutes to save their 
lives and property and they did so by climblngon 
the roofs oftheir houses. That's why many were 
washed away in the floods. Similar is the story 
of Bihar, Bengal and other States. Therefore, 
thefarmers are not being benefited by the 
scientific Pogress and satellite networdk. being 
daily mentioned. There is the need to pay 
attention towards thiS also. If timely forecasts 
are available then much loss can be easily 
prevented. 

I would like to draw attention towards 
progress made In the 19th century In Paliala. 
Jacob Fall was constructed to save rearby areas 
from floods. However, despite a lot of scientific 
progress nothing concrete IS being done In thiS 
regard. There floods area blot on India and be 
muct endeavourto remove this hlo!. 

In the end. I would like to make one more 
submission and that is more funds should be 
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made available to the rare severity ftoods zones' 
even in excess of the recommendations of the 
Ninth Rnance Commission to protect the people. 

SHRI PIUS TIRKEY (Alipurduars): Mr. 
Chairman, Sir, several places in the country are 
affected with floods. My constituency has never 
seen such an unprecedented flood, which has 
comethistime. Kumargram. Barobisa, Kalchini 
Falakara, Madarihaat, Alipur, Jalpaiguri, 
T uianganj-Kooch Biharare heavily affected with 
floods. My entire constituency is submerged 
underwater. Forthe last nine days this area is 
underftood, but it is impossible to go anywhaere 
duetowater. A numberof persons have died due 
to this flood. When we met the Prime Minister 
in this regard, he said that so many deaths are 
unnatural and hewilfimmediately send some 
help. He might have sentthe assistance. hehad 
said about sending a medical team also. A large 
numberofcropses07 children, women andJllE!n 
are lying there and the problem is taking a very 
serious turn. It has been reported thatthere are 
200 dead bodies, but it is being estimated that 
nearabout 2000 perosns have died. Army has 
also been called for relief work, butthe situation 
there IS so grave that the victims do not even 
have a cloth to wear and are taking the clothes 
from those who are going there. The State 
Government has pent and amount of Rs. 12 
crores to solve this problem, butthis amount has 
not been properly utilised. So, the Central 
Government should pay immediate attention 
towards this cirisis, because there is alrge scale 
loss of porperty. Epidemic has broken out and 
everyone has lost their clothes and utensils. All 
the tea-gardens have submerged under water. 
The F. C.I. godowns are also filled with water and 
the foodgrains keptthere has been destroyed. 
This miserable situation had taken place in 
Alipurduars and Jalpaigudi. The people are not 
able to find even a match box there. Food 
packets were air-dropped, but very few people 
could get them. We have never seen such 
distress anywhere. There are several other 
points, which will be raised by other Members. 
In view olthe damage caused there, a financial 
assistance amoun.ting to Rs. 500 crores should 

be provided. 

Even the small rivers olthe Himalayas are 
flooded. Kumargram is severely affected with 
flood andit is totally cut off form other parts of the 
country. Arrnyhasbeensentthere. Thepeople 
there are in an agitated state of mind. I, therefore, 
would requestthattheCentral Govemmentsould 
pay immediate attention towards it. 

SHRI KAMALA MISHRA MADHUKAR 
(Motihari): Mr. Chairman, Sir, the area from 
North Biharto WestChamparan, aboutwhichwe 
always tell the hon. Agriculture Minister, is 
severely affected with floods. These has devas-
tated the area. Shri Nitish Kuamr and several 
other hon. Members mentioned about it here. 
Gandak, Budhi Gandak. Bagmati, Adhwara. 
Kosi and Kamla Banal rivers are flooded. The 
area of East Champaran is not a only affected 
with flood, but is affected with soil erosion also. 
There is heavy erosion is Chintavan and lranavad 
area. Thousands of people have become home-
less but no helps has yet been provided to them. 
The dam in Damodarpur has been damaged anct 
water has entered in several blocks. The areas 
of East and West Champa ran are affected due 
to it. 

Pakari Dayal, Dhaka, Ramgarhwa, Raxaul 
etc. blocks of Madhubani district are also af-
fected with floods. The immediate relief, which 
should have been provide to this area, has yet 
been provided. The Chief Minister had dis-
cussed the issue with the Centre and had de-
manded Rs. 600 crores as reliel. But the 
situation is getting worse there. Several other 
Members had also demanded that Bifiarshould 
be given Rs. 1000 crores forflood relief and if it 
is not given, Biharwill be in a critical position. 
in the present financial situation.of Bihar, it will 
be difficult forthe common man to live there. 
People will die even after the floods because 
there ill be no farming andiurther more, it will 
result in drought. So a permanent solution 
should be found for these problems of this state . 

I would like to give suggestions in this 
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regard. Until and unless the scheme of "Char 
Masan' dam is implemented, North ~ihar will 
continue to be flooded. The hon. Minister may 
have great sympathy, but if dams are not con-
structed in Munther, Sisapani and Barah areas 
in North Bihar, the public will not get relief from 
thefloods. 

Attention should therefore. be paid towards 
the problems of Bihar and it shoul~ be provided 
financial assistance to the tune of Rs. 1000 
croes. besides this, ration should also be 
provided. After the flood water recedes, the 
workers should be provided with jobs. Adequate 
funds and seeds should be provided forthe next 
crop. The Central Govemment should also take 
steps in view of its announcement about waiving 
of the loans of the farmers. 

In the end. I would like to submitthat people 
are migrating from those three areas where soil 
erosion is taking place. Reliefwork should be 
startedforthosepeople. Several hon. Members 
have said that those areas have constinously 
affected with floods since independence. This 
Government has been ruling for so many years. 
We tried to topple it yesterday only, but could not 
doso. The Government has not taken any steps 
to control the floods. The statement of the 
Agriculture Minister is not likely to solve the 
problems. Water Resources Minister should 
also extended his cooperation In thiS task. He 
should slso assure that all the schemes will be 
completed. The Bihar Governrnent should be 
given the funds as demanded and help should be 

. rovidedtothepeople. Witht'his, I conclude. 

SHRI MOHAMMAOAL' ASHRAF FATMI 
(Oarbhanga): Mr. Chairman, Sir. flood situation 
in the area to which I belong is very serious. At 
leastfourblocks-Manigachchhl, Banipur, Alipur 
and Ghanshyampur Biraul in my district are 
under the grip of flood. When the discssion on 
floods was going on today, one of my colleague 

has reightiy raised the issue thatthe Minister of 
Water Resources should also remain in the 
House. This issue is not confined to the Minister 
of Agriculture only. We were referring to Punjab 
just now. But92 percent part of North Bihar has 
been submerged under flood. In the last ses-
sion. the Prime Minister said that if we could 
provide adequate irrigation facililles In North 
Bihar and Eastern U. P. add solve the problem 
of drought. this area can provi<;le rice and wheat 
to the entire country. 

Mr. Chairman, Sir. today Punjab is an 
advanced States only due to the proper water 
management. On the other hand. in Bihar and 
particularly in North Bihar. in mydlstict, on epart 
of the State is facing the problem of flood and the 
other part IS faCing drought. 

This time. floods has come not due to heavy 
rains but it is due to the waterflown into India from 
Nepal. Mr. Chairman. SIr. I have tried to raise 
this issue at least 3-4 times Inthe House. Re-
cently, after the v'sit of the Prime Minister to 
Nepal. a treaty was Signed between the two 
countries. Underthe treaty. there was a proVI-
sion for constructing dams or barrages over all 
the rivers flowing from Nepal Into Bihar. It was 
mentioned that thiS work would be undetaken by 
1994. But I have come to know that at present 
its feasibility report is being prepared and sur-
vey is being conducted. 

It appears as If the Government of Indian 
simply wants to complete the formulaty. It does 
not actually want to complete the work. In this 
regard. I would like to raise on emore point. 
Raiseding objection, Nepal has requested the 
Government of India to prOVide a route to Bay of 
Bengal through KOSI river so that they can 
transport their goods through waterways. If this 
is agreed to then the Government of Nepal would 
allow us to construct dams or barrage. Through 
you. I would like tosuggestthatweshould notfeel 
any difficulty in allOWing the water route as 
asked forbythe Government of Nepalbecause 
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a fnendshlp treaty has been signed between the {EnglIsh] 
two countnes In may opInion both these 
countrues are having brother-sister relation-
ship Such examples do eXlstin the wrold In 
Europe, there IS one nver named Rime It has 
been passing through manycbuntnes of Europe 
for the last 800-900 years Transportation of 
goods through the nver has been continUing till 
now Therefore Mr Chalrman,Slr through you 
I would like to urge upon the Government of India 
to accede to the request of the Government of 
Nepal and allow It to use to water route upto the 
Bay of Bengal It will be beneficial forthe people 
of our country also 

Mr Chairman Sir I would hke to make 
another submiSSion Shn Nltlsh KumafJl has 
lalsed an Isue In the House regarding large scale 
felling of tres resulting In accumulation of Silt In 

nver bed To the best of mv knowledge such 
lochnology IS available In today s world that can 
( leanse the slit If we cleanse silt from nvers 
Ihrough Importlngtroweller Instead of psendlng 
and allocatlngcrores of ruppes to States In the 
Ilame of relief It would enable us to check floods 
to the maximum pOSSible extent 

Mr Chairman Sir I mean to say that the 
problem of floods cannot be solved by merely 
prOViding relief If we want to contorl floods In 

Rlhar or any part of India we have to find a 
permanent solution by formulating projects 
<1ndstreamling water management It Will pro-
Vide water for Irrigation as well as generate 
f-Jydel power only then we would be able to solve 
the problem of floods permanetly There IS no 
way out If It IS m~terahsed we assure the 
Covernment that the land 01 Bihar and espe 
nally North Blll"3r IS so fertile that It can provide 
nce and wheat to the entire country 

OR LAXMINARAYAN PANDEYA 
(Mandsaur) Mr Chairman Sir Iwouldhketo 
submit that the diSCUSSion was started 1 0 Or 12 
Illinutes past four Pnor to It the Minister of 
Home Afalrs was speaking We have allotted 
two hours lont Let the two hours be over at least 
( InterruptIons) 

MR CHAIRMAN We started the dlscus-
sian on thiS at eight minutes past 4 O'clock and 
II should be over by eight minutes past 6 0 clock 
Now It you want the Mlllister's reply then you 
betterletthe Minister reply now Wecan extend 
the time 01 the House lor eight mill utes 

(InterruptIons) 

SOME HON MEMBERS No SI[ (lnter-
ruptlons) 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS)AND MINISTER OFST ATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS(SHRI MUKUL WASNIK) Sir Inthe 
BUSiness AdVISOry Committee It was deCided 
In consultation With everybody that whenever 
the short duration diSCUSSion IS taken up the 
diSCUSSion should be concluded Within two 
hours (Interruptions) And thiS has been to 
faCilitate the Members to have a proper diSCUS-
sion on any Important Issues and It would be 
very difficult to take up diSCUSSions beyond the 
permitted time and lIthe diSCUSSions become 
long-drawn then It Will be difficult to have any 
other diSCUSSions on 3ny other Important mat-
ters Do I woutd request Sir to allow the hon 
Minister but If we can finish the other speakers 
by Just making a reference and putting thell pOint 
across ratherthan maklllq a long speech It IS all 
nght because It Will be Impossible to tkae up the 
diSCUSSion tomorrow We .... ould like to finish It 
as soon as pOSSible and I would request that the 
Members who would like to speal- they should 
only relertothepolnts latherthan making lonq 
speeches (InterruptIons) 

MR CHAIRMAN IfalioryoLlstandupatlhe 
same time no sense can prevail Please Sit 
down 

(interrtJptlons) 
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(Translation] 

~ 

SHRI NITSH KUMAR(Barh): Sir, I have 
raisedthe disucssion. Just now the hon. Minis-
ter has spoken the hon. Members of different 
~sareyettospeak. Itiscorrectthat 
~ time was allotted inthe BusineSS Advi-
SOlyGommittee. But Generally we start discus-
sion at 4 O'Clock But we started discussion at 
twelve minutes pastfour. We should have this 
12 minutes at our disposal plus 5 minutes time, 
which the hon. Minister has taken. In lieu of it, 
the disucssion may be allowed to conuinue. 

SHRI SURYA NARAYAN YADAV 
(Saharsa): Mr. Chairman, Sir,l am o~ a point of 
order. The discussion which should have started 
at4pm could start 10-12minuteslate. There are 
still manay parties of which not even a single 
Member has spoken and there is flood in every 
State. Therefore, iftime is extended, it shoud be 
extended considerably so that Members of all 
the parties whose names have been given could 
participate in the discussion. If it is not pos~ble 
and the Government wants to give reply tomor-
row, the discussion can continue tomorrow also. 
Because when Shri Sharad Dighe was In the 
Chair, a request was made that the hon. Mem-
bers from aU the parties would like to speak and 
a Memberwould nottake morethan 10 minutes, 
he had given an assurance to accept this re-
quest. That assurance should be fulfilled. 

{English] 

THE MINISTER Of STATE IN THE M1No-
ISTRY OF SCIENCE AND:rECHI'JOLOGY. 
(DEPARTMENT OF ELECTFDNtCS AND 
DEPARTMENT OF ()C"":EA"'~QEVELOP­
MENT) AND THE MINISTER Ot: STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS(SHRI RANGARAJAN 
kUMARAMANGALAM): Mr. Chairman, Sir, I 
think I must explain the background. I would like 
httle bit of understanding from the Members. Sir, 
under Rule 194thespeakerallots .. (Interrup-
tions) 

IT ranslation] 

SHRI MOHAN SINGH (Deoria): If we ask 
for somthing, rule is referred to. Is rule above 
the House? Sir, there is flood in our State. We 
should be given time to speak. (Interruptions) 

18.05hrs. 

[MR. SPEKAER in the Chair] 

(InterruptIOns) 

[English] 

MR. SPEAi\ER: Please speak one-by one. 

SHRI RANGARAJAN KUMARA-
MANGALAM: Sir, I am only submitting what is 
the background. You had, In fact, very kindly 
agreed to try and have, as far as possible, two 
sittings a week for 193 motions, which are 
brought up. Under 194(2), It IS clearly laid down: 

"The Speaker may allot two sttlng In 
a week in which such mattyrs may be 
taken up for diSCUSSion and allow 
such time for diSCUSSion not exceed-
Ing two hours at or before the end ofthe 
sitting, as he may conSider appropn-
ate In the clrcumsatances." 

In Fact, by almost practice, we have been 
violating the rule. What really happens IS, we are 
notabletodiscuss in this House many important 
isues because 193 becomes very long. (Inter-
>Iuotions) It is a very important Issue. What really 
happens IS, we do not end up discussing other 
issues and we have 193 as carry-over sections. 
I would, therefore, request that watever It is, let 
us finish it today. Let us not have this issue of 
carrying over. If possible, as my learned col-
league-hon . Minister of State for Parliamentary 
Affairs has said-and you perhaps have said, let 
those who want to make their points, make the 
points very breefly and let the Minister make his 
reply. 
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MR SPEAKER Iwouldhketobnngtoyour 
notice that we had discussed thlsmatter very 
very senously Hon Members wanted to make 
their statements and make their points on cer-
tain Importantlsues They were dOing It Imme-
dlately afterth questlonhour It was notposstble 
forthem to get the response from the Govern-
ment on those POints So, It was very con-
sCiously decided that we Will nothave a very long 
zero hour activity It should be over within, 1 0-
15 minutes and 377 In 10-15 minutes 

It was also agreed that there should be call 
attention mOlions given and replied to by the 
Government so that you get a concrete reply to 
the call attenlion motions 

It was agreed between the leaderssJttlng In 
the BUSiness AdVISOry Committee thatthe call 
,1ttentlon molion Will be given And each Mem-
her will be allowed only two minutes to put a 
'Iucstlon Underthecallattetnronmotlon when 
the statement IS made by the Government only 
1 question has to be asked It IS nOlt a speech 
11 IS a question So a queslion has to be asked 
It was deCided that In about 1 0-15 minutes, the 
rail attention motion Will be over Then also It 
\Vas deCided that there are certain Important 
1',Slles on which the Memberswanttodrcuss for 
Instance this flood Then mtherelsadrought 
fhen there are certain othe things which are 
happening In the country 

If the Members are not In a position to give 
their considered views on those points It would 
tw difficult forthemto htghhghtthose points In a 
plopermanner That IS why, rt was decided that 
we Will have two short curalion diSCUSSions-at 
Ipast two shortdurallon dISCUSSionS every week-
'-;0 that the Government gives a proper re-
,ponse But ttlen we had the short curatlon 

diSCUSSions contlnutlng for 10 hours continUing 
tOI 12 hours continuing not only In one session 
hut In other session also 

If we wanlthls kind olthls to conllnue It wdl 
he very difficult for us to have the short duration 
diSCUSSions later on Now It Will be very clear 

In our minds that tf Assam IS suffenngfrom flood, 
If Punjab IS suffenng from flood, If some other 
provinces are suffenng from flood, other Mem-
bers should show the courtesy to the Members 
coming from those areas to speak on those 
pOints They should not Inslt on speaking on 
those POints SUPPosing there IS a drought 
condition somwwhere, the people coming from 
these food areas should not speak and they 
should show the courtesy lithe fIoodcondlttOn 
IS notthere In Andhar Pradesh, It IS not necesry 
that the leaders of the parties from Andhra 
Pradesh should speak on that 

The courtesy should be shown to other 
Members We are not Interested In shOWing to 
the people that we are making speches In the 
House Wearelnterestedlnhtghhghlingthereal 
problems 01 the people and get some remedIeS 
provided by the Govemmentforthosethlngs If 
you want to enJoy the lUXUry of showmg to the 
people that we have made the speeches on 
these pomts even though the matter IS not 
relevanttoourState well can have that but It IS 
ultimately for you to deCide If you do not 
cooperate today It IS gOing to have an elect on 
tomorrow s short duration dlcusslon because 
then It Will be deCided thaI II IS nol p[osslble to 
have the d,Sucsslon In Iwo hours time then we 
Will not have dlscsslons on othertoprcs So my 
requeslt0yoUisthis Wearenottrylngtospare 
the Government It IS an extra burden on the 
Government They have to be careful aboutthe 
Infonnatlon collectthe InformatJon come to you 
and give you that Infonnatlon Not only that, they. 
havelolellastowhattheyaregolngtodo You 
areplnpolntrngthem If you follow this procedure 
andlf you do notfollow thiS procedure we Will 
allow you to make the statements after tile 
QuestlonHour youcangoback the Govern-
mentwdl be very happy not to respond and then 
things wdl continue like thai We do not want th~ 
kind of a thing So mv request 10 you IS 10 
cooperate on thiS ThiS IS the first day we ale 
haVing short duration diSCUSSion So cooper-
ate on thiS pOint and may be for 10 minutes 1') 
mlnulesm hald-an-hour or one hour you can Sit 
and cooperale But then It you In<;lst that evf'ry 
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body coming fromall parts of the country an 
deverybody belong to the party should speak. we 
do not have that kind of time an dit will be very 
difficult40r me to do that. It is ultimately for you 
10 decide and everything will depend on the 
decision we take today. I will be deciding but if 
you are not cooperating. then there is no point in 
having the disussion. If you are cooperating, 
then we wili have the point. Supposing. In Bihar. 
people are suffering from flood. then It IS our duty 
to allow at least one ortvvo Members from Bihar 
to speak: each Member has to speak on that 

(interruptions) 

MR. SPEAKER. This IS for Assam. Bihar 
Clnd any State. 

(Interruptions) 

MR. SPEAKER That IS exactly I am say-
Ing. Supposing there IS a drought In Maharashtra. 
Whywhouldlspeakonflood? If therelsnoflood 
inAndhra Pradesh. why should somebdoy Irom 
Andhra Pradesh speak on that? It IS notto show 
to the people that you are speaking on thiS. So. 
please cooperate. The ruling given and the 
suggeslton made by the hon. Minister IS that you 
will be allowed to make your pOints. You make 
the pOints. let us Sit lor some more time and 
finish it. Everything will depend on the deciSion 
you take today on short duration diScussion. 

(InterruptIOns) 

SHRISHOBHANADREESWARA RAO 
VADDE (Vijayawada): Sir, I am on a point 01 
order. 

MR.SPEAKER: What is your point of or-
der? 

SHRI SHOBHANADREESWARA RAO 
VADDE: With all due respect to the Chair, you 
have given a suggeslion that If flood IS notthere 
is Andhra Pradesh. Ihen Members from Andhra 
Pradesh need not speak on thai Item. I appre-
ciate that the Members who come from the 

affected areas mustbe given an opportunity to 
explain their particular experience regarding the 
situation there. If your suggestion is accepted 
and when a particulrincident occurs like Harijans 
are harassed in a particulrState, then doyou 
mean to say that people from other States do 
notraise their protest on the matter? 

MR. SPEAKER: Where is the ttmelor all 
the Members to speak? 

SHRI SOBHANADREESWARA RAO 
VADDE: Is it that Members belonging to that 
particular State should speak? (Interruptions) 
Sir. let me complete. In that case I am 
sorry ... ( Interruptions) 

MR. SPEAKER: Thisis not a point 01 order. 
We have not Violated any rule. 

SHRI SHOBANADREESWARA RAO 
VADDE: Ilthls is not a pOint 01 order, then let me 
tell you .... 

MR SPEAKER: No. Let me tell you that it 
IS for the Speaker or the Presiding Officer to 
decide who should speak and who should not 
speak. 

( InterruptIOns) 

SHRI SHOBANADRESSWARA RAO 
VADDE. ThiS IS exactly what I am saying. ThiS 
House of people IS consisting of all the States 01 
thiS country anlt IS the responsibility of the 
citizen of this country. moreso. a Member 01 
Parliament of raise their vOice and give their 
valueable suggestions on any particular Issue 
that IS being discussed In thiS House. (/ntemlp-
lions) 

MR. SPEAKER No no. We do not lake 
much time on thiS. 

(Interruptions) 

[Trans/atlOnl 

SHRI MOHAN SINGH (Deoria): MI 
Speaker. Sir. I would like to make are a request 
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to you Those who had decided thai we will have 
15 minutes forthe Zero Hour they themselves 
hrtve taken two and a half hours time We won t 
'dlow It DUring every Monson session the 
diSCUSSion on flood continues all day long We 
have been dOing this I would like to request 
you (InterruptlOns)whclh should have been 
reduced to Sufflclentltlme should have been 
allotted forthls subject Flood has taken place 
In my constituency also Big national leaders 
can fight elections and win from any express our 
onevances nobodywllfstandbyus Ourgnev 
ances have to be entertained 

(English I 

MR SPEAKER I will leave Ittoyou 

(Interruptions) 

{TranslatIOn] 

SHRIMOHANSINGH NoS,r there have 
been floods In my constituency also (/nterrup 
lions) 

{English] 

MR SPEKAER Please Sit down Itlsnot 
possible 

(Interruptions) 

(TranslatIOn] 

SHRI MOHAN SINGH Sir one or two 
minutes will not make any dtfference Flood has 
occured In then eastern region of my constltu 
ency and the people of my 
constituency (Interruptions) 

(English] 

MR SPEAKER Icannotgobythewlshes 
of all Members You hav~not understood what 
I said Please take your seat 

(Interruptions) 

MR SPEAKER There IS a limit to the 
patience of the persosn silting In the Chair also 
Now we are trying to accommodate you I have 
said that Members from the area swhlcnare 
suffering from the floods Will be allowed to 
speak Yet youaremaklngthesamepolnt Do 
you think that those people who are sitting are 
always reqUired to hear what all of you have to 
say? 

(Interruptions) 

[TranslatIOn] 

SHRI MOHAN SINGH I do not want to 
argue I would like to make only request to 
you (InterruptIOns) No Sir We have been 
listening to yourSermons forthe last 1 0 minutes 

{English] 

MR SPEAKER Thlslsaveryobnoxlous 
statement from you 

[Translation] 

SHRI MOHAN SINGH And you In the 
Chair goon preechlng and we a reboundtohsten 
toyou 

MR SPEAKER If you take my words as 
sermons then I won t do l!from tomorrow You 
may do whatever you like to 

SHRIMOHANSINGH No we cannot do 
anything to you but we have to express our 
feelings We can raise a vOice against injustice 
done by the Chair It,sour nghtand we will keep 
on expressing ourselves 

[English] 

MR SPEAKER Please Sit down You 
have not understood what I have said ThiS IS 
very unfair on your part to make such a state 
ment 

( InterruptIOns) 
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SHRI RANGARAJAN KUMARA-
MANGALAM: Sir, he should withdraw t-jisstate-
ment (interruptions) 

[ Translaiton] 

SHRI MOHAN SINGH: I am one of the 
disciplined Members. I never argue. I never 
behave In such a manner, but if I am not given 
the opportunity. can I not express my feelings 

DR. LAXMINARAYAN PADEYA 
(Mandsaur): Mr. Speaker. Sir, as you stated, 
you wanted to finish this debate today itself. I 
would. therefore . like to suggestthat some more 
lime should be given so that two or four hon. 
Members may be 
accommodated ... (lnterruptions) 

[English] 

MR SPEAKER This IS exactly what I 
said. 

( Interrupltons) 

[ Translation] 

DR. LAXMINARAYAN PANDEYA They 
Nanttopartlclpate. The c,~ -" lsdeclded, 
;hould be finished toda j I1sel1. out time should 
be extended to accommodate more hon. Mem-
',ers In the discussion 

SHRI PIUS TIRKEY (Ahpurduars) What-
Nerhas been stated regarding the Chair, should 
)e expunged from the record. (Interrupttons) 

[English] 

MR. SPEAKER I have already sC!ld that I 
will aliowthem,lf you have understood it prop-
erly. ' 

( Interruptions) 

[ Translation] 

DR. LAXMINARA Y AN MANI TRIPATHI 
(KESARGANJ):Weshouldalsobeglventlme. 

The hon. members sitting on front benches take 
more time, and when we want to express even 
in brief,. always it is always said thatthere IS no 
time. 

MR. SPEAKER: All right 

( Interrupltons) 

[English] 

MR. SPEAKER: Please take your seat 
Let us not waste time. 

( Interrupltons) 

MR SPEAKER Mr. Amar Roy Pradhan, I 
will allow you to start you r speech but you have 
to compelete within five minutes. I think only 
those MPs from the flood affected areas will 
speak. 

( interruptIons) 

DISCUSSION UNDER RULE 193 
~ERIOUS SITUATION ARISING OUT OF 
THE RECENT IN VARIOUS PARTS OF 

THE COUNTRY - (CONTO) 

[English] 

SHRI AMAR ROYPRADHAN (Cooch 
Behar): Sir, devastating floods have occurred In 
different parts of the country, In Punjab, in Uttar 
Pradesh, in North Bihar, In North Bengla and In 

the North Eastem Region, VIZ. the seven Sisters 
from Assam to T ripura. Till yesterday, you were 
all busy with other work. But we expected that 
at least today morning there would be a state-
mentfrom the Ministry regarding the flood Situ-
ation in the country. But I am sorry to say that 
It did not come. 

MR SPEAKER: We don't have time for all 
those things. you please let us know 

SHRI AMAR ROY PRADHAN: Mr Chair-
man Sir, you know very well that North Bengal 
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IS the only link between the North Eastern Re-
gion and the rest of India 

NH 31 rail hne was washed <..way SO,you 
can Imagine how the North-Eastern region was 
Isolatd from the rest of the country We have to 
see why floods come In our country every year 
It IS reported that one Chukha Hydel Project was 
.opened Lock gate was opened and water was 
discharged suddenly' Flash of water came at a 
time But no Inforamtlon was given to anybody 
by the Bhutan Govememtn Wecansaythatthls 
Hydel Project was constructed by India but 
even the Bhutan Governemtn did not Inform us 
I think some sort ofllegotlatlon should bethere 
and we should ask them suddenly the lock gate 
was opened 

The West Bengal Government IS passing 
through difficult days last month we met the 
Prime Minister and the Prlrne Minister Just 
sactloned Rs 50 lakh as a relief measure But 
unforunately the loss was of the order of about 
Rs 1000 crore So many Central teams have 
been sent In the pastto Punjab and otehr States 
but no Central Team was sentto Jalpalgurl and 
Cooch Behar In 'he absence of the Central , 
T P?n! how can yoy guess the degree of loss that 
:lasoccuredthere? I requestyoutolmrnedlately 
release Rs 500 crore as the flood relief mea-
sure I doubt whether you are at all serious about 
controlling the flood I think you are only Inter-
ested In giving flood relief assistance every 
year 

Long back ago Man Singh Committee was 
appointed to go Into the flood control measures 
and It had made certain recommedatlons But 
you have nevertned to Implement any of those 
recommedatlons The Master Plan compnslng 
ofT eesta Mahananda Jaldhara T orsa Raldah-
Sankosh IS yet to be Implemeted What about 
the Ganga-Brahmaputra canal? A survey was 
made In the fifties but so farnotlng has been done 
In thiS regard I think the Central Government IS 
only Interested In giving some petty amount to 
the States which are In distress I would request 
you to please send at least Rs 500 crore to West 

Bengal Government so as to save Jalpalgun 
and Cooch Behardlstncts 

MR CHAIRMAN Do I haveyourpermls-
sian to call the MInister? 

( InterruptIOns) 

SHRI RAM VILAS PAS WAN (ROSERA) 
The time ofthe House IS extended by one hour 
and to was agreed that you Will give about four 
to five mlntes to each Member (InterruptIOns) 

[ Translaltom} 

SHRI HARCHAND SINGH (Ropar) Mr 
Chairman Sir there have been floods In PubJab 
earlier also But never before dUring 77 years 
of my life did I see such a flood as thiS year we 
have witnessed In Ropar The downpaur In 
Roparcaused ditches of about 30 feet depth and 
no path was vIsible The Patlala remained cut-
off by rail and road from other parts of the state 
for about a week (interruptIOns) I mean to 
say that an amount of assistance of Rs 500 and 
Rs 2000 each for small and pucca bUildings 
respectively Will not help In solVing the problem 
of floods In the country Those who had land got 
their due butthose who are landless were not 
gNen even food Their huts and other belongings 
were washed away and they got nothlngbeca~ 
they had neither land nor shops ThiS Govern-
ment IS not gOln to give anything to the affected 
slumdwellers Shrl Balram Jakhar IS a landlord 
MInister He therefore Will give relief to the 
landlords I rnean to say that the flood-affected 
poor people In PubJab must be aSSisted The 
landlords Will surely get assistance by the 
Governemtn Now the quesllon IS as to wtly 
floods occurred In PubJan should It be conSid-
ered the mistake of the Punjab Governemtn or 
that of the central Governetmn Syphons con-
structed below the railway track were covered 
With grown up grass Nobody cleared It There 
IS Chief Engineer a separate Departmentfor 
flood control but nobdoy did anything at all 
When I asked why the syphons were not cfeared 
which caused the flow of water to Ropartown and 
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[Sh. Harchand Singh] 

claimed the lives 01 the people and the thou-
sands of animals of the town. They replied that 
theywould repair t~e damaged dams and make 
money ... (interruptions) The Irrigation 
Departmetn Itself sent manual labourers to see 
that the flow of waterto the citym. (Interruptions) 
A thorought enquiry should be made agaisntthis 
I rrigation Department for not fulfilling is duty. 
Why the Flood control Departmetn.did not 
strengthem the emplement of the sagvis estwhile 
state ofthe entiennetn of the rivers patiala. Had 
on income of Just Rs. one and a halfcrore. The 
Rajat always kept in mind that the banks of the 
river Patials are wll protected and there is no 
threat of any damage on this account. Now it is 
damaged every year, What Shri P. V. Narasimha 
Rao and Shri Beant Singh re doing? Therefore, 
these Govemment are requested to see that the 
llood-control department do take necessarysteps 
to strength the banks of the. Adequate funds 
should be granted this purpose. The grant of Rs 
two hundred orfour hundred will not serve any 
prupose. The Government should waive off the 
interest which IS done form the farmers of the 
Inundated areas. (Interruptions). 

Mr. Chairrnan, Sir, I would like to request 
Shri Balrarn Jakharto waive off the interest as 
well as loans of the poor. 

SHRI SURYA NARAYAN YADAV 
(SAHARASA): Mr. Chairman, Sir, I would not 
take much time but I never expected that you 
would ignore rny party to this extent. Sir, wewe 
borl in flood and is seem we. I hail from North 
Bihar. When water flows down from China, 
Nepal and the Himalaya, the entire Bihar cornes 
urlderthe spate offlood, causing a heavy loss of 
life and property. Union Government as well as. 
the Bihar Government spends an amount of Rs. 
100 crores each every year. Crores of ruppes 
are spent on flood-relief measures and repairs 
of raods and bridges. I have often sugested that 
a permanent scherne should be evolved to 
takcle flood problem. A survey was conducted 
forthis prupose. E:ngmeers we olthe view that 

if a dam is built on Kosi river it would not only 
generate electricity but also help in protecting 
land of farmers from floods. Although crores of 
rupees are spent on relief work every yearyet no 
step has b~n taken to implernentthat scheme. 
My submiSSion is that helgotiations should be 
held with Nepal Governemtn and some solution 
of the Problarn should, be found out. 

Today northern part of Bihar IS flood af-
fected and sourthern part is drougt affeced. The 
finacial conditron of the state Government is so 
critical that it does not have even funds to give 
salary to its employees. The State Government 
has dernanded an ex-gratta grant of RS.500 
crores Immediately to protect the life and 
propertlY of ItS Citizens. I demand that this help 
should reach the state within 24 hours so as to 
saVe the life of the people In the State. 

Mr. Chairman, Sir, time IS short. so I would 
conclude with this submission. I requet that 
timely assistance should be provided to the 
State, Otherwise, In view of the suffenngs olthe 
people of the State we would launch a move 
dislodge the present Government. 

SHRI RATILAL VARMA (Dhaunduka): Mr. 
Chairman, SIr. I would liketo draw the attenl10n 
of the Minister towards the flood situation in 
Gujarat. Many villages around Ahmedabad 
have been Induated. Water has entered into the 
villages like Sarora, Chalora, Dholka, Daarakha, 
Aviliaro, Kiliyavasa and hevay damage has 
been done. The ChiefMinisterofthe State has 
conducted an arrival survey of the entire area. 
But State Govenment IS unable to tackfe the 
situation there. Today, the situation has become 
so critical that due to the silting into the nver, the 
danger of revrse flow of rivers from Bay of 8elgal 
had arisen. There is a need to construct a wall 
on Sabarmatl river to prevent flow of water 
towards western villages. It can save the life and 
property of poorfarmers. 

Further, there is an urgent need to construct 
a bridge on the river. 8y constructing Llmbasi-
Barotha bridge, relief can be provided tothe poor 
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, at hours of need andthey can be removed to the

satger places. Today, if any youth tries to svae
people from drowning, he would not succeed.
Therefore, it is very essential to construct this
bridge. The hon. Ministershould pay attention
to this suggestion.

~. .

Simflarly, floods in Narmada and Tapti
riversalso cause heavy damage. We have been
agitating for Sardar Sarovar project. This project
should be completed without any delay so as to
save people from floods. On one hand, floods
cause heavy damage and on the other hand
drought causes largescale scarcity of drinking
water. This is the situation in my area. My
submission is thatfinancial assistance should
immediately be provided for my area and assis-
tance should be provided to Gujarat Govern-
ment.

[English]

SHAI SOBHANADREESWAAA AAa
VADDE (Vijayawada): Mr. Chairman, Sir, thank
you for giving me an opportunity. Iwill not repeat
what my colleagues have said regarding the
flood situation in different States. We should
congratulate all the officiasl as well as the people
andthe volunatary organisations which are help-
ing in the rescue opertions.

At the same time Iwould say the respective
State Governments will prepare the estimate of
losses and Government of India will release its
shae of the calamity relief fund and the flood
relief operations take place. After some time
everybody forgets about that. That is one of the

tJJ!Clinreasins why the flood losses are to this
- ntyearafteryea~

Dunnq the last several years, on an aver-
age As.2000 crores of losses have occured to
crops and to the property. You will be surprised
toknow more amount isspent on flood relief fund
than on flood control. Forexample, in the year
1978-79, As. 170 crores were spenmt on flood
contrl while Rs. 370 crores were spent on flood
relief. Similarly in 1980-81 also AS.165 crores

602

were spent on flood control where as As.230 o·
crores were spent on flood relief. So mysugges-
tion to the Government isto take up this issue on
a permanent scale.

Till now flood control is a State subject.
State Governemtns not having sufficient
resoruces in hand are notable to spend good
amount of moneyforflood control measures. In
several otehrcountries the flood control is in the
hands ofthe Federal Government. I urge upon
the hon. Minister for Agriculrure. Dr. Balram
Jakhar to take suitable steps to bring flood
control into the Concurrent List of subjects. both
Central.Govememtns as well as the State Gov-
ernments should take care of the flood contrl
problem. Ialso suggest, as my friends have
suggested, that not only the Ministry ofAgriuclrue
but he MinistryofWater Resources and Ministry
of Forest and Environment should be involved
to tackle this stupendous task of reducing or
controlling the flood cotrollosses which are
continuing year after year.

I requestthe hon. Ministerof Agricultureto
discuss with the Minister of Forest and
Enviorninent and bring suitable changes in the
Forest Conseration Act so thatthe people around
the degraded forest areas are involved in raisaing
up trees of not only forest species but mangoes
and otherfruittrees in whcih people will have an
interest to raise it, grow it, protect itcarefuly and
enjoy these fruits and atthe same time rpotect
these trees. .

Ialso suggestthat Goernment should take
suitable steps for watershed programmes in
very big way. Overtheyeas, because of this, on
an average 600 crore tonnes of top soil is being
eroded and goes into rivers. To form one inch
of top soil it takes from 500 years to 1000 years.
That precious earth is beign lost. I request the
Governmenttotake ona big scale the watersed
programmes.

Ultimately, Ialsosuggestthat Government
should think in giving Indira Awas yojna houses
to the flood victims. harijans and other weaker
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sections. When the houses of poor people are 
completely washed away in the floods they must 
be given permanent houses under Indira Awas 
YOJna. 

I hope the Government will take in all 
earnestness and take suitable step[s to prevent 
flood contrllosses in the years to come. 

! Translation] 

SHRI PREM CHAND RAM (Nawada): Mr. 
Chairman. Sir. I would conclude within two 
minutes. We have deep sympathy with the flood 
victtms. All sort of assistances should be 
proVided to them. We belong to Bihar and 
northern Biharls flood affected. We have been 
urging the Government time and again that a 
permanent solution to the problem should be 
found out. We hadsubmittedthesameduringthe 
last session also. Instead oftriung loans from 
IMF and World Bank time and again. why do not 
we take a loan to such an extentthat we donot 
have to take any further loans. The funds should 
be utilised for preventing loss of life and property 
caused every year due to floods and dams 
should be constructed With a view to provide 
waterto the dry fields so thatthey can provide 
more yield. If land is not saved from the curse 
of flood and drought. all our projects would 
remain Incomplete. 

Further. Sothem and Central Bihar IS in the 
gnp of drought. Even the drinking water is not 
available in those areas. Hon. pnmeMlnister 
had Visited Garva In Palamu. There is no 
arrangementfordrinkingwatenn Navada. Gaya. 
Nalanda. Ha~arbagh Munger and Ranchi dis-
tricts. Men and anlmans are dying for want of 
water. If GOl/ernment pays adequate attention 
topwards the problem of drought and flood a 
solution can be found out. The Government 
should promote the use of indigenous Ilem.s and 
d,.,courage the use of foreign goods. If the 
Govern,. '3(l( "Jnts to solve the problem of 

'1CPlplc,YI w;nt, It should find our permanent 

solution to the problems of flood and drought. 

SHRI MOHAN SINGH (Dearia): On 23rd. 
floods In Narayani river took a very serious tum 
as a result of which the site of Barhi Railway 
project worth Rs. 165 crores cam underwater. 
Floods first hit Uttar Pradesh and then Bihar. 
Gandak and Buri Gandak originate from my 
area. This area was under deep water on 21 st 
and22nd. But no relief was provided. I would like 
to submit that when our Prime Minister pays a 
visitto Nepal and his counterpart in Nepal visits 
our country, much publicity is given to the 
Kamali and Pancheswari projects forfloodcon-
trol but these projects are not implemented. The 
Govemmentshouldstateas to when this project 
is likely to be started so that flood and drought 
problem is solved in Bihar and Uttar Pradesh. 

SHRI RAM VILAS PASWAN (Rosera): I 
come afom an area which is totally flood af-
fected. These two districts are Darbhanga and 
Samastipur. One of ourcolleague has Just now 
enumerated the long term policy. Central Gov-
ernment can improve the lot of Bihar If it so 
desires. In one part of he state. there is flood and 
the other part is facing drought. The flood water 
can be utilised through canals but 86%. If water 
goes waste. I would tehrefore urge upon the 
Governmentto formulate a long term policy in 
this regard. 't is not within the reach of Bihar 
Govemment. Bihar Government has asked for 
an assistance of Rs. 600 crore. This amount 
should be provided to the state. 

Secondly, I would like to say that a popula-
tion of fifity to sixty thousand people is sur-
rounded with flood water on delhi-Wazirabad 
route. The situation is very critical in that area 
and there is fear of outbreak of Cholera. One 
child dies of drwing. Therefore, rehef work 
should be started after proper assessement. 
Shri V. P Singh visited Ludhiana. He is not 
feeling well. so he cannot come here. The 
Government had declared an assistance of Rs. 
one crore forthe flood victims in Punjab. Due to 
floods in Rohtak, Haryana Government has 
demanded maximum assistance. Bihar Gov-
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erm:nent has asked fro assistance of Rs. 600 
crores. This amount should be provided at an 
early date. 

With these'words, I conclude. 

SHRI RAM PRASAD SINGH 
(Bikramganj): Mr. Chairman, Sir, I am on a point 
of order. There is no quorum in the House. 

[English} 

• MR. CHAIRMAN: The bell is being rung. 
NowthereisQuorum. Please continue. 

[ Translation] 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Chairman, Sir, at present 2160 
villages and 26 cities and towns are submerged 
In the flood water in the country and more than 
300 persosn have die. This yeardueto flood 11 
persons have dies and 14, 644 houses have 
collapsed in my state Rajathan. 108 houses 
havecollapsedinPadmapuraloneinGanganagar 
district due to breaches in Satrah Bibi canal and 
you will be surpirsed to know that all the col-
lapsed houses belonged to Harijans. Harijan 
settlemetns have been dnaged but no relief has 
been provided from the prime Minister's Relied 
Fund and since the state isunderthe Presidetns 
IS rule, the State Government could not rehabili-
tate them. This is not a problem of Rajasthan 
alone. A numbner 01 villages are affected by 
floods every year in the country. Most of North 
India is affected by floods this year. I would like 
to submit thatthis destruction occured due to 
carelessness of the employees of the Irregation 
Department. The villagers are not getting ad-
equatecompenstiaon due to failure olofficialsto 

• analyse the situation properly. The central 
Government should send a team of officials in 
Rajasthan and funds should be provided from 
the Prime Minster's Relief Fund in 
advance.Crops in hundresof acres of land have 
submerged in several villages between 
Hanumangarh and Shri Ganganagardue to tht 
ebreach in the canal. It has appeared in the 

newspapersthattheformerChiefMinisterofthe 
state, Shri Bhairon Singh Shekhawat and sev-
eral other leaders olthe state are visiting these 
places. But it is a matter of regretthatthe entire 
administration which is under the Governor's 
rule is not paying attention inthis regard. The 
administration have also not given any details in 
this regard. Moreover, the hon. Minister of 
Agriuclture, who is elected from SikarConstitu-
eney ofthestate has also not mentionedtheloss 
of crops in the state while presenting the data in 
this regad. Several states like Assam, Haryana, 
Punjab abd Rajathana are in the grip of floods . 
The Hon. Prime Ministershouldprovideassis-
tance to rajasthan, and the Government of 
Rajastahn which is under the Pesidetn's rulE1 
shuyld make arrangemtns to rehabilitate the 
affected people. Earlier, floods awere not he~ 
of in Rajasthan. A permanent solution should 
be soughtto reventfloods in the entire country. 
This is my saubmission. 

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur): Mr. Chairman, Sir, I would like to 
thank Shri Nitish Kumar for initting discussion 
on the situation creatd by the floods in the 
country. 

This issue is very important because even 
now, in the month of July life and propoerteis of 
lakhs 01 peoploe are in danger Uttar Prfidesh 
Bihar West Bengal or Assam. What ~re the 
reasosn behind these floods. Even after 46 
years 01 independence, the Govem":,ent of 
indice nottaking any initationto seek permanent 
solution of this problem. Everyyearthe Govern-
ment reeases funds in the name of Calamity 
Relief Fund but that money is misappropriated. 
The funds do not reach the affected poor people 
in the villages. This is a scheme to loot the 
Governetmn as well as the P.9Opl.e. These 
schemes, as well as the construction work on 
embankmetns on rivers, shouldalsobestopped. 
The Governemt should take initative to seek.a 
permanent solution ofthis problem. 

justl1Ow,ourhon.leaderRamVrlasPaswan 
was speaking on this issue and after that Shri 
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Nitish Kumar and Shri Manmohan singh also 
expressed his views on this issue. 37% areas 
otthe entire country is affected byfJoods and in 
Bihar alone, 70 percent area is affect red by 
tloodi.. 17 districts in Bihar like Madhubani, 
Saharasa, Madhepura, Araria, Katiharorany 
other district, are reeling under the suri to the 
floods. About 4 crore people are badly affected 
bytloodsiA North Biharalone. Therefore, I would 
like todrawthe attention of the Govemmenltothe 
destruction casuied byfloods in Bihar. Just now 
thehon. Ministerofstateispresenthere. Iwould 
like that the hon. Minister of Agriuclture should 
waive off aldn revenue in such flood-prone ar-
eas, only then relief works can be undertaken in 
true sense. Reliefworkscannot be carried out 
by merely providing funds. 

Mr. Charman, Sir, the Govemment used to 
announce here that it is going to release funds 
from the Calamity Relief Fund, tomorrow the 
han. Prime Ministeris going on the tour of flodd 
affected areas in Bihar. My friend Shri Nitish 
Kwmkarhas rightly expressed his apprehesions 
that this problme would not be solved mereely 
by releasing money from Calamity Relief Fund. 
An amount of Rs. 600 crore is requred in Bihar 
to start relief work at war footing when this 
amount is released. Only then relief works can 
be undertaken at war-footing. So far as the 
permanent soIutin is concerTled .. ( Interruptions) 
.I would like to state my last pOintthatthe main 
reason behind loss of life and property due to 
floods is that we do not have an adequate netwolk 
of torescasting. The Government is not spend-
ing money on establishing such a network. They 
should spent an adequi3te amoun~on this net-
work al:>o. I demand, this from the Govemment 
through you this from the Government. 

I would also like to say that floods do not 
occur from those rivers which originat in Bihar 
bue du to rivers orginating in Nepal and flowing 
in Bihar. Due to heavy rain in the Himalayas, all 
the riverse like Kosi-Bagmati or Adwara group 
orginalyt from Nepal. (/nterruptions/) I am com-

ing to the lastpoint. 

I am coming to the last point high level 
dams should be constructed in Barah area of 
Kosi river so ",-hydro-electricity may also be 
generatedfromrt tIydroetectricity can be gen-
erated at such a large scale in the area that 
Power can be supplied not only to Bihar but also 
to five otherstates of North India, Uttar Pradesh, 
Assam, West Bengal etc. Electiricity can be 
providedtofarmersatcheaperrates. Nepal also 
needs power. Therefore, the Governetmns of 
Nepal and India should agree on the construction 
of high level dam jointly on Kosi byconluding an 
agreement in this regard. Concrete constructive 
works can hot be done merely by conducting a 
survey and submitting feasibifrty report. There 
is a similar proposal for cosntruction of high 
level dam on Kamala river, at Sisampani, a 
wateroatechrnEiRt~a in Nepal. No progrss has 
beenrnadeonthisPbjectsofar. Similarly, there 
is proposal for construction of a high level dam 
at Lunter on bagmati river. I demand that high 
level dams should be constructed as soon as 
possible in all these places. The Government 
of India and Nepal should take initatives in'this 
regard. 

19.00hrs. 

Since we come from the region contiguous 
to Nepal-border that is affected by 
floods ... (/nterruptions) . 

I am now coming to the last point. I 
would like to submit that ifthe high level dams 
are constructed over Bagmati river in Lunther 
area over Kosi and kamla rivers in barch and 
Sispani ares respectively which are in Nepal 
then we will not only get Hydrs-electricity but the 
threClt posed by the floods would also be Qver. 
Moreover, the requirements of water for 
irrrigation would alos befuHilled; but this has not 
been done so farbecauseof defective planning 
• the people of those areas are not getting any 
relieffromfioods. Therefore aproperi plan should 
be chalked outto construct multipurposs high 
level dams. This is my submission. 
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[English] 

MR CHARIMAN: Hon AgncultureMlnls-
ter 

SHRI BHOGENDRA GHA (Madhubanl) 
You have called my name 

MR CHAIRMAN: It If goes on thewhole 
purpose will be defeated Sorry You can speak 
next time 

[Translation 1 

THE MINISTER OF AGRICULTURE 
(SHRIBALRAMJHAKHAR) Mr Chairman Sir 
actually the matter IS (InterruptIOns) 

SHRILAKSHMINARAINMANITRIPATHI 
(Kaslergani) Mr Chairman Sir those who 
approach humbly and politely are not allowed to 
speak but those who talk roughly and who show 
utter disregard to the authontles are allowed to 
speak Those who occupy front benches are 
allowed to speak (InterruptIOns) 

[Engllshl 

MR CHAIRMAN Pleasesltdown Donot 
record anything Nothing IS to be recorded 

•• (InterruptIOns) 

[TranslatIOn] 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JHAKHAR) Mr Chairman 
Sir after listening to the submiSSion of the 
hon Members I have cometo the conclusion 
that they were there was a floods of angerwhlch 
has now subSided 

Mr Chairman Sir IfullysharetheangUish 
of by the hon Members In the wake of damage 
caused by the floods that has rendered people 
homeless TherelsnodenYlngthlsfact There 
IS onemore reason also that has added to their 
agony but whom should tell that because the hon 

··Not r8Gflrded 

Members left after expenngh their views Now 
I am In a fiX as to whom should I make my own 
submiSSion I fully share the views that have 
been expressed by you You were In the Govern-
ment earlier So you must be realising the 
situation that I am In There IS no difference In 
the srtuabons between the one you had faced and 
the one I am now faCing I cannot gives false 
assurances I am not In the habit of making false 
statements I say only what I cando Nowletme 
explain my plan to you (InterruptIons) 

SHRI SURYA NARAYAN YADAV 
(Saharasa) If we do not expect from Govern-
ment of India then where should we lookforhelp 
Should we seek help from RUSSia? 

SHRI BALARAMJHAKHAR Solongyou 
and we are here as Members of the Parliament, 
we all make the Govemment The responsibility 
rests on both the Sides The hon Members have 
expressedthelrvlews and feelings I am womed 
because I am affected on three accounts Firstly 
being a farmer I feel hurt when the crops of 
farmers are damaged Secondly I am the 
Mlnlsterof Agnculture at present an dtherefore 
I am more likely to suffer a loss If there IS fall 
In production of foodgralns how can I face the 
people? 

Thirdly what Will be there form to show 
Therefore I am also worned over the face th at 
the floods cause damage and add tothe mlsenes 
of the people Everybody has said that here 
should be a pre-planning How should we plan 
to aVOid the reoccurance of floods? Actually a 
planning board has also been set up and I have 
the details with me But the queslion IS how to 
proceed with the Plan? When I was engaged In 
farming and was not here In politiC" I used to say 
that there should be preplannlng since we suffer 
damages ever aftennvestlng so much money 
every year I used to say that "",e must construct 
dams When I look at and the nver Brahmputra 
I hndthatlfwe utl1l0 0thewaterofthatnver we 
can generate 40 thousand megawatt electnclty 
I know that but the point IS from where should we 
raise the money to begin work on that profect I 
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was a Deputy Minister In the MInistry of Irnga-
tlon at the time when Bharhers dam on Vyas 
nverwere committee I though that we would be 
able to control the situation I happened In the 
year 1975when I was a deputy Mlntsterand there 
was a severe flood while the dam overBhakhara 
nver had already been constructed There was 
also floods In the river Vyas/ I was able to 
control the situation upto 80 percent, but when 
there IS a natural calamity, things go beyond 
control 450 mm rainfall was recorded In one 
particular night at patlala 

One of our colleagues was just now refer-
ring about Rhine river A large area of France 
has been Inundated due to the floods In Rhine 
There IS severe floods In MlsslsslPI river So 
there are floods In those places also Nothing 
can be predicted about such nature clamltles 
Government should also do ItS best, Plans 
should be made The situation In the country 
would has been different If no dams would have 
been to over Bhakhra a Vyas nvers There 
would have been fall In productln foodgralns, 
We would not be producing as much foofgralns 
as we are now An hon Members has raised 
these pOints and has suggested that MInister of 
also should have been present have I rngatlon 
because all these matters come under them 
Utlmately, I have to bearthe overall effect and the 
farmerto have to beartt It also Influences the 
economic condition ofthe country production 
of foodrgalns IS also aaffected Old projects 
should be completed as soon as pOSSible delay 
would cause further damage Shn Jagmeet 
Singh Brar ahs left the House He was saying 
thatthelr dam has not been completed and that 
I am pursuing the matter senously Initially, 
there was no decIsion In thiS regard I said that 
It would be tackled later on II their IS to be 
constructed, then It should constructed There 
were severe floods In 1988 The construction 
work remained suspended and work could not 
be carned out Some defects developed In 
tonnels which had to be repaired again That IS 
why work IS delayed Again, there wlilresevere 

floods In the nver Ravi Its was capacrty was one 
andahalflakhsCuesecs,buttherewasasudden 
discharge offour and a half lakhs cucsecs ThiS 
worsened the situation further so such things 
have also to be kept In mind There things are 
bound to happen Such natural calamities do 
happy? There are so many factors and you are 
also aware of them We are harming our won 
Interest We have to be conscIous as to how can 
we protect our environment? We have to see 
how can we aVOid sOil erosion and accumalatlon 
of Silt? There IS no greenry, notrees, nothing IS 
left ThiS results In droughts, The Mlnlstery, 
of EnVironment, the Ministry of Agnculture and 
the MInistry of Irrigation should come together 
to formulate a scheme There should then be 
efforts to mobilise funds That alone Will serve 
the purpose You wanted to know asto why funds 
were notbelng soughtfrom the World Bank and 
from the I M F for thiS purpose They are also 
unable to prOVide us funds Therecan be such 
reqUirements even In future We Will have to 
mobilise funds from ourwon resources Forthat 
purpose that state and Central Governments 
should work JOintly There should be co-ordina-
tion between them Ourco-ordlnated efforts can 
being the deslded results 

[Engitsh] 

SHRI SOBHANADREESWARA RAO 
'[ADDE (Vljayawade) Sir, even when the 
Maharashtra Government has requested the 
Central Government to Issue perl1Jlsslon to 
raise the Irrigation Bonds from the farmers who 
are gOlngto be beneftted, our Finance Minister 
has not yet accpeted 

SHRI BALRAMJAKHAR Theremustbe 
some constraints Otherwise, they would not not 
havedonelt 

[TranslatIOn} 

I am not aware of the action taken by the 
Mlnlstery of Finance They may have their own 
limitations 
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Nltlshjl was refernng to the Calamities 
Rehef Fund I am anguished overthe operation 
of this Fund It was started In 1990 and the 
fundswere eJChauated In 1995 I have already 
written from my own side Our Mlnlstery has 
also sent ItS recommendation fora review Shn 
Jagmeet Singh and a few more Members were 
saYlngthattheydemandedRs 600crore There 
was a demand of Rs 450 crore from Haryana 
No State demands less then that there IS a 
saying In Punjabl -

Ghar wlch Nahln daone Amma Chah 
Bhunane 

The money IS all your nobody else s what 
IS required IS to decide how to Invest 

There were floods In Punjab In 1988 Late 
Sr Rajlv Gandhi and myself travelled 300 400 
kilometres by jeep We VISited each an devery 
village Similarly there was a severe drought 
In Rajasthan The Centre had provided a flnan 
(,Ial assistance of Rs 600 crores while the share 
of the State Govemment was Rs 200 crore At 
thaltlme we were capable of providing that much 
'tId TherewasnoC R F atthattlme Nowafter 
settlngupofC R F we have to operate through 
proper channel We try to provide assistance 
but the channel of prOViding assistance IS a 
matter of debate 

Today forthe first time have received a 
demand from the Government of West Bengal 
fOI sendlngateam ThereSlmiiar demand has 
also been received from the Government of 
Bihar If the Government had resources I would 
have done It Without any delay 

[EnglIsh] 

SHRIAMARROYPRADHAN The point IS 
the pople are drowning At that moment who 
wlllsend the Boat for their rescue? Will the 
central Government send rt orthe State Govern 
ment send It? 

SHRI BALRAM JAKHAR It IS the people 

onthespot thatls thestateGovemmentandthe 
machinery therein whohavetodolt Wecan 
only corrdlnate certain things It IS we who get 
things done through the State Governments 
They are our Implementing agencies-not any 
body else It IS not we who go there It IS they who 
have to look Into It 

[TranslatIon] 

SHRIRAMVILASPASWAN IsthePnme 
Mlnlstervlsltng Blhartomorrow? 

SHRI BALRAM JAKHAR I Will enquire 
about In and let you know later on 

SHRI RAM VILAS PASWAN Heshould 
have some money With him (InterruptIons) 

SHRI BALRAM JAKHAR We have pro 
vlded funds for every affected 
state (InterruptIons) We have already VISited 
Assam and proVided funds forthe same I Will 
appnse you With the details In thiS regard 

SHRI NITISH KUMAR(Barh) It IS some-
thing very strange that every newspaper IS 
carrying thiS news that the Pnem Mlnlstert IS 
VISiting Bihar tomorrow and you do not even 
know about It You are Minister Incharge 

SHRI BALRAM JAKHAR It IS hiS 
programme 

SHRI NITISH KUMAR No helSgolngthelr 
to asses the floods Situation there 

[English] 

He IS gOing to VISit the floods affected area 
Even you are not Informed of It ThiS has been 
pubhshed In the newspapers today that he IS 
gOlngtoBlhar But you do not know What type 
of collective responslblhty do you have? 

[TranslatIon} 

SHRI BALRAMJAKHAR Wearesendlng 
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[Sh. ~alramJahkarl

outtearn. This team is all set to visitlhese areas.
There is no problem in it. Iwill also visit the place
if Iam member ofthe team but outtearn is ready
to visit. At present, the Governmentof Biharhas
funds worth rupees 97 crores. Ihave rupees 96
crores with rne, if they ask for more funds Iwill
then and there release the same. So far, Iahve
not benasked to release the funds. A demand
was made for rupees 600crores. As and when
I receive I will release the funds. I will provide
whatever funds I have. The Prime Minister is
also visiting the area. The Government of Bihar
has not so far informed about any loss of life. If
there is any then relief will be provided from the
Prirne Ministers Relief Fund forthe same. We
will also make efforts to provide help throuqh
Jawahar Rozgar Yozna and AcceleratedWater
Scheme as well. This is the procedure wefloow
for providing assistance forthe houses which
give way due to floods. The same methods was
adopted for providing assistance inTamilnadu
, Kerala, Karnataka, PC"'dicherry and West
: .enqal, Thissortofhetpwasalsoprovidedto
Punjab and Uttar Kc li and all such places.

SHRI RAM KRIPAL YADAV (Patna):
Would you, tell us the amountwhich you
are releasmqt .har?

SHRI BALRAMJAKH;·, .i iateverl have,
I will release that immediately. The annual
amount of CRF is 35 crores rupees and I have
just now received a report that 33 persons have
died in Bihar.

(English)

l have received a report today.

{Translation}

A report from West Bengal has also been
received today. A report from your state was
also received yesterday. Ihad pointed intotoone
offrom hon.MembersPajyaSabha. Ihadsaid
!I 'Cl! I did not have any information about it. an

Hon. Members wentthereand did this whole job
for me. He has provided me all necessary
information, the places where deaths have
occured, the names ofthe persons died and all
such information. He has made my job easy.

[English]

We will do everything which is possible for
us. About West Bengal, villages affected are
332; districts affected are two; population at-
fected is 161akh68thousand; damage to the crop
is of the order of one lakh 36 thousand: ~J.
human life lost is 236. .' II ~

,lie

[Translation]
.g'lita .. :> (.

More deaths occured in pJAQ.I i,~tdoe~(\ot!P .\
mean that we lacked resources. We have 36
floods forecasting stations in Bihar.

[English]

36 floods forecasting stations have been
set up only in Biharbythe Central Water Com ..
mission and 17 of them are in North Bihar .

[Translation]

SHRI RAM VILAS PASWAN: TheflooOs
forecasting stations do not make forecasts in
this regard. If these stations inform us.at least

,,11..(0
about the magnitude of the ensuing flOCd$(hen
we can manage the things properly. Thmxaws
ago, therewas floods in our village in h[c., 14
persons died. If these stations at least inform
us aboutthe magnitude ofthe floods in advance
then so that have can shift the people to safer
places.

SHRI BALRAM JAKHAR: I can cite an
example in this regard. Last time when there
was floods in Tamilnadu and Karnataka, the
stations had made forecast and asa result ofthat
a numberof liver were saved. Otherwise the"
loss of life and property would have been much
much higher. Itisannouncedthroug hradio. Iam
telling you the same thing.
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ISh Balram Jahkar] 

outteam This team IS all setto vlsltthese areas 
There IS no problem In It I will also ViSit the place 
If I am member ofthe team but outteam IS ready 
to VISit At present, the GovemmentofBlharhas 
funds worth rupees 97 crores I have rupees 96 
crores with me, If they ask for more funds I Will 
then and there release the same So far, I ahve 
not benasked to release the funds A demand 
was made for rupees 600 crores As and when 
I receive I Will release the funds I Will provide 
whatever funds I have The Pnme MInister IS 
also visiting the area The Govemment of Bihar 
has not so far Informed about any loss of life If 
there IS any then relief Will be provided from the 
Prime Ministers Relief Fund forthe same We 
will also make efforts to provide help thro~h 
JavJahar R(Pllar Yoznaand Accelerated Water 
Scheme as well This IS the procedure we floow 
for providing assistance forthe houses which 
give way due to floods The same methods was 
adopt~· 'x providing assistance In T amllnadu 

I'(erala Karnataka pc 'dlcherry and West 
~ngal ThiS sort of hF i) was also provided to 

Punjab and Uttar K, II and all such places 

"riRI RAM -<RIPAL YADAV (Patna) 
V'Jouldy 'ell usthe amount which you 
arerpleas 

::,riRI f:lALRAMJAKh- ,atever I have 
I Will release that Immediately The annual 
amount of CRF Is35 crores rupees and I have 
Just now received a report that 33 persons have 
died In Bihar 

(EnglIsh) 

Ibave received a report today 

I Trans/atlonl 

A report from West Bengal has also been 
I pcolved today A report from yourstate was 
also recPlved yestprday I had pOinted Into to one 
rJffrom hr 1\ Member" f~aJy3 Sabha I hads31d 
tI t rj (I IV t h 1 rr -II V Inforrnatlon about It ar 

Hon. MemberswentthereanddldthlSwholejob 
for me He has provided me all necessary 
information, the places where deaths have 
occured, the names ofthe persons died and all 
such information He has made my joh easy 

[English] 

We Will do everything which IS poSSible for 
us About West Bengal, Villages affected are 
332, dlstncts affected are two, population af-
fected IS 161akh 68thousand. damage tothecrop 
IS of the order of one lakh 36 thousand. and 
human life lost IS 236 

[TranslatIOn] 

More deaths occured In PunJab. It does not 
mean that we lacked resources We have 36 
floods forecasting stations In Bihar 

[Engltsh] 

36 floods forecasting staMns have been 
set up only In Bihar by the Central Water Com-
miSSion and 17 of them are In North Blhal 

{TranslatIOn] 

SI:1RI RAM VILAS PASWAN Thefloods 
forecasting stations do not make forecasts In 

thiS regard If these stations Inform us at least 
aboutthe magnitude of the ensUing floods then 
we can manage the things properly Three years 
ago. therewas floods In our Village In which 14 
persons died If these stations at least Inform 
us about the magnitude of the floods In advance 
then so that have can shift the people to safer 
places 

SHRI BALRAM JAKHAR I can cite an 
example In thiS regard Last time when there 
was floods In Tamllnadu and Karnataka the 
stations had made forecast and as a result olthat 
a number of liver were s;:wed OtherWise the' 
loss of life and property would have been much 
much higher It IS announcedthroug hradlo I am 
telling you the same thing 
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[English} 

SHRI AMAR ROYPRADHAN: In our case, 
in West Bengal and particularly in Jalpaiguri and 
CoochBehar, flood came up suddenly. Itisalso 
reported in different newspapers that the Chukha 
Hydel Project suddenly released water. That is 
the main reason. (Interruptions) 

SHRI BALRAM JAKHAR : We shall be 
taking up this matter with the Bhutanese Gov-
ernment. It shouldbe done like that. And that is 
the main reason. 

If it is not under control, we shall betaking 
up the matter with the Bhutanese and it should 
be done like that. In Bhakra Management Board. 
they have got flood release control with this 
forecasting. Theycan say how much water they 
are gOing to release from the dam, if the dame 
is overflowing orthings like that. Otherwise. in 
this Northern region. we have not got any fore-
casting for the weather as a whole. We are 
goingto set up that here. But. due to paucity of 
funds, so far. wecouldset upthatonly in certain 
States which had this cyclonic belt and in the belt 
which is more prone to cyclones. There, it has 
been done. 

SHRI AMAR ROYPRADHAN: Please take 
up the matter with the concerned Government. 

SHRI BALRAMJAKHAR: We will take it 
up, if itis goingto help us. There isno problem 
about that. It does not cost us anything. And. it 
saves so many lives and other things. That is 
how it is, an don our behalf, we are trying to do 
whatever we cam. What more can I say? Ican 
convey to the I rrigation Ministry the consensus 
among all of us that we should coordinate and 
Implement the flood control measures. 

I have got some information with me and it 
is the same thing about Patiala. Hashimara in 
West Bengal received 14" of rain in one day, that 
is. on21stJuly. Andthat, I think, wasthe highest 
In the world; same is the case at Cherrapunji 
also. That is what it is. 

SHRI PIUSTIRKEY (Alipurduars): Please 
visit these places and see for yourself. 

SHRI BALRAM JAKHAR: I Will come. If 
you let me go, I will go. I am being held up here. 
Otherwise. there is no problem. I want to go 
everywher~. I wentto Assam. Shri Nurullslam 
has gone, but, he was saying something. 

[Translation] 

I had been to Assam as well as to Tripura. 
The funds meant for Assam are still lying with 
me. A sum of Rs. 65 crores meant for Assam is 
still lying With me. 

SHRI RAM VILAS PASWAN: After being 
you we feel greatly reliefed. 

SHRI BALRAMJAKHAR: I am always at 
your service. 

[English] 

I wantto share the grief. love an affection of 
my people. That is what I want. My duty is to 
serve my duty is to be able to available to them. 

[Translation] 

Just now. we were talking about Rajasthan. 
Rajasthan has a balance of rupees 198 cross. 
During last year. nothing was spent from this 
account. We cannot solely depend on Calamity 
relief Fund. Wecan spend as perthe demand of 
the situation. Nowwe are releasing funds onthe 
basis of the average ofthe lastten. years. Some 
state have ten crores rupees some have fifteen 
crores. Biharhas Rs. 35crores. To my mind, 
it is a meagre amount for such a large state. We 
should provide funds where it is needed 
most. .. (Interruptions) 

SHRI NITISH KUMAR: It was decided by 
the Ninth Finance Commission that a mid term 
appraisal would be made and we would review 
it. Thiswas statedfromyourside. Hasthere 
been any progress in this regard? 
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SHRI BALRAM JAKHAR: Progress is 
there. But is should be done by the State 
Government. They questioned the author-
ity of the Centre and demanded that their 
share should be given to them. They in-
sisted on maintaining their accounts them-
selves. They said that if the funds are not 
spent then they will deposit this and with 
themselves. Now, Punjab has a balance of 
90 crores rupees. We have released the 
amount. But if it is not spent by the state it 
will remain deposited. Likewise, West Ben-
gal has a balance of Rs. 130 crores, we have 
released a sum of Rs. 15 crores and if it 
requires, we will release more funds to It? 

SHRI PIUS TIRKEY: Have you released 
morfunds? 

SHRI BALRAM JAKHAR: There is a 
balance of Rs. 130 crores. The state should 
spend It first then we will release more funds. 

SHRI NITISH KUMAR: Be sympathetic 
towards people and forget the past. 

SHRI BALRAM JAKHAR: We are dOing 
our best and pay our full attention towards it. 

SHRI RAM VILAS PASWAN: The ar-
eas on the outskirts of Delhi are totally 
su~merged. 

SHRI BALRAM JAKHAR: We will ask 

the State Government in this regard. We 
cannot perform the duties of State 
Government. .. (Interruptions) 

SHRI RAMKRIPAL YADAV: You have 
not given reply to the concenrate and have 
rathertouched general aspects. You did not 
say about providing relief to the 
people .. ( Interruptions; 

SHRI BALRAM JAKHAR: This is the job 
of the State Government. 

[English] 

SHRI SOBHANADREESWARA RAO 
VADDE: What about bringing flood control 
under the concurrent list? (Interruptions) 

[ Translation] 

SHRI BALRAM JAKHAR: Such wor 
can be done with the coordination betweE' 
centred and State Governments. (lnterrur 
tions) 

[English] 

MR. CHAIRMAN: The House stand. 
adjourned to meet tomorrow at 11 o'cloc~ 

1930hrs 

The Lok Sabha then adjourned till Eleve 
of the Clock on Friday, July 30, 1993 

Sravana 8, 1915 (Saka) 

Printed at: S. Narayan & Sons, Delhi -110006. 




